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 LOK  SABHA

 Wednesday,  February  i!,  959  Magha
 22,  880  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr  Speaker  है ह  the  Chair)
 MEMBERS  SWORN

 Shri  Prabhu  Narain  Singh  (Chan-
 dauh)

 Shn  Madhav
 «Nagpur)

 Shrihari  Aney

 ORAL  ANSWERS  TO  QUESTIONS

 Supply  of  Rice  to  Kerala
 t

 Shri  Rajendra  Singh:
 Shri  S.  M  Banerjee:

 82,  4  Shri  Naval  Prabhakar:
 Shri  Warior:
 Shri  Ram  Krishan.

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Chief  Minister  and  the  Food  Minister
 of  KeraJa  had  q  meeting  with  the
 Union  Food  Minister  and  the  Finance
 Minister  on  the  issue  of  rice  supply
 to  Kerala  from  Andhra  State  some-
 tame  back;  and

 (b)  if  80,  with  what  results?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M  Thomas):  (a)
 and  (b)  The  Chref  Minister  and  the
 Food  Minister  of  Kerala  met  the  Union
 Food  Minister  and  the  Prime  Minister
 towards  the  end  of  December,  1958,
 ‘and  discussed  the  question  of  supply
 320  (Ai)  LSD—}
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 of  rice  to  Kerala  from  Andhra  Pra-
 desh  No  final  decision  was  taken.

 Shri  Rajendra  Singh:  Sometime
 back  a  public  allegaton  was  made
 against  the  Umon  Government  by  the
 Ministers  of  Kerala  that  the  Union
 Government  are  giving  discriminatory
 treatment  to  the  State  of  Kerala  80
 far  as  food  supply  is  concerned.  May
 I  know  what  723  the  actual  position  in
 this  regard?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  If  there  was
 any  @iscrimination,  it  was  discrimina-
 tion  m  favour  of  Kerala  Government
 as  compared  to  others  (Interruption).

 Some  Hon  Members  rose—
 Shri  Tyagi:  Why  was  this  discrimi-

 nation  done,  I  want  to  know,  in  the
 matter  of  food?

 Mr.  Speaker:  Order,  order

 Shri  Ss.  M.  Banerjee:  May  I  know
 whether  the  Food  Minister  of  Kerala
 requested  the  Central  Government  to
 ask  the  Andhra  Government  to  give
 facilties  for  procurement  of  rice
 from  Andhra  and,  if  so,  what  facili-
 ties  were  provided  by  the  Andhra
 Government?

 Shri  A  P  Jain:  Well,  the  position
 3s  ths  The  Kerala  merchants  as  also
 the  Kerala  Government  are  free  to
 buy  था  the  open  market;  but  if  they
 feel  any  difficulty  and  want  our
 assistance,  we  give  the  assistance  in
 making  those  purchases.

 हो  तवल  प्रभाहर  या  मैं  जान  सकता
 हू  कि  जब  केरल  के  चीफ  मिनिस्टर  यहा
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 आए  धौर  खन्हों  ने  आप  से  बातचीत  की
 सो  छन्हों  मे  भाप  को  चावल  की  कितनी
 कमी  यताई  ।

 थी  Wo  प्र०  लेन  :  उतका  कहना  यह
 थाकि  4:  लाख  शौर  स  त  लाख  टन  की  कमी

 होती  हूं  हर  एक  साल  में।  हमारा  भग्दाजा
 उससे  कम  का  हूँ  ।
 Shri  Warior:  Is  it  a  fact  that  the

 Central  Government  has  said  to
 Kerala  Government  that  no  more
 supplies  can  be  expected  from  the
 purchase  of  rice  from  Andhra  by  the
 Centre?

 Shri  A.  P.  Jain:  No,  that  is  not  the
 position.  What  we  told  the  Kerala
 Government  was  that  they  should
 meet  their  normal  requrements
 themselves,  and  if  there  was  any  un-
 foreseen  difficulty  the  Central  Gov-
 ernment  can  go  to  their  assistance  in
 an  ad  hoc  manner.

 Shri  Ram  Krishan:  May  I  know
 whether  as  a  result  of  these  discu.-
 sions  any  quantity  of  rice  has  been
 supplied  to  Kerala  Government  so
 far?

 Shri  A.  P.  Jain:  Yes;  Kerala  Gov-
 ernment  has  bought  10,000  tons  m  the
 month  of  December,  15,000  tons  in  the
 month  of  January,  and  they  have  en-
 tered  into  contracts  for  purchase  of
 25,000  tons  in  the  month  of  February

 Shri  Tyagi:  Sir,  I  heard  the  hon
 Minister  say  that  in  the  matter  of
 supply  of  rice  Kerala  was  given  a
 favoured  treatment.  May  I  know  if,
 to  be  at  par  with  Kerala  as  far  as
 favour  from  the  Centre  is  concerned, other  States  are  required  to  become
 “red  area”,  or  is  it  that  there  is  some
 other  reason  due  to  which  this  favour-
 ed  treatment  was  shown  to  Kerala?

 Shri  A.  P.  Jain:  We  wanted  to  be  a
 little  more  generous  towards  them  in
 order  to  dispel  their  suspicions.

 Shri  Ranga:  May  I  know  whether
 the  Andhra  Government  is  in  favour
 of  this  present  arrangement  where-
 by  the  Kerala  Government  as  well  as
 the  Kerala  merchants  are  free  to
 Purchase  rice  in  the  Andhra  area?
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 May  I  also  know  whether  the  Kerala
 Government  have  made  any  repre--
 sentation  that  they  find  it  difficult  te
 make  any  purchase  from  that  area?

 Shri  A.  P.  Jain:  For  the  time  being
 Kerala  Government  is  not  finding  any
 difficulty  in  making  purchases,  and
 the  quantities  which  I  mentioned  are
 sufficiently  big  to  indicate  that  it  is
 making  purchases  rather  comfortably
 So  far  as  Andhra  Government  is  can-
 cerned,  all  these  matters  were  discus-
 sed  when  the  Andhra  Minister  was
 Present  and,  on  the  whole,  these  were
 more  or  less  agreed  decisions.

 Shri  Punnoose:  Is  it  a  fact  that
 Central  Goverment  es  now  proposing
 to  purchase  nearly  4  lakh  tons  of  rice
 from  Andhra;  and,  if  so,  may  I  know
 how  Kerala  can  jut.hase  rice  from
 Andhra’

 Mr.  Speaker:  I]  think  what  the  hon
 Member  wants  to  know  is,  if  4  lakh
 tons  of  rice  are  sought  to  be  purchas-
 ed  by  the  Centre  from  Andhra,  whe-
 ther  it  will  interfere  with  the  purchase
 of  rice  by  Kerala  from  Andhra  What
 is  the  objection  :f  the  surplus  is  4
 million  tons?

 Shri  Punnoose.  Surplus  is  only  6
 lakh  tons

 Mr  Speaker:  ]  understand  the  tenor
 of  the  question  3s,  whether  this  would
 affect  adversely  the  purchase  of  nce
 by  Kerala  from  Andhra.

 Shri  A.  P  Jain:  Well,  Sir,  the  posi-
 tion  is  that  the  southern  zone  as  it  is
 constituted  is  surplus  and  after  meet-
 ing  the  requirements  of  southern  zone
 it  can  afford  to  sell  something  to  the
 Central  Government  Moreover,  there
 are  certain  types  of  rice—fine  and
 super-fine  rice—  which  are  traditional-
 ly  exported  to  the  northern  region.
 With  the  imposition  of  the  ban  on  the
 movement  from  the  southern  region
 to  the  northern  region  it  becomes  ab-
 solutely  the  duty  of  Central  Govern-
 ment  to  buy  them;  as  otherwise,  what
 is  to  become  of  that  rice  which  is
 surplus?

 e
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 Shri  Thiramala  Rao:  May  I  know
 what  is  the  total  deficit  of  rice  claim-
 ed  by  the  Kerala  Government  for  the

 Year  ‘1958-59,  what  is  the  proportion  of
 it  that  has  to  be  got  from  the  southern
 zone  by  the  Kerala  Government,  and
 what  is  the  proportion  that  the  Cen-
 tral  Government  has  agreed  to
 supply?

 Shri  A.  P.  Jaix:  More  or  less,  I  have
 answered  all  those  questions  They
 estimate  their  deficit  to  be  between
 6  lakh  tons  and  7  lakh  tons  We
 think  that  it  is  an  exaggeration  Now,
 rf  there  is  any  unforeseen  difficulty
 the  Central  Government  will  go  to
 their  assistance,  otherwise  both  the
 Kerala  Government  and  the  Kerala
 Merchants  will  buy  in  the  southern
 market

 Shri  Punnoose:  Is  it  not  a  fact  that
 Kerala  is  the  most  deficit  State  in  the
 southern  zone?  When  the  Centre
 purchases  4  lakh  tons  from  Andhra,  is
 it  not  proper  that  Kerala  3s  given
 priomty  in  the  matter  of  supply  of
 Tice?

 Mr.  Speaker:  He  has  answered  that
 I  put  it  straight  instead  of  allowing
 any  kind  of  doubt  regarding  this
 matter,  whether  the  purchase  of  rice
 by  the  Centre  would  affect  adversely
 the  purchase  by  Kerala

 Shri  Punnoose.  That  3५  not  mv
 pant  The  Centre  35  purchasing  4
 lakh  tons  from  Andhra  Kerala  is  the
 most  deficit  State  in  the  southern  zone
 I  am  only  asking  whether  the  request
 of  Kerala  Government  that  they  may
 be  supplied  rice  from  these  4  lakh
 tons  75  not  proper

 Mr  Speaker:  He  says  that  besides
 these  4  lakh  tons  there  is  enough  of
 rice  which  can  be  purchased  by  Kerala
 Government

 Shri  Yajnik:  Is  :t  a  fact  that  Kerala
 Government  is  paying  a  bigger  price
 tor  the  quantity  of  rice  bought  from
 Andhra  State  than  the  price  fixed  by
 the  Government  of  India  and  the  price
 at  which  the  Government  of  India  38
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 buying  mce  from  the  Andhra  State?
 The  question  of  price  35  most  import~-
 ant  You  can  buy  anything  any-
 where  but  then  you  buy  dearer  if  you
 are  not  properly  authorised  and  you
 are  not  properly  given  convenience  to
 do  so

 Shri  A.  P.  Jain.  At  one  time  the
 allegation  was  that  the  Kerala  Gov-
 ernment  had  paid  a  higher  price  than
 what  the  Central  Government  was
 paying  This  hon  House  is  aware
 that  a  judge  of  the  High  Court  was
 appointed  to  investigate  as  to  what
 were  the  reasons  for  dog  that.
 My  present  information  is  that  the
 Kerala  Government  5  buying  within
 the  controlled  rates

 Road  Bridge  on  Rupnarain  River

 158  JS  Shri  S.C  Samanta.
 v  Shri  Subodh  Hansda

 Will  the  Minister  of  Transport  and
 Communicstions  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No  584  on  the  4th  December,  058
 and  state

 (a)  whether  tenders  for  the  cons-
 truction  of  a  Road  Bridge  on  the
 Rupnaram  River  (Highway  No  6)
 have  been  called,  examined  and  final
 contract  given,

 (b)  whether  any  interim  arrange-
 ment  for  crossing  the  river  has  been
 made,  and

 (c)  how  Jong  model  experiments
 were  done  in  the  Central  Water  and
 ‘Power  Research  Station,  Poona,  for
 selecting  the  site  of  the  Bridge”

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur).  (a)  Fresh  ten-
 ders  were  called  and  have  been  re-
 cently  received  by  Public  Works  De-
 partment,  Bengal  for  an  alternative
 RCC  design  which  will  not  involve
 Foreign  Exchange  Final  contract
 will  be  given  after  the  tenders  have
 been  examined
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 (b)  Yes.  A  passenger  ferry  service
 operates  at  the  crossing  and  an  esti-
 mate  for  converting  it  into  a  power
 ferry  service  for  carrying  loaded
 vehicles  besides  passengers  has  been
 sanctioned.  The  power  ferry  ghat  is
 under  construction

 (c)  No  model  experiments  were
 carried  out  m  the  Central  Water  and
 Power  Research  Station,  Poona  as  the
 same  were  not  considered  necessary
 However,  the  op:mon  of  the  Director,
 Central  Water  and  Power  Research
 Station,  Poona  regarding  the  selection
 of  the  site  was  sought  and  he  agreed
 with  the  proposal

 Shri  S  C.  Samanta:  Before  Govern
 ment  took  the  decision  to  construct
 this  bridge  may  I  know  whether  Gov-
 ernment  thought  of  the  ra:l-cum-road
 bridge  and,  if  so,  whether  the  Rail-
 ‘way  was  consulted  in  the  matter?

 Shri  Raj  Bahadur.  The  Railway
 Ministry  has  usually  been  consulted
 The  present  site  which  has  been  ap-
 proved  now  :s  half  a  mile  upstream
 of  the  existing  :allway  bridge

 Shri  8  C.  Samanta:  This  bridge  is
 being  constructed  to  have  a  link  from
 Calcutta  to  Bombay  by  the  National
 Highway  May  |  know  when  this
 decision  was  taken  and  why  so  much
 delay  is  taking  place?

 Shri  Raj  Bahadur:  The  decision  was
 taken  77  956  To  begin  with  tenders
 were  invited  on  the  basis  and  design
 of  construction  using  pre-stressed  con-
 crete  which  involved  expenditure  of
 foreign  exchange  to  the  tune  of  Rs  6
 lakhs  So,  they  were  asked,  in  order
 to  economise  on  the  expenditure  of
 foreign  exchange,  to  alter  the  design
 which  was  done  and  hence  some  time
 was  taken

 Shri  Subodh  MHansda;  The  hon
 Minister  has  just  now  stated  that  the
 power  ferry  is  under  construction
 May  I  know  when  this  will  be  intro-
 duced?
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 Shri  Raj  Bahadur:  As  soon  as  the
 jetties  are  ready  and  the  State  Gov-
 ernment  have  acquired  the  necessary
 equipment,  the  power  ferry  should  bv  7 in  operation

 Shri  Subodh  Hansda:  May  I  know
 whether  the  approach  roads  to  the
 bridge  have  been  constructed?

 Shri  Raj  Bahadur:  I  cannot  exactly
 say  whether  the  approach  roads  have
 been  built  or  not

 Shri  S.  C  Samanta:  The  railway
 bridge  that  is  nearby  was  under
 danger  so  to  say,  some  twenty-two
 years  back  and  the  Poona  Research
 Station  carried  research  on  it  May
 I  know  whether  the  result  of  that
 tesearch  has  been  taken  into  con-
 sideration

 Shri  Ray  Bahadur  As  I  have  just
 now  indicated  in  reply  to  the  main
 question,  the  Chairman  of  the  Water
 Research  Station,  Poona,  has  been  con-
 sulted  in  regard  to  the  present  site
 It  is  only  after  that  consultation  that
 the  present  site  has  been  approved

 Shri  B  K.  Gaikwad:  What  :s  the
 estimated  cost  of  the  road  bridge  on
 Rupmat)  river?

 Shri  Raj  Bahadur.  Rs  1,12,21,500,

 Surface  Drainage

 +

 ०54
 Shn  R.  C.  Majhi.

 .  {  Shri  Subodh  Hansda

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  whethcr  there  is  a  proposal  to
 finance  surface  drainage  improvement
 works  out  of  the  funds  available  for
 flond  control,  and

 (b)  if  so,  whether  the  Central  Flooc
 Contra!  Board  has  approved  t?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b)
 Yes,  Sir
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 Shri  R  0.  Majhi:  May  I  know  what
 @’s  the  total  amount  required  for  the
 surface  drainage  improvement  work
 and  how  much  will  be  available  from
 the  fund  for  flood  control?

 hri  Hathi:  The  States  have  not
 yet  finalised  all  the  schemes  for
 drainage  but  Uttar  Pradesh  has  for-
 mulated  certain  schemes,  the  Punjab
 Government  has  formulated  schemes
 and  the  Rajasthan  Government  has
 also  been  requested  to  formulate
 schemes  Punjab  has  prepared  40
 drainage  schemes  costing  Rs  30  lakhs
 In  addition,  they  have  two.  other
 schemes  UP  has  44  schemes  costing
 Rs  60  lakhs  in  addition  to  three  other
 schemes  Rajasthan  might  have
 schemes  costing  about  Rs  55  lakhs

 Shri  Rajendra  Singh:  What  about
 Bihar?

 Shri  Hathi:  We  have  not  yet  re-
 ceived  schemes  from  Bihar

 Shm  Subodh  Hansda:  May  I  know
 whether  these  schemes  were  included
 in  the  Second  Five-Year  Plan  and
 whether  any  amount  was  set  apart
 exclusively  for  this  work?  How  much
 has  been  spent?

 Shn  Hathi:  Amount  was  set  apart
 for  flood  protection  works  and  flood
 contiol  schemes  This  i5  included
 annually  The  amount  provided  s
 Rs  76l  crores

 Shri  Panigrahi:  May  I  know  whe-
 ther  separate  amounts  have  been
 earmarked  out  of  this  fund  for  each
 of  the  States?

 Shri  Hathi:  From  year  to  year
 allocation  is  being  made  to  the
 various  States

 Shri  Ranga:  May  I!  know’  whe-
 ther  this  includes  the  project  of  the
 Andhra  Government  for  raising  the
 flood  bank  level  on  the  river  Godavari
 which  suffered  from  terrible  floods  in
 9537

 Shri  Hathi:  I  do  not  think  that  we
 have  received  this  drainage  scheme
 from  Andhra  but  for  Andhra  Pradesh
 8  provision  of  Rs  46  lakhs  has  been
 made  for  1958-59
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 Raja  Mahendra  Pratap:  Our  Braj
 has  suffered

 Mr.  Speaker:  The  hon  Member
 must  also  catch  my  eye  and  ask  2
 question  after  I  call  him.

 Raja  Mahendra  Pratap:  Ou’  Braj
 has  suffered  badly,  maybe  due  to  the
 traditional  war  between  our  Lord
 Krishna  and  Indra_  In  any  case,  water
 ws  still  all  full  up  in  and  around
 Giriray  What  has  been  done  to  it?

 Shri  Hathi'  UP  Government  has
 proposed  a  Goverdhan  scheme

 Shri  R.  C.  Majhi:  May  I  know  whe-
 ther  the  water-logged  area  has  been
 surveyed  and,  if  so,  how  much  is  the
 total  area?

 Shri  Hathi:  Water-logging  is  a
 general  term  ॥  will  include  two
 things,  surface  drainage  and  sub-soil.
 The  estimate  about  surface  drainage
 is  about  5  lakh  acres  in  Uttar  Pradesh,
 Rajasthan  and  Punjab

 शी  नवल  प्रभाकर  क्‍या  मे  जान  सकता

 हू  कि  पिछले  दिनो  जो  दिल्ली  में  भारी  वर्षा

 हुई  थी  और  सारी  जमीदोज़  नालिया  उबल
 पडी  थी  और  जिस  का  पानी  देहातो  में  झभी
 भी  भरा  हुआ  है,  उस  के  सम्बन्ध  में  कोई
 स्कीम  तैयार  की  गई  है,  और  अगर  तैयार
 की  गई  है,  तो  वह  न्या  है  ?

 Shri  Hathi:  The  Najafgarh  nullah
 diainage  scheme  is  prepared  by  the
 Delm  State  Government

 Shn  Barman:  May  I  know  whether
 the  West  Bengal  Government  has
 been  asked  to  submit  their  schemes,
 if  any,  by  any  target  date  and,  ४  so,
 what  that  date  3४१

 Shri  Hathi.  No  target  dates  are
 fixed  for  any  particular  scheme  or  for
 anv  particular  State,  but  the  question
 was  considered  at  the  meeting  of  the
 Central  Flood  Control  Board  where
 the  Minister  from  West  Bengal  was
 present  and  he  was  requested  to  da
 so
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 Shri  D.  C  Sharma;  May  I  know
 wf  all  these  schemes  will  be  com-
 pleted  m  a  year  or  two  years  or  by
 the  end  of  the  Second  Five-Year
 Plan,  especially  those  of  the  Punjab?

 Some  schemes  we  at
 960-6i,  ie,

 Shri  Hathi:
 least  hope  to  finish  by
 the  major  schemes

 oft  विभूति  सिर  श्रभी  माननीय  मत्री

 जी  ने  बताया  कि  बिहार  से  कोई  स्कीम  नही
 आई  ।  तो  ब्या  के-द्रीय  सरकार  ने  बिहार
 गवर्ने पेट  से  कभी  कहा  है  कि  वहा  पर  फ्लड्स
 से  रक्षा  के  लिये  कोई  स्कीम  है  या  नही  ?

 Shri  Hathi.  As  I  have  just  now
 submitted,  we  had  a  meeting  of  the
 Central  Flood  Control  Board  and
 there  this  question  of  drainage
 schemes  was  considered  All  the
 States  were  requested  to  give  priority
 to  :t  and  submit  their  schemes

 Railway  Land

 *55,  Shrimati  Renu  Chakravartty
 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  599  on  the  25th
 September,  3988  and  state

 (a)  whether  Railway  Ministry  have
 decided  to  give  water-logged  land
 owned  by  Eastern  Railway  in  Mouza
 Ghola  and  Vasmanpur  under  Panihat:
 Municipality  for  refugee  rehabuilita-
 tion,  and

 {b)  when  was  the  matter  referred
 to  them  by  the  Rehabihtation  Minis-
 try?

 The  Deputy  Minister  of  Railways
 (Shri  Shahvawaz  Khan).  (a)  As  the
 lang  is  required  for  railway  purposes
 it  cannot  regrettably  be  spared  fo!
 refugee  rehabilitation

 (b)  The  matter  was  not  referred  to
 the  Ministry  of  Railways  by  the
 Minustry  of  Rehabilitation  but  by  the
 Minster,  Refugee  Rehabilitation  De-
 partment,  West  Bengal,  ip  August,
 1958.
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 Shrimati  Rena  Ohakravartty;  On
 many  previous  occasions  land  which  ,,
 had  been  water-logged  or  unused  by-  -
 the  Ra:lways  for  many  years  has
 been  requested  to  be  given  over  for
 refugee  rehabilitation,  Is  it  the
 policy  of  the  Government  that  in
 future  all  land  which  belongs  to  the
 Central  Government  which  ४8४  not
 being  used,  even  that  will  not  be
 given  for  refugee  rehabilitation?

 Shri  Shahnawaz  Khan:  If  it  is  re-
 quired  for  our  own  purposes,  it  will
 not  be  given

 Shrimati  Renu  Chakravartty:  This
 area  35  a  water-logged  area  and  it  has
 been  suiveyed  by  the  West  Bengal
 Government  Rehabilitation  Munistry
 Could  know  whether  the  entire  area
 will  be  used  for  Rallway  purposes  and
 when  the  buildings  will  be  started?

 Shri  Shahnawar  Khan:  The  entire
 area  involved  is  about  54  acres  =  It  is
 true  some  portion  of  it  78  water-log-
 ged  At  present  we  are  dumping  ash
 and  other  things  We  want  it  We
 want  to  build  our  own  Railway
 quarters

 Shri  Rajendra  Singh.  There  are
 lands  with  the  Railways  which  are,
 of  course  not  of  any  use  These  lands
 are  given  to  the  State  Governments
 for  giving  them  to  the  cultivators
 May  I  know  if  the  Railway  Minstry
 has  any  pivposal  to  give  these  lands
 to  the  landless  and  not  give  them  in
 auction”

 Mr.  Speaker,  He  makes  a  suggestion
 that  these  lands  should  be  given  to
 the  landless  and  not  sold  away  in
 auction  This  is  a  suggestion  for
 action  The  hon  Munster  will  con-
 sider  it  These  are  suggestions  for
 action  They  will  certainly  be  con-
 sidered  Next  question

 Some  Hon.  Members.  He  does  not
 say  that

 Shri  06  K.  Nair:  May  I  know  if
 such  land  belonging  to  the  Railways
 छ  distributed  at  all  for  more  produc-
 tion?
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 The  Minister  of  Rallways  (Shri
 Jagjtvan  Ram):  Wherever  there  are
 surplus  lands  which  can  be  utilised
 for  agricultural  purposes,  they  are
 given  to  the  State  Governments  to
 settle  temporarily  with  local  people
 for  food  production  work

 Goods  Train  Derailment

 +
 Shri  Aesar:

 56.  Shri  Mohammed  Imam:
 Shri  Agadi:

 {  Shri  Siddananjappa:
 Will  the  Minister  of  Rallways  be

 pleased  to  state

 (a)  whether  it  is  a  fact  there  was
 a  deratiment  of  goods  train  on
 Southern  Railway  on  the  22nd  Decem-
 ber,  958  between  Belgaum  and  Mira)

 (b)  if  so,  what  were  the  causes,

 {c)  whether  it  35  a  fact  that  passen-
 gers  were  harassed  and  were  com-
 pelled  to  stay  at  Hubh  station,  and

 (d)  if  so  the  details  of  the  incident?

 The  Deputy  Minister  of  Railways
 (Shri  8  ९,  Ramaswamy):  (a)  Yes,  Sir
 The  derailment  took  place  on  23rd
 December,  4958  and  not  on  22nd
 December,  958

 (b)  The  enquiry  into  the  cause  of
 the  accident  is  not  finalised

 (९)  and  (d)  No  case  of  harassment
 has  come  to  the  notice  of  the  Gov-
 ernment  55  through  passengers  who
 reached  Hubli  despite  pre-warning
 about  the  termination  of  the  train  at
 Hubli  were  given  all  possible  assist-
 ance

 bri  Assar:  May  I  know  whether  3t
 is  a  fact  that  these  harassed  persons
 and  passengers  staged  demonstrations
 and  offered  satyagraha  at  Hubl:  and
 what  was  the  reason?

 Shri  5.  द  Ramaswamy:  |  have  stat-
 ed  there  has  been  no  harassment  On
 the  other  hand,  al!  possible  assistance
 was  given  to  them,
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 Mr  Speaker:  He  wants  to  know  if
 everything  has  been  provided,  what
 is  the  neeg  for  satyagraha?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  We  are  not  aware  of
 any  satyagraha

 Mr.  Speaker:  The  hon  Minister  ts
 not  aware  of  any  satyagraha  at  all

 Shri  Jagjivan  Ram:  I  may  explam
 here  that  the  passengers  reached
 there  at  half  past  nine  in  the  night
 and  they  were  provided  another  tram
 at  4  o'clock  in  the  mormng  The
 trouble  or  any  inconvenience  that  was
 caused  to  the  passengers  was  within
 this  period  We  made  known  that  the
 line  was  blocked  It  might  have
 taken  some  time

 Shmn  Mohammed  Imam:  On  the
 same  track  between  Belgaum  and
 Bangalore,  is  it  not  a  fact  that  more
 than  half  a  dozen  derailments  of  goods
 trains  have  taken  place  from  May  7958
 and  sf  so  what  are  the  special  reasons
 for  such  frequent  derailment?  What
 steps  have  been  taken  by  the  Railway
 authorities  to  avoid  them?

 Shr  S.  द  Ramaswamy:  A  separate
 question  may  be  put  with  regard  to
 that

 Shri  Jagjivan  Ram:  I  mght  add,  as
 the  Deputy  Mumuster  has  stated,  the
 report  of  the  enquiry  has  not  yet
 been  ‘inalise  J  But  the  preliminary

 report  that  has  been  received  indicates
 that  there  was  no  fault  on  the  track
 itself  and  that  the  cause  was  more  or
 less  faalure  of  human  element  I  will
 go  mto  the  question  if  there  were
 other  derailments  and  what  steps  are
 necessary

 Mr,  Speaker:  Shri  Agad:  is  he  not
 here?  Shm  Siddananjappa.  Some-
 tumes  I  am  not  able  to  locate  the
 names  Yesterday,  an  hon  Member
 sent  a  chit  to  me  that  by  :nadvertance
 I  did  not  call  him  because  I  did  not
 find  him  here  though  he  rose  There-
 fore,  I  call  the  names  that  appea:
 here  whether  they  are  present  or  not
 It  is  for  them  to  put  the  question.
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 Let  no  other  Member  put  the  question
 when  I  call  some  other  Member’s
 name  That  a3s  all  I  can  do

 Shri  Tangamani;  Following  the
 reply  given  by  the  hon  Munster,  may
 I  know  from  the  hon  Munster  whe
 ther  it  35  not  a  fact  that  during  the
 recent  past,  particularly  during  the
 last  three  months,  derailments  in  the
 Southern  Railway  are  on  the  increase
 and  if  so  what  is  the  special  reason?

 Mr,  Speaker.  It  is  a  larger  question
 Shri  Jagjivan  Ram.  I  am  not  pre-

 pared  to  answer  this  general  questior
 Shri  Assar:  May  I  know  whether  it

 as  a  fact  that  the  derailment  of  train
 was  not  informed  to  Mira)  station  m
 time?

 Shri  8.  द  Ramaswamy:  As  a  matter
 of  fact  at  was  informed  A  special
 train  was  run  and  even  the  passen-
 gers  with  ordinary  tickets  were  allow-
 ed  to  go  by  the  express  tram  All
 facihties  were  given

 Mr  Speaker’  Next  question  Shri
 Keshava

 Shri  Keshava  No  57

 Mr.  Speaker:  No  57  has  been  trans
 ferred  to  the  20th  of  February

 Electricity  Rates  in  Deth:

 958  Shri  Radha  Raman
 Shri  Rajendra  Singh

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  whether  Government  have  any
 proposal  to  revise  the  electric  charges
 in  Delh)  from  consumers,

 (b)  af  so  the  nature  of  this  revision
 and

 (c)  what  considerations  have  led
 Government  to  undertake  such  a
 revision?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (०)
 A  proposal  for  the  revision  of  the
 rates  for  supply  of  electricity  for
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 hghting  and  fans,  and  small  indus-
 trial  and  medium  power  consumers,
 is  under  consideration  of  the  Munieci-
 pal  Corporation  of  Delhi,  and  not  the
 Government.

 Shri  Radha  Raman:  May  I  know
 whether  the  Government  has  any
 data  available  here  with  regard  to  the
 cost  of  production  of  electricity  in
 Delhi:  and  the  profit  that  the  under
 taking  has  therefrom?

 Shri  Hathi:  I  do  not  think  the
 Government  of  India  has  got  this  in-
 formation  at  present

 Shri  Radha  Raman:  May  I  know
 whether  the  Government  has  any  data
 available  with  regard  to  the  rates
 that  are  prevalent  in  other  big  cities
 of  the  country  and  the  iates  that  pre-
 vail  here  in  Delhi  and  how  they  com-
 pare?

 Shri  Hathi  The  Government  has
 the  various  rates  prevailing  in  the
 different  States  in  different  parts
 But,  at  present,  I  have  not  got  them
 here  to  give  a  comparative  picture

 Shri  Rajendra  Singh  May  I  know
 if  the  Government  on  its  own  have
 examined  the  possibility  of  reducing
 electricity  charges  so  that  the  small
 industries  could  make  some  headway
 m  the  capital  city  of  India?

 Mr.  Speaker  He  is  asking  about
 small  industries

 Shrj  Hathi  This  question  relates
 to  the  proposed  revision  of  rates  in
 Delhi  by  the  Municipal  Corporation
 That  is  being  done  by  the  Municipal
 Corporation  not  by  the  Government

 Shri  Radha  Raman:  May  |  know
 whether  the  Government  has  under
 consideration  any  proposal  regarding
 the  transfer  of  production  or  genera-
 tion  of  electricity  in  Delhi?  There  75

 a  claim  from  the  Delhi  Municipal
 Corporation  that  the  rates  will  have
 gone  down  rf  that  transfer  is  made.

 Shri  Hathi:  I  do  not  think  there  w
 any  euch  proposal  Under  the  Muni-
 cipal  Corporation  Act  of  4957  that  we
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 passed  recently,  distribution,  genera-
 tion,  ete.  is  the  concern  of  the  Delhi

 "Municipal  Corporation

 नै, नबल  प्रभाकर  क्‍या  में  जान  सकता

 हैं  कि  जहां  दिल्‍ली  शहर  में  २२  नये  पैसे  प्रति

 यूनिट  के  हिसाब  से  बिजली  स'लाई  की  जाती

 है  वहा  दिल्ली  के  ही  एक  भाग  नरेला  में

 बिजली  ६२  नये  पैसे  प्रति  यूनिट  के  हिसाब  से

 सलाई  की  जा  रही  है  भौर  इस  का  क्‍या
 कारण  है  ?  जब  दल्ली  ऐडवाइज़री  कमेटी

 ने  भी  यह  मजूर  कर  लिया  है  कि  यह
 झसमानता  ठीक  नहीं  है  और  उस  बिजली
 कम्पनी  का  लाइसेंस  कैसिल  कर  दिया  जाना

 चाहिये,  इस  के  बावजद  भी  कोई  कार्यवाही

 नहीं  की  जा  रही  है  इस  का  क्‍या  कारण  है  ?

 Shri  Hathi:  I  think  the  hon  Mem-
 ber  is  referring  to  the  Narela  Co  The
 Government  of  India  have  already
 asked  the  Commissioner  to  take  neces-
 sary  steps  and  they  are  taking  neces-
 sary  steps  in  the  matter

 की  नवल  प्रभाकर  यह  नेसंसेरी  स्टेप्स
 कब  तक  ले  लिये  जायेंगे  ?

 Shri  Hathi:  Immediately

 Shri  Supakar:  May  |  know  if  theic
 is  any  Electncity  Counc]  for  this  area
 to  look  into  these  problems?

 Shri  Hathi:  There  is  the  Electncits
 Sub-Committee  of  the  Corporation
 which  looks  after  this

 Public  Call  Offices

 ५59  J  Shri  Ram  Krishan:
 |  Shri  Shree  Narayan  Das:

 Will  the  Muniste:  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No  266  on  the  2?th  November.
 958  and  state  what  action  is  being
 taken  or  proposed  to  be  taken  to  pre-
 vent  functioning  of  Pubhe  Call  Offices
 by  insertion  of  false  coms?
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 The  Minister  of  Transport  and
 Communications  (Shri  S.  K.  Patil):  A
 scheme  of  utilising  tokens  for  makin:
 cals  from  com  collecting  boxes  te
 still  under  investigation  If  four’
 feasible,  it  wil!  be  introduced  m  one
 or  two  systems  in  about  six  months
 time

 Shri  Ram  Krishan:  May  |  know
 how  far  the  introduction  of  new  coins
 has  prevented  the  insertion  of  false
 coms?

 Shri  $  K.  Patil:  It  does  not  make
 any  difference  द  विक  as  the  false  coins
 are  concerned  in  iy  system  they
 will  be  mserted

 Shri  Shree  Narayan  Das:  May  |
 know  in  how  many  cases  such  imser-
 tion  of  false  coins  has  been  found?

 Shri  S  K.  Patil;  We  have  not  any
 record,  and  at  any  rate,  it  is  not  with
 me  hele  just  now

 Shri  Tangamani:  In  :eply  to  a  simi-
 jar  question  on  a  previous  occasion
 the  hon  Minister  stated  that  a  rationa-
 sation  committee  had  been  appoint-
 ed  and  that  we  would  be  informed  of
 its  composition  May  I  know  the
 composition  of  that  committee  and
 whether  that  committee  is  consider-
 ing  this  matter  also?  That  commit-
 tee  went  into  the  question  of  refixing
 the  rates,  and  instead  of  two  annas,
 20  naye  patse  was  introduced,  and  ul-
 timately  it  was  fixed  at  5  naya  pase.
 J  would  like  to  know  the  composition
 of  the  committee  and  whether  the
 committee  will  make  recommendatione
 about  these  false  coins  also

 Shri  S.  K.  Patil:  I  do  not  rememhe
 whether  this  also  is  one  of  the  terms  of
 reference  The  Committee  iecom-
 mended  that  it  should  be  20  naye  parse
 but  the  Government  revised  it  a  little
 bit  and  made  it  5  raye  parse

 Shri  Khadilkar:  May  I  know  whe-
 ther  the  hon  Minster  has  found  that
 usually  the  telephone  boxes  in  public
 call  offices  are  out  of  order,  and  mar.
 a  time,  because  you  hase  got  to  insert
 two  coins  instead  of  one—-i0  and  5
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 maye  paizse—they  are  wasted;  the  uti-
 lity  or  the  service  that  it  is  supposed
 to  render  to  the  public  is  nullified?
 So,  what  steps  are  taken  to  see  that
 the  boxes  are  kept  in  perfect  order®

 Shri  8.  K.  Patil:  This  difficulty  is
 the  old  difficulty  Ef  the  baxes  were
 not  in  good  repair  even  before,  it
 used  to  be  so,  and  that  is  why  this
 question  of  token  arises.  That  possi-
 bly  might  obviate  the  difficulty,  and
 that  is  why  I  have  answered  the
 question  that  we  are  thinking  of  in-
 troducing  the  token,  and  that  possibly
 aught  be  an  improvement  over  the
 existing  system

 Mr  Speaker:  Shir:  Tang

 Shri  A.  M.  Tariq:  Questions  60  and
 306  may  be  taken  up  together  as  they
 relate  to  the  same  subject

 Mr.  Speaker:  Tabled  by  the  same
 hon  Member’

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  They  are
 different  questions.  One  is  about
 grapes  and  the  other  is  about  dry
 fruits

 Mr,  Speaker:  Then  he  may  answer
 this  now  and  the  other  later

 Import  of  Fruits  from  Pakistan

 60,  Shri  A.  M.  Tariq:  Will  the
 Mhnister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  fruits,  specially  grapes,
 are  imported  from  Pakistan;  and

 (b)  af  so,  the  action  Government
 have  taken  or  propose  to  take  to
 develop  grape  orchards  in  India?

 The  Minister  of  Agriculture  (Dr.  P.
 s  Deshmukh):  (a)  Yes.  Grapes  are,
 however,  mainly  imported  from
 Afghanistan.

 (b)  A  statement  ७  laid  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix  1
 annexure  No  i8],

 भी  ae  qo  तारिक  भाप  ने  यो
 स्टटसेंट  रक  पर  रखा  है  उस  में  जहा  ाप

 से  जौर  जगहों  का  जिक्र  किया  है  बही  साप
 ने  कापमीर  रियासत  का  जिक्र  नहीं  किया
 है  जहां  कि  अंगूर  की  पैदावार  बहुत  होती
 थी  झौर  जहां  झ्राला  कि  भ  के  धंयूर  होते  थे  ।
 शाप  की  लिस्ट  में  काइमीर  का  कोई  जिक्र

 नहीं  है  i

 डा०  do  Mo  वेदाभुल  :  हमारे  पास
 इस  बारे  मे  कोई  सूचना  नहीं  थी,  इससिये
 इस  मे  काइमीर  का  कोई  जि  नहीं  है  ।

 Mao  Yo  तारिश  में  यह  जानता
 चाहत  हूं  कि  झाप  ने  कादमीर  में  अंगूर  के
 डेवलपमेंट  के  लिये  क्या  कदम  उठाये  हूँ”?

 स्पीकर  महोवय  ज्यादा  बढाने  के
 लिये  d

 Bo  To  ज्ञा०  देशमुख  अमी  तक  हमारे
 पास  काइ्मीर  से  कोई  -कीम  नहीं  भाई  है।
 अगर  हमारे  पास  कोई  स्कीम  अ वेंगी  तो
 हम  उस  पर  गौर  करेंगे  ।

 भी  wo  मु०  तारिक  ,  यह  ठीक  है  कि
 काइमीर  से  आप  के  पास  स्कीम  नहीं  आई
 है  i  छेकिन  यह  चीज़  हम  दूसरे  मुल्क  से
 मंगा  हैं  भर  इस  पर  हमारी  कसीर  रकम
 खर्च  होती  है  1  इसलिए  यह  हमारा  फर्ज  हो
 जाता  है  कि  हम  अपने  मुल्क  के  उन  हिस्सों
 में  जहा  यह  चोज  पैदा  हो  सकती  है  इस  को
 डेवेलप  करने  के  लिये  कदम  उठाये  ।  मै  जानना
 चाहता  ह्  कि  इस  बारे  में  सरकार  ने  क्‍या
 कदम  उठाये  है  ?

 Mr,  Speaker:  The  hon.  Member  will
 take  it  up  with  his  own  Government
 also

 भी  पद्म  देश  माननीय  मंत्री  जो
 को  यह  भलीभांति  मालम  है  कि  हिमावल  के
 तहसील  चीनी  में  ३२००  मरब्या  मील  का
 क्षेत्र  एसा  है  जहा  भगूर,  चिलगोज़ा,  पिषता,
 और  wey  की  जच्ची  पैदावार  हो  सकती
 है।  यहा  के  सम्बन्ध  में  क्या  माननीय  मंत्री
 जी  ने  कोई  विशेष  योजना  बनाई  है  t
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 है । |  १०  Bo  देधामुक्ष  :  प्रगर  भानरेवल
 बेस्थर  इस  स्टेटमेंट  को  देखते

 Mr.  Speaker:  Order,  order.  Ques-
 tion  06  is  a  separate  question  relat-
 ing  to  dry  fruits.  This  relates  only
 to  angur,  the  other  one  relates  to  dry
 fruits  in  general.  The  hon.  Member
 will  wait  till  that  question  comes.

 भी  पदम  देव  अंगूर  के  हो  बारे  में  यह
 भ्रष्न  हैं  ।

 Mr  Speaker:  Angur  is  separate
 from  the  others

 wt  पबूम  देव :  अगर  के  लिए  चीनी
 तहसील  निहायत  उपयुक्त  है  और  झभी  भी
 बहा  कई  किस्म  के  झगूर  पैदा  किये  जाते  है  1
 भेरा  कथन  यह  है  कि  इस  को  अ्रधिक  वृद्धि
 देने  से  लिये  हमारी  सरकार  ने  क्या  कदम
 उठाने  है  ?

 Dr.  P.  8,  Deshmukh:  A_  research
 station  was  established  m  Chin:  in
 4957  and  we  are  proposing  to  spend
 about  Rs.  2n  lakhs  It  is  quite  true
 that  Himachal  Pradesh  is  one  of  our
 principal  grape  growing  area,  and  we
 are  paying  due  attention  to  it

 st  रघुमाणथ  सिंह  :  हिमाचल  प्रदेश
 से  भ्च्छा  प्रदेश  हमारे  उत्तर  प्रदेश  में  प्ल्मोड़ा
 का  है  t  में  जानना  चाहता  हूं  कि  वहां  पर
 झंगूर  की  खेती  के  लिये  सरकार  की  तरफ  से
 क्या  प्रबन्ध  हो  रहा  है  ?

 शी  wo  ह  सेम :  आनरेबल  मेम्बर
 जानते  हैं  कि  एग्रिकल्चर  भौर  हारटीकल्बर
 स्टेट  सबजेक्ट  है  t  अगर  वह  थोड़ी  दिवकत
 उठा  कर  वहां  से  कोई  स्कीम  भिजवाते  तो
 वह  मंजूर  हो  गयी  होती  ।

 Shri  ‘Jadbay:  May  I  know  the  total
 acreage  under  grapes  and  whether
 Government  is  thinking  of  having  8

 —
 station  at  Nasik  in  Bombay
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 Shri  Ranga:  Nasik,  Hyderabad  and
 Bangalore.

 Dr.  है  8,  Deshmukh:  I  do  not  know
 about  Nasik.  The  Bombay  Govern-
 ment.....

 Mr.  Speaker:  Hon.  Members  fee!
 as  if  they  are  eating  grapes  now!

 Shri  Braj  Raj  Singh:  They  are
 sour!

 Mr.  Speaker:
 answer

 Dr.  ९.  S.  Deshmokh:  could  not
 sa\  whether  there  is  a  station  in  Nasik,
 but  the  Bombay  Government  is  keen
 on  grape  growing,  and  we  are  giving all  the  assistance  that  we  can  and
 which  they  ask  for,

 थी  भकस  बचाने :  मै  जानना  चाहता  हूं
 कि  पा,कस्तान  से  भौर  दूसरे  देशों  स ेइस  समय
 कितनी  मात्रा  में  श्रगूर  हमारे  देश  में  भ्रा  रहे
 हैं  और  कत्र  तक  हमारा  देश  इस  सम्बन्ध
 में  स्वावलम्बी  हो  सकेगा  ?

 Let  us  hear  the

 डा०  पग  ह... (  देशमूल  :  ज्यादातर
 अफगानिस्तान  से  ही  अंगूर  हिन्दुस्तान  में
 झाते  है  भौर  १६५७  में

 Shri  Hem  Barna:  They  are  all  sour

 Dr.  P.  s.  Deshmukh:  In  957  we
 imported  146,000  cwts.  costing  about
 Rs.  56,40,000.  The  main  imports  are
 from  Afghanistan.  In  958  we  im-
 ported  86,000  cwts.  costing
 Rs.  31,211,000.

 भौ  भक्त  दहाँन  :  मेरे  प्रश्न  के  दूसरे
 अंश  का  जवाब  नहीं  दिया  गया

 Mr.  Speaker:  He  wanted  evidently
 the  total.

 Dr.  P.  8.  Deshmukh:  Every  effort  is
 being  made  to  grow  our  own  grapes.

 राजा  महेख  भताप :  पाकिस्त।न  भौर
 हिन्दुस्तान  को  एक  कर  दीजिये  फिर  यह
 सवाल  ही  नहीं  उठेगा  ।
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 Shri  Dasappa:  I  would  like  to  know,
 in  answer  to  part  (b)  of  the  question,
 whether  the  largest  grape  growing
 area  is  mot  round  about  Bangalore?
 There  are  already  3,000  acres  of  land
 under  grapes.  In  fact,  they  are  not
 able  to  find  a  good  enough  market  for
 their  grapes  as  prices  are  going  down.
 May  I  know  why  no  attempt  is  made
 to  get  the  grapes  sent  to  other  partes
 of  India?

 Shri  Tyagi:  Your  grapes  are  sour!

 Dr,  P.  8.  Deshmukh:  The  area  given
 by  the  hon.  Member  is  quite  correct.
 It  is  in  the  neighbourhood  of  3,000
 acres.  I  have  not  heard  any  complaint
 about  the  prices  and  so  we  have  not
 been  able  to  do  anything.

 An  Hon.  Member:  Send  it  to  Delhi.

 W  wo  Ho  तारिक  :  स्टेटमेंट  में  वजीर
 साहब  ने  फरमाया  है  कि  हम  ने  प्लान  पर
 २,११,०००  रुपये की  रकम  रखी  थी  हिमाचल
 प्रदेश  के  लिये  ।  उस  में  से  श्रव  तक  कुल
 ३६,५६६  रुपया  खर्च  हुआ  हें।  इस  से  जाहिर
 है  कि  हमारी  रफ़ार  किस  कदर  सुस्त
 है  में  यह  कहना  चाहता  हूं  कि  भ्रगर  इस
 रफ्तार  में  कुछ  )जी  की  जाये  तो  कोई  मुजाइका
 नहीं  होगा  ।

 Blo  Go  ह... (  देशमुख  :  रफ्तार  तेज
 करने  के  लिए  कोशिश  हो  रही  है  मगर

 कुछ  दिक्कतें  मी  सामने  भ्राती  हैं।  यह  रिसर्च
 का  काम  है  धौर  हस  के  लिए  भ्रच्छे  भादमी

 चाहिए  t

 Some  Hon.  Members  rose—  न

 Mr.  Speaker:  We  have  not  gone
 ever  nine  questions.

 Shri  B.  K.  Gaikwad:
 one  question?

 May  I  ask

 Mr.  Speaker:  Not  now.
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 Rise  in  Price  of  Wheat  in  Dethi
 +

 Shri  Rameshwar  Tantia:
 hrimati  Ila  Paichoudhuri:

 Shri  Ram  Krishan:
 Shri  S.  M.  Banerjee:
 Shri  Prakash  V.  Shastri:
 Shri  Vajpayee:

 $61,  bri  Raghunath  Singh:
 Pandit  D.  N.  Tiwary:
 Shri  Naval  Prabhakar:
 Shri  Bibhuti  Mishra:
 Shri  R.  8.  Tiwary:

 |  Shri  Mohan  Swarup:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:
 (a)  whether  Government  are  aware

 that  the  wheat  prices  in  Delhi  have
 régistered  a  very  high  rise;

 (b)  if  so,  what  is  the  reason  of  the
 high  prices;  and  ‘

 (c)  what  steps  have  been  taken  to
 supply  low  priced  wheat  to  the  people
 in  Deihi?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  (a)
 ahd  (b).  Yes,  the  price  of  indigenous
 wheat  has  increased.  The  main  rea-
 Son  is  that  Delhi  receives  its  supply
 Of  indigenous  wheat  from  Punjab
 Where  the  prices  have  risen.
 The  rise  of  prices  in  Punjab
 tInay  be  due  partly  to  shortage  of
 Supply  in  the  market,  partly  to
 Panicky  purchases  by  consumers  out
 of  fear  that  prices  will  go  up  further
 and  also  to  some  extent  to  the  ex-
 Ploiting  of  the  situation  whenever  pos-
 sible  by  the  trade.

 (c)  From  the  middie  of  November
 Government  arranged  for  the  supply
 of  cheap  atta  in  the  market  by  requir-
 ing  the  mills  to  make  atta  only  out
 of  imported  wheat.  Early  in  January,
 the  availability  of  such  atta  was  in-
 Creased  by  increasing  the  quota  of  the
 Mills  to  their  maximum  capacity.  In
 addition,  sale  of  imported  wheat
 through  about  200  fair  price  shops  was
 arranged.  These  supplies  are  adequate
 for  meeting  the  entire  requirements
 Of  Delhi.

 Shri  Rameshwar  Tantia:  May  |
 know  whether  it  is  a  fact  that  before
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 the  present  rise  in  the  wheat  prices
 in  Deli,  the  authorities  were  aware
 that  wheat  was  being  smuggled  to
 the  adjoming  States,  and  if  so,  what
 steps  have  been  taken  to  stop  that
 smuggling?

 Shri  A  M  Thomas:  Punjab  and
 Delt:  are  within  one  and  the  same
 zone  There  have  been  allegations
 that  wheat  was  being  smuggied  to
 UP,  and  steps  have  been  taken  to
 stop  it

 Shri  Jagdish  Awasthi:  What  steps
 have  been  taken?

 Shri  Tyagi:  IJ  protest  against  this

 aft  नवल  प्रभाशर  दिल्ली  कौ  जन-
 सम्पर्क  समिति  में  खाद्य  समस्या  के  सम्बन्ध
 में  विचार  किया  गया  था  और  उस  के  बहुत
 सारे  सदस्यों  की  यह  राय  है  कि  जो  आटा
 इस  समय  सरकार  की  श्रोर  से  दिया  जाता

 है,  उस  के  अन्दर  चावल  को  कनकी  पीसी
 जाती  है  भौर  इसी  तरह  के  सस्ते  भ्रनाज  उस
 में  पीस  कर  दिये  जाते  है  ।  मै  जानना  चाहता

 1 अ  कि  क्‍या  मत्री  महोदय  को  इस  की  जान-
 कारी  है  ।

 साथ  तथा  ह्षि  मंत्री  (श्री  wo  so

 aa)  इस  वक्‍त  जिस  कीमत  पर  हम  गेंहू
 दे  रहे  है, उस  से  और  सस्ता  अनाज  कोई  नही
 है  ।  माननीय  सदस्य  ने  जो  कनकी  के  बारे
 में  कहा  है,  हमारी  इत्तिला  यह  है  कि  यह

 बिल्कुल  ग्लत  बात  है  1

 श्री  विभूति  मिथ् :  भ्रभी  मत्री  जो  ने
 बताया  कि  ट्रेंड  ने सिचएशन  को  एक्सप्लायट
 किया  1  में  यह  आनना  चाहता  ड्  कि  सरकार
 ने  उस  के  लिए  क्या  दवाई  की  ।

 शी घ०  प्र०  जन  बहुत  सारी  जगह
 गहनी  पड़ा  गया  है  ।  पंजाब  गवर्नमेट  ने

 कुछ  उन  लोगों  के  ट्रक  परमिट  कैन्सल  कर  दिये,
 जोकि  स्मगलिग  में  लगे  हुए  थे  पजाब  गवर्ने-

 MAGHA  22,  880  (SAKA)  Oral  Answers  3465

 भेंट  करा  तगड़े  शौर  &  उन  को  पकड़  रही

 है

 भी शाया  रमण  मेँ  मत्री  जो  से  पूछना

 जाहता  हू  कि  क्या  उन  की  यह  जानकारी

 है  कि  यहा  से  रोज़ाना  करीब  करीब  बोस

 हजार  व्यक्ति  रेल  के  ज़रिये  दो  दो,  ढाई

 ढाई  सेर  गेह  बाहर  ले  जाते  है,  और  वह  सब

 स्मगल  होता  है  क्या  उस  को  भी  रोकने  की

 जरुरत  है  ः]

 भी  wo  wo  जेन  :  मै  इस  को  स्मगलिग

 नही  कहूगा,  क्योकि  कानून  के  मुताबिक  हर

 एक  आदमी  यहा  से  पाच  सेर  गेहू  ले  जा  सकता

 है  ।  भाखिर  लोग  यहा  भ्राते  जाते  हैं  भौर

 उन  को  लाते  की  ज़रूरत  होती है।  हमारा  उन

 को  रोकने  का  इरादा  नही  है।  भाप  ने  जो  बीस

 हजार  की  सल्या  बताइ  है,  उस  का  मुझे  तो

 पता  नही  है  ।

 Raja  Mahendra  Pratap:  A  famous
 CID  officer  called  on  me  this  morning,
 by  name  Mr  Bah  of  Lod:  Colony,  and
 he  said  that  he  could  trace  many
 great  shop-keepers  and  shops  where

 grain  is  stored  Can  you  take  his
 services?  He  is  prepared  to  help
 you

 Mr  Speaker:  That  33  3  suggestion
 for  action

 Shri  S.  M_  Banerjee:  The  hon  Man-
 aster  has  just  stated  that  200  far
 price  shops  have  been  started  May
 I  know  whether  it  is  a  fact  that  these
 shops  are  quite  :nadequate  to  supply
 atta  and  wheat  to  the  people,  and  माँ
 so,  whether  the  number  i8  going  to
 be  increased?  May  I  also  know  the
 price  at  which  atte  and  wheat  are
 being  sold  in  the  open  market  at
 Delt?

 Shri  A.  ह  Jain:  The  number  200
 refers  only  to  wheat  Otherwise,
 there  are  more  than  4,000  shops  for
 atta  operating  in  Delhi
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 Sari  8,  M.  Banerjee:  My  question
 haa  not  been  answered.  I  had  asked
 for  the  price  of  wheat  and  atta  in
 the  open  market

 Mr.  Speaker:  He  will  think  over
 and  answer.

 भी  बाजपेयी  :  खाद्य  समस्या  के  हल
 में  सहायता  देने  के  लिए  प्रत्येक  राज्य  सरकार
 को  स्वदली  समिति  बनाने  का  सुझाव  केन्द्र
 की  झोर  से  दिया  गया  था  ।  क्या  इस  प्रकार
 की  कोई  समिति  दिल्ली  में  बनी  है  झोर  यदि
 नहीं,  तो  क्‍या  वह  बनेगी  धौर  अगर  नही
 बनेगी,  तो  क्यो  नहीं  बनेगी  ?

 Mr.  Speaker:  All  are  parts  of  the
 @ame  question.

 wo  wo  जेन  :  यह  मामला  होम
 मिनिस्ट्रो  में  प्राया  ।  दिल्री  मे एक  सलाह
 देने  बाली  समिति  है,  जिस  में  बहुत  सारे  दलों
 का  प्रतिनिधित्व  है  ।  मी  तक  होम  मिनिस्ट्री
 की  राय  यह  हुई  है  कि  यह  सलाहकार  कमेटी
 खाद्य  के  तमाम  भामले  को  भी  देख  सकती  है  ।

 शमी  म०  ला०  हिंबेदी  क्‍या  यह  सच  है
 कि  गल्ले  की  रोक-याम  के  लिए  जब  दुकानों
 में  स्टोर  किया  गया  गल्ला  पकड़ा  गया,
 तो  गवनंमेंट  ने  केवल  यू०  पी०  के  दुकानदारों
 का  गल्ला  ले  लिया,  लेकिम  पंजाब  के  दुकान-
 दारो  का  गल्‍ला  नहीं  पकड़ा  गया  ?  क्‍या
 मंत्री  महोदय  बतायेंगे  कि  ऐसा  क्‍यों  किया
 ग्रया  और  एक  प्रकार  के  दुकानदारों  पर  यह
 ज्यादती  क्यो  की  गई  ?

 थी  त्यागी  क्‍योंकि  मिनिस्टर  यू
 पी०  के  है

 भी  Go  प्र०  जन  :  पहली  बात  यह
 है  कि  आनरेबल  मेम्बर  की  इत्तिला  ठीक  नहीं
 है  |  शुरू  शुरू  में  यह  ज़रूर  था  कि  यू०  पी०.
 के  कुछ  दुकानदारों  ने  बेजा  नफा  कमाने  के
 लिए  इस  उम्मीद  पर  कि  पंजाब  से  उत्तर
 श्रदेश  को  गेहूं  के  जाने  की  जो  रुकावट  है,  बह
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 हट  जावगी,  चाउ  दस  लाख  मत  या  इस  से
 भी  ज्यादा  अनाज  लरीद  लिया  था  प्रौर  जिस
 ब्क्त  यह  फैसला  हो  गया  कि  झक  इस  रुकावट
 को  हटाया  नहीं  जायगा,  तो  यह  मुनासिण
 समझा  गया  कि  इस  गल्ले को ले को  के  लिया  जाये  t

 बाद  में  पंजाब  के  जिन  व्यापारियों  ने  बहुत
 तादाद  में  अनाज  रखा  हुआ  था,  जिन  का

 थू  पी०  से  कोई  सम्बन्ध  नहीं  था,  उन
 का  झनाज  भी  ले  लिया  गया

 थी  qo  ला०  दिलेदी  :  क्‍या  यह  सभ

 है  कि

 Mr,  Speaker:  Order,  order.  First
 I  must  exhaust  those  hon.  Members
 who  had  taken  the  trouble  of  tabling
 the  question  The  hon  Member's
 name  does  not  appear  here

 भी  शा०  स०  तिवारी  :  क्या  दिल्‍ली  में
 अनाज  बेचने  वाली  को-आापरेटिव  सोसायटिया

 हैं  या  बडे  आदमियो  को  अनाज  बेचने  का  काम
 दिया  गया  है  ?

 श्री  go  wo  जनम  :  बड़े  आादमियों  का
 कोई  प्रश्न  नहीं  है,  क्योकि  छोटे  छोटे  दुकान-
 दार-खुर्दाफरोश  है  भौर  कुछ  को-घापरेटिव
 सोसायदिया  भी  है  ।

 Shri  Ram  Krishan.  May  |  know
 the  highest  wheat  price  registered  so
 far?

 Shri  A.  M.  Thomas.  In  Dethi,
 Rs  2050  was  the  highest  price,  that
 was  for  the  Dara  variety

 श्री०  रणबीर  सिंह  क्या  मत्री  महोदय
 को  इस  बात  का  पता  है  कि  देहात  में  खेत
 मज़दूरों  को  गेहूं  नही  मिलता  है  नभौर  जिन
 लोगो  की  बहुत  थोड़ी  श्रामदनी  है,  उन  को
 सस्ता  गेहू  देने  के  लिये  क्‍या  इन्तज़ाम  किया
 गया  है  ?

 शी  wo  to  लेग :  मंत्री  महोदय  को
 यह  भी  पता  है  कि  कुछ  बड़े  बडे  किसानों



 ३७3  Oral  Answers

 ते  पंजाब  में  गांवों  में  झब  भी  भ्रनाव  को
 न्खिपा  कर,  सला  हुआ  है  भौर  उन  से  भी  बह

 झनाज  लिया  जायगा  |

 Ch.  Ranbir  Singh  rose—

 Mr,  Speaker:  Order,  order.  I  have
 allowed  one  question  to  the  hon.  Mem-
 ber.  If  ryots  should  come  to  the  House
 and  then  say  that  atta  has  not  been
 given  to  them,  what  about  others  who
 are  living  in  towns?

 Shri  5S.  M.  Banerjee:  May  I  know
 the  price  of  atta  and  wheat  at  present
 in  Delhi?

 Shri  A.  ९,  Jain:  All  the  atta  is
 manufactured  out  of  the  overseas
 wheat,  and  it  is  being  sold  at  the  rate
 of  Rs.  5°82  per  maund

 Shri  Rameshwar  Tantia:  As  there
 is  a  general  complaint  about  =  the
 quality  of  the  imported  wheat  and
 atta,  may  I  know  whether  Govern-
 ment  are  taking  steps  to  get  it  ex-
 amined  by  the  laboratories?

 Mr  Speaker:  He  says  there  is  a
 general  complaint  about  the  quality
 of  the  mported  wheat  or  atta,  and  he
 wants  to  know  what  steps  are  being
 taken  to  rectify  the  same

 Shri  A.  P.  Jain:  I  am  eating  that
 atta;  perhaps,  the  hon  Speaker  is  also
 eatmg  that  atta  and  I  have  not  heard
 of  any  such  complaint

 Mr.  Speaker:  I  do  not  suppose  the
 hon  Minister  will  invite  my  opinion
 about  it.

 Shri  Hem  Barua:  We  would  hike  to
 have  it

 Mr.  Speaker:  Next  question

 Diesel  and  Electric  Locomotives
 +

 n.  f  Shri  Shree  Narayan  Das:
 Shri  Keshava:

 Will  the  Minister  of  Hailways  be
 pleased  to  state:

 (a)  whether  any,  if  so  what,  efforts
 are  being  made  for  the  manufacture
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 of  Diesel  and  Electric  Locomotives  in
 India;  and

 (b)-the  present  requirement  of  Rail-
 ways  for  such  locomotives?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes;  pro-
 posals  are  under  consideration

 (b)  Besides  the  orders  already
 placed,  the  requirements  for  the  re-
 maining  2nd  Plan  period  are  about  25
 Broad  Gauge  mam  line  diesels,  and  53
 Broad  Gauge  Dhesel  Shunters  For
 AC.  electrification  schemes  which
 are  expected  to  be  completed  during
 the  2nd  Plan  period,  it  is  assessed  that
 5l  electric  locos  would  be  necessary.
 Orders  have  been  placed  for  0  locos
 Seven  DC  locos  of  500  Volts  will
 also  be  necessary  for  Centra]  Railway
 during  the  2nd  Plan  period.

 Shri  Shree  Narayan  Das:  What  is
 the  nature  of  the  proposals  that  are
 being  considered  now  both  for  diesel
 and  for  locomotive  manufacture?

 Shri  Shahnawaz  Khan:  We  have
 taken  a  policy  decision  in  the  Rail-
 way  Ministry  that  the  development  of
 electric  locomotives  will  be  done  in
 the  public  sector.  The  diesel  loco-~
 motive  development  will  be  left  to  the
 private  sector  For  the  development
 of  electric  locomotives,  we  have  placed
 an  order  for  0  locomotives  abroad.
 Out  of  those,  40  locomotives  are  being
 received  at  Chittaranjan  in  a  knocked
 down  condition.  Those  locomotives
 will  be  assembled  in  Chittaranjan  and
 that  will  give  valuable  training  for
 our  staff.  We  have  also  made  arrange-
 ments  with  our  consultants  who  are
 the  French  National  Railways,  to
 send  our  people  for  traimng  abroad
 in  their  factories  We  hope  that  the
 mechanical  parts  of  the  electric  loco-
 motives  will  be  manufactured  at
 Chittaranjan  The  electrical  parts  will
 be  manufactured  at  the  Heavy
 Electrical  Project  at  Bhopat

 Shri  Shree  Narayan  Das:  Have  any
 foreign  firms  made  any  offer  for  manu-
 facturing  diesel  engines  here?

 Shri  Shahnawaz  Khan:  There  are
 three  well  known  Indian  firms,
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 TELCO,  TEXMACO  and  Hindustan
 Motors,  which  are  dealing  in  diesel
 engines  They  have  been  asked  to
 collaborate  with  foreign  firms  and
 put  up  proposals  for  the  manufacture
 of  diesel  locomotives  in  India

 Shri  Shree  Narayan  Das:  I  want  to
 know  which  are  the  foreign  firms  that
 have  been  invited  in  this  regard

 Mr.  Speaker:  Shri  Keshava

 Shri  Keshava.  In  view  of  the  ex
 panding  programme  for  electrification
 of  railways  in  our  country  is  there
 any  scheme  for  undertaking  the  pro
 duction  of  electric  locomotives  in  Chit
 taranjan  and  TELCO  factories?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram)  That  is  what  the
 Deputy  Minister  has  just  explained—
 what  steps  we  are  taking  for  the
 manufacture  of  these  electric  locomo
 tives  in  the  country

 Dr.  Sushila  Nayar  Have  any  step:
 been  taken  to  decide  as  to  what  pro
 portion  of  engines  we  want  run.  on
 electricity  and  on  diesel?  I  ask  the
 question  because  we  are  hkely  to
 produce  more  and  more  electricity  n
 this  country,  whereas  diesel  o:]  has  to
 be  imported

 Shri  Jagjlvan  Ram.  Any  decision  on
 fixing  the  proportion  of  electric,  diesel
 and  steam  locomotives  will  be  too  pre-
 mature  But  as  many  diesels  as  we
 are  having  or  will  have  will  be  utilised
 in  the  foreseeable  future,  even  if  all
 the  schemes  of  generating  electricity
 go  through

 hrimati  Renu  Chakravartty  Is  ‘he
 collaboration  which  has  been  allowed
 for  the  manufacture  of  diesel  engines
 with  foreign  firms  going  to  be  in  the
 form  of  joint  ventures  with  foreign
 capital  or  participation  in  the  actual
 company  itself?

 Shri  Shahnawaz  Khan.  That  is  a
 matter  which  would  be  dealt  with  by
 another  Ministry,  not  the  Ratiway
 Ministry

 Shrimati  Parvathi  Krishnan  Do
 Government  propose  to  hold  any
 anterest  in  shares  in  the  firms  manu-
 facturing  diesel?
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 Shri  Jagjivan  Ram:  No,  there  is  no
 intention  to  have  any  share  in  them
 They  will  be  the  manufacturers  ant
 we  may  purchase  from  them,  subject
 to  their  prices  being  competitive  and
 the  products  being  according  to  our
 specifications

 Shrimati  Parvathi  Krishnan:  May  I
 know  whether  all  these  locomotives,
 electric  and  diesel,  proposed  to  be
 manufactured  are  to  be  only  for  broad
 gauge  or  whether  any  metre  gauge
 locomotives  also  will  be  allowed  to
 be  manufactured?

 Shri  Shahnawaz  Khan  They  will
 be  for  both

 Shri  P  C  Bose  What  are  the  com
 parative  expenses  between  a  diesel
 locomotive  and  steam  locomotive  on
 a  mileage  basis?

 Shri  Jagjivan  Ram  Certainly  diesels
 have  certain  advantages  over  steam
 locomotives  m  speed  and  other  things
 We  gct  more  track  capacity  7९  we
 operate  by  diesel  than  by  steam

 Shri  Tangamani  May  I  know
 whether  the  manufacture  of  these
 diesel  locomotives  will  be  left  enturely
 in  the  hands  of  the  three  private  com-
 panies  TELCO,  TEXMACO  and  Huin-
 dustan  Motors  or  whether  some
 at  least  will  be  manufactured  in
 Chittaranjan?

 Shri  Jagjivan  Ram  No,  there  is  no
 intention  to  manufacture  diesel  an
 Chittaranjan  Chittaranjan  will  be
 carrying  on  manufacture  of  steam
 locomotives  and  certain  mechanical
 parts  of  electric  locomotives

 Price  ef  Raw  Jute
 +

 Shrimatt  Parvathi  Krishnan
 Shri  Nagi  Reddy

 |  Shri  P  6  Sen
 Shri  Barman

 *64  4  Shri  8.  C,  Samanta:
 |  Shri  Jholan  Sinha:

 hri  Vajpayee:
 L  Shri  A,  K  Gopalan:

 ‘Will  the  Minister  of  Food  an@  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  Indian  Central  Jute
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 Committee  had  recommended  the  fix-
 ing  of  minimum  prices  for  raw  Jute;

 (9)  if  so,  what  decision  was  taken
 by  Government;  and

 (c)  if  any  decision  was  taken,  what
 was  the  reaction  on  the  price  of  raw
 Jute?

 The  Minister  of  Agriculture  (Dr.  P.
 S.  Deshmukh):  (a)  Yes

 (b)  and  (ce),  Ag  a  measure  of  price
 support,  Government  have  authorized
 the  State  Trading  Corporation  to  pur-
 chase  jute  im  the  producing  areas
 through  Co-operative  Societies  It  is
 too  early  yet  to  assess  the  reaction  of
 this  measure  on  the  price  of  raw  jute
 However,  raw  jute  prices  have  shown
 4  shgbt  firming  up  of  late

 Shrimati  Renu  Chakravartty  What
 exactly  has  been  the  increase  in  the
 prices  of  raw  jute  and  mesta  during
 the  period  the  State  Trading  Corpora-
 tion  entered  the  market?

 Dr  P.  8,  Deshmnkh:  In  some  of
 the  markets,  there  has  been  an  im-
 provement  of  about  Re  I  and  a  iittle
 more  in  the  prices  of  both  mesta  and
 jute

 Shri  Vajpayee:  What  other  steps  do
 Government  propose  to  take  to  see
 that  the  production  of  jute  does  not
 go  down  next  year  as  a_  result  of
 decline  m  prices?

 Dr.  ह  8.  Deshmukh:  The  following
 are  some  of  the  steps  which  have  been
 approved  by  the  Cabinet  ban  on  the
 import  of  varieties  of  jute  which  are
 grown  in  India  in  sufficient  quantities,
 jute  mills  would  hold  stocks  of  jute
 to  the  extent  of  about  4  months’  con-
 sumption,  permission  to  export  a
 limited  quantity  of  about  50,000  bales
 outside  India,  and  provision  of  facih-
 ties  for  quick  transport  of  raw  jute
 from  distant  producing  areas  to  the
 mulls,

 Shri  Barman:  What  is  the  minimum
 price  that  has  been  arrived  at  or
 approveo®by  Government,  and  what
 are  the  data  on  which  this  price  has
 been  arrived  at?
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 Dr.  P.  8,  Deshmukh:  We  have  not
 Yet  fixed  any  minimum  price

 Shri  8,  0,  Samanta:  May  I  know
 Whether  the  minimum  price  recom-
 Mended  by  the  Indian  Central  Jute
 Committee  was  accepted  by  Govern-
 Ment,  and  whether  this  price  fixation
 had  the  sanction  of  Government?

 Dr.  P.  5.  Deshmukh:  As  I  have
 Already  stated,  no  minimum  price  has
 yet  been  fixed

 Shri  Rameshwar  Tantia:  May  I
 know  whether  it  is  a  fact  that  co-
 Operative  societies  and  traders’  as-
 Sociations  requested  Government  as
 early  as  September  /October  to  export
 the  surplus  jute,  but  the  Government
 did  not  decide  the  question  ४१)
 January,  by  which  time  the  cultivavors
 were  forced  to  sell  their  jute  at  a  very
 low  pricc?  If  so,  I  want  to  know
 whether  this  was  on  account  of  the
 wrong  decision  of  the  Government
 about  the  jute  crop  or  of  the  advice
 of  the  Indian  Jute  Mills’  Association

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  We  are  not
 aware  of  any  such  representation,  be-
 cause  such  representation  must  have
 come  to  the  Ministry  of  Commerce
 and  Industry  That  question  may  be
 addressed  to  that  Ministry

 Shri  Bimal  Ghose:  May  I  know  what
 ls  the  quantity  of  jute  that  has  been
 purchased  by  the  State  Trading  Cor-
 poration  so  far,  and  if  nothing  at  all
 or  nothing  much  has  been  purchased,
 what  28  the  firming  up  of  price  due
 to?

 Shri  A.  P.  Jain:  Some  jute  has  been
 purchased

 Shri  Bimal  Ghose:  What  is  the
 quantity?

 Shri  A.  P  Jain:  I  cannot  gve  the
 exact  quantity  because  that  .s  being
 purchased  by  the  State  Trading  Cor-
 poration  which  is  not  my  Ministry

 Shrimati  Rena  Chakravartty:  In
 view  of  the  fact  that  the  policy  re-
 garding  the  steps  taken  for  trying  to
 firm  up  prices  was  decided  at  such  a
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 stage  when  the  poorest  of  the  cultiva-
 tors  had  already  come  into  the  market,
 could  I  know  whether  the  Govern-
 ment  propose  to  come  forward  with
 a  jute  purchase  policy  well  in  advance
 before  the  jute  comes  into  the  mar-
 ket?

 Shri  A.  P.  Jain:  We  have  taken  a
 decision  for  the  present  year  and  we
 have  stated  what  that  decision  is

 Mr.  Speaker:  The  Question  Hour  35
 over.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Construction  of  Bridges  on  Hingoli-
 Khandwa  Line

 *63.  Shri  T.  8.  Vittal  Rao:  Wil]  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  the  number  of  major  bridges
 that  have  yet  to  be  constructed  on  tne
 Hingoli-Khandwa  rail  link,

 (b)  whether  the  required  girders
 have  since  been  received,  and

 (c)  when  the  construction  of  all  the
 major  bridges  «  hkely  to  be  complet-
 ed?

 The  Deputy  Minister  of  Railways
 (Shri  S,  १.  Ramaswamy):  (a)  Thirts
 four

 (b)  303  girders  have  been  received
 and  66  are  still  due.

 (c)  By  October,  960

 Institute  for  Afforestation

 *65.  Shrimati  Da  Palchondhuri:  W:!'
 the  Minister  of  Food  and  Agricuiturc
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  pio
 posal  for  establishing  an  Institute  for
 Afforestation  of  arid  and  semi-arid
 zones  पा  India  38  under  the  conzidera-
 tion  of  the  Government  of  India,  and

 (b)  if  so,  the
 finalising  it?

 progress  made  in
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 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (bd.
 On  the  advice  of  an  expert  from  the
 UNESCO,  a  scheme  has  been  prepared
 for  expanding  the  scope  of  the  exist-
 ing  Central  Desert  Afforestation  Re-
 search  Station  at  Jodhpur  into  a  Cen-
 tral  Arid  Zone  Research  Institute,  m
 collaboration  with  the  UNESCO's
 major  project  on  the  subject  and  with
 technical  and  financial  assistance  from
 that  Organisation.  The  financial  and
 organizational  details  are  still  under
 consideration.

 Automatic  Telephone  Exchanges
 Shri  S.  M.  Banerjee:

 66.  Shri  Tangamani:
 Shri  A,  K.  Gopalan:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state.

 (a)  whether  some  more  Automatic
 Telephone  Exchanges  are  likely  to
 be  established  during  1959-60;

 (b)  if  so,  in  which  cities;
 (c)  the  expenditure  involved,  and
 (d)  cities  where  this  work  has  al-

 ready  been  taken  पु
 The  Minister  of  Transport  and  Com-

 munications  (Shri  S  K.  Patil):  (a)
 Yes

 (b)  to  (d)  Statement  is  laid  on
 the  Table  of  the  Lok  Sabha

 Statement
 (b)  and  (c)  New  Automatic  Ex-

 changes  hkely  to  be  brought  into  ser-
 vice  in  1959-60  with  cost  particulars

 SI]  Name  of  Ex-  City  Total
 No.  change  estimated

 cost
 Rs.

 :  Coimbatore  Coumbatore  —34,89,700

 2  Jullundur  Jullundur  20,82,000

 3  Japur  Jaipur  /49,08,000,

 4  Agra  Agra  41,97,000,

 ६  Asansol  Asansol  36,38,900
 6  Jorbagh  New  Delhi  56,63,500

 (d)  Work  has  already  9९४९  taken
 up  at  all  the  places  mentioned  at  part
 (b)  of  the  answer
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 Mobile  Libraries  on  Railways

 -  Shri  Vajpayee: *  Shri  Bibhut!  Mishra:

 Will  the  Minister  of  Railways  b>
 pleased  to  state:

 (a)  whether  there  728  a  proposal  to
 start  mobile  libraries  to  provide  read-
 ing  material  for  the  staff  posted  at
 wayside  stations;

 (b)  uf  so,  the  details  thereof;  and

 (c)  whether  mobile  hbrary  service
 provided  on  two  sections  of  the  North
 Eastern  Railway  has  proved  success-
 ful?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes

 (b)  The  mobile  library  is  a  mobilc
 van  stocked  with  books  in  regional
 languages  so  as  to  make  the  ‘brary
 facilities  available  to  Railway  staff  at
 way-side  stations

 (c)  On  the  North  Eastern  Railway
 a  mobile  hbrary  was  started  on  490
 December  958  on  one  section  tz
 Samastipur--Darbhanga—Narkatiagan)
 Section  It  is  too  early  to  make  an  as
 sessment,  but  at  mav  be  said  that  it
 has  been  popular  On  the  other  sec-
 tion  viz.  Gorakhpur—Gonda  Loop  a
 mobile  library  was  scheduled  to  start
 from  5th  February,  959

 Sutlej-Beas  Link  Project

 (  Shri  Hartsh  Chandra
 Mathur:

 6h  <  Shri  Ram  Krishan:
 Shri  Hem  Raj:

 |  Shri  Daljit  Singh:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  20
 on  the  9th  December,  958  and  state

 (a)  whether  any  survey  or  study
 has  been  made  of  the  scheme  called
 “Sutlej-Beas  Link  Project”:  and

 (०)  what  is  the  necessity,  advant-
 ages  and  purpose  of  this  Project’
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 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The  pro-
 ject  is  under  investigation  by  the
 Government  of  Punjab.

 (b)  The  project  will  increase  the
 firm  electric  power  generated  at
 Bhakra.  Thereafter  the  water  w:))
 be  led  into  the  River  Sutle)  below
 Nangal  Dam  and  will  be  picked  up
 at  Harike  for  utilisation  in  the  Rajas-
 than  Canal  The  Beas  waters  deliver-
 ed  into  the  Bhakra  reservoir  wil]  have
 better  manoeuvrability  as  these  wil}
 be  available  at  a  higher  level  and  in
 the  upper  region

 Paddy  and  Rice  Export  from  Orissa

 *69,  Shri  Supakar:  Wiil  the  Minister
 of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  the  total  quantity  of  paddy  and
 :.ce  exported  so  far  from  Orissa  to
 tther  States  in  India  and  the  prices

 at  which  they  are  procured;  and

 (०)  how  does  the  above  procure-
 ment  price  in  Orissa  compare  with
 the  market  price  of  paddy  and  rice
 in  the  States  to  which  the  rice  and
 paddy  are  exported?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  5,000  ton,
 .sce  of  fine  and  superfine  varieties
 procured  at  the  under-mentioned
 tates,  were  exported  to  West  Bengal
 until  4th  February,  959°-—

 Vanety  Rate  per  maund  of
 naked  grain

 Fine  Rs  6.00

 Superfine  Rs_  700

 (b)  The  controlled  ex-mill  prices  in
 West  Bengal  range  between  Rs  6  00
 and  Rs.  9°75  per  maund  m  Calcutta
 and  the  adjomng  districts  of  West
 Bengal  depending  on  the  quahty  of
 rice,
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 ate  तथा  तार  के  लिये  स्वयंसेवक

 “oo,  oft  भक्त  दर्झल  :  क्या  परिवहन
 तथा  संचार  मंत्री  १८  नवम्बर,  १९५८  के
 तारांकित  प्रश्न  संख्या  ५४  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  डाक  तथा  तार  विभाग  के  कर्म-
 आरियों  की  हड़ताल  के  समय  जिन  व्यक्तियों
 ने  झपनी  सेवायें  प्रपित  की  थीं  क्या  उनके  बारे

 में  इस  बीच  पकड़े  इकट्ठे  कर  लिये  गये  हैं,

 (ख)  यदि  हां,  तो  क्या  प्रत्येक  परि-
 मण्डल  के  आांकड़ें  बताने  वाला  एक  विवरण
 सभा  पटल  पर  रखा  आयेगा;  शरीर

 (ग)  शेष  स्वयंसेवकों  को  उपयुक्त  रोज-
 मार  दिलाने  के  लिये  क्‍या  कार्यवाही  की  जा
 रही  है  ?

 परियहम  तथा  संचार  मंत्री  (भी  qo
 @te  पाठदिल)  :  (क)  जी  हां,  केवल  पश्चिमी
 बंगाल  परिमण्डल  के  झ्रांकड़ों  को  छोड  ।

 (ख)  जी  हां,  पश्चिमी  बंगाल  परि-
 मष्डल  की  सूचना  के  उपलब्ध  होते  ही  ।

 (ग)  मुझे  खेद  है  कि  इस  सम्बन्ध  में
 कोई  विशेष  कार्यवाही  करना  सम्भव  नहीं  है,
 क्योंकि  रिक्त  स्थानों  के  भरने  के  समय  चुनें
 गये  व्यक्तियों  को  निजी  योग्यता-क्रम  के

 अनुसार  भ्रपनी-अ्रपनी  बारी  लेनो  होती  है

 चहका  of  Rice  to  West  Bengal
 "1,  Shri  Sadhan  Gupta:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  Government  of
 West  Bengal  have  recently  approach-
 ed  the  Central  Government  for  sup-
 plies  of  rice;

 (b)  if  so,  the  quantity  asked  for,
 and

 (९)  the  quantity  that  will  be  sup-
 plied?

 The  Minister  of  Feed  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  to  (c).  The
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 tequirement  of  a  State  for  a  particular
 month  is  examined  by  the  Central
 Government  in  consultation  with  the
 State  Government  and  supplies  are
 arranged  keeping  in  view  the  avail-
 Ability  of  stocks  in  the  Central  Re-
 serve  and  the  present  and  future  de-
 mands  from  other  States.  For  the
 month  of  February  959  the  West
 Bengal  Government  had  asked  for
 30,000  tons  of  rice.  Arrangement  has
 been  made  to  supply  20,000  tons  of
 tice  and  20,000  tons  of  paddy.

 Hindustan  Shipyard

 °72.  Shri  N.  है,  Munisamy:  Will  the
 Minister  of  Transport  an@  Communi-
 cations  be  pleased  to  state:

 (a)  when  the  pre-fabrication  shop
 at  Hindustan  Shipyard  is  to  be  com-
 ™mussioned;

 (b)  how  the  ships  are  priced;  and

 (c)  how  do  they  compare  with
 ships  manufactured  in  foreign  coun-
 tries?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  pre-fahb-
 Yication  shop  38  almost  ready  and  5
 expected  to  be  commissioned  by  June,
 4959

 (b)  and  (c)  A  statement  is  laid  on
 the  Table  of  the  House.

 STATEMENT

 The  present  practice  is  to  fix,  by
 hegotiations  with  the  shipowner,  a
 price,  which  is  roughly  equivalent  to
 the  cost  of  building  a  similar  ship  in
 the  United  Kingdom.  A  comparative
 Statement  of  the  shipbuilding  costs  in
 different  countries  as  ascertained  in
 3956  is  given  below:—

 (Approximate)
 United  Kingdom  400
 West  Germany  re)
 Japan  20
 United  States  of  America  200
 Australia  280
 France  «ee.  30
 Italy  30
 India  eee  282
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 मीलर

 कैड,  गी  र्थुनाव  सिह  :  क्‍या  स्वास्थ्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  भारत  ने
 कनाडा  से  केसर  के  उपचार  के  लिये  एक  भणु-
 यंत्र  (को शल्ट  ६०)  खरीदा  है  ;

 (ख)  यदि  हा,  तो  यह  कहा  लगाया
 जायेगा  ?

 स्वास्थ्य  मंत्री  (शी  करमरशर)
 (क)  कनाडा  की  सरकार  कोलम्बों  योजना
 के  प्रन्तर्गत  तीन  को वाल्ट  बीम  थेरापी  यूनिट
 भौर  एक  शक्तिशाली  कोवाल्ट  ६०  सो
 प्रदान  कर  रही  है

 (=)  इन  तीन  को पालट  बीम
 थेरापी  यूनिटों  में  से  एक-एक  यूनिट  (१)
 टाटा  मेमोरियल  अस्पताल,  बम्बई,  (२)
 चितरंजन  कंसर  अस्पताल,  कलकता  पौर

 (३)  क्रिश्चियत  मेडिकल  कालेज  अस्पताल,

 लुधियाना  मे  लगाया  जायेगा  तथा  शक्तिशाली
 को  उलट  ६०  सोरव  केसर  इंस्टीच्यूट,  मद्रास  में
 लगाया  जायेगा  ।

 Commodities  Committees

 om  Sbri  L  Eacharan:  Will  the-
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  what  is  the  period  of  interval
 fixed  for  holding  the  meetings  of  the
 Commodities  Committees  under  the
 Ministry  of  Food  and  Agriculture:

 (b)  whether  any  change  has  been
 made  in  the  period  of  interval  for
 holding  meetings  of  the  Committees
 during  the  course  of  the  last  two
 years;  and

 (c)  if  so,  what  are  the  reasons?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह  Jain):  (a)  to  (c).  A
 statement  is  placed  on  the  Table  of
 the  Lok  Sabha,  (See  Appendix  I,  an-
 nexure  No.  19).

 Circular  Raliway  for  Caleatta

 995,  Shri  Tridib  Kumar  Chaudhari:
 Will  the  Minister  of  Rallways  be
 dDieased  to  state:

 (a)  what  decisions  have  been  taken
 hy  the  Railway  Board  and  Govern-
 ment  on  the  recommendations  of  the
 S.  N.  Roy  Commnttee  on  the  Circular
 Railway  for  Calcutta  and  the  Saranga-
 Dany  Committee  on  the  electrification
 Qn  Eastern  Rauway  about  the  stacting
 ५६  an  electrically  operated  circular
 Railway  system  girdling  the  city  of
 Calcutta  as  part  of  the  Suburban
 Rectrification  Scheme;

 (b)  whether  this  proposal  for  a
 Gircular  railway  for  Calcutta  will
 €ventually  form  part  of  the  Electrifi-
 Cation  Projects  that  are  already  under
 Way  in  the  Howrah  and  Sealdah  Divi-
 Sions,  and

 (c)  whether  any  detailed  project
 teports  and  cost  estimates  for  the
 “rcular  railway  have  been  prepared?

 The  Deputy  Minister  of  Railways
 {Shri  S  V.  Ramaswamy):  (a)  and
 tb).  The  scheme  of  Circular  Railway
 4round  Calcutta  city  will  be  consider-
 d  after  electrification  of  all  the  Sub-
 urban  sections  of  Calcutta  has  been
 Sompleted.

 (c)  Does  not  arise.

 Purchase  of  Paddy  and  Rice

 (  Dr.  Ram  Subhag  Singh:
 76  Shri  Raghunath  Singh:

 Shri  Anirudh  Sinha:

 Wall  the  Minister  of  Food  and  Agri-
 Sulture  be  pleased  to  state:

 (a)  the  States  where  Governments
 have  entered  into  markets  for  pur-
 thasing  paddy  and  rice  during  the
 current  Kharif  season;

 (b)  the  quantities  of  paddy  and  rice
 so  far  purchased  in  those  States;

 (c)  whether  any  purchase  of  rice
 and  paddy  has  also  been  made  on
 Union  Government’s  account;  and

 (d)  if  so,  how  much?
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 The  Minister  of  Food  and  Agricu)-
 ture  (Shri  A  P.  Jain):  (a)  Rice  or
 paddy  38  being  purchased  in  Andhra
 Pradesh,  Assam,  Bihar,  Madhya  Pra-
 desh,  Mysore,  Orissa,  Punjab,  Uttar
 Pradesh  and  West  Bengal  Madras  is
 about  to  start  making  purchases

 (b)  to  (d)  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha  {See
 Appendix  I,  annexure  No  20]

 National  Projects  Constraction  Corpo-
 ration

 *77  Shri  E.  Madhusudan  Rao:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state

 vay  dhe  momber  of  Stes  wiht
 have  so  far  agreed  to  Join  the  National
 Projects  Construction  Corporation,
 and

 (b)  how  many  of  them  have  paid
 their  contributions?

 The  Depaty  Minister  of  Irrigation
 and  Power  (Shri  (Hathi)  (a)  Seven

 (b)  Five

 Master  Plan  for  Flood  Control]  in
 Orissa

 *78,  Shri  Panigrahi  Will  the  Minis
 ter  of  Irrigation  and  Power  be  pleas-
 ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  No  472  on  the  27th
 November,  958  and  state

 (a)  whether  the  High  Level  Com-
 muttee  on  Floods,  after  examining  the
 long-range  plan  for  flood  control  pre
 pared  by  the  Orissa  Government,  has
 accorded  approval  to  the  plan

 (b)  whether  a_  statement  showing
 the  main  features  of  this  long-range
 master  plan  for  flood  control  m  Orissa
 will  be  laid  on  the  Table,  and

 (e)  whether  the  Government  of
 India  has  approved  this  master  plan
 in  itg  entirety?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (c)
 A  statement  containing  the  requisite
 information  3  laid  on  the  Table  of
 the  House
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 SvaTSMENT

 (a)  to  (c)  After  examining  the
 long-range  pian  for  flood  control  pre-
 pared  by  the  Orissa  Government,  the
 High  Level  Committee  on  Floods
 have,  in  Volume  II  of  their  Report,
 indicated  broadly  the  lines  on  which
 a  satisfactory  long-range  plan  should
 be  formulated  A  summary  of  the  re-
 commendations  contained  in  Volume
 Il  of  the  Report  is  attached.  It  is  for
 the  State  Government  to  re-cagt  the
 plan  in  the  hght  of  these  recommen-
 dations  and  to  place  it  before  the
 State  Technical  Advisory  Committee
 and  the  State  Flood  Control  Board  for
 approval  Thereafter,  the  plan  will  be
 coasidered  ay  the  Central  facia  Rivers
 Commission  (Floods)  and  by  the
 Central  Flood  Control  Board  The
 question  of  approving  the  plan  in  its
 entirely  or  otherwise  does  not  arise
 at  this  stage

 Procurement  of  Rice  from  Andhra

 99  Shri  Subbiah  Ambalam.  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state

 (a)  the  total  quantity  of  rice  that
 has  been  procured  by  the  Central
 Government  from  Andhra  State  dur-
 ing  ‘1958,  and

 (b)  the  quantity  distributed  to  each
 of  the  needy  States  and  the  stock  in
 hand?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P  Jain)  (a)  The
 quantity  of  rice  purchased  by  the
 Centra)  Government  in  Andhra  State
 and  actually  delivered  to  them  during
 the  year  958  was  about  171,000  tons

 (b)  The  rice  procured  by  the  Gov
 ernment  from  the  various  States  in
 the  country  and  from  abroad  28  pool-
 ed  ang  held  in  Central  Storage  De
 pots  Allocations  ars  made  by  the
 Centre  to  the  various  States  in  ac-
 cordance  with  their  relative  needs
 Hence,  it  35  not  possible  to  say  whst
 quantities  of  the  rice  procured  in
 Andhra  Pradesh  were  supplied  to  the
 needy  States  and  how  much  ३8  left
 with  the  Government
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 Sharavathy  Hydro-Electric  Project

 "so  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  what  progress  has  been  made  in
 the  Sharavathy  Hydro-electric  Pro-
 ject,  and

 (b)  the  total  expenditure  involved
 and  the  States  that  will  be  benefited
 therefrom?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Civil
 works  connected  with  the  project  are
 making  good  progress  As  regards  the
 generating  station,  excavation  work  at
 the  site  is  in  hand

 (b)  The  total  estimated  cost  of  the
 Project  is  Rs  3945  crores  and  that
 of  the  ist  stage  alone  Rs  22  97  crores
 This  project  is  for  the  benefit  of  the
 entire  State  of  Mysore

 बाड़  सम्बन्धी  उच्च-स्तरीय  सम्रिति

 ८१  आरी सरखू पांडे  क्या  सिचाई  और

 विदु  मत्री  यह  बताने  की  द््पा  करेगे  कि

 (क)  क्‍या  बाढ़  सबधी  उच्च-स्तरीय
 समिति  ने  अपना  दूसरा  प्रतिवेदन  दे  दिया

 है,  शौर

 (ख)  यदि  हा,  तो  बाढी  >  नियत्रण
 वे'  लिये  उसे  मुल्य  सुझाव  क्‍या  है  ?

 सिंचाई  तथा  विद्युत  उपप्रत्रो  (६.
 हाथी)  (क)  तथा(ख)  बाढ़  सबधी  उच्च-
 स्तरीय  समिति  (हाई  लेबल  कमिटी  भान

 फ्लड्स)  ने  अपनी  रिपोर्ट  की  दूसरी  जिल्द

 (सैकिंड  वाल्यूम)  पेश  कर  दी  है  पौर  उसमे
 दी  गई  सिफारिशों  का  साराश  (समरी)
 सदन  की  मेज  पर  रख  दिया  गयाह  1  [पुस्त-
 कालय  में  रखा  गया  ।  देखिये  एन०  टी०-

 ११९९/५६]

 दिल्‍ली  के  लिये  मटर  पांग

 ग्रे  शी  cto  qo  सिवारोी  क्या
 स्वास्थ्य  मंत्री  पह  बताने  की  कृपा  करेंगे
 कि

 (क)  दिल्ली  की  मास्टर  प्लेन  को
 कार्यान्वित  करने  वे  लिये  सरकार  ने  क्‍या
 कार्यवाही  की  है  ,  और

 (ल)  यह  मास्टर  प्लेत  कब  तक  कार्मा-
 म्वित  होगी  ?

 स्वास्थ्य  मत्री  (६3  करमरकर)
 (क)  शौर  (ख)  दिल्ली  की  मास्टर  प्लान
 प्रभी  तैयार  हो  रही  है  भौर  इसके  १६५६  के
 अन्त  तक  पूर्ण  हो  जाने  की  भ्राशा  है  ।  प्लान
 >  मिलते  ही  उसकी  कार्यान्विति  के  प्रश्न
 पर  विचार  क्या  जायेगा  !

 Railway  Freight
 *83  Shri  Vidya  Charan  Shukla:

 Will  the  Munster  of  Railways  be
 pleased  to  state

 (a)  whether  Government  are  ex-
 amining  the  possibility  of  making  a
 reduction  in  the  railway  freight  for
 manganese  ore,

 (b)  wf  so,  the  stage  at  which  the
 matter  rests,  and

 (९)  the  time  by  which  a  decision
 is  expected  to  be  taken  in  the  matter”

 The  Deputy  Minister  of  Railways
 (Shri  §  V  Ramaswamy):  (a)  to  (c)
 The  matter  35  under  examination  and
 a  decision  35  expected  to  be  taken
 shortly

 Development  of  Ports

 °84.  Shri  Mahanty:  Will  the  Mun-
 ter  of  Transport  and  Communications
 be  pleased  to  state

 (a)  whether  Government  had  ap-
 proached  the  UN  Technical  Admunis-
 tration  for  the  services  of  some  ex-
 perts  to  advise  on  the  development  of
 ports  m  India



 $ar  Written  Answers

 {(b)  2f  so,  who  were  the  experts  and
 what  specific  matters  were  referred  ta
 them  for  consideration;  and

 te)  what  advice  has  been  tendered
 by  the  team  of  experts  in  the  matter®

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  ang  Communications
 (Shri  Raj  Bahadur):  (a)  Yes  Sir.

 (b)  A  statement  is  laid  on  the
 Table  of  the  Sabha

 STATEMENT

 (b)  The  expert  whose  sc.vices  were
 made  available  by  the  United  Nations
 Technical  Assistance  Administration  is
 Mr  F.  Posthuma,  Deputy  Director,
 Port  of  Rotterdam  The  matters  refer-
 red  to  him  were.—

 (3)  Selection  of  a  suitable  site  for
 the  location  of  an  auxiliary
 port  in  the  Calcutta  region

 (a)  Problems  relating  to  the
 diedging  of  the  Ruver
 Hooghly

 (qn)  Project  for  the  expansion  ard
 remodelling  of  the  Marshalling
 Yard  at  East  Dock  Junction
 at  Calcutta  Port

 (iv)  Problems  relating  to  develop-
 ment  of  Bombay  Port  and  the
 dredging  of  the  main  approach
 channel  to  Bombay  Harbour

 av)  Improvement  of  the  depths  in
 the  approach  channel  of
 Kandla  Port

 (vi)  The  development  of  Paradip
 and  Mangalore  Ports

 (b)  The  Report  of  the  expert  is
 awaited

 Railway  Protection  Force

 °85.  Pandit  D  N.  Tiwary:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  068  on  the  I7th  Decem-
 ber,  958  and  state:

 (a)  whether  the  हफ  under  the
 Railway  Protection  Force  Act,  987
 have  since  been  finalised,  and
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 (b)  af  so,  when  they  will  be  laid
 on  the  Table?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 The  Rules  framed  under  the  R.P.F.
 Act,  ‘1957,  are  being  examined  and
 would  be  laid  on  the  Table  of  the
 House  by  the  middle  of  this  year.

 Drinking  Water  Supply  to  Agartala
 Town

 *86.  Shri  Bangshi  Thakur:  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  -eply  given  to  Starred  Ques-
 tion  No  6l  on  the  3239  November,
 7957  and  state  whether  the  people  of
 Agartala  Town  will  get  the  supply  of
 protected  drinking  water  by  the  end
 of  19597

 The  Minister  of  Health  (Shri  Kar-
 markar):  No  The  Scheme  has  smce
 been  revised  by  the  Tripura  Admunis-
 tiation  and  is  under  examination.

 हिमाचल  प्रदेंदा  का  स्वास्ष्य  विभाग

 Fey  sa  पदस  देव
 "थो स०  Wo  सामन्त  :

 क्या  स्वास्थ्य  मत्री  यह  बताने  की  पा
 करेंगे  कि  :

 (क)  हिमाचल  प्रदेश  के  स्वास्थ्य  विभाग
 में  प्रशिक्षित  कर्मंचारियो  की  कमी  को  पूरा
 करने  #े  लिये  क्या  पग  उठाये  जा  रहे  हूँ  ;
 और

 (ख)  सरकार  द्वारा  भेजे  गये  छात्रों
 सहित  कुल  कितने  छात्र  इस  समय  विभिन्न
 सस्थाओो  में  चिकित्सा  की  शिक्षा  प्राप्त  कर

 रहे?

 स्वास्थ्य  नंत्री  फ्नो  करमरकर)  :

 (क)  भौर  (स्व),  सूचना  एकत्र  की  जा  रही  है
 झौर  यथा  समय  सता  की  मेज  पर  रख  दी
 जायेगी  ।
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 Catering  Contractors

 °88.  Shri  Tangamani:  Will  the  Manc-
 ter  of  Railways  be  pleased  to  state’

 (a)  whether  Government  propose  to
 reduce  the  upper  limit  of  holdings  of
 catering  contractors,

 (b)  ४  not,  reasons  therefor,  and

 fc)  what  is  the  present  ceiling  hmit
 fixed?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes

 (b)  Does  not  arise

 (c)  The  present  ceilings  are

 (a)  2  umits  in  respect  of  catering
 contracts,  mz  Restaurants
 and  Refreshment  Rooms,  and

 (nu)  7  umts  in  respect  of  vending
 contracts,  vtz,  stalls  and  plat-
 form  vending

 Over-bridge  at  Sholapur

 *g9  Shri  Sonavane  Wi!l  the  Minis-
 ter  of  Railways  be  pleased  to  refer  to
 the  replies  given  to  Unstarred  Quest-
 jon  No  3008  on  the  27th  September
 958  and  state

 (a)  whether  the  consideration  of
 the  proposal]  for  construcuon  foot
 over-bridge  connecting  the  circulating
 areas  at  the  broad  gauge  and  metre
 gauge  stations  of  Sholapur  Railway
 Station  has  since  been  completed,

 (b)  whether  any  reply  from  the
 Government  of  Bombay  has  been
 received,  and

 (c)  the  probable  date  when  the
 work  would  be  started?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Not  yet,
 Sir

 {b)  and  (c)  Yes  Sir  The  State
 Government  have  refused  to  bear  the
 charges,  and  the  matter  is  being  ex
 amined  further
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 Ukail  Project
 *90  Shri  Jadhav:  Will  the  Minister

 of  Irrigation  and  Power  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  678  on  the  llith  Septem-
 ber,  957  and  state

 {a)  whether  Government  have  since
 taken  any  decision  about  the  Uka:
 Project,  West  Khandesh,

 (b)  whether  it  is  a  fact  that  some
 machinery  for  the  execution  of  the
 work  has  been  assembled  on  the  site,
 and

 (c)  the  amount  spent  over  the  pro-
 ject  so  far?

 The  Deputy  Minister  or  Irmgation
 and  Power  (Shri  Hathi).  (a)  No,  Sir

 (b)  Information  is  not  available  and
 has  been  called  for  from  the  Bombay
 Government

 (c)  Information  about  up-to-date
 expenditure  is  not  available  The
 probabie  expenditure  to  end  of  March,
 959  will  be  about  Rs  997  lakhs

 Bhakra  Dam

 *9l  Shri  Mohammed  Imam  _  wil
 the  Minister  of  Irrigation  and  Power
 pe  pleased  to  state

 (a)  whether  it  is  a  fact  that  the  hil]
 slopes  which  flank  on  either  side  65
 Bhakra  dam  are  of  loose  soil  and
 highly  disintegrated  rock,

 (b)  whether  he  s  aware  of  the
 opinion  of  the  famous  British
 Engineer,  Lord  Haily,  that  the  hill
 slopes  abutting  the  dam  may  not
 stand  the  strain  of  a  dam  of  the  height
 of  720  ft;

 (९)  whether  it  55  fact  that  a  portion
 of  the  hill  slopes  slipped  during  the
 last  rains,  and

 (d)  what  precautions  have  been
 taken  to  strengthen  the  hill  slopes?

 The  Deputy  Minister  of  Irngation
 and  Power  (Shri  Hathi):  (a)  to  (d)
 A  statement  giving  the  mnformation  ७5
 laid  on  the  Table  of  the  House
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 STATEMENT

 (a)  The  Bhakra  Dam  is  located  in
 the  lower  Shiwalks  The  rock  5S
 jointed,  interspersed  with  bands  of
 clay  and  shear  zones  The  weak
 zones  have  been  cleared  The  clay
 bands  have  also  been  excavated  to
 adequate  depths  and  these  have  been
 filled  back  with  concrete  An  ex-
 tensive  programme  of  grouting  the
 rocks  with  cement  mortar  has  been
 carried  out  This  consists  of  diamond
 drilling  and  subsequent  grouting  so
 that  the  entire  mass  becomes  mono-
 lithic

 (b)  No  information  Bw  available
 (c)  Yes,  Sir

 (d)  Detailed  geological  survey
 followed  by  continual  detailed  ex-
 amination  of  the  outer  periphery  has
 been  carried  out  to  see  whether  any
 geo-physical  weakness  exists  which
 may  detract  from  the  capacity  of  the
 range  to  hold  the  stored  water  supply
 All  such  doubts  have  been  set  at
 rest  As  a  result  of  the  geological
 examination,  necessary  grouting  and
 pinning  operations  are  undertaken
 wherever  considered  technical]y
 appropriate

 Bauladilla-Visakhapatnam  Line
 #92,  Shri  A  8S.  Snaigal  Will  the

 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  due  to
 the  availablity  of  surplus  raw  iron
 in  Bailadilla  of  Baster  distr.ct  and
 the  agreement  with  Japan  for  Its
 export,  Government  of  Madhya  Pra-
 desh  has  suggested  construction  of  a
 railway  line  :n  the  Third  Five  Year
 Plan  for  joining  Bailadijla  and
 Visakhapatnam,  and

 (b)  if  so,  whether  Government  pro-
 pose  to  consider  its  inclusion  m  the
 Third  Five  Year  Plan?

 The  Deputy  Minister  of  Railways
 (Shri  S.  च  Ramaswamy):  (a)  The
 Bajladifla-Kottavaiasa  railway  sur-
 vey,  though  sponsored  primarily  in
 connection  with  the  Dandakaranya
 Refugee  Rehabilitation  Scheme,  will
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 when  built  serve  also  for  export  of
 iron  ore  through  Vizagapatam  port.

 (b)  The  matter  is  under  consider-
 ation  as  besides  the  railway  line,  the
 details  of  additional  port  facilities
 required  have  yet  to  be  investgated

 Sone  River  Barrage
 #93,  Shri  Kamal  Singh.  Will  the

 Minster  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  933  on  the  30th
 April,  2958  regarding  Sone  River
 Barrage  and  state

 (a)  whether  the  schemes  of  main
 Barrage-cum-road  Bridge-cum-Hydro
 Electric  Power  Generation  and  that
 ot  Hugn-Level  Canals  have  since  been
 fully  examined  by  the  Central  Gov-
 ernment,

 (b)  if  so,  the  Government's  _  re-
 action  to  the  report  and  when  the
 work  1s  likely  to  be  taken  up,  and

 (c)  whether  work  of  remodelling
 and  renovation  of  the  existing  canals
 for  which  rupoes  2  27  crores  were
 sanctioned  has  started  and  the  970-
 gress  made  so  far?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 examination  of  the  Project  m__  the
 Central  Water  and  Power  Commission
 has  not  yet  been  completed

 (b)  Does  not  arise

 (c)  The  work  has  already  started
 and  the  Government  of  Bihar  expect
 to  spend  Rs  45  lakhs  by  March,
 3959

 Konkan  Coastal  Service

 ०94.  _  कल  Narayanankntty  Menon:
 Shri  Kodiyan:

 Wu]  the  Minister  of  Transport  and
 Communications  be  pleased  to  state.

 (a)  whether  the  Bombay  Steam
 Navigation  Company  is  contemplating
 to  suspend  its  Konkan  0०४३४)  Ser-
 vice,  and

 (b)  if  so  the  reasons  therefor?
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 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).  The

 ‘Company  have  complained  that  the
 service  is  not  remunerative  and  that
 without  an  increase  m  fares  or  a
 subsidy  from  Government  to  off-set
 the  losses,  it  will  not  be  possible  for
 them  to  continue  the  service

 Erosion  of  River  Hooghly  Banks

 *95  Shri  Halder:  Will  the  Minister
 of  Irrigation  and  Power  be  pleased  to
 state

 (a)  whether  any  reque-t  has  been
 received  from  the  West  Bengal  State
 Government  for  help  m  stabilising
 the  areas  on  both  sides  of  Rive:
 Hooghly  specially  the  banks  within
 the  Howrah  Dhiustrict  and  Chinsurah
 affected  by  erosion,  and

 (b)  if  so  the  action  taken  there-
 on?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and
 (b)  A  statement  containing  the  rc-
 quisite  information  is  laid  on  the
 Table  of  the  House  [See  Appendix
 I,  annexure  No  2]  ]

 Raliway  Time-Tables

 *96.  Shri  Goray:  W:)]  the  Mhniste:
 of  Raliways  be  pleased  to  state

 (a)  how  many  copies  of  the  Ral-
 way  time-tables  in  each  language  are
 printed  each  time,

 (b)  the  other  languages  besides
 English  9  which  the  time-tables  are
 printed,  and

 (c)  the  basis  on  which  the  langu-
 ages  are  chosen?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  The
 number  of  copies  of  the  Time  Tables
 printed  for  sale  to  the  public  langu-
 age-wise  varies  from  Railway  to  Rail-

 way  and  with  every  edition  depending
 on  the  demands  from  the  public

 A  statement  showing  the  number  of
 copies  of  Time-Tables  in  various
 languages  printed  for  October,  3958
 issue  is  laid  on  the  Table  of  the  Lok
 Sabha  [See  Appendix  I,  annexure
 No  22}

 (b)  Assamese,  Bengali,  Gurumukhi,
 Hindi,  Kannada,  Malayalam,  Oriya
 Tami]  and  Telugu

 (९)  Time-Tables  other  than  in
 Enghsh  and  Hind:  are  printed  on  the
 basis  of  mam  regional  languages  of  the
 States,  traversed  by  the  respective
 Railways,  provided  there  :s  adequate
 demand  from  public

 T  B.  Survey

 Shri  Aurobinde  Ghosal:
 *97  Shri  S  C.  Samanta:

 |  Shri  Subodh  Hansda.

 Will  the  Minister  of
 pleased  to  state

 Health  be

 (a)  whether  any  sample  survey  re-
 garding  the  attack  of  TB  was  con-
 ducted  during  1955-58  by  the  Indian
 Counci]  of  Medical  Research,

 (b)  if  so,  what  part  of  West
 Bengal  was  surveyed,  and

 (c)  the  result  thereof?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes,  Sir

 (b)  Calcutta  Chittaranjyan
 Panihati  Kalna
 Bokanda  Purushottanpur
 Uttar  Jafardhar

 (८)  In  Calcutta,  the  prevalence  of
 active  and  probably  active  TB  cases
 was  found  to  be  36  73  per  1,000
 X-rayed  persons  of  the  age  group  of
 5  and  above  The  number  of  infective
 cases  was  639  per  ‘1,000  The  data
 regarding  the  towns  and  villages  has
 not  been  analysed
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 ऊपरी  चूजों  तथा  नीये  के  ुलॉ  का  निर्माण

 +£१८.  oft  विभूति  मि  :  क्या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्यो  यह  सच  है  कि  कई  स्थानों  मे
 रैल  के  ऊपरी  पुल  भौर  नीचे  के  पुलों के  निर्माण

 की  मांग  की  गई  है  ;

 (ल)  यदि  हां,  तो  विभिन्न  खंडों  के
 कितने  स्थानों  से  यह  भाग  की  गई  है  ;

 (ग)  क्‍या  सरकार  ने  इस  संबंध  में  कोई
 योजना  बनाई  है  कि  एक  वर्ष  में  कितने  नीचे
 के  या  ऊपर  के  पुल  बनाये  जायेगे  ;  भौर

 (ब)  यदि  हु,  वो  यह  योजना  क्‍या
 ? है

 रेले  उप त्री  (धी  से०  to  राम-
 श्वानी)  :  (क)  जी  हा  a

 (ल)  अझमी  इसके  बारे  में  सूचना
 मौजूद  नहीं  है  भौर  रेलो  से  मगानी  पडेंगी

 (ग)  और  (घ),  जो  नहीं  ।  जब  कभी
 राज्य  सरकार  रेल-प्रशासनों  से  रेलवे  लाइनो
 के  ऊपर  या  नीचे  पुल  बनाने  के  लिये  कहती  है
 झ्रौर  वर्तमान  नियमों  के  अनुसार  झपने  हिस्से
 का  खर्च  देने  को  तैयार  हो  जाती  है,  तो  उनकी
 बात  तुरन्त  मान  ली  जाती  है  1  राज्य  सरकारों
 से  जवाब  आने  में  कुछ  समय  लगता  है,  इस-
 लिये  इस  तरह  का  कोई  कार्यक्रम  नही  बनाया
 का  सकता  कि  एक  साल  में  कितने  पुल  बनाये
 जायें  लेकिन  ज्योही  राज्य  सरकार  योजना
 (Plan)  उसके  प्रनुमानित  खर्च  और
 अपने  हिस्से  का  खच  उठाने  की  मजूरी  दे  देती
 है,  रेल  प्रशासन  प्रपने  निर्माण  कार्यक्रम
 (Works  Programme)  में  इस  काम  के  लिये
 जरूरी  रकम  की  व्यवस्था  करते  है  और  काम
 जल्द  से  जल्द  शुरू  कर  दिया  जाता  है  1

 eter  में  प्रात्मनिर्भरता

 ची  wra,avet  :
 श्  Wo  to  मालबोय

 क्या  Gye  तथा  कृषि  मंत्री  यह  बताने  की

 क्षा  करेंगे  कि  :

 *  १००.

 (क)  खाद्याल  के  मामले  में  कितने
 राज्य  झात्मनिभंर  हैं;

 ™

 (a)  हस  सम्बन्ध  में  न्य  राज्यों  के
 झाध्मनिर्भर  न  होने  के  क्या  कारण  हैं;

 (ग)  कया  इन  कारणों  की  कोई  जांच
 की  गई  है  भौर  इन्हें  टूर  करने  के  लिए  प्रयत्त
 किये  गये  हैं,  भौर

 (घ)  यदि  हा,  तो  क्या  प्रयत्न  किये
 ?

 oe  तथा  कृषि  भमत्री  (भी  wo  प्र०

 जन)  :  (क)  सामान्यतः  झान्ध्र  प्रदेश,
 मध्य  प्रदेश,  उडीसा  भौर  पंजाब  में  भ्रन्न  की
 उपज  खपत  से  अधिक  होती  है,  शौर  उत्तर
 प्रदेश,  राजस्थान,  मद्रास  तेथा  मैसूर  झात्म
 निर्भर  है  ।

 (ख)  से  (घ),  भात्मनिर्भरता

 समूचे  देश  के  लिये  ही  प्राप्त  करनी  है  1  प्रत्येक
 राज्य  में  चाहे  वह  पअात्मनिर्भर  हैं  या  नही,
 खाद्यान्न  की  उपज  में  उन्नति  के  लिये  गुजाइश
 है  ।  परन्तु  हो  सकता  है  कि  श्रत्येक  क्षेत्र  प्रथवा
 राज्य  प्रात्मनिर्भरता  प्राप्त  न  कर  सके  t
 प्रत्येक  राज्य  को  समस्याझ्रों  का  निरन्तर
 निरीक्षण  किया  जा  रहा  है,  शौर  खेती  की
 उपज  को  बढाने  के  लिये  उपाय  किये  जा

 रहे हैं ।

 Quota  for  Scheduled  Castes  and
 Scheduled  Tribes

 *40l  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  2980  on  the  27th
 September,  958  and  state  the  pro-
 gress  made  so  far  in  filling  up  the
 quota  reserved  for  the  Scheduled
 Castes  and  Scheduled  Tmbes  in  the
 Ratlway  Protection  Force  on  the
 Central  Railway?
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 The  Deputy  Minister  of  Railways
 {Shri  Shahnawas  Khan):  In  Class  II
 the  deficiency  is  4  of  Scheduled  Castes
 and  हैं  of  Scheduled  Tmbes  In  Class
 है  the  deficiency  358  in  the  category
 of  Scheduled  Tribes  only  to  the  extent
 of  43

 Efforts  are  being  made  to  eradicate
 the  shortfall  in  both  the  classes  by
 the  end  of  the  current  year  ‘1958-59
 as  stated  earlier

 Tungabhadra  Project

 f  Shri  Agadi: १708
 ५  shri  Siddananjappa.

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  the  actual  area  brought  under
 irrigation  under  the  Tungabhadra
 Project  Left  Bank  development
 scheme  excluding  the  previously  cul-
 tivated  area  under  the  old  Aniucuts,
 and

 (b)  the  total  amount  spent  so  far,
 for  the  Project  and  development  of
 both  sides  of  the  Ayacut  areas?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  An  area
 af  39,930  acres  was  actually  brought
 under  itmgation  upto  the  enf  of
 December,  958

 (9)  The  information  35  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House  as  early  as  pessible

 Berapoly  River  Project  in  Kerala

 10s.  JS  Shri  A.  K.  Gopalan:
 दि  Shri  Kunhan.

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Deputy  Minister  for  Irrigation  and
 Power  had  recently  visited  the
 Berapoly  River  Project  site  m  Kerala,

 (b)  if  so,  the  outcome  of  the  dis-
 cussions  held  by  him  with  the  Kerala
 and  Mysore  State  Government,  and

 (९)  whether  :t  is  proposed  to  take

 up  the  project  during  the  Second
 Five  Year  Plan  itself?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,  Sir

 (b)  He  held  no  discussions  with
 the  representatives  of  Mysore  Gov-
 ernment  The  Minister  for  Irrigation
 and  Power,  Kerala  State  accompanied
 the  Deputy  Munister  to  the  Berapoly
 River  Valley  Project  site  in  Kerala
 and  generally  explained  to  him  the
 broad  aspects  of  the  scheme  He  ex-
 plained  to  him  how  this  scheme  would
 irmgate  the  Malabar  Area  in  Kerala
 He  also  indicated  that  it  would  also
 be  a  cheap  power  project

 (९)  No,  Sar

 “Demands  Day”  by  Posts  and
 Telegraphs  Employees

 *104  J  Shri  Rajendra  Singh:
 VY  Shri  Ram  Krishan:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Federal  Council  of  the  National  Fede-
 ration  of  Post  and  Telegraph  Em-
 plovees’  Union  has  resolved  to  observe
 “Demands  Day”,  and

 (9)  if  so,  what  are  their  demands?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8  K.  Patil):  (a)
 No  intimation  has  been  received  from
 the  National  Federation  of  P  &  T
 Employees  It  3s,  however,  understood
 that  they  have  decided  to  observe  १9
 February  959  as  “Demands  Day”

 (b)  The  demands  are

 (l)  Immediate  grant  of  2nd  instal-
 ment  of  interim  rehef

 (2)  Early  publication  of  the  Pay
 Cornmission’s  Report

 (3)  Repeal  of  Rules  4(a)  and  4(b)
 of  the  Govt  Servants  Conduct
 Rules

 (4)  Re-drafting  of  Government
 Servants  Conduct  Rules
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 (5)  Halt  of  victimisation  of  legiti-
 mate  Trade  Unions’  activities.

 (6)  Re-mstatement  of  dismissed,
 discharged  and  compulsorily
 retired  employees  for  participa-
 tion  in  Trade  Union  Activities

 Milk  Supply  Scheme  in  Delhi

 9105,  Shri  Ram  Krishan;  Will  the
 Minster  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  :s  a  fact  that  Gov-
 ernment  propose  to  set  up  three  milk
 supply  centres  for  supply  of  milk  to

 Delhi;  and

 (b)  77  so,  names  of  sites  chosen  for
 these  centres  and  total  quantity  of
 milk  to  be  supphed  daily?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  It  is  pro
 posed  to  set  up  30  milk  co'lection  and
 chilling  centres  in  the  rural  areas  of
 Delm,  UP  and  Punjab

 (b)  So  far  locations  of  the  following
 9  centres  have  been  selected:—

 Alipur
 Bawana  pein.
 Najafgarh  J

 2) Muradnagar
 FY

 (RS  )

 Gauloth:  :  |  U.P

 9899५

 ट्

 wp

 |  Punjab

 Each  centre  as  expected  to  suppiv
 200  to  400  maunds  of  milk  daily  de-
 pending  upon  the  supply  of  milk
 locally  available
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 Development  of  Dry  Fruits

 *106.  Shri  A.  M.  Tariq:  Will  the”
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  dry  fruits  are  imported
 from  Pakistan;  and

 (b)  af  so,  the  action  Government
 have  taken  or  propose  to  take  to
 develop  dry  fruits  industry  in  India?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P  Jain):  (a)  and  (b).
 A  statement  is  placed  on  the  Table  of
 the  Lok  Sabha

 STATEMENT

 (a)  Yes

 (b)  The  fruits  utihsed  for  produc-
 tion  of  dry  fruits,  which  are  imported
 from  Pakistan  are  not  cultivated  in
 India  extensively  Efforts  are,  how-
 ever,  being  made  to  increase  the  pro-
 duction  of  such  fruits  through  the
 following  horticultural  development
 schemes'—

 !  Research  work  on  raism_  grape
 has  started  with  effect  from
 ‘1-3-1957  at  Chin:  in  Himachal
 Pradesh

 2  Research  on  nuts—A  scheme  for
 the  intensification  of  research
 on  nuts  with  particular  refer-
 ence  to  almond,  valnut.  pecan-
 nut,  hazelnut  and  pistachio  m
 Chin:  area  of  Himachal  Pradesh
 will  be  started  with  effect  from
 1-4-1959,

 3  Development  of  fruit  produc-
 tion  —Under  this  scheme  long
 term  loans  at  Rs  300  per  acre
 are  given  to  fruit  growers  for
 planting  new  orchards  with  a
 view  to  develop  the  production
 of  dry  fruits  m  the  areas  where
 the  conditions  are  favourable
 for  these  fruits
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 Class  IV  Railway  Employees
 Promotion  Committee

 Shri  Rajendra  Singh:
 Shri  T.  B.  Vittal  Rao:

 *167.
 Shri  Bhakt  Darshan:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  30  on  the  ॥70
 December,  958  and  state:

 (a)  whether  the  consideration  of  the
 report  of  the  Class  IV  Railwav
 Employees  Promotion  Committee  has
 since  been  concluded;  and

 (bd)  uf  so,  what  are  the  main  recom-
 mendations  accepted  by  the  Railway
 Board?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Orders
 have  already  heen  issued  on  I5  out  of
 30  recommendations  and  wil!  shortly
 issue  in  respect  of  the  others

 th)  A  copy  of  the  report  together
 with  a  summary  of  the  decisions  wil)
 be  laid  on  the  Table  of  the  Sabha

 दिलनी  के  मुख्य  याड  का  लवनिर्मारत

 थ्री  भक्त  बहन  :

 Foe  ओ  राम  क॒ष्ण  :
 (ो  दी०  wo  दार्मा :

 क्या  रेलवे  मत्री  £  दिसम्बर,  १६५८  के
 भझ्रतारांकित  प्रदन  संख्या  sexy  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  को  कृपा  करेगे  कि

 (क)  दिल्‍ली  में  मुख्य  रेलवे  यार्ड  के
 नवनिर्माण  के  सम्बन्ध  मे  अब  तक  क्या  प्रगति
 हुई  है

 (ख)  उस  पर  अनुमानत  कितना  व्यय
 होगा;

 (ग)  झब  तक  कितना  धन  व्यय  हुभा
 है;  झौर

 (घ)  यह  कार्य  कब  तक  समाप्त  होने
 की  झाझा  है  ?

 रेलवे  उपमंत्री (श्री  Ho  To  रामस्थामी  )
 (क)  ब  तक  बडो  लाइन  में  रिमाडलिंग

 (remodelling)  का  लगभग  ५०  प्रति-
 शत  शौर  मीटर  लाइन  में  ८३  प्रतिशत  काम

 श्र  हुभा  ।

 (ख)  बड़ी  लाइन  की  रिमार्डालग  पर
 लगभग  ३८  लाख  और  मीठर  लाइन  पर
 लगभग  १७  लाख  रुपये  खर्च  का  प्रनुमान  है  ।

 (ग)  दिसम्बर,  १६५८  तक  बडी  लाइन
 की  रिमाडलिंग  पर  लेस्  में  २०  लाख  झौर
 मीटर  लाइन  की  रिमार्डालग  पर  लेखे  में
 १३  ६७  लाख  रुपये  खच  दिखाया  गया

 (घ)  यदि  सिगनल  के  सामान  समय  पर
 मिलें,  तो  बडी  लाइन  की  रिमाडलिग  सितम्बर
 १६५६  तक

 मीटर  लाइन  को  रिमाडलिंग  जन,
 १६५६  तक  I

 Fishery  Development

 (  Shri  Vidya  Charan  Shukla:
 Shri  ्  P  Nayar: .  Shri  Punnoose:

 {  Shri  Kodiyan.

 *110

 W3))  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  1719
 on  the  7th  December,  958  and  state

 (a)  whether  consideration  of  the
 scheme  for  opening  2  to  5  centres  in
 the  Community  Development  blocks
 for  intensive  fishery  development  in
 each  State  has  since  been  completed

 (b>  if  so  the  details  thereof,

 ad  the  places  in  Madhya  Pradt-h
 which  are  being  considered  for  open-
 ing  of  such  centres*

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  No

 tb)  and  (c)  Do  not  arise
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 भारत-बलिर  अमेरिका  बौबदन  सेवा

 +१११.  श्री  रघुनाथ  सिह  :  क्‍या  परि-
 बहुन  तथा  संवार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भारत  सरकार  द्वारा  संचालित
 किसी  नौवहन  समवाय  झयवा  निगम  ने  भारत
 और  दक्षिण  अमेरिका  के  बीच  एक  नई  नौवहन
 सेवा  चालू  करने  की  कोई  योजना  बनाई  है;
 झौर

 (ख)  यदि  हां,  तो  यह  सेवा  कब  तक

 जालू  होगी  ?

 परिबद्न  सवा  संजार  पंजालय  में  राज्य-
 मंत्री  नो  राज  बहादुर)  (क)  दी  इंडिया
 स्टीमशिप  कम्पनी  लिमिटेड,  कलकसा  कलकत्ते
 शौर  बुइन्ज़  झायसे  के  बीच  सीधी  जहाजी
 सर्विस  चालू  करने  वाली  है  यह  एक  प्राइवेट
 जहाजी  कम्पनी  है

 (ख)  शाद  है  कि  यह  इसी  महीने  मे

 शुरू  की  जायेगी  a

 Punctuality  of  Trains

 *112  Shri  Harish  Chandra  Mathar:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  what  steps,  if  any,  have  been
 taken  to  enforce  better  punctuality  in
 the  running  of  the  trams,

 (b)  whether  there  has  been  any  im-
 provement  during  the  last  two  months,
 and

 (c)  against  how  many  persons  dis-
 ciplinary  action  has  been  taken  in
 connection  with  unpunctual  running
 of  trains?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  A  state-
 ment  is  laid  on  the  Table  of  the  Lok
 Sabha  (See  Appendix  I,  annexure
 No.  23.)

 (9)  Yes,  there  is  a  general  improve-
 ment  during  November  and  Decem-
 ber,  1958,

 Written  Answers  33%

 (९)  2670  persons  during  November
 and  December,  1958.

 Bridge  at  Berhampore
 *113,  Shri  Tridib  Kumar  Chaudhuri;

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 construction  of  a  major  bridge  at
 Berhampore  (West  Bengal)  near
 Khagraghat  on  National  Highway
 No  34  has  been  held  up  due  to  shor-
 tage  of  steel  and  foreign  exchange;

 (b)  how  many  other  bridges  remain
 to  be  constructed  on  Calcutta-~-Berham-
 pore  and  Khagraghat-Moregram
 sections  of  National  Highway  No.  34,
 their  locations  and  when  these  are
 expected  to  be  completed,  and

 (९)  when  the  Khagraghat-Moregram
 section  of  National  Highway  34  is  to
 be  opened  for  through  traffic?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  lowest
 tender  for  the  work  provides  for  the
 use  of  high  tensile  steel  not  manu-
 factured  9  the  country  and  stipulates
 its  tensioning  in  two  stages  which  is
 not  considered  desirable  The  delay
 m  dealing  with  the  tenders  was  due  to
 the  negotiations  for  mod:fying  the
 design  in  this  respect  It  38  now  pro-
 posed  to  accept  the  lowest  tender
 mvolving  use  of  high  tensile  stéel  and
 foreign  exchange

 (b)  A  statement  is  Jaid  on  the  Table
 of  the  Lok  Sabha  [See  Appendix  hL
 annexure  No  ay

 (c)  The  road  has  already  been  com-
 pleted  and  is  expected  to  be  thrown
 open  to  traffic  before  monsoon.

 Fishing  in  Paradip  and  Hirakud
 Reservoirs

 *114,  Shri  Panigrahi:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state’

 (a)  whether  experiments  have  been
 made  in  catching  fish  at  Paradip  and
 from  Hirakud  reservoirs  with  the  hap
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 of  mechanised  fishing  boats;
 ‘  (b)  whether  such  fishing  experi-

 ments  are  being  carried  out  under  the
 guidance  of  fishing  experts  from  Unit-
 ed  Nations  Food  and  Agriculture
 Organisation;  and

 (९)  if  so,  with  what  result?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  Yes

 (b)  (i)  Paradip  Yes;

 (ii)  Hirakud  Reservoir  No

 (c)  (i)  Paradip—The  catches
 reported  so  far  are  quite  satisfactory.

 (i)  Htirakud  Reservor  —The  results
 are  yet  to  be  assessed  as  the  major
 part  of  fishing  will  be  done  between
 November,  958  and  March,  959

 Tourist  Resort  at  Bhakra  Dam

 *115,  Shri  Ajit  Singh  Sarhadi:  W2ll
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state’

 (a)  whether  any  beauty  spot  or
 pleasure  garden  is  being  developed  on
 the  Bhakra  Dam  to  attract  tourist
 traffic,  and

 (9)  if  so,  the  deta:ls  thereof  and  the
 place  selected?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No,  Sir

 (b)  Does  not  arse

 Tungabhadra  Project

 -  J  Shri  Nagi  Reddy:
 ue  at  Shri  D  V  Rao:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state’

 (a)  whether  if  is  a  fact  that  Gadwal
 North  and  Gadwa!  South  canals  have
 not  yet  been  constructed  under
 Tungabhadra  Project,  and

 (b)  if  so,  the  reasons  thereof?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b)
 The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House

 $20  (Ai)  LS.D.—%.
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 Explosion  between  Sarna  and
 Boharoli  Stations

 (  Dr.  Ram  Subhag  Singh:
 Shrimati  la  Palchoudhart
 Shri  Raghunath  Singh:
 Shri  Ajit  Singh  Sarhadi:

 ult  <  Shri  Hem  Raj:
 Shri  Padam  Dev:
 Shri  Ram  Krishan:
 Shri  Bibhuti  Mishra:
 Shri  Assar:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an  ex-~
 plosion  occurred  on  the  rail  track  bet-
 ween  Sarna  and  Boharoh  Stations  on
 Amritsar-Pathankot  lune  on  the  i6th
 January,  1959,

 (9)  af  so,  whether  an  enquiry  has
 been  held  into  the  matter,  and

 (c)  with  what  result?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (b)  Yes.

 (c)  It  was  concluded  that  it  was  a
 case  of  sabotage  by  some  one  with
 malicious  intentions  Police  investi-
 gation  is  in  progress,

 Procurement  of  Rice

 *3i8  Shri  Mahanty:  will  the  Min-
 ister  of  Food  and  Agriculture  be

 pleased  to  refer  to  the  replies  given
 to  Starred  Question  No.  36  dated
 the  Wth  December,  958  and  state’

 (a)  whether  the  procurement  pricés
 for  nce  and  paddy  in  Andhra  Pradesh.
 Punjab,  Madhya  Pradesh  and  Orissa
 were  the  prices  at  rail-head;

 (by  whether  the  State  Governments
 were  authorised  to  curtail  that  price,
 for  paying  commission  to  the  traders
 and  paying  vther  costs;

 (c)  whether  any  uniform  scale  has
 been  prescribed  for  transport  allow-
 ances  to  the  rail-heads  incidentals  and
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 remuneration  to  purchasing  agents;
 and

 (d)  if  so,  whether  a  statement  would
 be  laid  on  the  Table,  showing  permis-
 sible  allowances  under  each  head?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  क्  Jain):  (a)  Generally
 stocks  are  taken  over  at  rail-
 head  centres  and  the  procurement
 prices  apply  to  delivery  at  such  cen-
 tres.  In  Madhya  Pradesh  and  Orissa,
 however,  where  there  are  certain  cen-
 tres  which  are  far  away  from  the  rail-
 heads,  separate  prices  have  been  or
 are  being  fixed  to  ensure  that  the  pro-
 ducers  do  not  suffer  heavily  on  account
 of  high  cost  of  transport.

 (b)  No,  Sir.

 (९)  No,  Sir,  as  conditions  vary  from
 area  to  area

 (d)  Does  not  arise.

 Fertilizers

 +y39,  J  Shri  Kamal  Singh:
 [Shri  Hem  Raj:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  the  new  types  of  fertilizers
 which  are  proposed  to  be  manufactur-
 ed  in  the  country,  and

 (b)  the  steps  taken  to  popularise
 their  use  among  cultivators?

 The  Mimister  of  Food  and  Agricul-
 ture  (Shri  A  है  Jain):  (a)  and  (b).
 A  statement  is  laid  on  the  Table  of  the
 Lok  Sabha.  {See  Appendix  I,  annex-
 ure  No.  25.)

 शोहर-इंदोर  रेलबे  लाइन

 +१२०.  थी  खादीबाला  :
 थी  Go  भे०  मालवीय  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  इंदौर  राज्य
 के  समय  से  सरकार  दोहद-इंदौर  बड़ी  रेलवे
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 ज्ञाइन  बनाने  का  विचार  कर  रही  है  ;

 (ख)  क्या  इस  लाइन  का  सर्वे  पृशा  हो
 चुका  है  ;

 (ग)  यदि  हां,  तो  यह  सर्दे  कब  किया
 गया  ;  भोर

 (घ)  क्‍या  सरकार  का  इस  बड़ी  लाइन
 के  निर्माण  की  योजना  को  तुतीय  पंचवर्षीय
 योजना  में  सिम्मिलित  करने  का  विचार  है  ?

 रेखब  उपमंत्री  (  भी  हें०  चें०  रमन

 स्वामी):  (क)  भौर  (ख)  जी  हां, कुछ  समय
 पहले  इस  लाइन  के  बारे  में  जांच-पड़ताल  की
 गयी  थी  ।

 (ग)  १६४५रे  में  ।

 (घ)  श्भी  कुछ  नहीं  कहा  जा  सकता  t

 Manhandling  of  Raliway  Staff

 *121  Shri  Halder:  Wil  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  fre-
 quent  manhandling  of  Railway  staff
 on  the  Seaidah  Division  (Eastern  Rail-
 way)  by  passengers  and  others  has
 alarmed  cngine  drivers;  and

 (b)  if  so,  action  taken  in  the  mat-
 ter?

 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawaz  Khan):  (a)  A  few
 cases  of  assault  and  attempted  assault
 on  engine  crew  by  travelling  public
 and  others  have  taken  place  when
 trains  were  running  late  due  to  any
 reason  and  these  incidents  did  cause
 some  alarm  to  engine  drivers.

 (b)  Efforts  are  being  made  to  check
 such  incidents  in  cooperation  with  the
 State  Police.
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 Railway  Line  for  Dandakaranays  Pre-
 ह...

 Shri  Vidya  Charan  Shukia:

 eygg,  J  Shrimati  Hs  Palchoudbary:
 Shri  Subodh  Hansda:
 Shri  8  C.  Samanta:

 Will  the  Minister  of  Rallways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  333  on  the  238
 November,  4958  and  state  the  progress
 since  made  in  the  preliminary  work
 for  starting  survey  operations  on  the
 proposed  railway  line  for  Dandakara-
 nya  Project?

 The  Depaty  Minister  of  Railways
 (Shri  S  V  Ramaswamy):  A  Preli-
 crreary  Bengieermzg,  Favret  Loortore
 and  Traffic  survey  for  a  railway  line
 between  Banladilla  and  Kottavalasa
 has  only  just  been  sanctioned  on
 2nd  January,  959  at  a  cost  of  Rs  20
 lakhs  and  arrangements  are  m  hand
 for  collecting  equipment  and  personnel

 Integral  Coach  Factory

 123  «Shri  T.  8.  Vitta!  Rao:  Will
 the  Minister  of  Railways  be  pleased  to
 state.

 (a)  when  the  second  shift  at  the
 Integral  Coach  Factory,  Perampur,
 will  be  introduced,

 (b)  the  number  of  skilled  workers
 proposed  to  be  entertained  for  the
 second  shift;  and

 (c)  what  will  be  the  increase  in
 the  turn  out  of  coaches  consequent
 upon  the  introduction  of  the  second
 shift?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan).  (a)  In  the
 near  future

 (b)  The  details  of  skilled  workers
 are  to  be  worked  out

 (c)  About  300  add.tional  Steel-
 bodied  Coaches  per  annum,  when
 second  shift  working  is  fully  estab-
 hiabed

 Beclamation  ef  “Usar  Land”

 124,  Shri  Harish  Chandra  Mathur:
 Will  the  Minster  of  Food  and  Agri-
 Culture  be  pleased  to  state:

 (a)  whether  National  Botanical
 Laboratory  has  done  any  successful
 Yesearch  for  the  reclamation  of  ‘Usar

 Fe हे

 (b)  what  are  the  broad  outlines  of
 the  scheme,  and

 (c)  what  advantage  has  been  taken
 ९  is  proposed  to  be  taken  of  the
 tesearch?

 The  Minister  of  Food  and  Agrieul-
 ture  (Shri  A.  P.  Jain):  (a)  to  (c)  A
 Statement  35  laid  on  the  Table  of  the
 Lok  Sabha

 STATEMENT

 The  Director,  National  Botanic  Gar-
 dens,  Lucknow,  38  conducting  some
 xperiments  on  reclamation  of  alkaline
 lands  The  work  75  still  in  the  expen-
 Mental  stage,  but  results  so  far  obtain-
 @d  are  encouraging  Brnef  details  of
 the  scheme  are  given  below.

 In  1956,  the  Government  of  Uttar
 Pradesh  placed  20  acres  of  alkaline
 Innds  at  the  disposal  of  the  Director,
 National  Botanic  Gardens,  Lucknow,
 for  finding  out  ways  and  means  of
 Teclaaming  them  The  Director,
 National  Botanic  Gardens,  adopted  bio-
 logical  and  agronomical  methods  and
 Giscovered  that  certain  water  plants
 had  the  power  of  removing  sodium
 from  the  soil  and  thus  lowering  the
 Qlkalinty  The  area  under  these
 Sxperiments  has  since  been  extended
 and  the  results  of  the  mvestigations
 Gre  being  tested  by  cultivating  diffe-
 Tent  types  of  plants  including  frust
 tees  vegetables,  crops  and  medicinal
 Plants  on  the  reclaimed  Jands

 The  results  of  researches,  if  success-
 ful,  will  be  brought  to  the  notice  of
 the  State  Governments  for  utulsation
 On  as  big  a  scale  as  possible
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 Rural  Electrification  Scheme

 * 125,  Shri  Ram  Krishan:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  there  has  been  shortfall
 in  the  fulfilment  of  the  target  of  rural
 electrification  scheme,

 (9)  if  30,  to  what  extent,  and

 (c)  the  reasons  therefor?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No,  Sir

 (b)  and  (c)  Do  not  arise

 Medical  College  at  Sambalpur,  Orissa

 126.  Shri  Panigrahi:  will  the  Minis-
 ter  of  Health  be  pleased  to  state

 (a)  whether  it  ts  a  fact  that  the
 Orissa  Government  have  sent  a  pro-
 posal  to  the  Union  Government  for
 Opening  a  second  Medical  College  at
 Sambalpur  in  Orissa  from  July  next,

 (b)  whether  the  State  Government
 have  sought  any  financial  or  other
 assistance  in  this  regard,  and

 (९)  if  so  the  action  taken  thereon?

 The  Minister  of  Health  (Shri
 Karmarkar)  (a)  and  (b)  Yes

 (c)  The  Government  of  Orissa  were
 informed  that  it  was  not  possible  for
 the  Government  of  India  to  subsidise
 the  establishment  of  a  second  Medical
 College  m  Orissa  during  the  Second
 Plan  period  m  view  of  paucity  of
 funds

 Diesel  Cars

 127,  Shri  Ajit  Singh  Sarhadi:  Wi
 the  Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  454  on  the  2Ist  Novem-
 ber,  958  and  state

 (a)  whether  i2  diesel  cars  allotted
 to  Northern  Railway  have  been  put  to
 service  on  the  sections  allocated,

 (b)  if  so,  whether  the  working  has
 resulted  in  economy  or  benefited  the
 public,  and
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 (c)  if  so,  to  what  extent?
 The  Deputy  Minister  of  Ratlways

 (Shri  Shahnawaz  Khan):  (a)  No;  but
 one  coupied  unit  of  two  diesel  rail  cars
 has  been  introduced  on  the  New  Delhi-
 Faridabad-New  Delhi-Sonepat-Delhi-
 Shakurbasti  sections  with  effect  from
 7th  February,  959

 (b)  and  (c)  It  will  be  known  after
 diesel  rai]  cars  have  run  for  sometime

 ट्रेन  में  कतल  और  ever

 (छि
 श्री  रघुनाथ  सिह  :

 #१२८.  |  भी  खुदाबक्त  राय  :
 श्री  लंगामणि  :
 झौमतो  मफोदा  ध्रहमद  :

 क्या  रेलवे  मत्री  यह  बताने  की  कृपा
 करेंगे  कि  क्‍या  यह  सच  हैं  कि  २१  जनवरी,
 १६५६  को  राज्य  बैंक  की  लखीमपुर-खीरी

 शाखा  के  खजाची  झौर  सतरी  को,  जो  झपने
 साथ  लगभग  दो  लाख  रुपया  ले  जा  रहे  थे,
 उत्तर-पूर्व  रेलबे  के  देवलकी  भौर  फरधन  स्टे-
 दानों  के  बीच  रेल  के  डिब्बे  में  गोली  से  मार
 डाला  गया  भौर  उनका  रुपया  लूट  लिया
 गया  ?

 रेल  उपभत्रो  (शी  शाहुनवाश  खां)
 जी  हा  ।  और  यह  भी  सच  है  कि  जिन  लोगो
 का  इसमे  हाथ  था  थे  पकडे  गये  हैं  और  उनसे

 कुल  रुपया  बरामद  हो  गया  है  |

 Quarters  on  Rewari-Bhatinda  Section

 53  Shri  Ram  Krishan:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  the  money  spent  on  the  con-
 struction  of  quarters  for  Railway
 ¢mployees  on  the  Rewari-Bhatinda
 section  of  Northern  Railway  during  the
 year  958  at  each  station,

 (9)  the  number  of  quarters  con-
 structed  on  each  station,  and

 (c)  the  number  of  quarters  which
 will  be  constructed  during  the  remain-
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 ing  period  of  Second  Five  Year  Plan
 (Station-wise)  on  this  section?

 The  Deputy  Minister  of  Rallways
 (Shri  8  द  Bamaswamy):  (a)
 Rs  10,800  have  been  spent  so  far.

 (b)  9  quarters  for  Class  IV  Staff  are
 under  construction  at  Hissar

 (c)  20  Type  II  quarters  for  Class  III
 staff  and  50  type  I  for  Class  IV  Staff
 inclusive  of  those  in  (b)  above  are  pro-
 posed  to  be  constructed  at  Rewari
 during  1958-59  and  ‘1959-60  It  38  not
 possible  at  this  stage  to  state  how
 many  quarters  will  be  constructed
 during  ‘1960-61,  as  the  programme  for
 that  year  will  only  be  finalized  in
 December,  959

 Railway  Stations  in  Bikaner  Division

 54  Shri  Ram  Krishan:  Wl]  the
 Minister  of  Railways  be  pleased  to
 state.

 (a)  the  total  number  of  railway
 stations  at  present  in  Bikaner  Division
 of  Northern  Railway,

 (b)  the  total  number  of  them  which
 have  been  electiified  so  far,  and

 (c)  the  names  of  the  stations  which
 are  expected  to  be  electrified  by  the
 end  of  967

 The  Deputy  Minister  of  Railways
 (Shri  8S.  द  Ramaswamy):  (a)  62

 (b)  3

 (९)  Napasar,  Sri-Dungar  Garh,  Bari-
 wala  and  Palam  are  expected  to  be
 electrified  by  3ist  January,  i96!

 Punctuality  of  Trains  between  Delhi
 and  Phulera

 55.  Shri  Ra.  Krishan:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  how  many  times  trains  running
 between  Delhi  and  Phulera  via  Reen-
 gus  have  been  late  since  ist  January,
 ‘1958,

 (b)  the  reasons  for  running  late,  and

 {e)  the  nature  of  the  steps  pro-
 posed  to  be  taken  to  improve  the
 punctuality  of  the  trains?

 The  Deputy  Minister  of  Ratlways
 (Shri  Shahnawaz  Khan):  (a)  Nos  39
 Up/239  Up  and  20  Dn/220  Dn  Passen-
 ger  trains  running  between  Phulera
 and  Delhi  via  Reengus  arrived  late  at
 Phulera  and  Delhi  on  30  and  23  occa-
 sions  respectively  against  385  days
 from  Ist  January,  958  to  20th  January,
 959

 (b)  The  main  reasons  which  contri-
 buted  to  late  running  of  these  trains
 were  as  follows

 (3)  Breaches  due  to  heavy  rains
 during  the  months  of  July,
 August  and  September,  ‘1958,
 and  consequent  engineering
 restrictions

 (nn)  Overhauling  of  West  Cabin  of
 Delh:  Main  during  October,
 958

 (in)  Time  lost  on  run  due  to  foggy
 weather  in  December,  4958

 (iv)  Operational  causes  such  as
 engine  failures,  vacuum  trou-
 ble,  signal  failures,  displaced
 crossings  and  connections  ete

 (v)  Incidence  of  chain  pulling
 (vi)  Accidents  of  derailments  and

 parting  of  goods  trains
 (४७)  Working  of  Delhi-Rewari  sec-

 tion  to  saturation  capacity  as
 a  result  of  which  late  running
 of  one  tram  affected  the  run-
 ning  of  other  trains

 (c)  The  following  steps  have  been
 taken  to  improve  the  punctuality  per-
 formance  of  trains

 (3)  Prompt  and  deterrent  disciph-
 nary  action  3३  taken  against
 staff  held  responsible  for
 avoidable  detentions

 (u)  Punctuahty  drives  are  institut-
 ed  periodically

 (as)  Remodelling  of  Rewari  Yard
 and  doubling  of  track  on  the
 Delm-Rewar:  section  which
 are  already  in  hand
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 Ticket  Checking  Staff

 86,  Shri  Ram  Krishan:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  250  on  the  2lst  Novem-
 ber,  4958  and  state:

 (a)  whether  the  proposals  to
 increase  the  strength  of  ticket  check-
 ing  staff  have  since  been  finalised;  and

 (b)  if  so,  the  number  of  the  staff
 to  be  increased?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No.

 (b)  Does  not  arise,  in  view  of  reply
 against  part  (a)  above.

 Central  Aid  for  Road  Construction

 57.  Shri  Ram  Krishan:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  nature  and  names  of  various
 schemes  of  road  construction  for  which
 Central  Government  gives  grants;

 (b)  the  total  amount  allocated
 during  1958-59  0  far  for  Punjab  for
 this  purpose  (Scheme-wise),  and

 (९)  the  total  sum  spent  by  the  State
 Government  out  of  the  amount  allo-
 cated  for  these  schemes  so  far
 (Scheme-wise)?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  Central
 Government  give  grants  for  (l)  road
 works  on  State  Roads  of  Economic  or
 inter-State  Importance;  (2)  road  works
 financed  from  the  Central  Road  Fund
 Reserve,  and  (3)  road  works  financed
 under  Article  275(l)  of  the  Constitu-
 tion  for  the  welfare  of  Scheduled
 Tribes.

 (b)  and  (c).  A  statement  giving  the
 requisite  information  for  works  under
 the  control  of  the  Mmistry  of  Trans-
 port  and  Communications  is  placed  on
 the  Table.  [See  Appendix  IJ,  annexure
 No.  26.}
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 Health  Projects  in  Punjab

 Shri  Bam  Krishan:  Will  the
 Minister  of  Health  be  pleased  to  state

 the  amount  of  assistance  given  to
 Punjab  from  the  aid  received  from
 U.S.A.  under  the  following  headings
 during  1958-59:

 (i)  assistance  to  medical  colleges
 and  allied  institutions;

 (ii)  assistance  to  Orientation  Train-
 ing  Project;

 Gii)  assistance  to  national  water
 supply  and  sanitation  scheme;

 (iv)  assistance  to  T.B.  control  pro-
 gramme;  and

 (v)  assistance  to  National  Malaria
 Control  Programme?

 The  Minister  of  Health  (Shri
 Karmarkar):  Q)  Nil.

 (a)  Nal.

 (ua)  Nal.

 (av)  Nil

 (v)  Rs  18,75,980,00.

 Central  Godowns  in  Punjab
 Shri  Ram  Krishan:

 59.  Shri  D  C.  Sharma:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  number  of  grain  godowns
 constructed  by  the  Central  Government
 so  far  in  Punjab  and  the  capacity  of
 each  of  these  godowns  and  their  loca-
 tions;  and

 (b)  the  total  number  of  such
 godowns  to  be  constructed  in  Puajab
 during  ‘1959-607

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  Nil.

 (b)  The  question  whether  godowns
 should  be  constructed  in  Punjab  for
 the  storage  of  foodgrains  is  under  con-
 sideration.
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 Health  Schemes  iu  States

 my  Shri  Nagi  Reddy:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Heaith  be
 pleused  to  state:

 (a)  the  amount  of  assistance  given
 to  various  States  (State-wise)  from  the
 aid  received  from  U.S.A.  under  the
 following  projects  in  1957-58  and  1958-

 (l)  Medical  Colleges  and  allied
 institutions;

 (2)  Orientation  Training  Project;
 (3)  National  Water  Supply  and

 Sanitation  Programme;
 a  Nationa)  Malaria  Contre)  Pro-

 gramme;  and
 (5)  National  Filaria  Control  Pro-

 gramme;
 (b)  the  basis  on  which  the  aid  :s

 distributed;  and

 (c)  the  number  of  Americans  who
 are  supervising  the  aid  programme?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  (l)  to  (5).  A  state-
 ment  showing  the  necessary  mforma-
 tion  for  the  year  i957-58  is  placed  on
 the  Tabie  |See  Appendix  I,  annexure
 No  27)  Similar  onformation  for  the
 year  ‘1958-59  is  being  “ollected  and  will
 be  laid  on  the  Tabie  of  the  Sabha  in
 due  course.

 (b)  A  note  giving  the  necessary  in-
 formation  ts  also  placed  on  the  Table.
 [See  Appendix  I,  annexure  No.  27)

 (c)  Nil.

 Tungabhadra-Nellore  Thermal  Power
 Piant

 rie  Shri  Nagi  Reddy:  W:ll  the  Minis.
 ter  of  Irrigation  and  Power  be  pleased
 to  state:

 (a)  the  progress  so  far  made  in  the
 installation  of  Tungabhadra-Nellore
 Thermal  Power  Plant  at  Nellore;

 (b)  what  is  the  estimated  expendi-
 ture  involving  foreign  exchange;  and

 (c)  when  is  the  project  expected  to
 be  completed?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 Scheme  has  been  processed  through
 the  Advisory  Committee  on  Irrigation
 and  Power  Projects  and  has  also  heen
 finally  approved  by  the  Planning
 Commission.

 (b)  The  Scheme  :s  estimated  to  cost
 Rs,  798°83  lakhs  (including  Mysore’s
 share)  and  involves  foreign  exchange
 expenditure  of  Rs.  387  lakhs.

 (c)  As  the  scheme  33  not  included
 in  the  ‘core’  of  the  Plan,  no  work  has
 been  done  and  :t  is  not  likely  to  be
 completed  in  the  Second  Five  Year
 Pian  period

 Master  Plan  for  Flood  Control  in
 Andhra  Pradesh

 Py  J  Shri  Nagi  Reddy:
 ay  Shri  Ramam:

 Wul  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  45  on
 the  360  December,  958  and  state:

 (a)  whether  the  Master  Plan  for
 Flood  Control  in  Andhra  Pradesh  has
 since  been  presented  to  the  Centre;

 4b)  7  so,  whether  at  has  been
 esanmuned  by  the  High  Level  Com.
 mittee  on  Floods;  and

 १९  the  decisions  taken  thereon?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (८)
 The  Master  Plan  for  flood  contro]  in
 Andhra  Pradesh  prepared  by  the  State
 Government  was  broadly  examined  by
 the  Igh  Level  Committee  on  Floods
 to  indicate  the  general  lines  on  which
 the  flood  probiems  in  the  State  should
 be  tackled  The  Committee’s  recom-
 mendations  are  contained  in  Volume  I]
 of  its  Report  These  recommendation:
 wll  be  taken  into  consideration  by  thr
 State  Government  (who  are  primarily
 respons.dle  for  initiating,  formulating
 and  executing  flood  control  schemes)
 ahile  formulating  their  flood  control
 schemes.
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 Conversion  of  Bhimavaram-Gudivada
 Line  into  Broad-Gange

 6  Shri  Ramam:
 Shri  Nagi  Reddy:

 Wi}}  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  3067  on  the  370
 December,  958  and  state  the  progress
 since  made  in  regard  to  the  proposal
 to  convert  the  metre-gauge  section  bet-
 ween  Gudivada  and  Bhimavaram  into
 broad-gauge?

 “The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  The  finan-
 cia]  implications  of  the  project,  under
 examination,  are  expected  to  be  com-
 pleted  shortly  particularly  in  view  of
 a  decision  having  been  reached  on
 conversion  also  of  the  connected  sec-
 tion  from  Bezwada  to  Masulipatnam.

 Shark  Liver  Oil  Factory  in  Andhra
 Pradesh

 64.
 Shri  Ramam:

 4A  Shri  Nagi  Reddy:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:
 (a)  whether  there  is  any  proposal  to

 open  a  Technological  Section,  with  a
 Shark  Liver  Oil  Factory  attached  to
 it,  in  Andhra  Pradesh,  in  the  Second
 Plan  period;

 (b)  if  so,  where  and  when  it  is  pro-
 posed  to  be  opened;  and

 (९)  the  amount  of  expenditure
 involved?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  ह  Jain):  (a)  Yes.

 (b)  The  State  has  not  yet  launched
 the  Scheme.  Information  is  being
 collected  from  the  State.

 (c)  Rs.  4.84  lakhs.

 Fishery  Research  Stations

 6s.  Shri  Ramam:
 Shri  Nagi  Reddy:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  there  are  any  proposals
 to  establish  two  research  stations  one
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 for  marine  and  the  other  for  inland
 fishing  in  Andhra  Pradesh  in  the
 Second  Five  Year  Plan;

 (b)  if  so,  what  will  be  the  nature
 of  research  to  be  undertaken  by  these
 stations;

 (९)  where  they  are  proposed  to  be
 located;  and

 (d)  the  estimated  expenditure?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  P.  Jain):  (a)  Yes.

 (b)  With  regard  to  marine  fisheries,
 investigation  will  relate  to  the  fishing
 grounds,  fishing  season,  migration  of
 fish  etc.  As  far  inland  fisheries,
 researches  will  be  directed  towards
 increase  of  fish  production.

 (c)  The  State  has  not  initiated  the
 scheme;  information  on  the  location  is
 being  collected.

 (d)  Rs.  2.00  lakhs.

 Iron  Ore  Transported  from  Minor  Ports

 66  Shri  Nagi  Reddy:
 Shri  Ramam:

 Wili  the  Minister  of  Transport  and
 Communications  be  pleased  to  state
 the  amount  of  iron  ore  transported
 from  different  minor  ports  in  India
 (Port-wise),  during  ‘1958?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha.

 Casual  Workers  on  5.  E.  Railway

 6  JS  Shri  H.  N,  Makerjee: *
 “(Shri  Mohammed  Elias:

 Will  the  Minister  of  Bailways  be
 pleased  to  state:

 (a)  what  has  been  the  total  number
 of  casual  workers  on  South-Eastern
 Railway  in  1958,  957  and  ‘1958;  and

 (b)  how  many  of  such  workers  have
 put  in  more  than  a  year  of  continuous
 work?
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 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):

 (a)  7956  26,636
 3957  «  .  .  43459
 १95९8  75087 9

 (upto  31-10-58)

 (0)  Construction  Engineering  Departmen;
 7956  839
 7957  द  .  4620
 3958  8970

 (upto  (31-10-58)

 Open  Line  Departments
 Information  :s  not  available  in  the  records

 maintained.

 Refund  of  Charges  by  D.D.A.

 68.  Shri  Vidya  Charan  Shukia:  W:!)
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  38  a  fact  that  the
 clams  of  certain  displaced  persons
 settled  in  the  new  colomes  at  Delhi
 for  refund  of  the  amounts  paid  by
 them  mn  957  on  account  of  charges  for
 approving  building  plans  which  charge
 was  later  held  to  be  invalid,  are  pend-
 ing  unsettled  with  the  Deih!  Develop-
 ment  Authority,  and

 (b)  if  so,  the  reason  for  the  delay
 in  settlement  of  the  claims?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  and  (b)  The  Delh:
 Devilopment  Authority  are  of  the  view
 that  the  contributory  charges  realised
 by  them  upto  November,  4957  need  not
 be  refunded  to  the  individuals  and
 colonisers  concerned  The  matter  As,
 however,  being  examined  by  Govern-
 ment  and  it  is  expected  that  the  final
 decision  in  this  regard  will  be  taken
 shortly

 Import  of  Foodgrains

 69.  Shri  N.  R.  Munisamy:  W3ll  the
 Mimister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  amount  spent  by  way  of
 subsidies  during  the  course  of  distri-
 bution  of  foodgrains  imported  so  far
 during  the  Second  Five  Year  Plan  to
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 the  consumers  including  the  State  of
 Jammu  and  Kashmir,

 (b)  the  total  loss  or  gain  accrued  by
 importation  and  distribution  of  food-
 grams  during  the  same  period,  and

 (c)  the  difference  between  the  pool
 ptice  and  the  consumers  price  per
 maund?

 The  Minster  of  Food  and  Agricul-
 ture  (Shri  A  है  Jain):  (a)  and  (०)
 The  total  subsidy  or  trading  loss  on
 foodgrams  issued  from  the  Central
 Stocks  between  Ist  April,  956  and  3ist
 December,  2958  worked  out  to  about
 Rs  43  crores

 (९)  The  consumer’s  prices,  that  is,
 the  prices  for  ultimate  retail  sale  to
 consumers  vary  from  State  to  State
 and  sometimes  from  area  to  area  with-
 in  a  State  It  also  varies  with  the
 nature  and  quality  of  the  grain  The
 difference  between  the  issue  price  from
 Central  Stocks  and  final  retail  price  ts
 made  up  of  cost  of  transport,  storage
 etc  incurred  by  the  State  Govern-
 ments  and  the  retailer's  margin

 Diesel  Rail  Cars  on  Centra!  Railway
 70  Shri  Pangarkar:  Wil)  the  Munis-

 ter  of  Railways  be  pleased  to  state.

 (a)  the  number  of  Diese]  Rail  Cars
 introduced  on  the  Central  Railway  so
 far,  and

 (b)  the  names  of  sections  on  which
 these  Rail  Cars  have  been  and  are  pro-
 posed  to  be  introduced?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawax  Khan):  (a)  and  (b)
 Three  Diese]  Rai]  Cars  on  the  Broad
 Gauge  and  one  Diese]  Rail  Car  unit
 on  the  Narrow  Gauge  are  run,  at  pre-
 sent  on  the  following  sections

 Broad  Gauge
 ql)  Hyderabad-Secunderabad-Kazi-

 pet-Warangal

 (2)  Secunderabad-Hyderabad-Vika-
 rabad-Mohamadabad-Bidar

 Narrow  Gauge

 Pulgaon-Arvi
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 There  are  no  proposals  for  the  mtro-
 duction  of  any  further  Rail  Car
 services  on  any  section  of  the  Central
 Ralway

 Railway  Protection  Force

 i}  Shri  Pangarkar:  Wl]  the  Munis-
 ter  of  Railways  be  pleased  to  state

 (a)  the  strength  of  the  Railway  Pro-
 tection  Force  of  Central  Railway  on
 the  30th  September,  958  scparately
 on  each  division,  and

 (b)  the  total  expenditure  involved
 for  maintaining  the  above  protection
 force  in  each  Division  during  1958-59
 so  far?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):
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 Total
 expendi-

 ture
 Strength  booked

 Division  as  on  upto
 30-9  I958  Bi-12-58

 in  thou-
 sands  of

 Hd  Qrs  mcluding  int
 Branch  and  A,  Wing  733  584

 Bombay  3957  7749

 Bhusawal  953  78

 Nagpur  8r6  659

 Jhansi:  .  नि  7023  &48

 Sholapur  .  436  353

 Secunderabad  875  737

 RPF  Trg  Sehool,
 Kurudwadi  243  797

 Fire  Service  368  342

 Excise  Launch  “Vidyut”

 72  Shri  Morarka:  Will  the  Minister
 of  Transport  and  Communications  be
 pleased  to  refer  to  the  replv  given  to
 Starred  Question  No  263  on  the  27th
 November,  958  and  state

 (a)  whether  the  report  on  the  defec-
 tive  construction  of  Excise  Launch

 Written,  ह... ह  358

 ‘Vidyut”  for  the  Customs  has  since
 been  received,

 (b)  whether  the  defects  were  recti-
 fied,  and

 (c)  what  is  the  loss  suffered  by  the
 Hindustan  Shipyard  in  this  connection?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No

 (b)  The  defect  was  only  in  the
 speed  of  the  Launch,  this  has  been
 partly  rectified,  the  owners  agreed  to
 accept  delivery  of  the  vessel  with  the
 deficiency  not  exceeding  20  per  cent.
 of  the  stipulated  speed  of  5  knots  and
 took  delivery  of  the  vessel  on  the  l8th
 March,  958

 (c)  The  loss  incurred  by  the  Ship-
 yard  on  the  construction  of  the  ship,
 including  the  removal  of  the  defect  in
 the  speed  358  roughly  estimated  at
 Rs  1,26  000

 Grants  to  Manipur  State

 73  Shri  D.  C  Sharma.  Will  the
 Minster  of  Community  Development
 and  Co-operation  be  pleased  to  state
 the  total  amount  given  to  the  Mani-
 pur  State  during  ‘1958-59  so  far  under
 the  following  heads

 (3)  The  Community  Projects,  and
 (a)  The  National  Extension  Service?
 The  Minister  of  Community  Deve-

 lopment  and  Cooperation  (Shri  S.  K.
 Dey)  The  total  amount  provided  in
 the  Central  budget  for  expenditure  on
 the  CD  Programme  in  Manipur
 Admunistration  as  per  Revised  Esti-
 mates  is  Rs  44  00  lakhs,  including
 Rs  244  lakhs  towards  Third  Party
 Loans

 The  distinction  between  CD  &
 NES  Blocks  has  been  abolished  with
 effect  from  ‘1-4-1958

 Rural  Water  Supply  Scheme  in  Delhi

 75  Shri  D.  C  Sharma:  Will  the
 Minister  of  Health  be  pleased  to  state

 (a)  the  number  of  Rural  Water
 Supply  Schemes  received  by  Govern-
 ment  from  the  Delhi  Administration
 during  (1988-59;
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 (b)  the  assistance  granted  by  Gov-
 ernment  during  the  same  period;  and

 (c)  the  progress  made  in  each
 scheme?

 The  Minister  of  Health  (Shri  Kar-
 markar);  (a)  No  rural  water  supply
 acheme  was  received  from  the  Delhi
 Administration  during  1958-59.

 (b)  There  35  a  budget  provision  of
 Rs.  5‘0  lakhs  for  the  current  financial
 year,  but  no  funds  have  actually  been
 paid  so  far.

 (c)  The  Delh:  Corporation  has  not
 started  implementing  the  schemes  as
 yet.

 Central  Dairy  Research  Institute,
 Karnal

 96.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  number  of  employees  (Class
 I  to  Class  IV)  working  7  the  Central
 Dairy  Research  Institute,  Karnal;  and

 (b)  the  number  of  employees  who
 belong  to  Scheduled  Castes  and  Sche-
 duled  Tribes  in  each  cadre?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  ह  Jain):  A_  statement
 containing  the  required  information  is
 placed  on  the  Table.  (See  Appendix
 I,  annexure  No.  28  ]

 Water  Supply  to  Delhi

 ा.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Health  be  pleased  to  state

 (a)  the  names  of  colomes  which
 have  not  becn  supplied  with  filtered
 water  in  Delh:  so  far;

 (b)  the  reasons  thereof;  and

 (c)  the  date  when  filtered  water  5
 expected  to  be  supphed  to  these
 colonies?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Filtered  water  supply
 has  not  been  provided  to  certain
 colonies  along  Najafgarh  Road,  namely,
 Moti  Nagar,  Ramesh  Nagar,  Kirt:

 Nagar,  Rajor:  Garden,  Industrial  area,
 Yehar  I  and  Il  and  Tilak  Nagar.  In
 Addition  to  these,  there  are  also  some
 unauthorised  colomes  where  filtered
 water  is  not  available.

 (b)  For  want  of  funds,  the  erstwhile
 West  Delhi  Municipal  Committee
 Could  not  undertake  the  necessary
 works  of  laying  water  mains.

 (c)  The  Delhi  Municipal  Corporation
 hope  te  complete  the  necessary  works
 hy  the  summer  of  959

 Breaches  on  Railway  Lines

 78.  Shri  D.  C.  Sharma:  Willi  the
 Minister  of  Railways  be  pleased  to
 State:

 {a)  total  muleage  of  railway  lines
 Washed  away  during  1958-59  as  a
 result  of  floods  or  heavy  rains;

 (b)  the  number  of  Railway  bridges
 Gamaged,  and

 te)  the  expenditure  incurred  on
 their  repairs?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  3,630
 yards  approximately

 (b)  40  bridges.

 (c)  Rs  40  lakhs  approximately.

 Sugar  Factories  in  Bombay  State

 79.  Shri  Jadhav:  Will  the  Munster
 of  Food  and  Agriculture  be  pleased  to
 Staite  what  is  the  amount  of  Central
 kub..dy  spent  durmg  the  Second  Five
 Year  Plan  so  far  for  sugar-cane  deve-
 lopment  in  the  State  of  Bombay,
 factory-wise.  fo:  the  ‘em  of  construc-
 tion  of  pucca  roads;  in  the  sugar
 factory  areas  with  a  break-up  of  the
 amount  spent  hy  the  Central  Govern-
 ment,  State  Government.  and  the
 beneficiaries?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह  Jain):  The  scheme  for
 construction  of  pucca  roads  m_  the
 sugar  factory  areas  under  the  Sugar-
 cane  Development  Scheme  of  the
 Bombay  Government  has  not  been
 included  in  the  Second  Five  Year



 367  Written  Answers

 Plan  Hence  the  question  of  giving
 any  Central  subsidy  on  this  account
 does  not  arise

 Sugar

 80.  Shri  E.  द  K.  Sampath:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  lay  on  the  Table  a  state-
 ment  showing  the  quantity  of  sugar-
 cane  crushed,  the  average  rate  of
 recovery,  the  price  of  sugar-cane  paid
 to  farmers  and  the  quantity  of  sugar
 produced  in  1956-57  and  ‘1957-58  in
 each  mull,  State-wise?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह  Jain):  A  statement
 giving  the  required  information  8s
 Blaced  on  the  Table  (See  Appendix
 I,  annexure  No  29]

 Jajpur  Post  Office  Building

 8.  Shri  8,  C.  Mallick:  Will  the
 Minister  of  Transport  and  Communica-
 tions  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No
 694  on  Ist  December,  958  and  state

 (a)  the  progress  so  far  made  regard-
 ing  the  construction  of  head  post  office
 building  at  Jaypur,

 (b)  whether  Government  are  aware
 of  the  fact  that  the  public  are  press
 ing  the  authority  concerned  to  remove
 the  office  from  the  town  hall  to  some
 other  place,  and

 (ec)  sf  so,  the  action  taken  thereon?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  5.  K  Patil):  (a)
 Construction  work  has  since  com-
 menced  and  the  building  is  likely  to
 be  completed  in  six  months  time

 (b)  Yes

 (c)  As  no  other  rented  building  75
 available  to  house  the  office  the  State
 Government  through  whom  the  repre-
 sentation  was  received  has  been
 informed  that  shifting  will  be  effected
 on  the  completion  of  the  new  building
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 Price  of  Rice  in  Bombay
 82.  Shri  Assar:  Will  the  Minister  of

 Food  and  Agriculture  be  pleased  to
 state.

 (a)  what  is  the  present  price  of  rice
 in  Bombay  State;

 (b)  whether  Bombay  Government
 have  opened  fair  price  shops  in  all
 parts  of  the  State,  and

 (९)  the  total  quantity  of  rice  sup-
 pled  by  the  Centre  during  the  last
 six  months  ending  December,  1958?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P,  Jain):  (a)  The  whole-
 sale  prices  of  common  rice  in  important
 centres  in  Bombay  State  ranged
 between  Rs  2000  and  Rs  26  i  per
 maund  on  the  23rd  January,  959

 (b)  Yes,  Sir

 (c)  80,100  tons

 Water  Supply  for  Bangalore  City
 83.  Shri  N.  Keshava:  Will  the  Minis-

 ter  of  Health  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No  48  on  the  l6th  August,  958  and
 state  the  amount  of  financial  assistance
 given  during  1958-59  for  improvement
 of  water  supply  to  Bangalore  city?

 The  Minister  of  Health  (Shri  Kar-
 markar):  A  sum  of  Rs  50  iakhs  has
 been  allocated  to  Mysore  Government
 for  water  supply  and  drainage  schemes
 of  Bangalore  Corporation  for  1958-59
 Ks  375  lakhs  have  already  been
 released  up  to  December,  3958  as  ways
 and  means  advances  The  balance
 will  be  paid  before  the  close  of  the
 current  financial  year

 National  Venerea]  Diseases  Control
 Scheme

 84.  Shri  Vidya  Charan  Shukla;  Will
 the  Minister  of  Health  be  pleased  to
 tefer  to  the  reply  given  to  Starred
 Question  No  680  on  the  28th  August,
 958  and  state:

 (a)  the  progress  made  in  the  :mple-
 mentation  of  the  National  Venereal
 Diseases  Control  Scheme,  included  in
 the  Second  Five  Year  Plan;  and
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 (b)  the  results  achieved  by  it  on  the
 curative  and  preventive  sides?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b).  The  Venereal
 Diseases  Control  Scheme  sponsored  by
 the  Government  of  India  in  collabora-
 tion  with  the  State  Governments
 envisaged  the  establishment  of  75  dis-
 trict  clinics  and  8  headquarters  clinics
 during  the  Second  Five  Yeor  Plan
 period  It  is  proposed  ta  establish
 within  the  framework  of  the  existing
 Public  Health  and  Medical  Services  of
 the  different  States  an  integrated  pro-
 gramme  of  Venereal  Diseases  Control
 which  covers  both  curative  and  pre-
 ventive  aspects  in  this  field.  The
 scheme  envisages  mass  treatment  of
 प  D  and  other  treponema]  diseases,
 such  as  Yaws,  where  the  incidence  of
 the  disease  is  high.  Against  the  tar-
 get  indicated  above  the  folMowine
 headquarters  clinics  ang  district
 clinics  have  been  established  in  the
 different  States  and  Union  Terri-
 tories:

 ‘sun  7 Heaaguae.  Ris
 Chinice

 Andhra  Pradesh  t  9

 Madras  8

 Uttar  Pradesh  7  2

 Bihar  t

 Assam  है  ॥।

 Mysore  2
 Himachal  Pradesh

 Tnpura  I

 Torar,  7
 i

 36
 आओ  के

 In  Mysore  and  Himacha}  Pradesh
 the  staff  of  the  clinics  have  undertaken
 field  activities  to  achieve  maximum
 coverage  of  the  infected  population  in
 a  short  period.

 The  following  additional  clinics  are
 expected  to  be  established  during  the
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 current  year  958-59:—

 State  {  District
 Chinics

 Andaman  and  Nicobar  Islands  3

 Kerala.  +  हे  2

 Punjab  I

 West  Bengal  ड़  2

 On  an  average  about  1,000  patients
 visit  the  Venereal  Diseases  Clinics
 every  month  As  the  clinics  and  con-
 tro]  units  have  begun  to  function  only
 recently  it  is  too  early  to  expect  any
 significant  reduction  in  the  prevalence
 of  these  diseases  in  the  community.

 Quarters  for  P.  &  T.  Employees

 85.  Shri  D.  C.  Sharma:  ‘W:ll the
 Minister  of  Transport  and  Commanica-
 tions  be  pleased  to  state:

 (a)  the  total  number  of  quarters
 constructed  for  Posts  and  Telegraphs
 Employees  in  Jullundur  Division  and
 the  total  amount  spent  thereon  during
 1958-59  so  far;  and

 (b)  the  number  of  quarters  proposed
 to  be  constructed  during  1959-60?

 The  Minister  of  Transport  and  Com-
 maatcations  (Sirk  §.  हम.  Patli?:  ta}
 6  units  Expenditure  on  2  units  con-
 structed  at  Gurdaspur  is  Re  7,350
 The  expenditure  on  the  corstruction
 of  remaining  4  umts  of  quarters  is  not
 known  separately  as  these  quarters
 were  constructed  in  the  new  P  &  T
 office  building  at  Jullundur

 (b)  237  units

 Flectrification  of  Igatpuri-Rhusawal
 Section

 पिह  ी  Shri  Ram  Krishan:
 ह  Shri  Pangarkar:

 Will  the  Minister  of  Raflways  be
 pleased  to  refer  to  the  reply  given  to
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 Unstarred  Question  No  10M  on  the
 l7th  December,  ‘1988,  and  state  the
 progress  made  in  the  electrification  of
 Railway  lne  between  Igatpuri  and
 Bhusawal?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  Survey  con-
 cerning  Civil  Engineering  and  Elec-
 trical  Works  on  SBhusawal-Igatpuri
 sections  will  be  taken  in  hand  shortly.

 Ship  Repairing  Facilities

 87,  Shri  Ram  Krishan:  Wl]  the
 Miniter  of  Transport  and  Communi-
 cations  be  pleased  to  7९7९३  to  the  reply
 given  to  Starred  Question  No  765  on
 the  9th  December,  958  and  state

 (a)  whether  the  Committe>  2ppoint-
 ed  to  investigate  into  the  eating  ship
 repairing  facilities  in  the  major  ports
 in  the  country  has  submitted  :ts
 report,  and

 (b)  7  so,  the  details  thereof?

 The  Minister  of  State  in  the  Mints-
 try  of  Transport  and  Comnuunications
 (Shri  Raj  Bahadur):  (a)  and  (b)  The
 Committee  35  expected  to  submit  its
 report  in  March,  959

 New  Medical  College,  Delhi

 ‘88.  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Health  be  picased  to
 state

 (a)  whether  it  has  been  decided  to
 associate  the  name  of  Maulana  Abul
 Kalam  Azad  with  Medical  College
 attached  to  Irwin  Hospital,  New  ‘Delh,
 and

 (b)  7  so,  the  form  in  which  the
 above-mentioned  name  _  has_  been
 associated?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes

 (b)  The  college  has  been  named  as
 the  “Maulana  Azad  Medical  College”,
 New  Delhi
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 Committee  on  Re-organisation  of
 Transport  Administration  tn  States

 Shri  T.  8,  Vittal  Bao:
 89,  <  Shri  Ram  Krishan:

 Shri  Bhakt  Darshan:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No  29  on  the  l7th  December,  958
 and  state

 (a)  whether  the  ad  hoe  Committee
 set  up  to  advise  on  the  re-organisation
 of  transport  administration  m_  the
 States  has  submitted  its  report,

 (b)  ४  so,  what  are  the  main  find-
 ings,  and

 (c)  the  steps  Government  propose
 to  take  to  implement  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No  The
 report  is  expected  by  the  end  of  this
 month  or  in  early  March,  959

 (b)  and  (०)  Do  not  arise

 Murder  in  R.M.S.  Van

 (  Shri  S.  M.  Banerjee:
 90.  <  Shri  Tangamaai:

 (Shri  A.  K.  Gopalan:

 Will  the  Minster  of  Transport  and
 Communications  be  pleased  to  refer  to
 the  answer  given  to  the  Starred  Ques-
 tion  No  40  on  the  389  November,
 958  regarding  murder  of  three  postal
 Employees  m  the  RMS  Van  of  a
 moving  train  and  state  what  progress
 has  been  made  in  the  matter?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8.  K.  Patil}:  (a)
 The  case  is  still  sub  jud:ce

 (b)  A  compensation  of  Res.  3,000
 under  Workmen’s  Compensation  Act,
 923  has  since  been  sanctioned  to
 Shnimat:  Bhagwan  Dai,  wife  of  late
 Shri  Bhagwan  Singh  All  outstanding
 clarms  have  been  settled.
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 B.M.S,  Reorganisation  Committee

 Shri  है.  M.  Banerjee:
 oi.

 {3m
 Tangamani:

 Shri  A.  K.  Gopalan:
 Will  the  Minister  of  Transport  and

 Communications  be  pleased  to  refer
 to  the  reply  given  to  the  Starred  Ques-
 tion  No.  137,  dated  2ist  November,
 3958  regarding  R.M.S.  Reorganisation
 Committee  and  state:

 (a)  what  specific  recommendations
 of  the  Committee  have  been  accepted
 and  implemented  by  Government;  and

 (b)  recommendations  on  which  dec:-
 sion  has  not  been  taken  so  far?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8,  K.  Patil):  (a)
 and  (b).  The  decisions  on  the  recom-
 mendations  are  expected  to  be  reached
 shortly  I  shall  then  be  in  a  position
 to  furnish  the  desired  information

 'बनस्पति  थी

 3 त  श्री  प्रक्ताशवीर  शास्त्रों  :  क्या
 खाद्य  तथा  कृषि  मत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भारत  में  बिनौला  और  मृगकली
 से  तैयार  किये  जाने  वाले  वनस्पति  घी  की

 पृथक  पृथक  मात्रा  क्‍या  है;

 (ख)  क्‍या  सरकार  कोई  ऐसी  उचित
 विधि  खोजने  में  सकल  हुई  है  जिससे  कि  शुद्ध
 थी  में  वनस्पति  की  मिलावट  न  की  जा  सके;

 (ग)  गत  पान  वर्षों  में  वनस्पति  घी
 तैयार  करने  वाले  कितने  कारखाने  खोले
 गये *

 स्वाश  तथा  ह्चि  मंत्री  (भी  Bo  Wo

 लेन)  :  (क)  साधारणत:  वनस्पति  घी  ग्रकेले
 बिनौले  ब भ्रकेले  मूगफली  के  तेल  से  तैयार

 नही  किया  जाता  बल्कि  इन  तेलो  के  मिश्रण
 से  )  प्रयोग  में  लाये  गये  दोनों  तेलों  के  भनुपात
 के  झ्ाधार  पर  १६५८  में  बितौले  के  तेल  से
 ०.१२  लाख  टन  शौर  मूंगफली  के  तेल  से
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 ३.४३  लाख  टन  वनस्पति  थी  तैयार  किया
 गया  t

 (लव)  जी  हां, घी  में  वनस्पति  की  मिला-
 बट  का  वोडोइन  टेस्ट  के  द्वारा  ग्लासानी  से
 पता  लगाया  जा  सकता  है  1  इस  जाच  का  एक
 सरल  तरीका  हाल  ही  में  से. टल  फूड  टैकनो-
 लोजीकल  रिसर्च  इस्टीच्यूट,  मैसूर  द्वारा

 मालूम  किया  गया  है,  और  इसको  एक  सस्ते

 और  आसानी  से  प्रयोग  में  लाने  योग्य  टैस्ट-
 किट  के  रूप  में  प्रस्तुत  कर  दिया  गया  है,  जिससे
 साधारण  भनृष्य  और  घरेल्‌  स्त्रिया  भी  घी

 की  शुद्धता  जाच  सकती  हैं  ।

 इसके  भ्रतिरिक्त  घी  अथवा  तेलो,  जैसे
 नारियल  का  तेल,  के  रंगो  शौर  गन्ध  के  सद्द
 किसी  प्रकार  के  रंग  अथवा  ग  ध  का  प्रयोग,
 जिससे  मिलावट  की  जाच  करनी  कठिन  हो
 जाती  है,  रोक  दिया  गया  है  |

 (ग)  दो,  एक  कारखाना  दिसम्बर,

 १६५४  में  और  दूसरा  दिसम्बर,  १६५४  में

 स्थापित  किया  गया  था  ।

 Ghosi  Colony,  Dethi

 93.  Shri  Vajpayee:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state’

 (a)  whether  the  Delhi  Development
 Autnority  has  sanctioned  the  location
 of  a  Ghos:  colony  to  provide  sites  for
 cattle  owners  in  Delhi;

 (b)  2f  so,  the  details  of  the  follow-
 ing,  and

 (3)  the  number  of  cattle  head  for
 which  accommodation  will  be
 provided,

 (a)  the  approximate  cost  of  the
 project,  and

 (an)  Government’s  contribution
 therein?

 The  Minister  of  Wealth  (Shri  Kar-
 markar):  (9)  and  (b)  As  a  measure
 of  slum  clearance  from  the  Delm
 Ajmcre  Gate  Area,  the  Delhi  Develop-
 ment  Authonty  has  prepared  a  scheme
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 for  the  resettlement  of  about  ३490
 cattle  heads  and  32  families  of  Cattle
 Keepers.  It  is  proposed  to  resettle
 the  Cattle  and  their  owners  at  the
 following  six  sites:—

 (i)  Near  Village  Wazirpur—towards
 the  north;

 (ii)  Next  to  village  Osmanpur—East
 of  Shahdara  bund;

 (iii)  Near  the  junction  of  Najafgarh
 Road  and  Cantonment  Road—towards
 the  West,  adjacent  to  village  Poshangi-
 pur;

 (iv)  Military  grass  farm  area  near
 village  Azadpur;

 (v)  Area  south  of  Mahrauli;  and

 (vi)  South  of  Okhla

 The  estimated  cost  of  the  Scheme
 under  which  land  is  proposed  to  be
 allotted  to  the  Cattle  Keepers  of  the
 slum  areas  on  a  reasonable  price  either
 on  payment  of  the  entire  amount  of
 premium  in  lump  sum  or  on  hire
 purchase  basis,  works  out  to  Rs.  5  2
 Jakhs  The  Delhi  Development  Autho-
 rity  propose  to  finance  this  scheme
 from  Government  loans

 उभय-लिगी  व्यक्ति

 हड,  श्री  भक्त  बहान :  क्‍या  स्वास्थ्य  मत्री
 १७  दिसम्बर,  १९५८५  के  प्रताराकित  प्रदन

 सकया  १७७४  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  उभ्य-लिगी  व्यक्तियों  के
 बारे  में  जानकारी  इस  बीच  एकत्र  कर  ली  गयी

 है;  शर

 (ख)  यदि  हा,  तो  वह  समा-पटल  पर
 कब  रखी  जायेगी  ?

 स्वारष्प  मंत्री  (शी  करमरकर)  (क)
 और  (ख).  दिनांक  १७  दिसम्बर,  १६४८  के
 झताराकित  प्रदन  संख्या  १७७४  में  मांगी
 भयी  जानकारी  शीघ्र  ही  समा  की  मेज़  पर
 ह द  दी  ज.येगी  |
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 Catering  Employees
 95.  Shri  Muhammed  Elias;  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  total  number  of  workers
 under  the  vending  and  catering  con-
 tractors,  M/s.  Ballab  Das  and  Kellner,
 who  have  been  absorbed  by  the  Rail-
 ways  after  taking  over  vending  and
 catering  from  the  contractors;  and

 (b)  what  salary  and  amenities  are
 being  provided  by  Railways  to  these
 workers?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  While
 868  workers  were  absorbed  as  rail-
 way  employees  in  the  Catering  de-
 partment,  an  additional  587  workers
 were  found  alternative  employment,
 572  as  vendors  on  commission  _  basis
 and  15  as  small  catermg  contractors

 (b)  Salaries  of  the  workers  absorb-
 ed  in  the  Catering  department  are  at
 the  Central  Government  scales  of  pay
 and  the  service  conditions  are  those
 prescribed  for  similar  railway  em-
 ployees

 Dum  Dum  Airport

 96  {  Shri  H.  N.  Mukerjee:
 v  Shri  Muhammed  Elias:

 Wul  the  Minister  of  Transport  and
 Communications  be  pleased  to  refe:
 to  the  reply  given  to  Starred  Ques-
 tion  No.  43  on  the  3800  November,
 I958  and  state  by  what  date,  ap-
 proximately  Dum  Dum  airport  wilt
 be  3n  a  position  to  receive  and  allow
 operation  of  Jet  aircrafts”

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Ahmed  Mohiuddin):  Dum
 Dum  Arrport  is  suitable  for  operations
 of  Jet  Aircraft  hke  Comet-4  even  at
 present  ६३  will  become  suitable  for
 use  by  Boeing  Jet  Aircraft  operating
 to  short  sectors  by  the  end  of  July
 1959,  when  certain  development  works
 at  this  Airport,  which  are  in  pro-
 gress,  are  expected  to  be  completed
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 All  India  Institute  of  Medical  Sciences

 7  f  Shri  ह  ह ह  Nayar: *
 प्‌  Shri  Easwara  Iyer:

 Will  the  Minister  of  Health  be  pleas
 ed  to  state  whether  appoimtments
 have  been  made  to  all  the  posts  in
 departments  of  the  All  India  Institute
 of  Medical  Sciences  to  which  students
 have  been  admitted  for  research?

 The  Minister  of  Health  (Shri  Kar
 markar):  In  the  All  India  Institute  of
 Medical  Sciences  students  are  not
 admitted  for  research  only  Research
 is  carried  on  by  the  members  of  the
 teaching  staff  and  post-graduate  stu
 dents  3n  one  of  the  departments  Th-
 departments  in  which  research  3s  cai-
 ried  on  and  the  number  of  posts  filled
 and  unfilled  in  those  departments  are
 as  shown  below

 Name  of  No  of  posts  No  of  posts
 deparrment  niled  unfilled
 हो  Physiologs  —-  Professor  2  Assistant

 \ssistan.  Professor  2
 Professor  t

 (2  Path  ty  Prefessor  oo:  Professor  =r
 Assistant  A  sociate
 Professor  2  Professor  t

 ३.  Anatom,  Professor  2  Assistant
 Professor  $

 Assistant
 Professer  2

 4  Bacteriology  Associate  Protessor  ग
 Professor  3

 Assistant
 Prot.ssor  2

 (<  Pharmacology  Profesyor  t  Professor  t

 Assistant
 Profess  7

 (6)  Orthopaedic  Professor  T
 Surgers

 LP]

 Assistant
 fessor  or

 Ol  Bardines
 (  Shri  द  ह  Nayar

 8.  Shri  Punaneoee:
 Shri  Kodiyan:

 Will  the  Minister  of  Food  and  जैड्डी-
 eadture  be  pleased  to  refer  to  the
 320  LSBD—4
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 reply  given  to  Unstarred  Question
 No  8  on  the  77  December,  958
 and  state  what  special  steps,  if  any
 have  been  taken  to  collect  information
 of  the  occurrence  of  ०  sardines  out~
 side  the  ten  mijes  zone  9  West  Coast?

 The  Minister  of  Food  and  Agricul
 ture  (Shri  A.  P  Jain):  With  the  es-
 tablishment  of  the  Offshore  Fishing
 Station  at  Cochin,  in  ‘1958,  an  Offshore
 Fishery  Research  Unit  of  the  Central
 Marine  Fishenes  Research  Station  has
 been  set  up  on  the  West  Coast  to
 undertake  investigations  on  the  fisher-
 les,  including  oi]  sardines,  beyond  the
 inshore  belt

 Booking  of  Egg  Baskets  from  Kerala
 to  Delhi

 90  JS  Shri  A  K.  Gopailan
 v  Shri  Warior

 Will  the  Ministe:  of  Raliways  be
 pleased  to  state

 (a)  whethe:  it  is  a  fact  that  egg
 baskets  booked  from  railway  stations
 n  Kerala  are  not  taken  to  Delhi  by
 Janata  Express,

 (b)  whether  Government  have  re-
 ceived  any  representation  in  the
 matter  and

 (c}  sf  so,  what  action  has  been  taken
 thereon’

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaa  Khan).  (a)  No  At
 present  all  traffic  in  eggs  from  Kerala
 to  Delhi  35  cleared  from  Madras
 Central  by  the  Mad:as-Delhi  Jana'a
 Express

 (b)  and  (c)  Prior  to  !5th  Decem
 ber,  ‘1958,  due  to  limited  accommoda
 tion  available  on  No  37  Dn  Madras-
 Delh:  Janata  Express  train  there
 were  quota  restrictions  fo:  clearare
 of  perishable  traffic  including  ०5३5
 ex-Madras  by  this  train  Represen.a
 tions  were  received  for  clearance  uf
 perishable  traffic  by  this  tram  with-
 out  any  limitations  W.th  effect  from
 Sth  December,  1958,  an  additional
 parcel  van  service  has  been  intro-
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 duced  by  this  train  and  consequent-
 ly  booking  of  egg  baskets  from  sta-
 ‘dons  on  the  Southern  Railway  to
 Delhi  is  being  accepted  as  offered.
 The  entire  traffic  on  receipt  at  Madras
 Central  is  cleared  daily  by  No.  17
 Madras-Delhi  Janata  Express.

 Ahmoednagar-Purli  Line

 .  4!  ॥. क  Pangarkar:  Will  the
 Minister  of  Raitways  be  pleased  to
 state:

 (a)  whether  any  survey  of  the
 Ahmednagar-Purli  Railway  line  in  the
 Bombay  State  has  been  done;  and

 {by  ४  so,  when  and  with  what  re-
 sult?

 The  Deputy  Minister  of  Railways
 {Shri  8,  द  Ramaswamy):  (a)  The
 Hon.  Member  is  presumably  referring
 to  Purli-Vaijnath.  No  survey  has
 been  done  of  such  a  connection

 (b)  Does  not  arise

 econd  Class  Accommodation

 i¢l.  Shri  Barish  Chandra  Mathur:
 Will  the  Minister  of  Rallways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 are  certain  trams  which  have  no
 second  class  accommodation  and  yet
 second  class  tickets  are  being  issued,
 and

 (b)  the  sections  from  which  second
 elass  travel]  facilities  have  been  with-
 drawn  or  are  not  available?

 The  Depaty  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  While
 it  is  correct  that  there  are  trains
 which  have  no  second  class  accom-
 modation,  the  Government  have
 Yeceived  no  complaints  that  second
 class  tickets  are  issued  for  travel  by
 such  trains.

 (b)  A  statement  giving  the  required
 information  is  placed  on  the  Table
 [See  Appendix  I,  annexure  No.  30.)
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 Fiatforms  fer  Samudragarh  and
 Dumurdaha  Stations

 ‘102,  Shri  Subiman  Ghose:  Will  the
 Minister  of  Raliways  be  pleased  to
 state;

 (a)  the  number  of  the  inward  and
 outward  passengers  in  the  Samudrs-
 garh,  Behula,  Dhatrigram  and  Dumur-
 daha  stations  in  957  and  4958  in
 B.A.K.  Loopline.  Eastern  Railway
 separately;

 (b)  whether  it  is  a  fact  that  Dhatri-
 gram  and  Behula  Stations  have  got
 raised  platforms,  recently  constructed;

 (c)  the  reasons  for  not  constructing
 raised  platforms  at  Samudzragarn  and
 Dumurdaha  Stations;  and

 (d)  whether  it  is  a  fact  that  several
 representations  have  been  received
 from  the  public  for  constructing  rais-
 ed  platforms  at  Dumurdaha  station’

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  A  statc-
 ment  giving  the  required  information

 is  placed  on  the  Table  [See  Appen-
 dix  I,  annexure  No.  ay

 (b)  Dhatrigram  hay  two  platforms
 one  of  which  ts  ‘high  level’  and  the
 other  ‘rail  level’  Behula  has  got  no
 raised  platform

 (९)  Raised  platforms  at  Samud.a-
 garh  and  Dumurdaha  have  not  been
 constructed  so  far,  due  to  the  various
 items  of  passenger  amenities  being
 taken  in  hand  having  regard  to  the
 funds  available  and  the  _  retative
 priorities  recommended  by  the  Subur-
 ban  Railway  Users’  Consultative
 Committee.

 (d)  No  Only  one  representation
 has  been  received

 Use  of  Pre-streased  Concrete  in
 Buildings

 103.  Shri  Ansar  Harvani:  Will  the
 Minister  of  Railways  be  pleased  tc
 state.

 (a)  whether  the  Railways  have
 decided  to  introduce  pre-stressed  con-
 crete  for  some  of  its  buildings;  and
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 (b)  whether  the  pre-stressed  con-
 erete  poles  have  been  found  suitable
 tor  Calcutta  .Railway  electrification
 schemre’

 The  Deputy  Minister  of  Rallways
 (Shri  8.  झ,  Ramaswamy):  (a)  No  Sir

 (b)  Pre-stressed  concrete  poles  for
 the  Overhead  structures  have  been
 used  experimentally  on  the  Sheora-
 phuli-Tarakeswar  Branch  of  the  Cal-
 cutta  Electrification  It  is  too  early
 to  say  if  they  are  suitable  The  pro-
 posal  to  try  pre-stressed  concreve  poles
 for  Main  Line  Electrification  is  under
 examination

 Preservation  of  Agricultural  Produce
 in  Ortee

 04  Shri  Panigrabi  W:il  the  Minis
 ter  of  Commanity  Development  and
 Co-operation  be  pleased  to  state

 {a}  whether  the  Government  of
 India  have  given  any  grant  ५  the
 Orissa  Government  in  (1957-58  and
 ‘1958-59  so  far  for  prevervation  of
 agncultura]  produce

 (४9)  if  so,  the  amount  sanctioned  for
 the  purpose,  and

 (९)  whether  the  State  Government
 had  submitted  any  scheme  for  pre-
 servation  of  agricultuial  produce

 The  Munister  for  Community  Deve-
 lepment  and  Co-operation  (Shri  S.  K
 Dey):  (a)  to  (c)  There  is  no  spec-fic
 scheme  for  preservation  of  agricul-
 tural  produce  as  such  Tne  Second
 Five  Year  Plan  however  pruevides  for
 assistance  w  agricultural  credit  co-
 operative  societies,  and  to  co-opera-
 tive  marketing  sacieties  for  under-
 taking  construction  of  godowns  ‘The
 Government  of  Orissa  is  also  imple-
 mentang  this  programme  The
 National  Co-operative  Development
 and  Warehousing  Board  sanctioned
 during  1957-58  a  grant  of  Rs  1,15,000,
 ्छ  the  Government  of  Orissa  for  giv-
 ing  this  assistance  to  Co-operative
 Someties,  During  the  year  1958-59.
 the  Board  has  accorded  technical  ap-
 Preval  to  a  similar  programme  in-
 volving  a  grant  of  Rs  25,000  The
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 final  payment  (sanction)  for  the  grant
 during  ‘1958-59  will  issue  on  the  basis
 of  the  actual  expenditure  incurred

 T  B  Survey

 ‘106.  Shri  L  Achaw  Singh:  Will  the
 Mirzister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No  479  on  the  25th  August  4958
 and  state

 (a)  whether  the  report  of  -he  sam-
 ple  survey  of  tuberculosis  muitiated
 by  the  Indian  Council  of  Medical
 Research  has  been  submutted,  and

 (bd)  if  so,  what  is  the  incidence  of
 the  disease  in  India  and  the  main
 features  of  the  report?

 The  Minister  of  Health  (Shr
 Warmarkar)  (a)  and  (b)  The  report
 has  not  yet  been  submitted  by  the
 Indian  Counc]  of  Medical  Re3eaich

 Medical  Council  of  India

 i07  Shri  L.  Achaw  Singh.  Will  the
 Minister  of  Health  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  442  on  the  ist  Decem-
 ber  958  and  state

 (ay  whether  the  Medica!  Council  of
 India  has  informed  the  Union  Govern-
 ment  that  there  should  be  only  one
 system  of  medicine  in  the  country
 एट  the  modern  system  as  prescribed
 by,  the  Council,  and

 (b)  af  so,  whether  Governmert  has
 approved  of  the  recommendations  cf
 the  Council?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes

 (9)  The  Government  of  India  are
 interested  in  the  development  of  both
 modern  and  indigenous  systems  of
 medicine

 Roads  Constructions  Schemes  fer
 Panjab

 06  Shri  Ram  Krishan.  Will  the
 Mumster  of  Transport  and  Communi-
 cations  be  pleased  to  state

 (a)  whether  Government  have  re-
 ceived  ag  scheme  from  Punjab  for
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 roads  to  be  constructed  during  1989-
 60  under  the  Central  Road  Fund
 Scheme;  and  e

 (b)  if  so,  whether  the  scheme  has
 been  approved?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Commanications
 (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  The  State  Government's  pro-
 posals  are  under  consideration  and
 expected  to  be  finalised  shortly.

 Rabi  Growing  Land

 108.  Dr.  Ram  Subhag  Singh:  Wl)
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  the  acreage  of  Rabi
 growing  land  which  could  not  be
 sown  in  the  Union  Territory  of  Delhi
 due  to  waterlogging  during  ‘ast  sow-
 ing  season?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  The  acreage  of
 Rabi  growing  land  which  could  not  be
 sown  in  the  Union  Territory  of  Delhi
 due  to  waterlogging  during  the  last
 sowing  season  is  reported  to  be  8077
 acres.

 Paediatric  Training  Centres

 ii0.  Shri  £.  Madhusndan  Rao:  चा!
 the  Minister  of  Health  be  pleased  te
 state  whether  the  Government  of
 Ind‘a  is  considering  any  proposal  t.»
 set  up  the  remaining  two  paediatric
 Training  Centres—out  of  the  five  en-
 visaged  in  the  Second  Five  Year
 Plan—in  the  country?

 The  Minister  of  Health  (Shri
 (Karmarkar);  The  Government  of
 India  have  received  a  proposa)  from
 the  Government  of  Uttar  Pradesh  for
 the  establishment  of  a  Paediatric
 Training  Centre  at  the  Sarojini  Naidu
 Medica!  College.  Agra.

 Wild  Life

 tt  (  Shri  Rajendra  Singh:
 Shri  Mohan  Swarup:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  8  fact  that  Union
 Minister  for  Agricuiture  while  af-
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 dressing  the  sixth  meeting  of  the
 All  India  Wild  Life  Board  said  that
 wild  life  waa  threatened  with  extinc-
 tion;

 (b)  what  steps  have  so  far  been
 taken  in  different  States  by  the  State
 Governments  concerned  and  the
 Union  Government  to  prevent  the  ex-
 tinction  of  wild  life;  and

 (c)  what  steps  are  proposed  to  be
 taken  shortly?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  P,  Jain):  (a)  Yes.  He
 said  that  certain  wild  life  species  were
 facing  extinction.

 (b)  and  (oe).  The  following  are  ihe
 steps  already  taken  or  proposed  to
 be  taken  for  saving  the  wild  life
 from  excessive  destruction  and  also
 for  protection  of  the  rare  species  from
 extinction.

 STEPS  TAKEN  OR  PROPOSED  TO  BE  TAKSN
 BY  CENTRAL  GOVERNMENT

 ()  An  Indian  Board  for  Wild
 Life  was  set  up  in  952  to  advise
 the  Central  and  the  State  Govern-
 ments  on  matters  pertaining  to
 wild  life  conservation.  Various
 non-official  interests  and  indivi-
 duals  are  represented  on  the
 Board.

 (2)  A  Wild  Life  Week  is  cele-
 brated  annually  during  the  ist
 week  of  October  with  a  view  to
 enthuse  the  public  in  the  cause
 of  wild  life  conservation.  During
 this  week  various  publicity  mee-
 sures  including  distribution  of
 posters,  showing  of  cinema  slides
 etc.  and  holding  of  meeting  and
 taking  out  processions,  are  taken
 in  all  parts  of  the  country.  The
 assistance  of  A.LR.  authorities  as
 well  as  the  press  is  also  sought
 for  publicity  in  the  cause  of  wild
 life  protection.

 (3)  The  Central  Government  has
 made  ७  provision  of  Rs.  35  lakhs
 during  the  2nd  Five  Year  Plan
 for  giving  financial  assistance
 State  Governments  for  their  Es
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 life  conservation  as  well  as  pro-
 tection  schemes

 (4)  With  a  view  to  providing
 an  indirect  check  on  the  destruc-
 tion  of  wild  life  the  Central  Gov-
 ernment  has  put  some  restrictions
 on  the  export  of  certain  wild  life
 species  which  are  considered  to  be
 very  rare

 (5)  The  Indian  Board  for  Wild
 Life  makes  recommendations  from
 time  to  time  to  various  State
 Governments  for  the  protection  of
 certain  wild  hfe  species  which
 the  Board  feels  are  becoming
 rare  To  name  a  few  species
 which  have  been  recently  given
 Peokechion  on  dhe  recommendation
 of  the  Board  are  the  lon,  the
 rhino,  great  Indian  bustard,  che
 etah,  white  winged  wood  duck
 pink  headed  duck  and  crocodile

 STePsS  IAKEN  OR  PROPOSED  TO  BE  TAKEN
 BY  Stare  GOVERNMENTS

 (l)  Practically  all  the  State
 Governments  in  the  country  have
 set  up  State  Wild  Life  Boards
 with  a  number  of  non-officials  as
 their  members  to  advise  them  on
 matters  pertaining  to  wild  =  iife
 consery  ation

 (2)  A  number  of  National  Park
 and  sanctuaries  have  been  set  up
 by  various  State  Governments  in
 their  territories  The  present  nun:
 ber  of  National  Parks  in  the
 country  is  5  and  that  of  wild  Jife
 sanctuaries  over  73

 (3)  State  Governments  alsa
 declare  wild  hfe  specie,  which
 become  rare  in  local  forests,  as
 protected  species  from  time  t>?
 time

 (4)  A  tew  State  Governm  nis
 have  taken  measures  to  conduct
 wild  life  census  of  certain  raic
 species  with  a  view  to  trking  steps

 Written  Answers  MAGHA  22,  i980  (SAKA)  Written  Answers  380

 shecting  licences  with  a  view  to
 aveid  excessive  shooting

 (8)  The  State  Governments
 have  generally  taken  measures  to
 avoid  mis-use  of  crop  protection
 guns  by  locking  the  guns  during
 nof-crop  seasons  and  by  encourag-
 ing  the  use  of  bamboo  rockets  in
 place  of  guns

 (7)  Loca]  pubhcity  measures  are
 taken  during  the  annual  Wild  Life
 week  Celebration  by  issuing  pos
 ters  pamphlets,  etc

 (8)  Vanous  State  Governments
 have  schemes  tor  setting  up  zoos
 ard  zoological  parks  which  serve
 Ye  wuuse  vi  -with  ‘ike  conserva
 ton

 (9)  Steps  are  being  taken  925
 vanous  States  for  creation  of
 Natural  History  Societies,  Zoolo-
 gical  Societies,  Nature  Study  Clubs
 etc  by  the  public,  especially  in
 educational  institutions  Setting
 up  of  such  organisations  goes  a
 jong  way  in  rousing  public  inte-
 rest  in  the  cause  of  wild  life  pre
 servation

 (i0)  On  the  recommendations  of
 the  Indian  Board  for  Wild  Life
 ३3  number  of  State  Governments
 pave  taken  steps  for  tightening
 heir  wild  hfe  protection  laws  with

 a  view  to  check  poaching  and
 legal  shooting  Some  State  Gov

 ments  lke  Madras  and  UP  have
 .et  up  anti-poaching  squads  which
 move  hundreds  of  miles  in  a  day
 to  stop  the  activities  of  poachers
 and  to  catch  them  by  surprise

 Pahleza  and  Mahendra  Ghats

 4I2  Shri  Rajendra  Singh  Wl!  the
 Mmuste:  of  Railways  be  pleased  to
 state

 for  their  protection  (a)  Whether  it  i  a  fact  that  ghat
 to  ghat  booking  at  Pahleza  Ghat  and
 mahendra  Ghat  m  North-Eastern  Rail
 ६6४  is  not  permiscble

 (5)  Practically  in  all  the  States
 gameshooting  is  regulated  through
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 (०)  Whether  passengers  are  charg-
 ed  penalty  fees  for  crossing  the  ghat
 straightway;  and

 (c)  If  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes

 (b)  and  (c)  There  are  separatc
 ferry  services  licensed  by  the  State
 Government  exclusively  to  cater  to
 the  passengers  moving  from  one  ghat
 to  the  other  The  Railway  ferry  i
 not  authorised  to  carry  passengers
 when  they  trave)  only  from  one  ghat
 to  the  other  and  when  no  part  of
 their  journey  3s  over  the  railway  in
 such  circumstances,  passengers  detec!
 ed  over  the  ferry,  travelling  from  one
 ghat  to  the  other  are  treated  as  travc!
 ‘ung  without  tickets  and  fare,  =  and
 excess  charges  are  collected  from  therm
 accordingly

 Timber  for  Railways

 3  br.  Samantstmhar.  Will  ७४
 Munster  of  Railways  be  pleased  to  Js\
 on  the  Table  a  statement  showing

 (a)  the  annual  requirement  at
 tumber  for  Indian  Ratlways

 (b)  the  value  of  timbe:  imported
 during  ‘1958,

 (५)  the  quantuty  of  timber  imported
 price  paid  per  cubic  foot  for  different
 varieties  of  timber,  foreign  exchange
 involved  and  freight  paid  for  import
 ed  timber  (country-wise)  during  the
 above  penod;  and

 (d)  the  price  paid  for  each  cubic
 foot  of  different  kinds  of  Indian
 tumber  during  the  same  period”

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  A  statement!

 is  placed  on  the  Table  {See  Appen-
 dix  I,  annexure  No  32  |
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 Fishing  Harbours
 il4.  Shri  Subbiah  Ambalam:  ह ८! ह

 the  Munister  of  Food  and  Agriculture
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No  69  on  the
 lst  December,  958  and  state.

 (a)  whether  the  Harbour  Experts
 appointed  to  conduct  survey  of  im
 portant  centres  for  developing  fishing
 harbours  have  since  submitted  their
 report,

 (b)  if  so,  whether  a  copy  of  the  same
 will  be  laid  on  the  Table:  and

 (c)  the  names  of  the  centres  in
 Madras  State  visited  by  them?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Not  vei

 ob  Does  not  arise

 (c)  The  principal  centres  visited  by
 the  Experts  m  Madras  State  are
 Colachel,  Leepuram,  Tuticorin,  Pam-
 ban  Nagapattinam,  Cuddalore  ard
 Madras

 Tuticorly  Port

 45  Shri  Sabbiah  Ambalam  =  W)!)
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state;

 (a)  whether  the  report  of  tie
 Trafhe  Survey  of  the  Tuticorin  Pot
 has  since  been  recetved,

 (b)  if  so,  the  mam  features  and
 recommendations  and

 (८)  whether  «  cups  at  the  report
 will  be  lard  on  the  table?

 The  Minister  of  State  in  the  Mink-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  the  re
 poit  was  reccivncd  on  the  Mimstry
 only  on  the  6th  February  959

 (b)  The  report  is  unde:  examina-
 ion

 (c)  This  35  a  report  made  confi-
 dentially  to  the  State  Government
 about  a  Minor  Port  which  falls  wath-
 In  legislative  powers  of  the  State  The
 Madras  Government  have  not  yet  for-
 mulated  their  conclusions  on  the
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 report.  It  is  therefore  considered
 premature  to  lay  the  report  on  the
 Table  of  the  House  The  question  of
 placing  it  before  the  House  will  be
 considered  in  due  course.

 Claims

 nue.  Shri  Aniradha  Sinha:  Wil!  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  cases  for  clainis
 ieceived  involving  compensation  for
 goods  or  parcels  lost,  damaged,  de-
 tayed  and  carried  over  by  the  North-
 Eastern  Railway  Administration
 during  the  year  958  and  the  amount
 of  compensation  involved,

 bp)  the  number  of  cages  settled  out
 of  Courts  and  also  the  number  =  of
 cases  pending  settlements  im  Courts
 at  the  end  of  the  year  958  and

 (cy  the  amount  ०  compensation
 paid  dunmng  the  same  period  for  good~
 lost  damaged  छा  dulayed  in  transit’

 The  Deputy  Minister  of  Railway*
 (Shri  S.  ा  Ramaswamy):  (a)  On  ac-
 count  of  fo  ५  of  or  dumage  etc  to  goods
 or  parcels  booked  to  stations  on  the
 North  Eastern  Railway  during  th:
 १९४7  1958,  38,878  claims  for  compensa-
 ion  were  preferred

 The  amount  claimed  was  about
 ि  79°2  lakhs  exclusive  of  the  cases
 in  which  claimg  were  preferred  with-

 ut  specifying  any  amount

 Statistics  of  claims  arising  out  of
 consignments  booked  from  the  sta-
 tions  on  the  North-Eastern  Railway  to
 stations  on  other  Railways  are  not
 maintained  nor  is  it  possible  to  collect
 such  statistics  now  without  spending
 tundue  time  and  labour

 (b)  Duryng  the  vear  1958,  748  cases
 in  which  suit.  were  fled  by  the
 claimants  against  the  NE.  Railway,  in
 courts  lying  within  their  jurisdiction
 were  compromised  and  settled  out  of
 courts  and  2523  suits  were  pending  m
 Courts  at  the  end  of  988

 (c)  Rs  33:°6  Jakhs  approximately
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 Raral  Credit

 wi.  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Community  Develop-
 ment  and  Cooperation  be  pleased  io
 State.

 (a)  whether  the  drafting  of  the
 districts  and  general  reports  relating
 to  the  first  follow-up  survey  of  rural
 credit  has  been  completed  in  Pun-
 Jab,  and

 (b)  af  not,  by  what  time  it  would
 be  completed?

 The  Minister  of  Community  Deve-
 lopment  and  Cooperation  (Shri  §.  K.
 Dey):  (a)  No

 <b)  The  general  report  is  expected
 to  be  completed  in  about  four  mor‘hs
 and  the  district  reports,  two  months
 thereafter

 Rural  Water  Supply  Scheme  in
 Punjab

 1s,  f  Shri  Ajit  Singh  Sarhadi:
 “UShri  9.  C.  Sharma:

 Will  the  Minster  of  Health  be
 pleased  to  state  how  far  the  amounts
 allotted  to  the  Punjab  Government
 for  imp  ement'ng  the  rural  water  sup-
 ply  scheme  during  Second  Five  Year
 Plan  have  been  utilised  so  far?

 The  Minister  of  Health  (Shri  Kar-
 markar):  During  ‘1957-58  a  sum  of
 Rs  50  lakhs  was  paid  to  the  State
 Government  For  the  current  financial
 vear  a  sum  of  झ,  22  0  lakhs  has  beer
 allocated,  out  of  which  65  lakhs
 would  have  been  paid  to  the  State
 Government  on  monthly  basis  as  ways
 and  means  advances  The  final  sanc-
 tions  will  be  issued  in  February—
 March  of  this  year  During  the  Second
 Five  Year  Plan  penod  the  Govern-
 ment  of  Punjab  have  spent  Rs  26-45
 lakhs  upto  81.10.58  on  thei:  rural
 water  supply  schemes.
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 data  career  परिषद्‌

 [थी  co  wo  तियारी  :

 ११६  4  शी  Wo  Wo  हर्मा  :
 ती  रघुनाथ  सिह  :

 क्या  स्थास्‍्था  मत्री  यह  बताने  क्री  कृपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय
 स्वास्थ्य  परिषद्‌  की  सातवी  बैठक  जनवरी
 १६५६  में  दिलाग  में  हुई  थी,  भौर

 (ख)  यदि  हा,  तो  परिषद  द्वारा  क्‍या
 निर्भय  किये  गये  ?

 स्वास्थ्य  मंत्री  (भी  करमरकर)  (क)
 क्षीहा।

 (ख)  परिषद्‌  द्वारा  नीचे  लिखे  प्रस्ताव
 पारित  किये  गये

 १४५  से  १७  जनवरी,  १६५६  तक्ष  शिखांग  में

 हुई  केन्द्रीय  स्वास्थ्य  परिषद  को  सातवीं  कैठ
 में  पारित  प्रस्ताव

 प्रस्ताव  सख्या  १

 करद्रीय  स्वास्थ्य  परिषद्‌  को  यह  जानकर
 सन्तोष  होता  है  कि  केन्द्रीय  तथा  राज्य  सर-
 कारो  की  यह  भाग  इच्छा  है  कि  बिना  योग्यता
 प्राप्त  व्यक्तियों  को  चिकि  मा  कार्य  करने  से
 राकने  के  लिए  ।द,  रठाय  जाये  ।  इस  पारषद्‌
 का  विचार  है  कि  इस  मामले  में  ध्ब  वेधानिक

 कार्यवाही  करने  का  वक्‍त  झा  गया  है।
 अत  यह  परिषद्‌  सिफारिद  करती  है  वि
 केन्द्रीय  स्वास्थ्य  मत्रालय  द्वारा  तैयार  किये
 गये  बिल  के  प्रारूप  (झादर्श)  को  सभी  राज्य
 सरकारो  के  पास  परिपत्रित  कर  दिया  जाये
 तथा  उनसे  यह प्रार्थना  को  जाये  कि  वे

 इस  बिल  को  ऐसे  सशोधनों  के  साथ  जिन्हें  वे
 आवश्यक  समझे  ग्रहण  कर  लें  ।

 प्रस्ताव  सख्या  २

 के  द्रीय  स्वास्थ्य  परिषद्‌  एक्स-रे  विज्ञान

 तका  झयमित-विकिरणों  के  उसरोश्तर  उपयोग
 के  परिणामस्यरुप  लोक  स्वास्थ्य  में  उपस्थित
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 wee  को  समझती हुई  तथा  इस  विषय मे
 उचित  रक्षोपायों  की  सख्या  को  भ्रावश्यकता
 को  स्वीकार  करती  हुई  केन्द्रीय

 स्वास्थ्य  मजालय  से  निबेदन  करती  है  कि  इस
 कार्म  को  करने  बाले  कर्मचारियों तथा  सयक्रों
 के  सक्रिय  नियन्त्रण  तथा  निरीक्षण  के  लिये
 एक  विधेयक  तैयार  करे  ।  यह  परिषद्‌  साथ

 ही  यह  भी  सिफारिश  करती  है  कि  इस  विषय
 के  लिये  बने  विधान  का  रूप  प्रखिल  भारतीय

 हो  जिससे  सभी  राज्य  इसको  भ्रपनी-अपनी
 सीमाझों  से  लागू  कर  सके  ।

 प्रस्ताव  सब्या  ३

 राष्ट्रीय  जल  प्रदाय  एव  सफाई  याजना

 की  पुनरीक्षा  करने  के  बाद  तथा  इसकी
 क्रियान्विति  में  उपस्थित  हुई  दिक्कतों  तथा
 रुकावटों  को  जान  लेने  के  बाद  केन्द्रीय  सवा
 स्थ्य  परिषद्‌  सिफारिश  करती  है  कि

 (१)  राज्यों  में  लोग  स्वास्थ्य  हजी-
 नियरी  सगठनो  को  हर  प्रकार  से  मजबूर  करने
 बा  कार्य  जारी  रखा  जाये  |

 (२)  राज्य  सरकारों  का  चाहिये  कि
 वे  लॉक  स्वास्थ्य  इजीनियरी  प्रभथिक्षण  के  लिये
 आवश्यक  कदम  उठाये  जिससे  क्षेत्र  मे  प्रकि-
 क्षित  लोक-स्वास्थ्य  इजीनियरी  कर्मचारियों
 की  पर्याप्त  सख्या  कार्य  कर  सके  ।  इसके
 अतिरिक्त  उन्हें  चाहिये  कि  वे  प्राम  क्षेत्रों  की
 जल  प्रदाय  योजनाझो  के  लिए  हैँण्ड-पम्प  तथा
 प्र्न्य  सामग्री  की  व्यवस्था  के  लिये  उचित
 प्रबन्ध  करें  t

 (३)  सम्बन्धित  बहुत  सी  एजन्सियो
 की  और  विशेषतया  कार्यक्रम  के  ग्रामीण

 पहलू  में,  गतिविधियों  का  श्रृद्धलाबड  करने  के
 मार्ग  एवं  उपायो  का  निकाले  जिससे  लोक
 स्वास्थ्य  इजीनियरी  सगठन  के  कार्यक्षेत्र  से

 जान  वाले  समनन्‍्धमी  कार्यक्रम  को  विकसित
 किया  जा  सके  |

 (८)  जल  प्रवाय  है. ह  सफाई  कार्यक्रम  इस  प्रकार
 अलाया  जाय  जिससे  देश  की  झभावश्यकताये
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 wean  दस  | द  के  भीतर  ही  पूर्ण  हो
 जायें

 यह  परिषद्‌  भ्रपनी  पूर्व  सिफारिश  फिर

 दुदराती  है  कि  राज्यो  में  लोक-स्वास्थ्य
 इंजीनियरी  विभाग  राज्य  लोक  स्वास्थ्य
 विभागों  के  अभिन्न  भागों  के  रूप  में  कार्य  करे  t

 धप्रस्ताव  संख्या  ४

 देश  के  बहुत  से  भागों  में  हैजा  तथा
 चेत्रक  के  मामलो  में  वृद्धि  की  जानकारी  करने
 के  याद  केन्द्रीय  स्वास्थ्य  परिषद्‌  राज्य  सरकारो
 का  ध्यान  इस  परिषद्‌  की  पाती  बैठक  में
 वारित  प्रस्ताव  सख्या  ५  की  भ्रोर  प्राकषित
 करती  है  भौर  प्रार्थना  करती  हैं  कि  राज्य
 सरकारें  इस  सम्बन्ध  में  चुनें  गये  क्षेत्रों  में  ४

 में  ७  वर्ष  की  भ्रायु  वाले  बच्चों  पर  श्रथवा

 स्कूलों  में  भर्ती  होने  क ेसमय  सब  बच्चों  पर
 फिर  से  टीका  लगाना  भ्रनिवायं  करने  के  लिए

 कार्यवाही  करे  7  यह  परिषद्‌  राज्य  सरकारों
 पर  जोर  देती  है  कि  वे  चेचक  तथा  हैजा  के
 नियन्त्रण  के  लिये  केन्द्रीय  स्वास्थ्य  मंत्रालय
 द्वारा  सिफारिश  किये  गये  उपायो  का  कार्य-
 शील  बनाये  तथा  निवेदन  करती  है  कि  वे  इस
 प्रदन  के  विभिन्न  पहलुभों  के  परीक्षण  के  लिये
 आरतीय  चिकित्सा  प्रनसन्धान  परिषद  द्वारा
 बनाई  गई  विशेषज्ञ  समिति  की  सिफारिणा
 के  अनुसार  कार्यवाही  करे  ।  यह  परिषद्‌
 आगे  यह  सिफारिश  करती  हैँ  कि  जब  राज्य
 सरकारें  विशेषज्ञ  समिति  की  सिफारिशों  का
 परीक्षण  कर  ले  तो  केन्द्रीय  स्वास्थ्य  मत्रालय
 तथा  राज्य  स्वास्थ्य  विभागों  के  प्रतिनिधि
 बैठें  झौर  इन  बीमारियों  के  उन्मूलन  के  लिए

 विस्तृत  योजनायें  तैयार  करे  |

 प्रस्ताव  सख्या  ५

 केन्द्रीय  स्वास्थ्य  परिषद्‌  मलेरिया  उन्सू-
 लग  कार्यक्रम  को  कार्यान्वित्त  करने  के  केन्द्रीय
 एब  राज्य  सरकारों  के  प्रयासों  की  प्रशसा
 करती  हैं  भौर  ाा  करती  हूँ  कि  इस  उन्मूलन
 के  उद्देक्य  को  निष्िखत  भ्रवधि  के  अन्तर्गत  ही

 प्राप्प  करने  की  गतिविधियों  पर  शौर  ओर
 दिया  जायबा  ।

 मलेरिया  उन्मूलन  कार्यक्रम  के  लिए
 चिकित्सा  कर्मचारियों  को  भर्तो  करने  में  कुछ

 राज्यों  की  दिक्कतों  को  जानते  हुए  भौर  मलेरिया

 उन्मुलन  एककों  के  चिकित्सा  कर्मचारियों
 द्वारा  सचालित  करने  की  भावदयकता  प्रतीत
 करते  हुए  यह  परिषद्‌  सिफारिश  करती  है
 कि  ऐसे  कार्यों  के  लिए  नियुक्त  चिकित्सा
 अफसरों  को  विशेष  मसला  दिया  जाय  |

 यह  परिषद  आ्रागे  सिफारिश  करती  हैं
 ह.

 (१)  कुछ  राज्यों  में  एक  बड़े  भाग  पर
 छिडकाव  करने  के  लिये  भ्रतिरिक्त  कीटनाशी
 तत्य  उपलब्ध  किये  जायें

 (>)  पड़ोसी  देशों  से  जहा  सीसा  पर
 मलेरिया  नियन्त्रण  नहीं  है,  मलेरिया  वे

 दुबारा  फैलने  को  रोकने  के  लिये  समय  पर
 उचित  प्रबन्ध  कर  दिये  जाये

 (३)  ग्राम  पचायतों  तथा  धन्य  स्थानिक
 निकायो  के  जरिये  देहात  वालो  को  सहयोग
 प्राप्त  करने  के  कदम  उठाये  जायें,  तथा  इस
 प्रयोजन  के  लिए  ग्राम,  ताल्‍लुक,  जिला  इत्यादि
 विभिन्न  स्तरीय  विशेष  समितिया  बनाई  जाये
 झौर

 (४)  भारतीय  चिकित्सा  सघ  की  सद-
 भावना  के  शधिर  परीक्षण  तथा  प्रगत  मामलों
 की  सूचना  उचित  अ्रथिकारियों  को  देकर
 समस्त  बकलीनिकी  मलेरिया  के  मामलों  के
 प्रमाणीकरण  के  लिए  चिक्त्सिको  का  सहयोग
 प्राप्त  किया  जाये  1

 प्रस्ताव  सख्या  ६

 विभिज्ञ  राज्यों  में  प्राथमिक  स्वास्थ्य
 केन्द्रों  की  स्थापना  में  जो  उन्नति  हुई  है  तथा
 उपचार  एवं  रोकथाम  की  गतिविधियों  का

 श्रूक्लागद  करने  की  दिक्षा  में  जो  कार्यवाही
 की  जा  रही  है  केन्द्रीय  स्वास्थ्य  परिषद  उस
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 पर  सन्‍्तोष  प्रकट  करती  है  ।  यह  परिषद्‌  यह
 महसूस  करती  है  कि  रोकथाम  को  गतिविधियों
 पर  और  विशेषतया  सफाई  से  सम्बन्धित
 कार्यों  पर  भौर  अधिक  बल  देने  की  झ्रावश्यकता

 है  v  परिषद्‌  यह  भी  समझती  है  कि  प्राथमिक
 स्वास्थ्य  केन्द्र  कार्यक्रम  में  क्या  प्रशासनीय

 कठिमाहया  हैं  तथा  उसको  सुचारू  रूप  से
 क्रियान्वित  करने  में  गाड़ियो  के  इस्तेमाल,
 कार्यक्रम  के  लिये  विभिन्न  सूत्रो  से  मिली
 बजट  सम्बन्धी  पूजी  के  उपयोग  तथा  कर्म-
 लजारियो  के  नियत्रण  इत्यादि,  समन्वय  को
 जया  समस्‍यायें  है  ।

 यह  परिषद्‌  सिफारिश  करती  है  पैक
 राज्य  स्वास्थ्य  विभागों  को  प्राथमिक  स्वास्थ्य
 कन्द्र  वर्यक्रम  को  सफलतापूर्वक  चलान  में
 सत्र  बनाने  की  दृष्टि  स  प्रशासनीय  एव
 झ्ाधिव  प्रबन्ध  जहा  कही  प्रावश्य  «  हा
 गा  आीन  किये  जाये  ।  त  नीकी  कमंचारियों
 को  निश्चित  कार्यक्रम  की  सीमाशो  के  अन्तगंत
 कार्य  स्वतन्त्रता  दे  दी  जाये  t

 प्राथमिक  स्वास्थ्य  कन्द्रां  फ  चिकित्सा
 अफसरों  तथा  न्य  स्वास्थ्य  कर्म नारियों
 के  वेतन,  भभत्त  तथा  उपयुक्त  आवासिर

 सुविधाओं  के  बारे  में  दी  १.  अपनी  सिफारिशों
 की  ओर  भी  यह  परिषद्‌  राज्य  सरकारों  का
 ध्यान  आवर्पित  करती  है  और  आशा  करती  है
 कि  जिन  राज्यों  में  सिफारिशों  के  श्रनुसार
 कार्य  नही हो  रहा  है  वे  इस  सम्बन्ध  में  श्रावइयर्व
 कार्यवाही  करेगे  |

 प्रस्ताव  संख्या  ७

 केन्द्रीय.  स्वास्थ्य  परिषद्‌  परिवार
 नियोजन  बाये  में  की  गई  प्रगति  की  प्रशसा
 करती  है  शौर  सिफारिश  करती  है  कि  राज्य
 सरकारे  इस  कार्यक्रम  को  अझधिक  प्रभावशाली
 बनाये  1  विशेषतया  लोगो  की  शिक्षा,  चिकित्सा
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 एव  स्वास्थ्य  कमंचारियों  के  प्रशिक्षण  तथा
 परिवार  को  सीमित  करने  के  उपायों  की
 व्यवस्था,  जिस  में  प्रस्पतालों  एवं  चिकित्सा
 संस्थांधों  में  शल्य  सुविधायें  भी  सम्मिलित  है,
 की  दिदा  में  इस  कार्यक्रम  को  प्रभावशाली  होना
 चाहिये  t  परिषद्‌  का  विचार  है  कि  केन्द्रीय
 सरकार  राज्य  सरकारों  को  ऐसी  शल्य  सुबि-
 धाप  के  लिये  भ्राथिक  सहायता  देने  के  प्रष्न
 पर  विचार  करे  1

 यह  परिषद्‌  यह  भी  सिफारिश  करती  है
 कि  परिवार  नियोजन  *  तिविधियो  के  विस्तार
 के  लिये  सभी  स्वास्थ्य  एव  समाज  कल्याण
 एजेंसियो  को  गतिशील  बना  दिया  जाय  |

 प्रस्ताव  सख्या  ८

 कन्द्रीय  स्वास्थ्य  परिषद्‌  जहा  राष्ट्रीय
 क्षय  निरोधी  कार्यक्रम  के  विभिन्न  पहलुओो  में
 राज्य  सरकारो  द्वारा  प्राप्त  उन्नति  की  सराहना
 करती  हैं  वहा  इस  परिषद्‌  के  पास  भेज  गये
 जापन  में  उल्लिखित  अनेक  कठिनाइयों  का

 दर  करते  की  आवश्यकता  की  श्रोर  भी  उन
 का  ध्यान  आकर्षित  करती  है  ।  यह  परिषद्‌
 सुसगठित  क्लीनिक  की  पयप्ति  मख्या  तथा

 घरेलू  इलाज  प्रदान  करने  की  भ्रावश्यकता  पर
 विशेष  जोर  देती  है  ।  इस  प्रयोजन  के  लिये  यह

 परिषद्‌  सिफारिंग  करती  है  कि  अप्रपेक्षित
 कर्मचारियों  की  नियक्लि  तथा  उन  का  प्रशिक्षण
 कार्य  शीघ्र  से  शीघ्र  हो  तथा  इस  सम्बन्ध  में
 आरत  सरकार  इन  सुविधाशों  को  प्रदान  करे  |

 प्रस्ताव  संख्या  ६

 देश  में  रति  रोग  नियत्रण  कार्यक्रम  को
 धीमी  प्रगति  को  समझते  हुए  केन्द्रीय  स्वास्थ्य

 परिषद्‌  सिफारिश  करती  है  कि  रति-रोग
 कार्यक्रम  की  पहले  से  अधिक  प्रता  दी  जाय
 तथा  राज्य  सरकारों  से  निवेदन  करती  है
 कि  थे  रति-रोग  क्सीनिकों  को  बालू  करने,
 ऐसे  क्षेत्रों  में  जहां  सामूहिक  प्रान्दोलन  भ्राव-
 श्यक  हो,  सामूहिक  झाग्दोलन  एकक  स्थापित
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 करने  तथा  रति-रोग  अर्मचारियों  को  प्रशिक्षण
 देने  के  कार्य क्रम  को  बड़े  जोर  शोर  से  चलायें  ।

 यह  परिषद्‌  यह  भी  सिफारिश  करती  है
 कि  राज्य  सरकारों  द्वारा  चलाई  गई  रति-रोग
 योजनाभो  को  केन्द्रीय  सरकार  से  आशिक

 सहायता  दिये  जाने  के  प्रदन  पर  झवण्य  विचार
 किया  जाय  चाह  व  निष्चित  आदर्श  से
 थोडा  बहुत  अलग  ही  क्यों  न  हो  ।

 यह  परिषद्‌  कंन्द्रीय  स्वास्थ्य  मत्रालय  म

 यह  निवेदन  करती  है  कि  वह  रति-रोग
 नियत्रण  कार्यक्रम  के  लिय  पी०  to  एम०
 शीघ्रालिशी प्र  उपलब्ध  कराय  |

 प्रस्ताव  मर्या  Vo

 राज्या  के  स्वास्थ्य  विभागा  में  साब्यिकी
 संगठनों  वे  विनस  की  बतंमान  दशा  के
 जानती  हुई  तथा  वर्तमान  हालतो  के  उपयक"
 सास्यिवी  एप्को  ३  नमूनों  के  विकास  का
 आवदयकता  का  महसूस  करत  हए  कन्द्रीय
 स्वास्थ्य  परिषद  सिर्शान्ध  करती  हैं  कि
 इस  सार  प्रदन  +।  निरीक्षण  समिति  ्

 जिस  में  निर्गना  वित  व्यक्ति  ह्

 स्वास्थ्य  मत्री  मद्रास  प्रध्यक्ष
 परदिचम  बंगाल  सरवरर  के  प्रतिनिधि
 अम्बई  सरकार  के  प्रतिनिधि  1
 ान्ध  सरकार  #  प्रतिनिधि  सदर  q

 रजिस्ट्रार  जनरल के  प्रतिनिधि  |

 स्वास्थ्य  सेवाओ  के  प्रधान  निदेशालय
 क॑  पतिनिधि  J

 इस  समिति  की  सिफारिशां  को  कन्द्रीय
 स्वास्थ्य  परिषद्‌  की  अझगलो  बैठक  में  रखा
 जाये  t

 पस्थाद  संख्या  ११

 केन्द्रीय  स्वास्थ्य  परिषद्‌  राष्ट्रीय  ge
 नियजण  कार्यक्रम  ४  हुई  उन्नति  को  जानती
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 et  सिफारिदा  करसी  है  कि  सहायक
 केन्द्र  कार्यक्रम  और  जोर  में  किया  जाने
 और  इस  कार्य  पर  अधिक  प्रमावक्षाली
 एव  दाक्‍्तिप्रद  निगरानी  रखो  जाये।

 यह  परिषद्‌  राज्य  सरकारों  से  यह  भी  सिफा-
 र्शि  करती  है  कि  इस  काय  में  स्वयसेवी
 ऐजेन्सियो  तथा  समाज  कल्याण  संगठनों  से
 अध्वि  सम्पर्क  बढाए  की  आवध्यकता  है  |

 प्रस्ताव  सहा  १२

 अपने  स्वास्थ्य  निदशालया  म॒स्वास्थ्य
 शिक्षा  ब्यस्था  की  स्थापना  के  लिय  कुछ
 राज्य  सरकारो  तथा  केन्द्रीय  सरकार  ने  जो

 कदम  उठाये  है  केन्द्रीय  स्वास्थ्य  परिषद्‌  उन
 को  समझती  हुई  राज्य  सरकारों  से  यह  विनय
 करती  है  कि  वे  केन्द्रीय  स्वास्थ्य  मत्रालय  द्वारा
 तैयार  एवं  परिपत्रित  की  बई  राज्य  स्वास्थ्य
 शिक्षा  ब्यर  स्थापित  करने  की  याजनाः  को

 अयनाये  तथा  श्राया  करती  हैक  स्वास्थ्य  काय-

 क्रमों  का  सफलतापूर्वक  कार्यान्वित  करने  क॑
 लिये  तथ  लोगों  के  स्वास्थ्य  रखने  एवं  “स  में
 उम्रति  करते  में  उन  के  सक्रिय  सहयोग  ह 4६

 प्राप्त  करने  के  लिय  स्वास्थ्य  प्य्क्षा  कार्यक्रम
 को  उस  याजना  में  निर्दिष्ट  तरीकों  के  अभ्रनसार
 विकसित  कया  जायेगा  |

 प्रस्ताव  सख्या  १३

 कन्द्रीय  स्वास्थ्य  परिषद्‌  दर  में  उत्पादित
 एवं  बेची  जाने  वाली  ओपषधां  वे  स्तर  पर

 और  अधिक  प्रभावशाली  नियत्रण  की  श्राव-

 पकता  को  स्वीकार  करते  हुए  सिफारिश  करती

 है  कि

 (१)  राज्या  म  निरीक्षण  बमचा[+  या  की

 मख्या  बढ़ा  दी  ज॑  ये  जिसमे  ग्रौषधो  के  उत्पादन
 एवं  विक्रय  पर  प्रभावजाली  नियषण  रखा  जा

 सके  एवं  और्षाध  तथा  चमत्कारी  उपचार  अधि-

 नियम  उचित  स्प्स  लगू  किया  जा  सके  |

 साथ  ही  उन  ऊं  वेतन  भी  उन  के  उत्तरदायिन्वो
 के  भनुरूप  होने  चाहिये  तथा  बेतन  ऐसे  हो  कि

 इस  पद  की  झोर  योग्य  ब्यक्ति  भ्राकपित  हो,
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 (2)  विपलेषणात्मक  प्रयोगशालाझो
 को  स्थापित  करने  के  लिये  कदम  हीपर  उठाये
 जायें  तथा  झौचष  अ्रधिनियम  के  प्रयोजतो
 के  लिये  सरकारी  विएलेषक  लिभुकत  किये

 जायें;  भर

 (३)  केन्द्रीय  सरकार  भ्रन्तर्राज्य  व्या-
 पार  में  प्रचलित  पेटेष्ट  एव  एकायत  झौषधो
 तथा  दवाइयो  के  स्तर को  नियंत्रित  करने  के  लिये
 आवश्यक  कार्य  वाही  करे  ।  इस  मे  भौषध  भ्रधि-
 नियम  में  सशोधन  भी  सम्मिलत  हैं  1

 २  केन्द्रीय  परिषद्‌  को  ससतोष  है,  कि
 के  द्रीय  स्वस्थ्य  मत्रालय  ने  भारत  की,एक
 राष्ट्रीय  सूत्रीय  सहिता  का  सकलन  कर  लिया

 है  यह  परिषद्‌  सिफारिश  करती  है  कि  समस्त
 राज्य  पअ्पने-भपने  भ्रस्पतालो  में  इस  राष्ट्रीय
 सूजीय  सहिता  को  पपनायें  |

 ग्त्ताथ  संख्या  १४

 मार्च,  १६९४६  के  अफोम  सम्मलन  में
 पारित  प्रस्ताव  के  अभ्रनुसरण  में  ३१  मार्च
 १६५६  से  चिकित्सा  प्रयोग  के  भ्तिरिक्‍्त  दूसरे
 उपयोगो  में  भ्रफीम  की  बिक्री  पर  प्रतित्रध
 थर  विचार  करने  के  बाद  यह  समझती  हुई
 कि  हंसा  प्रतिव्ध  भ्रफीमचियों  के  लिये  एक
 समस्या  उत्पन्न  कर  देगा,  के  द्रीय  स्वास्थ्य  परि,-
 षद  मिफारिश  करती  है  कि

 राज्य  सरकारे  प्रफीमचियो  वे  ्र  जस्ट्रेशन पन
 इलाज  त्सा  पुनर्वास  के  लिये  अविलम्ब
 कदम  उठायें,

 यह  परिषद्‌  यह  भी  सिफारिश  करती  है
 कि  नशीली  औषधियों  का  :ल्पादन,  बिक्री
 तथा  वितरण  केवल  सरकारी  एजेंसियों  द्वारा

 ही  हो।

 प्रस्ताव  संख्या  १४५

 मलेरिया  उन्मूलन  कार्यक्रम  के फलस्वरूप

 कुनीन  के  उपयोग  में  लगातार  वमी  को  और

 कुमीन  उत्पादन  से  पब्चिम  बंगाल  एवं  मद्रास
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 राज्यों  की  बास्तविक  ण्य  सम्माव्य  क्षमता  को

 समझती हुई  यह  विचार  करती  है  कि  भ्रम
 केस््रीय  सरकार  को  कुनीन  के  बड़े-बड़े  झारकषित
 भंडार  रखने  को  कोई  भ्राषष्यकता  नहीं
 शौर  उसके  पास  जो  ऐसे  भष्डार  है  उन  को

 बस  बर  केवल  !  वर्ष  की  आवश्यकताप्रो
 के  लिये  ही  उनमे  कुनीन  रखे  ।

 ग  परिषद्‌  के  विचार  से  अ्रतिरिकत

 कुनीन  +  अण्डारो  को  या  तो  निर्यात  कर  दिया

 जाये  अथवा  ग्राम  क्षेत्रों  में  मृपत्त  वितरित  कर

 दिया  जाये  t

 जहा  तक  पक्ष  बशणाल  था  सुद्रास

 सरकारों  हारा  कुनीन  के  खण्डवार  वितरण

 का  प्रदन  है  यह  परिषद्‌  राय  देती  है  कि  यह
 प्रदन  राज्य  सरकारों  तथा  केन्द्रीय  सरकार  के

 परस्पर  परामर्श  से  हल  कर  दिया  जाये  ।

 प्रस्ताव  सल्या  १६

 कन्द्रीय  योजना  के  स्कूल  स्वार4  सवा  कार्य-

 क्रम  के  लिये  किसी  निश्चित  व्यवस्था  के
 न  होने  सथा  राज्य  योजनाओं  में  अपर्याप्त
 व्यवस्था  के  होने  को  समझती  ह्  केन्द्रीय
 स्वास्थ्य  परिषद्‌  यह  भ्राशा  करती  है  कि  उस

 अवस्था  में  भी  इस  कमी  को  दूर  करने  वे  लिये

 प्रयास  किये  जायेंगे  |  यह  परिषद्‌  यह  भी  प्राशा

 करती  है  कि  तृरीय  पंच  वर्षीय  योजना  से

 इस  कार्यक्रम  को  सर्वोपरि  अग्रता  दी  जायेगी
 सथा  इस  योजना  में  सम्मिलित  करने  के

 लिये  एक  विस्तृत  सकल  स्वास्थ्य  सेवा  योजना
 तैयार  की  जायेगी  ।

 प्रस्ताव  सल्या  १७

 कुन्द्रीय  स्वास्थ्य  परिषद  हृद-क्षल्य  को

 सुविधाशों  को  देने  को  भावश्यकताशों  को

 महसूस  करते  हुए  सिफारिश  करती  है  कि  सभी

 राज्यों  में  ऐसे  केन्द्र  स्थापित  किये  जायें  |

 यह  परिषद  यह  भी  सिफारिश  करती  है  कि

 केन्द्रीय  स्वास्थ्य  मत्रालय०झपेलित  विशेषशों
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 को  प्रश्क्षण  देने  की  व्यवस्था  करे  तथा  ऐसे
 केन्द्रों  के  लिये  विशिष्ट  प्रसाधम  प्राप्स  करे  |

 श्रस्तान  संख्या  प

 केन्द्रीय  स्वास्थ्य.  परिषद्‌  सिफारिश
 करती  है  कि  झान्घ्र  सरकार  के  अखिल  भारतीय
 चिकिसा  विज्ञान  अकादमी  को  स्थापित  करने
 के  प्रस्ताव  को  सभो  राज्य  सरकारो,
 विश्वविद्यालयों  तथा  चिकित्सा  व्यवसाय  के
 प्रतिनिधि  संगठनों  के  पास  भ्रपने-भपने  विचार
 व्यक्त  करने  के  लिये  वरिपत्रित  कर  दिया
 आये  ।

 ब्रस्ताबन  संख्या  १६

 कम्द्ीय  स्वास्थ्य  परिषद  सभी  संडिकल
 कालिजो  के  सुधार  की  आवश्यकता  को
 स्वीकार  करने  हुए  यह  सिफारिश  करती  है
 कि  केन्द्रीय  स्वास्थ्य  मत्रालय  मैडिकल  कलेजों,
 में,  विधवविद्यालय  अनुदान  श्ायोग  द्वारा
 बताये  गये  सुझावों  के  अनुसार  झनुदान  दे  कर
 प्रसाधन,  पुस्तकालय,  संग्रहालय  इत्यादि  के

 सुधार  के  लिये  धन  दे  ।

 प्रस्ताव  संध्या  २०

 केन्द्रीय  स्वास्थ्य  परिषद्‌  बिकित्सा  एव
 लोक  स्वास्थ्य  प्रयोगशालाभो,  दत-क्लीनिको

 उपचार-गहों,  एक्सरे-सयत्रों  तथा  भोतिक
 चिकित्सा  केन्द्रों  का  नियमित  तथा  पंजीयन
 करने  की  प्रावदयकता  को  स्वीकार  करती  है
 शर  सिफारिश  करतो  है  कि  यह  प्रस्ताव  राज्य

 सरकारों,  राज्य  चिकित्सा  परिषदों  शौर
 चिकित्सा  एसोसियेदानों  के  पास  अपने-अपने
 विचार  प्रकट  करने  के  लिगे  परिषक्षित  कर
 दिया  जाये  ।

 Lady  Travelling  Ticket  Examiners
 126.  Shri  Aurobindo  Ghosal:  Will

 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  there  are  any  iady
 announcers  and  lady  Travelling  Tichet
 Examiners  Grade  I  at  Howrah  Station;
 and

 (b)  if  so,  their  number?
 The  Depaty  Minister  of  Railways

 (Shri  Shahnawaz  Khan):  (a)  There
 are  lady  announcers  at  Howrah  Staton
 but  there  is  no  lady  Travelling  Ticket
 Examiner  of  Grade  !  there

 (b)  The  number  of  lady  announcers
 is  six

 हिमाचल  प्रदेश  में  दूध  के  पाउडर  का  वितरण

 थ्री  पदम  देव  :
 १११  की  स०  Wo  सामप्त  :

 क्या  स्वास्थ्य  मजी  यह  बताने  की  कृपा
 करेगे  कि

 (क)  वर्ष  १६५५८  में  हिमाचल  प्रदेश
 में  कितना  दूध  का  पाउडर  और  किन-किस
 स्यानों  में  बाटा  गया,  और

 (ग्व)  वितरण  के  लिये  क्या  तरीका  अपनाया
 कया था.  ?

 स्वास्थ्य  मंत्री  (भी  करमरकर)  :

 (+  )  और  (ख)  सूचना  एकत्र  की  जा  रही  है
 और  यथा  समय  सभा  की  मेज  पर  रख  दो
 जायेगी  ।

 Deihi-Kathgodam  Rail  Link

 122,  Shri  J.  8,  S.  Bist:  Will  the
 Minister  of  Railways  be  pleased  to
 State

 (a)  whether  any  preliminary  survey
 has  been  ordered  or  is  proposed  on
 the  broad-gauge  rail  link  between
 Delhi  and  Kathgodem  via  Rampur  and
 Rudrapur,

 (b)  if  so,  the  progress  thereof,  and
 (९)  whether  Government  propose  to

 thelude  the  project  in  the  Third  Five
 Year  Plan  in  order  to  develop  the
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 Tera;  area  and  the  economy  of  the
 Nainital  and  Almora  Districts  adjoin-
 ang  the  Indo-Tibetan  borders?

 The  Deputy  Minister  of  Railways
 (Shri  8  V  Ramaswamy):  (a)  and  (b)
 Delhi  and  Rampur  is  already  connect-
 ed  with  a  BG  line  Survey  for  a
 BG  hne  from  Rampur  to  Haldwan
 has  since  been  completed  and  _  the
 Survey  Report  is  awaited

 (c)  It  35  too  early  to  say  anything
 at  this  stage

 Price  of  Sugarcane
 ‘123.  Shri  Jadhav:  Wil!  the  Muniste:

 of  Food  and  Agriculture  be  pleased  to
 state

 (a)  what  is  the  minimum  price  of
 sugar  cane  for  the  1958-59  season  in
 Bombay  State,

 (b)  what  are  the  terms  of  payment
 of  the  minimum  price  and  what  were
 the  same  last  season  and

 (९)  whether  it  is  a  fact  that  the
 Ravaigaon  Sugar  Factory  in  Bombay
 State  makes  the  payment  by  Order
 Cheques  which  results  m  _  incon-
 venience  to  the  sugarcane  supplying
 agriculturists”

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  ह  Jain).  (a)  The  mini
 mum  price  is  Rs  44  per  maund  for
 delivery  at  the  gate  of  the  factory  and
 Rs.  31  per  maund  for  delivery  at
 rail  centres

 (b)  The  terms  of  payment  fixed  bv
 the  Government  of  Bombay  for  the
 Jast  season  were  25  per  cent  of  the
 price  should  be  paid  within  5  days  of
 delivery  and  the  balance  of  75  pe:
 eent  within  one  month  or  at  the  most
 within  6  weeks  Thuis  year  50  per  cent
 of  the  price  is  required  to  be  paid
 within  5  days  of  delivery  and  the
 balance  of  50  per  cent  within  one
 month  or  6  weeks  at  the  outside

 (c)  It  is  understood  that  the  factorv
 makes  payment  by  Order  Cheques  to
 ensure  payment  to  the  right  parties,
 as  very  often  the  supplier  himself  does
 not  turn  up  for  payment
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 Sholapur  Aerodrome
 1m,  Shri  Sonavane:  Will  the  Minis-

 ter  of  Transport  and  Commanications
 be  pleased  to  refer  to  reply  given  to
 Unstarred  Question  No.  587  on  the
 llth  September,  4957  and  state-

 (a)  whether  any  improvement  in
 Sholapur  aerodrome  is  under  con-
 sideration  at  present  to  lnk  it  up
 with  Bombay-Hyderabad  and  Bom-
 bay-Madras  air  routes,

 (b)  :f  so,  when  the  improvements
 are  to  be  taken  up,  and

 (९)  if  not  the  reasons  therefor’

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Ahmed  Mohiuddin):  (a)  to
 (९)  The  aerodrome  is  being  used  at
 present  by  Pilot  trainees  for  cross
 country  flights  and  serves  as  an  emer-
 gency  landing  ground  It  is  quite
 adequate  for  these  purposes  in  its
 present  condition  As  there  is  no  pro-
 posal  at  present  to  introduce  an  aur
 service  through  Sholapur,  no  further
 improvements  to  this  aerodrome  are
 considered  necessary

 Family  Planning
 225  Shri  Goray.  Will  the  Minister

 of  Health  be  pleased  to  state

 (a)  the  number  of  Family  Plamning
 Centres  that  are  being  conducted  in
 the  country

 (1  by  Government,
 qn)  by  Local  Bodies,
 (in)  by  Private  Institutions

 (०)  what  is  the  amount  sanctioned
 by  Government  for  these  Centres
 (State-wise)

 (c)  the  total  number  of  persons
 operated  upon  during  the  last  year  for

 a)  Vasectomy
 (u)  Sterilization,  and
 (m)  the  number  of  women  treated

 for  contraception;  and

 (d)  what  steps  Government
 to  take  to  increase  and  populsrise
 family  planning  in  the  remaining
 period  of  the  Second  Five  Year  Pian?
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 The  Minister  of  Health  (Shri
 Karcmarkar):  (a)  (i)  675

 Gi)  47
 (hi)  04

 (9)  A  statement  49५  placed  on  the
 Table  [See  Appendx  I,  annexure
 No  33)

 (c)*  (3)  4,923
 (u)  7,423
 (४४)  87,464

 (da)  The  following  steps  are  propos
 ed  to  be  taken  by  Government

 (3)  to  integrate  as  early  as  possi-
 ble  family  planning  service
 with  medical  and  _  health
 services  of  the  country

 ६)  to  provide  training  centres  for
 family  planning  in  medical
 teaching  institutions  =  and
 Schools  of  Social  Sciences

 (in)  to  appoint  Family  Planning
 Education  Leaders

 (tv)  to  start  family  planning  train
 ing  touring  teams  and  orien
 tataon  camps,  and

 (v)  to  make  all-out  efforts  to  be
 self-sufficient  in  the  matter  of
 supply  of  contraceptives  by
 Producing  all  kinds  of  contra
 ceptives  in  the  country

 “Figures  relate  to  those  reported
 from  States  of  Andhra  Assam  Bom-
 bay,  Kerala,  Madhya  Prauesn,  Madras,
 Mysore,  Punjab,  Rajasthan,  West
 Bengal  and  Himachal  Pradesh  and  are
 considered  under-estimates  Informa-
 tion  from  other  States  has  not  been
 peceived

 Assistants  in  Railway  Board
 i26.  Shrimati  Parvathi  Krishnan

 Will  the  Minister  of  Railways  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  976  on  the
 779  December,  958  and  state

 (a)  whether  the  question  of  revision
 of  seniority  in  the  Assistants  cadre  in
 Railway  Board  has  since  been  finslis-
 ed;  and
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 (b)  af  not,  how  long  it  will  take?

 The  Deputy  Minister  of  Railways
 (Shri  8.  द  Ramaswamy).  (a)  Not
 yet

 (b)  Efforts  are  being  made  to  dis-
 Pose  of  it  as  early  as  possible

 Pharmaceutical  Council  for  Tripura
 ‘2.  Shri  Dasaratha  Deb:  Will  the

 Miruster  of  Health  be  pleesed  to  state

 (a)  whether  any  Pharmaceutical
 Council  has  been  set  up  for  the  Union
 Territory  of  Tripura  to  provide  com~
 POundership  licence  to  the  unregistered
 cOmpounders  serving  m  various  dis-
 pensaries  run  by  the  Tmnpura  Admuinis-~
 tration,  and

 (b)  af  not  what  steps  are  being
 taken  to  provide  pharmaceutical
 hieence  to  the  experienced  compoun-
 ders  of  Tripura?

 The  Minister  of  Health  (Shri
 Karmarkar)  (a)  No,  but  necessary
 steps  have  been  made  by  Tripura
 Admunistration  with  the  Government
 of  West  Bengal  for  the  West  Bengal
 Pharmacy  Council  serving  the  needs  of
 Tripura

 (b)  In  view  of  the  repiy  against  (a)
 this  does  not  arise

 Road  Trausport  Reorganisation
 Committee

 18.  Shri  Dasaratha  Deb:  Will  the
 Munster  of  Transport  and  Commani-
 cations  be  pleased  to  state

 (a)  whether  the  Road  Transport  Re-
 organisation  Sub-Committee  of  the
 Central  Government  visited  Tripura
 at  the  end  of  the  year  958

 (b)  whethe:  different  public  organi-
 satuons  represented  to  them  for  re-
 organisation  of  the  State  Transport
 Authority  in  Tripura,  and

 (e)  if  so,  what  are  the  recommen
 dations  of  the  Sub-Committee  in  this
 matter”

 The  Minister  of  State  mn  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Baj  Bahadar):  (a)
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 Sub-Committee  visited  Tripura  in
 October  958

 (b)  Yes

 (c)  The  report  of  the  mam  Com-
 mittee,  which  will  cover  the  recom-
 mendations  of  the  Sub-Committee,  s
 expected  by  March,  959

 Class  FV  Railway  Employees
 429  Shri  Daljit  Singh:  Wu!  the

 Minister  of  Railways  be  pleased  to
 state

 (a)  the  total  numbe:  of  Class  IV
 employees  appointed  by  the  Northern
 Railway  in  the  year  1958-59  so  far,
 and

 (b)  the  number  of  employees  among
 them  belonging  to  Scheduled  Castes
 and  Scheduled  Tribes?

 The  Deputy  Minister  of  Railways
 (Shn  Shahnawaz  Khan)  (a)  5,670

 (bo)  Scheduled  Castes  ‘1,729

 (There  38  no  reservation  for  Sche
 duled  Tribes  or  the  Northern  Rail
 wan}

 Purula-Muri  Railway
 30  Shri  Halder  Will  the  Minis‘e:

 of  Railways  be  pleased  to  state

 (a)  whether  Government  have
 decided  to  abohsh  Purulia-Mur  हि!
 way  and  shift  Purualia  loco-carriage
 shed  to  Ranchi

 (b)  whether  Government  at  the  out-
 set  planned  to  change  the  metre  gauge
 lines  into  broad  gauge  of  this  area  and
 establish  a  Central  factory  at  Purula
 and

 (c)  if  so  the  reasons  foi  the  change
 of  decision”

 The  Deputy  Minister  of  Railways
 (Shr:  8.  द  Ramaswamy)  (a)  The  loco
 shed  at  Puruha  is  being  shifted  to
 Ranchi  as  the  Ranchi-Lohardaga  Sec-
 tion  of  the  Narrow  Gauge  33  not  like-
 ly  to  be  replaced  for  a  long  time  to
 geome  in  the  same  way  as  the  remain-
 ang  section  of  the  existing  Narrow
 Geuge  is  being  replaced  by  the
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 Chandrapura-Muri-Rancha  Broad
 Gauge  now  under

 (b)  No  Sir

 te)  Does  not  arise

 Trains  between  Gadag  and  Guntakal
 Stations

 131  J  ‘Shri  Axadi:
 ‘|  Shri  Siddananjappa:

 Will  the  Minister  of  Railways  be
 pleased  to  state.

 (a)  whether  a  public  agitation  has
 been  going  on  since  last  ten  years  to
 reduce  the  gap  of  fourteen  hours  dur-
 ing  which  no  trains  are  run  between

 Gadag  and  Guntakai  on  Southern
 Railway  in  either  directions  and

 (b)  77  so  what  action  has  been
 taken’

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Repre-
 sentations  have  been  received  from
 time  to  time  for  the  introduction  of
 an  additional  train  each  way  between
 Gadag  and  Guntakal  or  between
 Gadag  and  Dronachallam,  the  train
 trom  Guntakal  leaving  at  about  7  00
 hours  and  reaching  Gadag  at  about
 300  and  in  the  reverse  direction
 leaving  Gadag  at  about  4°00  hour
 and  reaching  Guntakal  at  about  20  00
 hours

 (0)  Owing  to  the  movement  of  ore
 traffic  from  the  Bellary-Hospet  area  to
 Madras,  Bombay,  Cuddalore  and  othet
 ports,  no  spare  line  capacity  38  at  pre
 sent  available,  particularly  between
 Guntaka]  and  Hospet,  for  running  an
 additional  passenger  train  on  the
 Gadag-Guntakal  section  apart  from
 the  fact  that  the  requisite  resources  by
 way  of  coaching  stock  and  power  are
 also  not  available  Action  is  being
 taken  to  provide  additional]  facrlities
 for  increasing  the  capacity  for  meve-
 ment  of  export  ore  for  which  there  »
 immediate  demand  In  the  circum-
 stances,  prospects  for  introducing  any
 additional  passenger  trains  on  the
 Gadag-Guntakal  section,  in  the  near
 future,  are  not  bright
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 Remodelling  of  Stations

 Shri  Agadi:  ) WR
 {  Shri  Siddananjappa:

 Will  the  Minister  of  Rallways  be
 pleased  to  state

 (a)  whether  any  amount  has  been
 allotted  for  the  remodeling  af  the
 Gadag  and  Hubl)  Junction  stations  on
 Southern  Railway,  and

 (9)  uf  so,  the  nature  of  the  rmprove
 ment  proposed  to  be  effected?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan)  (a)  Yes,  Sir

 Gadag:

 a)  For  improvement  to  station
 building—-Rs  9,769

 (uy)  For  improvement  to  the  vard
 —Rs  6,47,000

 Hubhi

 4)  For  improvements  to  —  station
 building—Rs  56  29

 (i)  For  improvement  to  the  चबाते
 —R,  382400

 (b)  Gadag
 l  Extension  to  passenger  platform

 (completed)
 2  Raising  the  roof  cf  the  uppe

 class  waiting  room  (com
 pleted)

 3  Provision  of  bathing  cubicles  on
 plotform

 4  Yard  remodelling  (25  per  cent
 completed)

 Hubli

 2  Provision  of  urinals  on  plat-
 form

 Z  Provision  of  flourescent  tube
 lights  on  platform

 3  Construction  of  retiring  rooms
 4  Poultry  room  and  urinals  and

 water  closets
 8  Improvements  to  upper  class

 waiting  room.
 6  Yard  remodelling  (completed)

 320  LS  D—5
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 Ayurvedic  Medicine

 183,  Shri  Vajpayee:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state

 (a)  whether  the  Committee  appoint-
 ed  to  evaluate  the  present  status  of
 Ayurvedic  medicine  has  since  submit-
 ted  it,  report,

 (bh)  2f  so  the  nature  of  recommenda-
 tions  made  therein,  and

 (c)  the  decisions  taken  thereon?
 The  Minister  of  Health  (Shri  Kar-

 markar)  (a)  Yes

 (b)  The  Report  ss  being  printed  A
 statement  containing  the  recommenda-
 tions  made  by  the  Committee  is,  how-
 ever,  laid  on  the  Table  of  the  Lok
 Sabha  [See  Appendx  I,  annexure
 No  34}

 (¢)  The  report  is  under  examimation

 Agricultural  Co-operatives
 t“4  Pandit  J  P  Jyotishi  भ््दा।  the 2  u  ‘er  of  Communaty  Development

 att  Cooperation  be  pleased  to  state

 (a  the  number  of  agricultural  co-
 operat  ves  ९  tablished  in  the  different “=  tc  0०  far

 )  the  nunber  of  people  or  famslies
 ng  iider  these  co-operatives,

 6)  tho  area  of  land  under  co-opera-
 «ul  ivation,  and

 ९)  the  help  rendered  by  Govern-
 ry  it  to  .he  e  co-operatives  and  the
 amount  spent  on  the  same?

 The  Minister  for  Community  Deve-
 fopment  and  Cooperation  (Shri  S  K
 Dey)  (a)  A  8  atement  35  placed  on
 the  Table  [See  Appendix  I  annexure
 No  35)

 (b)  Information  about  thie  is  not
 aviz'abe  at  present  The  State  Gov-
 ernments  have  been  asked  for  it  and
 when  received  it  will  be  placed  on  the
 Table  of  the  House

 (९)  The  area  of  Jand  under  coopera-
 tive  cultivation  on  3list  December,  3956
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 was  1,80,671  acres.  The  State  Gov-
 ernments  have  been  asked  for  up-to-
 date  information  which  when  received
 will  be  placed  on  the  Table  of  the
 House

 (d)  The  State  Governments  provide
 assistance  for  development  of  Co-
 operative  Farming  Societies  in  various
 forms  such  as  loans  and  _  subsidies,
 grant  of  Government  waste  lands,  con-
 cession  in  land  revenue,  technical
 guidance,  etc.  The  Central  Govern-
 ment  during  the  four  years  ‘1954-55,  to
 1958-59  have  made  grants  to  the  extent
 of  Rs.  3°32  lakhs  to  State  Governments
 for  this  work

 CORRECTION  OF  ANSWER  TO
 UNSTARRED  QUESTION

 The  Deputy  Minister  of  Raliways
 (Shri  Shahnawaz  Khan):  Sir,  I  beg  to
 lay  on  the  Table  a  statement  correct-
 ing  the  reply  to  Unstarred  Question
 No,  9]  asked  by  Shr:  D  N  Tiwary  on
 8th  November,  1958.  [See  Appendix
 I,  annexure  No  36)

 2  brs.

 PAPERS  LAID  ON  THE  TABLE

 AMENDMENTS  TO  PREVENTION  OF  Foop
 ADULTERATION  RULES

 The  Minister  of  Health  (Shri  Kar-
 markar):  Sir,  I  beg  to  lay  on  the
 Table,  under  sub-section  (2)  of  Sec-
 tion  23  of  the  Prevention  of  Food
 Adulteration  Act,  ‘1954,  a  copy  of
 Notification  No.  GSR  2l!,  dated
 the  20th  December,  ‘1958,  making  cer-
 tain  further  amendments  to  the  Pre-
 vention  of  Food  Adulteration  Rules,
 1955.  [Placed  m  Library  See  No,  LT-
 ‘1186 /59.}

 AMENDMENT  TO  Moror  VEHICLES  RULES
 ror  MANIPUR

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadar):  Sir,  I  beg  to  re-
 lay  on  the  Table,  under  sub-section
 (3)  of  Section  333  of  the  Motor  Vehi-
 cles  Act,  ‘1939,  a  copy  of  Notification
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 No.  B-TP/24/56/57-8,  dated  the  26th.
 November,  ‘8 mal  an,  certain
 amendment  to  the  Motor  Vehicles
 Rules  for  Manipur,  1951,  published  ir:
 the  Manipur  Gazette.  [Placed  in  Lib-
 rary,  See  No.  LT-87/59}.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS'  BILLS  AND  RESOLUTIONS

 THIRTY-FORTH  RePorT

 Sardar  Hukam  Singh  (Bhatinda):
 Sir,  I  beg  to  present  the  Thirty-fourth
 Report  of  the  Committee  on  Private
 Members’  Bills  and  Resolutions.

 12-02,  hrs.

 CALLING  ATTENTION  TO  A  MAT-
 TER  OF  URGENT  PUBLIC  IMPOR-

 TANCE

 STRIKE  BY  SUGARCANE  GROWERS  OF
 Uttar  PRADESH

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  Sir,  under  Rule  197,  I  beg  to
 cal]  the  attention  of  the  Minister  of
 Food  and  Agriculture  to  the  following
 matter  of  urgent  public  important  and
 I  request  that  he  may  make  a  state-
 ment  thereon

 “The  strike  by  sugarcane  growers
 in  Uttar  Pradesh  as  a  result  of  re-
 fusal  by  Government  to  increase  the
 price  of  sugarcane”

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P,  Jain):  The  recent
 cane  growers’  strike  in  Uttar  Pra-
 desh  started  on  the  5th  February.  Out
 of  66  mills  working  at  the  time,  5
 mills  had  to  stop  work  and  8  other
 mills  were  partially  affected.  By  7th
 or  8th  of  February,  however,  all  the
 mulls  except  the  one  at  Bulandshahr
 resumed  practically  normal  working.
 I  am  glad  that  the  strike  (An  Hon.
 Member:  Glad!)  which  was  ill-advised
 has  fizzled  out.
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 I  would  invite  attention  of  the
 House  to  what  I  said  during  the
 debate  on  the  3890  of  December  058
 explaining  the  reasons  why  the  price
 of  sugarcane  cannot  be  raised  The
 House  by  a  clear  vote  accepted  the
 view  of  the  Government

 Some  Hon.  Members  rose—

 Shri  8.  M.  Banerjee  (Kanpur).  The
 hon  Mianister  said  that  he  was  glad
 that  the  stnke  has  fizzled  out

 Mr.  Speaker:  It  35  his  view

 Shri  Braj  Raj  Singh  (Ferozabad)
 The  Minister  38  acting  as  an  agent
 of  the  strike  breakers  when  he  says
 he  3९  giad

 Mr.  Speaker’  No  aspersions  need
 be  made

 The  calling  attention  notice  has
 been  answered  The  hon  Members
 may  take  :t  for  what  it  is  worth

 12-04  hrs,

 BUSINESS  ADVISORY  COMMITTEE

 THIRTY-FOURTH  REPORT

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir,  I  beg  to  move—

 ‘That  this  House  agrees  with
 the  Thirty-fourth  Report  of  the
 Business  Advisory  Committee  pre-
 sented  to  the  House  on  the  i0th
 February,  2959
 Mr.  Speaker:  The  question  35

 “That  this  House  agrees

 Shri  Braj  Raj  Singh  (Firozabad)
 May  I  say  a  word,  Sir?  The  time
 allotted  for  item  No  4  is  3  hours  It
 मड..  8  very  =  =important  measure
 Although  it  is  going  to  a  Jomt  Com-
 mittee,  even  then,  the  Jomt  Commut-
 tee  might  be  benefited  bv  the
 views  expressed  by  the  hon  Mem-
 bers  here  So,  I  suggest  that

 (Amendment)  Bull
 Mr  Speaker:  What  is  the  number

 of  the  item?

 Shri  Braj  Raj  Singh.  Item  No  4,
 the  Arms  Bull

 Mr,  Speaker:  What  is  the  sugges-
 tion?

 Shri  Braj  Raj  Singh:  My  sugges-
 tion  is  that  a  full  day  may  be  allot-
 ted

 Shri  Satya  Narayan  Sinha:  It  is  to
 be  referred  to  a  Jomt  Committee

 Mr.  Speaker.  When  the  decision
 was  taken,  I  think  the  hon  Mem-
 ber  was  there  The  matter  has  to
 be  referred  to  a  Jomt  Committee  of
 both  Houses

 Shri  Braj  Ra)  Singh:  That  is  why
 l  submitted  that  the  Joint  Com-
 mittee  might  be  benefited  by  the
 views  expressed  here

 Mr.  Speaker  The  Speaker  has
 always  got  the  right  to  increase  the
 time  by  one  hour  All  that  the  hon
 Member  wants  will  be  satisfied  if
 there  ३5  sufficient  interest  evinced  in
 the  House  and  when  there  is  greater
 demand  by  hon  Members  to  speak  I
 am  putting  this  to  the  vote  of  the
 house

 The  question  35

 ‘That  this  House  agrees  with  the
 Thirty-fourth  Report  of  the  Bus:-
 ness  Advisory  Committee  presented
 to  the  House  on  the  20th  February,
 1959”

 The  motion  was  adopted

 12-05,  hrs.

 DELHI  PANCHAYAT  RAJ
 (AMENDMENT)  BILL

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  Sir,  I  move—

 “That  the  Bill  further  to  amend
 the  Delhi  Panchayat  Ray  Act,  1954,
 be  taken  into  consideration  nm
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 [छल  G  B.  Pant}
 I  had  the  privilege  of  moving  the

 Land  Reforms  (Amendment)  Bull
 which  was  passed  by  the  House
 yesterday  These  two  Bills,  im  reality,
 form  part  of  the  one  integrated  sys-
 tem  This  Bull  is  a  small  one,  smaller
 than  the  Bill  which  was  considered
 by  the  House  yesterday  Several  of
 the  remarks  that  I  then  made  would
 be  equally  relevant  to  this  also  But,
 I  would  not  hke  to  take  the  time  of
 the  House  just  to  reiterate  what  I
 then  sad

 The  Panchayat  Raj  Act  provides
 for  the  administration  of  the  rural
 affaces  or  dhe  witisges  and  mt  de
 circles  to  a  large  extent  by  the  Gaon
 Sabhas  elected  by  the  Gaon  Pancha-
 yats  and  the  Circle  Panchayats  Un-
 fortunately,  there  was  a  conflict  bet-
 ween  the  provisions  of  the  Delhi
 Land  Reforms  Act  and  the  Delm
 Panchayat  Raj}  Act  regarding  the
 composition  of  these  bodies  which
 came  in  the  way  of  efficient  imple-
 mentation  of  the  Panchayat  Ra)  Act
 That  conflict  38  now  being  removed

 The  Gaon  Sabha  is  to  consist  of  the
 persons  who  are  qualified  to  vote  for
 the  Member  of  Parhament  from  their
 constituency  The  Land  Reforms  Act
 had  a  different  provision  It  did  not
 quite  tally  with  this  and  a  change
 has  now  been  made  in  order  to  bring
 it  in  conformity  with  that  provision,
 which  will  now,  according  to  this
 Bill,  be  incorporated  in  it  So,  the
 hurdle  that  had  to  be  crossed  in
 order  to  implement  and  give  concrete
 shape  to  the  provisions  of  the  Pan-
 chayat  Raj  Act  will  now  be  crossed,
 and  Panchayats  will  be  formed  ac
 cordmgly  That  is  one  of  the  princi-
 pal  features  of  this  Bill  and,  to  that,
 there  cannot  possibly  be  any  objec-
 tion

 Then,  under  the  Panchayat  Ra)  Act
 as  it  stands  today,  the  Panchayats
 were  competent  to  deal  with  =  civil
 and  revenue  cases  within  the  hmuts
 prescribed  fo  that  purpose  But
 they  had  no  |  trisdiction  over  criminal

 (Amendment)  BIR  are

 cases  It  is  now  being  proposed  in
 this  Bill  that  the  Panchayat:  Adalct
 should  also  have  the  authority  to
 dispose  of  crimina]  cases  involving
 minor  offences  under  the  Indian  Penal
 Code,  the  Cattle  Trespass  Act  and
 also,  I  think,  one  or  two  other
 minor  Act  such  as,  perhaps,  the
 Gambling  Act  Besides,  the  Chief
 Commissioner  may  confer  further
 powers  on  such  Panchayats  or  Pan-
 chayatt  Adalats  as  may  be  qualified
 to  exercise  this  enlarged  jurisdiction
 and  also  try  cases  under  other  laws
 which  do  not  involve  a  sentence  of
 more  than  Rs  700  as  fine  That  is
 one  of  ihr  mam  provisions  madp  37
 this  amending  Bill

 The  Gaon  Sabhas  will  virtually
 consist  of  all  the  adult  members  who
 hive  the  ripht  of  vote  in  a  parlia-
 mentiry  constituency  and  that  for  all
 practical  purposes  includes  almost  all
 the  adult  persons  living  in  the  village
 Then  there  will  also  be  8  Circle
 Panchayat  The  Gaon  Panchayat
 will  be  2  small  one  and  the  Circle
 Pinchavat  too  will  not  be  a  big  one
 It  wll,  unier  the  existing  Act  con-

 st  of  representatives  elected  by  the
 Gaon  Sabhas  included  in  the  circle
 A  Circle  Panchiyat  according  to  the
 Act  as  to  be  elected  by  eight  Gaon
 Sabhis  by  the  adults  living  in  the
 villages  These  Gaon  Sabhas  elect
 the  Circle  Pinchayat  and  from  among
 the  6  members  of  the  Circle  Pan-
 chayat  the  Panchayat  Adalats  are  to
 be  formcd  So,  due  care  has  been
 paid  to  see  that  the  Panchayats  are
 so  con  ‘ituted  that  they  can  be  fully
 trusted  to  deal  with  the  cases  of  the
 nature  that  have  been  entrusted  to
 them

 In  order  that  there  may  not  be
 much  rig  dity,  the  Chief  Commissioner
 is  being  au  horised  to  vary  the  num-
 bir  of  villages  that  should  form  the
 Circle  Panchayat  So,  wherever,
 owing  to  special  conditions  such  as
 Popul:tion  bemg  small  or  the  area
 being  too  large,  it  becomes  necessary
 to  make  any  change  The  villages  com-
 prising  need  not  necessarily  be  eight
 in  number  They  can  be  adjusted  in
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 the  hght  of  the  local  conditions  §  It
 is  necessary  that  these  Panchayats,
 which  have  been  given  the  power  to
 deal  with  civil  and  revenue  matters
 be  also  authorised  to  dispose  of  petty
 cases  coming  within  the  definition  of
 criminal  law  They  are  not  very
 serious  ones—at  least  those  which
 will  come  within  the  jurisdiction  of
 these  panchayats  And  perhaps  the
 issue3  involved  and  the  mterests
 affected  an  a  number  of  civil  and
 revenue  cases  may  be  of  greater
 significance  and  importance  than
 those  which  may  have  to  be  tackled
 in  the  cases  which  are  now  being
 brought  within  the  jurpdiction  of  the
 Adalat  Panchayats  We  want  these
 local  bodies  in  the  rural  areas  to  have

 moie  ina’  more  power  cto  aval  witht
 their  affairs  and  cases  which  involve
 considerable  expenditule  when  they
 ge  to  th  court  There  are  prolonged
 hearings,  |  think,  .omctimes  over  very
 pitty  matters  and  the  smmple  way  m
 which  th:>e  things  can  be  dealt  with
 by  thc  ruial  folk  themselves  would
 be  preferable  to  the  elaborate  techni-
 eal  ies  which  have  to  be  observed  in
 our  rcguiar  courte  But  the  cases,  as
 I  sad  with  which  these  Panchayati
 Adalat,  will  be  concerned,  will  be
 of  a  ump!  character  I  hope  it  will
 be  readily  accepted  by  the  Members
 of  thi  House  that  people  should  be
 tiained  for  the  exercise  of  greater
 and  greater  powers  and  the  more  of
 oppor  unities  they  get  for  this,  the
 better  will  it  be  for  all  concerned
 There  must  be  a_  feeling  of  __sipart-
 nership  in  the  transaction  of  the  busi-
 ness  of  the  State  So,  this  Panchayat
 Raj}  Act  was  framed  and_  these
 chang’s  are  now  being  made

 In  the  Act,  there  is  provision  to
 the  cffect  that  by  agreement  any
 matter  regardiess  of  its  value  could
 be  referred  to  a  Panchayat:  Adalat
 We  have  now  made  a  slight  amend-
 ment  to  the  effcct  that  cases  of  the
 value  which  would  admit  of  an  ap-
 peal  to  the  Sub-Judge  could  he  so
 dealt  with  but  not  an  unhmite¢
 amount  For,  we  do  not  want  un-
 mecessary  complications  to  be  created

 in  the  course  of  the  working  of  the
 Panchayats  nor  htigation  to  follow  as
 &  result  of  the  decisions  taken  by
 bancayats  with  regard  to  matters
 Wnich  may  really  be  of  considerable
 'mportance  So,  we  are  proposing  an
 amendment  According  to  the  exis-
 ting  Act,  Government  servants  or
 Servants  of  local  bodies  could  also  be
 members  of  the  panchayats  We  have
 how  provided  that  no  official  will  be
 &l  gible  whether  serving  under  the
 Government  or  under  a  local  body

 The-e  arc  the  mam  provisions  The
 uthe:  clauses  of  the  Bull  are  either
 Sonsequential  or  of  a  verbal  charac-
 fer  So  I  need  not  refer  to  them  It
 as  &  very  simple  measure,  and  I  my~
 Self  had  expected  that  it  would  be
 ha  ed  perhups  without  any  discus-
 3  0n,  in  a  short  time  I  am  told  that
 three  hours  have  been  provided  for
 34  That  shows  that  I  did  not  appre-
 Sate  the  full  sigmificance,  but  that  m
 &  way  gives  me  some  _  satisfaction
 ton,  because  I  now  feel  that  this
 ™easures  is  of  greater  importance
 then  I  had  expected  when  it  was
 Concerved  and  when  it  was  given
 Shipe  So,  when  the  Bill  is  passed,
 We  will  have  done  something  really
 Worth  doing  I  hope  the  hon  Mem-
 bers  will  kindly  accept  this  Bill  and
 Jon  me  in  doing  a  good  piece  of  work
 which  will  be  appreciated  by  the
 frople  living  in  the  rural  areas  of
 Bein

 Shri  Mohammed  Imam  (Chitaldurg)
 One  point  of  informaticn  May  I
 know  how  the  Gaon  Sabhas  have

 n  functioning  since  ‘1954  and  whe-
 ther  any  report  can  be  placed  on  the
 Table  of  the  House  as  to  how  they
 Mave  been  functioning  whether  the
 Working  has  been  satisfactory  or  un-
 Satisfactory

 Shmn  6.  B.  Pant.  The  Bill  took  the
 Shape  of  an  Act  called  the  Panchayat
 Ra)  Act,  1954,  which  was  passed  in
 39§4  But  it  received  the  assent  of
 the  President  m  955  Then,  when
 both  these  Acts  were  compared,
 ‘hese  discrepancies  were  noticed  to
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 {Shri  G,  B.  Pant]
 which  I  have  referred.  It  was  felt
 that  no  action  could  be  taken  till
 these  discrepancies  had  been  reconcil-
 ed.  So,  the  thing  had  to  be  held
 over,  and  in  the  meantime,  the  Delhi
 State  Legislature  was  dissolved.  We
 have  now  brought  two  Bulls  s:mul-
 taneously—one  dealing  with  the  Land
 Reforms  Act  and  the  other  with  the
 Panchayat  Ra)  Act  There  are  some
 sort  of  committees  in  the  villages
 doing  some  development  work,  but
 panchayats  under  this  Act  have  not
 been  formally  constituted  yet

 Mr.  Speaker:  Motion  moved:

 “That  the  Bull  further  to  amend
 the  Delh:  Panchayat  Ra)  Act,  ‘1954,
 be  taken  into  consideration”

 I  have  received  notice  of  an  amend-
 ment  to  the  motion  for  consideration
 from  Shm  Raghubir  Sahai,  the  motion
 being  that  the  Bill  be  referred  to  a
 Select  Committee  consisting  of  some
 Members  whom  he  has  named  He
 has  included  the  name  of  the  Minis-
 ter-m-charge  Has  the  hon  Mem-
 ber  consulted  hon  Members  whose
 names  he  has  mentioned,  and  has  he
 obtained  their  consent?

 Shri  Raghubir  Sahai  (Budaun)  I
 have  consulted  some,  but  not  all

 Mr.  Speaker:  The  hon  Munister’s
 name  also  is  here  I  wonder  whether
 the  hon  Minister  was  consulted  be-
 fore  his  name  was  put  m  here

 Shri  G.  B.  Pant:  I  had  no  scent  of
 it.

 Mr.  Speaker:  I  cannot  allow  it

 Shri  6.  B.  Pant:  I  do  not  think
 he  is  very  serious  about  it

 Mr.  Speaker:  It  will  be  highly
 embarrassing  to  any  hon.  Member  to
 withdraw  when  once  his  name  is  in-
 cluded  without  his  consent.  I  would
 suggest  that  in  future  it  should  not
 be  done.

 Pandit.  Thakur  Das  Shargava:
 (Hissar):  That  would  mean  that  no
 motion  for  reference  to  the  Select
 Committee  is  possible  without  the
 consent  of  the  Minister-in-charge.
 That  would  be  very  wrong.  Hitherto,
 the  practice  has  been  that  the  Minis-
 ter  has  always  given  his  consent
 where  there  33  a  motion  for  reference
 to  the  Select  Committee.  It  is  for
 the  House  and  for  you  to  see  whether
 the  Bill  should  be  referred  to  the
 Select  Committee.  But  if  you  make
 it  a  precedent  that  unless  the  consent
 of  the  hon  Miunister-in-charge  is
 obtained  earlier,  the  motion  cannot
 be  made  with  his  name,  included,  it
 would  be  difficult.  Of  course,  all
 Ministers  may  not  be  like  Pantji,  and
 some  hon  Ministers  may  take  it  into
 their  heads  that  the  motion  may  not
 be  made  unless  the  hon  Minister-in-
 charge  gives  his  consent  to  be  on  the
 Select  Committee  If  you  make  it  a
 rule  that  prior  consent  of  the  Minis-
 ter-in-charge  must  be  had,  then  it
 will  become  incumbent  on  the  Mem-
 ber  to  obtain  the  consent  of  the
 Minister-m-charge  his  withholding
 the  consent  would  be  practically
 tentamount  to  no  such  motion  being
 moved

 Mr,  Speaker:  I  am  afraid  the  hon.
 Member  38  only  repeating  what  he
 had  raised  at  an  earlier  stage,  प्रा
 956  At  that  time,  he  raised  the
 same  question

 “On  the  26th  November,  ‘1956,  to
 the  motion  that  the  Administration
 of  Evacuee  Property  (Amend-
 ment)  Bull  be  taken  into  considera-
 tion,  Pandit  Thakur  Das  Bhargava
 moved  an  amendment  for  reference
 of  the  Bill  to  a  Select  Committee
 consisting  of  2]  Members  including
 the  Muuster-in-charge  of  the  Bill,
 When  the  Deputy-Speaker  enquired
 as  to  what  was  the  reaction  of  the
 Munister-in-charge  to  the  proposed
 amendment,  the  latter  stated  that
 he  was  not  prepared  to  accept  it.
 Thereupon,  the  Deputy-Speaker
 enquired  from  Pandit  Thakur  Das
 Bhargava  xf  he  had  obtained  the
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 consent  of  other  Members  whose
 names  had  been  included  in  the
 Select  Committee  motion  In  reply
 Pandit  Thakur  Das  Bhargava  stated
 that  he  had  not  obtained  the  ex-
 press  consent  of  Members  but  their
 consent  was  implied  The  Deputy-
 Speaker  thereupon  observed

 ‘The  general  rule  is  that  consent
 should  be  first  obtained  I  do  not
 think  that  the  consent  should  be
 presumed  The  rule  38  clear  that
 the  consent  should  first  be
 obtained’"”

 So  far  as  this  point  is  concerned,
 it  as  not  as  if  the  motion  is  not  going
 to  be  allowed  and  that  the  hon
 Minister  is  going  to  refuse  to  serve
 on  the  Select  Committee  All  that  I
 said  was  a  Member  should  not  bring
 m  a  motion  for  reference  to  the  Se-
 lect  Committee  in  which  names  of
 Members  are  included  without  their
 consent  In  this  case,  tt  may  be  ne-
 cessary  that  the  Munister-in-charge
 should  he  a  Member,  but  only  a
 Member  Therefore,  if  he  refuses  to
 agree  that  would  be  a  different
 matter  If  however  he  is  a  Mem-
 ber  of  the  Select  Committee,
 he  may  not  be  able  to  attend
 the  meetings  of  the  Select  Committee
 or  take  part  in  them  What  I  say  ७
 tt  does  not  preclude  a  reference  to
 the  Select  Committee  In  giving  the
 names,  it  33  not  incumbent  on  any
 hon  Member  who  moves  the  motion
 for  reference  to  the  Select  Committee
 to  include  the  name  of  the  Member
 or  Minister  without  having  his  con-
 sent.  That  is  what  is  objected  to  I
 am  not  going  to  allow  this  motion

 Pandit  Thakur  Das  Bhargava:
 When  the  hst  is  read  out  any  Mem-
 ber  who  does  not  want  to  become  a
 Member  vf  the  Select  Committee  can
 say  that  he  does  not  want  to  be  in-
 cluded

 Mr.  Speaker:  I  do  not  follow  that
 kind  of  implied  consent.  The  consent
 may  be  implied,  but  when  the  hon
 Member  has  gone  to  the  length  of  in-

 Cluding  the  name  of  a  Minister  wath-
 out  his  consent,  I  do  not  want  to
 adopt  this  course  of  “wait  and  see’  if
 the  Minister  would  agree  or  not
 agree  There  must  be  oonsent  I
 shall  strictly  enforce  the  rule

 Shri  Raghubir  Sahai:  I  do  not  wish
 to  dispute  your  ruling  but  just  want
 to  make  one  observation,  namely,
 that  this  rule  may  not  be  construed
 very  technically,  because,  it  was  not
 possible  for  me  to  obtain  the  consent
 of  every  Member  whom  I  have  in-
 -luded  in  this  motion  But  I  can  say
 that  if  the  hon  Mnumister  is  opposed
 to  the  formation  of  the  Select  Com-
 mittee  I  would  be  the  last  person  to
 Insist  upon  this  motion  being  pressed

 Mr.  Speaker  The  point  is,  cannot
 the  hon  Member  get  the  names  of  a
 few  other  hon  Members  for  inclusion?
 There  5  nothing  in  the  rules  statng
 the  Select  Committee  must  consist  of
 such  and  such  a  number  of  Members
 Only,  the  Selct  Committee  must  have
 a  quorum  of  |  Sth,  just  as  there  is  a
 quorum  for  the  House  namely,  50
 If  there  are  only  five  Members  im  the
 Select  Committee,  then  the  quorum
 will  be  just  onet  Therefore,  I  insist
 upon  the  consent  I  would  not  allow
 the  hon  Member  to  give  the  names
 without  having  consulted  the  Mem-
 bers  concerned  He  may  have  five,
 ten  or  १5  Members,  whomsoever  he
 hkes  In  any  case,  without  consult-
 ing,  the  Minister’s  name  shall  not  be
 put  down

 Shri  Bimal  Ghose  (Barrackpore)
 The  matter  would  then  come  to  this
 #  the  Minster  should  object,  what
 is  the  good  of  moving  the  motion’

 Mr.  Speaker:  That  is  left  to  him
 The  House  will  be  in  possession  of
 the  motion,  only  when  I  place  it  be~
 fore  the  House,  so  that  no  hon  Mem-
 ber  35  entitled  to  withdraw  the  motion
 without  the  consent  of  the  House
 Till  then,  he  can  make  any  _  state~
 ment,  but  not  move  it.  I  take  it  that
 he  is  not  making  this  motion
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 Shri  C.  K.  Nair  (Outer  Delhi):  I
 request  you  to  permit  the  motion,
 because  I  consider  it  very  umportant.

 Mr,  Speaker:  I  am  not  going  to
 listen  to  recommendations  of  this
 kind  Un'ess  the  hon  Minister  35
 agreeable,  I  cannot  allow  it

 Shri  Raghubir  Sahai:  Regretfully
 I  remove  the  name  of  the  hon  Miun-
 ister.

 Mr.  Speaker:  Has  he  obtained  the
 consent  of  the  other  hon  Members?

 Shri  Raghubir  Sahai:  I  have  ob-
 tamed  the  onsent  of  many  of  them

 Mr.  Speaker:  He  will  read  out
 uniy  the  names  ci  Those  hon  Wermn-
 bers  whose  consent  he  has  obtained
 Let  him  make  the  motion,  if  even  a
 single  Member  says  that  he  was  not
 consulted,  I  will  not  put  the  motion
 to  the  House

 Shri  Raghubir  Sahai:
 move

 “That  the  Bil  be  referred  to
 a  Select  Committee  consisting  of
 Pandt  Thikur  Das  Bhargava,
 Shn  Ridha  Ramin,  Shri  Raghu-
 bar  Daval  Misra,  Shr;  Vishwam-
 bhar  Dayal  Tripali,  Shri  Mool
 Chand  Jam,  Shr  K  T  K  Tan-
 gaman,  Shri  Kushwaqt  Ra,  Shr
 Ant  Singh  Sarhad:  Shr  Samat
 Prasad,  Shi.  Ganpati  Ram,
 Shrimat:  Subhadra  Joshi,  Shri
 H  C  Dasappa,  Shri  Naushir
 Bharucha,  Sardar  Hukam  Singh,
 Shr:  Jamal  Khwaja  Shr  Shivram
 Rango  Rane,  Shr:  Naval  Prabha-
 kar,  Dr  Sushia  Nayar  and  the
 mover,  with  instructions  to  re-
 port  by  the  first  day  of  the  next
 session  ”

 I  beg  to

 Shri  G.  B.  Pant:  I  would  request
 the  leave  of  the  House  to  allow  mc
 to  go  now  as  I  have  some  urgent
 work  My  fmend,  Shr:  Datar,  is
 better  qualified  to  deal  with  this  than
 Tam

 Mr.  Speaker:  The  House  ‘ws  not
 prepared  ‘to  accept  that  statement,
 though  I  have  no  objection  to  permit
 the  hon.  Minister  to  go.

 Shri  Raghubir  Sahai:  At  the  very
 outset,  I  may  say  that  I  have  no  in-
 tention  or  any  desire  to  delay  un-
 necessarily  the  passage  of  this  Bull,
 but  my  only  complaint  is  that  a  Bull
 of  the  nature  shoud  have  been  more
 elaborate  and  comprehensive  and  it
 should  serve  as  a  model  to  very  many
 other  States  where  Panchayat  Raj
 Acts  exist  Towards  the  end  of  his
 speech,  the  hon  Home  Minister  also
 observed  that  he  never  realised  be-
 fore  that  this  Bill  would  be  of  such
 great  mportance  I  am  thankful  to
 him  for  these  remarks

 My  contention  is  that  this  is  a  very
 sketchy  Bull  seeking  to  amend  sec-
 tion  5]  of  the  Delhi  Land  Reforms
 Act,  954  and  making  consequential
 changes  in  the  Panchayat  Ray  Act,
 investing  the  Panchayats  with  crimi-
 nal  powers,  thereby  empowering  them
 to  decide  criminal  cases  and  award-
 ing  a  centence  of  Rs  300  as  tine
 They  are  invested  with  powers  to
 decide  criminal!  cases  of  a  very  minor
 character  commng  under  the  Indian
 Penal  Code  o:  the  cattle  Trespass
 Act  or  the  Gambling  Act

 I  feel  that  the  village  panchayats
 constitution  a  very  big  problem,  in
 fact  a  burning  probiem  of  the  day,
 as  important  as  the  co-operatives  or
 perhaps  even  more  important,  because
 on  the  efficient  working  of  these  pan-
 chayats  would  depend  the  success  or
 otherwise  of  so  many  of  our  plans
 My  own  experience  is  that  there  had
 been  4  great  demand  from  most  of
 the  members  of  the  informa!  con-
 suitative  committee  on  communty
 development  and  many  other  persons
 interested  in  the  subject  that  a  model
 Bull  relating  to  Panchayat  Ra)  should
 be  prepired  here,  so  that  it  might
 serve  aS  a  model  to  so  many  other
 S  ates  in  India  When  a  Bil)  of  this
 nature  3७  being  sponsored  by  the
 Home  Ministry  here,  we  expected
 that  that  Bull  would  have  been  a
 model  Bill

 Legislation  on  this  subject  exists  in
 a’most  every  State,  but  you  will  find
 that  it  differs  from  State  to  State  in
 regard  to  the  jurisdictron  of  panche-
 yats,  the  methed  of  their  election,
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 their  functions  oor  the  resources  at
 the  disposal  of  the  panchayats.  What
 I  feel  is  that  there  must  be  some
 similamty  about  these  provisions,
 though  of  course,  variations  may  be
 called  for  here  and  there  according
 to  the  exigencies  of  the  situation

 We  find  that  on  3ist  March,  i958
 164,358  village  panchayats  existed
 all  over  the  country  But  it  is  very
 important  for  us  to  consider  how  these
 panchayats  spread  over  every  part  of
 the  country  excepting  perhaps  im
 West  Bengal  and  Delm  have  been
 functioning  all  this  time  Individual
 experience  apart,  I  will  quote  the
 opimions  about  the  working  of  these
 institutions  from  two  authoritative
 sources,  viz.,  the  Fifth  Report  on  the
 Working  of  Community  Development
 and  NES  Blocks  by  the  Programme
 Evaluation  Organisation  m  958—that
 is  peihaps  the  latest  publication  on
 this  subject—and  secondly,  the  report
 of  the  Study  Tcam  for  Community
 Devclopment  and  NES  Blocks  7  ‘1957,
 better  known  as  the  Balwantrai
 Mchta  Committee  Report  With  your
 permission,  |  would  quote  certain  re-
 marks  from  these  two  prenounce-
 ments  I  would  beg  of  you  and  hon
 Members  of  this  House  to  note  these
 observations  very  carefully

 The  fifth  report  of  the  Programme
 Evaluation  Organisation  says

 “Our  study  does  not  show  that
 the  meeting  of  the  Gaon  Sabhas
 have  been  successful  They  have
 failed  to  evoke  popular  enthu-
 siasm  and  have,  generally  speak-
 ing,  proved  ineffective  Pancha-
 yats  in  many  areas  do  not  dis-
 charge  even  their  elementary
 civic  responsibilities  adequately
 The  load  resting  on  their  shou)-
 ders  should  be  increased  only  as
 they  gain  experience  and  str-
 ength  The  standard  of  literacy
 among  the  members  of  the  pan-
 chayats  is  very  low  As  a  result,
 the  running  of  the  institution  .s
 left  largely  to  the  President  or
 Secretary,  and  when  the  panchayat
 members  including  the  President
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 are  only  half  literate,  the  Sec-
 retary  tends  to  run  the  institu-
 tion  for  them  rather  than  operate
 as  its  servant  Our  study  shows
 that  this  has  dampened  the  enthu-
 siasm  and  thwarted  the  initiative
 of  the  panchayat  members  and
 given  to  the  villagers  the  impres-
 sion  that  the  panchayat  is  merely
 an  instrument  of  the  higher  gov-
 ernment”

 This  ७  from  the  Evaluation  Organi-
 sation  Report  Now  I  come  to  the
 Study  team  on  Community  Develop-
 ment  Blocks  It  says

 “The  available  informat.on  in-
 dicates  that  possibly  not  more
 than  ten  per  cent  of  the  total
 number  of  panchayats  are  func-
 tioning  effectively  The  actual
 performance  of  panchayats  is
 gencrally  limited  to  making  ar-
 rangements  for  sanitation,  con-
 servancy,  constru*tion  and  repair
 of  fair  weather  roads,  provision
 of  domestic  water  supply  and
 street  hghting  Even  these  sim-
 ple  and  elementary  civic  functions
 are  not  being  performed  with  the
 degree  of  efficiency  over  large
 areas  Only  a  small  number  of
 panchayats,  particularly  those  situ-
 ated  within  or  near  the  biock
 areas  have  shown  a  zeal  for  deve-
 lopment  activities  on  an  apprecia-
 ble  scale”

 Then  it  says’

 “Despite  the  multipheation  of  the
 number  of  panchayats,  their
 achievements  on  the  whole  are
 modest  and  unevenly  distmbuled
 among  the  States  and  within  the
 States  these  are  confined  to  re-
 latively  small  areas  There  i<  a
 wide  gap  between  the  legislative
 framework  and  the  actua)  work”

 These  are  important  remarks  It
 further  says

 “The  method  of  inspection  con-
 tmues  to  be  occasional  routine
 visits  for  check  up  of  registers
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 mauntained  or  required  to  be
 maintained  by  the  panchayats,  as
 against  trying  to  solve  their  diffil-
 culties  and  stimulatmg  them  mto
 constructive  activity  through
 persuasion  and  sympathetic  under-
 standing  of  the  problems  facing
 them,  which  is  the  prime  need
 Lastly,  complaimts  of  discriminat-
 20n  in  assessment  are  fairly  com-
 mon  and  there  are  not  a  few  cases
 of  deliberate  victimisation  There
 are  heavy  arrears  in  almost  all
 States”

 Now  I  have  quoted  copiously  from
 these  two  authoritative  pronounce-
 ments  As  I  said,  individual  opinions
 about  the  working  of  these  institutions
 may  vary  from  individual  to  mdivi
 dual  But  these  authoritative  pro-
 nouncements  cannot  be  brushed  aside
 with  contempt,  because  these  two
 bodies  have  been  on  the  spot  and  have
 examined  things  very  minutely

 When  we  are  legislating  for  the
 panchayat  ra)  here,  the  legislation
 should  serve  as  a  model  for  all  the
 States  in  the  country  So  we  have  to
 see  how  we  can  make  these  bodies
 affective  and  how  the  very  purpose  of
 the  legislation  can  be  carried  out  by
 these  bodies  and  how  they  can  be
 made  an  agent  for  all  development
 works  in  the  villages  such  as  the
 grow  more  food  campaign  and  nume-
 rous  other  problems  in  regard  to  deve-
 lopment

 At  present  what  we  find  is  that
 these  village  panchayats  consider  that
 they  are  saddled  with  certain  routine
 duties  which  do  not  evoke  any  enthu-
 siasm  in  them  In  fact,  they  do  not
 feel  enthusiastic  about  them  Now
 the  problem  is  how  to  make  them
 more  enthusistic  3  for  one  would
 suggest  that  besides  imposing  on  them
 those  routine  duties  of  a  municipal
 nature  it  would  be  worthwhile  if  we
 try  to  secure  their  confidence  by  ask-
 ing  these  gaon  sabhas  to  make  reports
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 on  natural  calamities  such  as  damage
 done  by  floods,  famine,  loss  of  crops,
 loss  of  human  life  or  cattle,  pest  or
 disease  among  cattle  or  epidemic,  and
 if  these  reports  are  found  to  be  correct
 then  relief  measures  should  be  given
 effect  to  At  the  present  moment,
 what  we  find  is—I  do  not  know  about
 Delhi  State,  but  about  Uttar  Pradesh
 and  other  States  I  can  say  with  a
 certain  amount  of  confidence—that  all
 these  duties  are  being  discharged  by
 the  lekhpal,  amin,  patwari  or  the
 kanungo  The  people  m  the  villages
 have  got  the  least  confidence  in  these
 agencies  and  they  feel  that  their  cases
 go  by  default  Proper  relief  does  not
 go  to  them  and  they  are  not  being
 consulted  in  vital  matters  which  affect
 them  Now  if  we  want  these  village
 panchayats  to  become  live  bodies  then
 they  should  be  called  upon  to  submit
 reports  with  regard  to  losses  that  are
 imeurred  by  them  from  trme_  to  time
 as  a  result  of  floods,  fam:nes  and  so
 on  and  so  forth  Then,  whenever  any
 rellef  is  being  distributed  to  village
 people,  that  should  not  be  done  only
 through  the  agency  of  the  tehsildar  or
 the  kanungo  or  the  lekhpal,  it  should
 be  done  under  the  eye  of  the  President
 of  the  gaon  sabha  or  the  members  of
 the  village  panchayat  so  that  they
 may  feel  that  they  are  being  trusted,
 their  advice  i5  being  looked  upon  with
 a  certain  amount  of  respect  and  in  the
 distribution  of  relief  they  are  also  be-
 ing  given  some  hand

 At  the  present  moment,  we  find  that
 these  village  bodies  lack  any  com-
 munity  spimt  So,  we  have  to  create
 that  also  If  we  want  to  make  these
 bodies  effective,  we  wil)  have  to  in-
 culcate  the  members  of  the  gaon
 sama}  and  panchayat  adalat  that  they
 act  for  the  benefit  of  the  community
 so  that  everyone  of  them  will  see  that
 public  funds  are  being  utilized  pro-
 perly  and  they  work  in  harmony  with
 the  officials  that  are  being  sent  there
 All  these  things  should  have  been
 borne  in  mind  when  a  legislation  of
 this  kind  was  being  drafted  by  the
 Home  Ministry
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 Coming  to  the  nyaya  panchayat,  I
 will  be  the  last  person  to  oppose  the
 myaya  panchayat  being  mvested  with
 powers  to  decide  criminal  cases  But
 we  should  not  shut  our  eyes  to  past
 experience  about  the  administration
 of  justice  done  through  nyaya  pan-
 chayats  in  other  States  So  far  as
 Uttar  Pradesh  ts  concerned,  I  can  say
 that  we  have  got  a  very  regrettable
 experience  about  the  working  of  these
 bodies  It  is  being  said  day  in  and
 day  out  give  them  more  power  I
 do  want  that  more  power  should  be
 given  to  them  But  certainly  gam-
 bling  with  admunistration  of  justice
 should  not  be  permitted  Give  them
 more  power  in  every  other  respect,
 but  so  far  as  administration  of  justice
 as  concerned.  we  should  see  that  these
 powers  are  being  given  to  them  with
 proper  checks  and  safeguards  Sup-
 pose  by  the  maladmunstration  of
 justice  done  through  these  nyaya
 panchayats  the  people  in  the  villages
 lose  confidence  in  the  very  system  of
 administration  of  justice,  then  what
 will  happen?  So,  I  would  hke  the
 Minister  in  charge  of  this  Bull  to  con-
 sider  this  aspect  also  from  a  very
 dispassionate  point  of  view

 I  am  glad  to  know  that  these  nyaya
 panchayats  will  be  constituted  from
 a  very  large  number  of  villages  and
 care  would  be  taken  to  see  that  the
 panches  selected  thereby  come  up  to
 our  expectations  Some  such  recom-
 mendation  was  made  by  the  Balwant
 Ra:  Committee  also

 Lastly,  I  would  also  make  one  ob-
 servation  that,  because  we  expect  so
 much  from  these  village  panchayats,
 every  possible  care  should  be  taken
 to  see  that  these  village  panchayats
 are  kept  free  from  all  sorts  of  pohti-
 cal  influences  in  the  elections  We
 find  from  reports  that  there  are  al-~
 ready  factions,  there  are  already
 squabbles  in  the  villages,  and  if  poli-
 tical  anfluences  are  being  brought  to
 bear  on  these,  things  wi]  go  from
 bad  to  worse  I  only  expect  that  these
 villages  will  be  kept  free  from  politi-
 cal  influences.
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 I  also  hope  that  the  many  pots
 that  I  have  made  out  will  be  borne  in
 mind  by  the  hon  Minister  My  only
 purpose  in  Moving  this  amendment
 seeking  to  refer  this  Bill  to  a  Select
 Committee  was  that  all  these  aspects
 should  be  considered  I  did  not  think
 it  worthwhile  to  move  a  motion  that
 the  Bull  should  be  circulated  to  elicit
 pubhc  opimion  That  would  have
 taken  more  time  But,  in  any  case,  so
 that  it  may  satisfy  public  opinion  all
 over  the  country,  it  should  be  more
 elaborate,  and  more  comprehensive

 Mr.  Speaker:  Motion  moved

 “That  the  Bull  be  referred  to  a
 Select  Commuttee  consisting  of
 Pandit  Thakur  Das  Bhargava,  Shri
 Radha  Raman,  Shr  Raghubar
 Dayal  Misra,  Shr:  Vishwambhar
 Dayal  Tmpathi,  Shr:  Mool  Chand
 Jan,  Shri  K  T  K  Thangamani,
 Shr:  Khushwaqt  Ray,  Shr  Ajit
 Singh  Sarhadi,  Shr:  Sumat  Prasad,
 Shri  Ganpati:  Ram,  Shrimat:  Sub-
 hadra  Joshi,  Shr:  H  C  Dasappa,
 Shr:  Naushir  Bharucha,  Sardar
 Hukam  Singh,  Shr  Jamal  Khwaja,
 Shri  Shivram  Rango  Rane,  Shn
 Naval  Prabhakar,  Dr  Sushila
 Nayar  and  the  mover,  with  im-
 structions  to  report  by  the  first
 day  of  the  next  session  ”

 May  I  know  how  many  hon  Mem-
 bers  would  hike  to  participate  in  this
 discussion

 Some  Hoa.  Members  =  rose.—

 Mr.  Speaker:  Three  hours  have
 been  allotted  for  this  Bill  I  find
 that  23  hon  Members  would  hke  to
 speak  on  this  If  the  motion  to  refer
 the  Bill  to  a  Select  Committee  is  not
 carried,  we  have  to  dispose  of  this
 Bill  How  shall  we  divide  the  time
 allotted?

 Shri  Radha  Raman  (Chandni
 Chowk)  2  hours  for  general  discus-
 sion  and  half-an-hour  for  clause-by-
 clause  consideration

 Mr.  Speaker:  Even  at  the  rate  of
 §  minutes  per  Member  I  can  only
 accommodate  40  Members  Nearly  35
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 {Mr.  Speaker)
 hon,  Members  want  to  speak.  The
 hon.  Minster  will  also  have  to  reply.

 Shri  D.C.  Sharma  (Gurdaspur):
 Sir,  I  would  suggest  that  those  hon.
 Members  who  spoke  yesterday  on  the
 Delhi  Land  Reforms  (Amendment)
 Baill  should  not  be  given  a  chance
 today.

 Ch,  Ranbir  Singh  (Rohtak):  That
 Bill  is  different  from  this

 Shri  Radha  Raman:  This  Bill  =  re-
 lates  to  Delhi,  and  therefore  Delhi
 Members  should  have  their  say

 Mr.  Speaker:  I  shall  bear  m  mind
 that  this  Bill  relates  to  Delh:  ana
 give  preference  to  hon  Members  from
 Delhi  Yesterdav,  when  it  was  sug-
 gested  that  both  the  Bills  may  be
 taken  together  it  was  stated  that  ex-
 cept  for  “Pradhan”,  “Upa-pradhan”
 and  a  few  other  terms  which  are
 taken  from  the  other  Act  there  is  not
 much  in  common  be‘ween  the  two
 Therefore,  though  there  is  some  re-
 lation  between  the  one  and  the  oth»r,
 I  will  proceed  on  the  basis  that  this
 is  absolutely  a  different  Bill  JY  shall
 allow  ten  minutes  to  each  hon  Mem-
 ber

 ब्ौ०  रणरोर  सिंह  अध्यक्ष  महोदय,  मै
 क्री  रघुवीर  सहाय  जी  के  संशोधन  का  विरोध
 करने  के  लिये  खडा  हुआ  हू  और  वह  इसलिये
 मैं  मानता  हूं  कि  सन्‌  १९५४  के  अन्दर  एक
 कानून  दिल्‍ली  विधान  सभा  में  पास  किया  गया
 ताकि  देह  तो  के  अन्दर  पंचायते  बनें  और  देहात
 का  काम  कुछ  ठीक  तरीके  से  चले  और  देहाती
 बकीलों  से  लुटने  से  बचें  लेकिन  किमी  न  किसी
 कारण  से  वह  १६५४  ६५६  में  झा  गया  t
 पांच  साल  बीत  गये  है,  अब  भी  वकील  साहब
 लोग  चाहते  हैं  कि  इस  को  कुछ  और  आागे
 बढ़ा  दिया  जाय  t

 sf  to  सिं०  दौलता  (झज्जर)  :

 मैं  उन  वकीलों में  से  हुँ  जो  पंचायतों के  लिये
 व्यांदा  पावर  चाहते  हैं  ।
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 wto  रणबीर  सिह  :  मशे  जुशी  है  कि
 जिन  को  मुखालिकत  करनी  चाहिये  थी  वह
 हमारे  साथ  सहमत  हैं

 मैं  भर्ज  कर  रहा  था  कि  हो  सकता  है  कि
 इस  कानून  के  मस्तिदे  में  अच्छे  ढंग  से  तबदोली
 हो सहे,  लेकिन  इसलिये  कि  हम  कोई  ऐसा
 अच्छा  कानून  बनायेंगे  जिस  में  कोई  गलती
 न  रहेगी,  हम  इन्तजार  में  बैठे  रहें  भौर  कमेटी
 बनायें,  या  लोगो  के  पास  उन  की  राय  जानने
 के  ये  इस  को  भेजे,  यह  ठीक  नही  है  t
 wit  नागपुर  के  अन्दर  “ग्रेस  का  अ्रधिवेशन

 हुआ  ।  लोगों  ने  वहा  पर  कुछ  भ्पना  मत

 जाहिर  किया  कि  सारे  देश  के  प्रदर  पंचायतों  को

 मजबूत  बनाया  जाय  1  इस  से  ज्यादा  मेरे
 साथी  लोगों  से  क्या  जानना  चाहते  है  1  लोगो
 की  राय  बिल्कुल  सा  5  है  कि  सारे  देश  के  भर  दर
 जल्दी  से  जल्दी  पचायते  बनें  भर  वहू  अच्छे
 ढंग  से  काम  करें  ।

 मेरे  लायक  दोस्त  ने  ब्भी  बताया  कि
 पचायतो  में  कुछ  खरातिया  ा  जातो  है  शर
 क.  दफा  उन  के  बारे  में  लोगो  की  राय  खराब

 हो  जाती  है  कि  पंचायतों  के  भ्रन्दर  न्याय  भ्रच्छा
 नहीं  मिलता  t  में  उन  को  बताना  चाहता  हूं--
 इस  को  किसी  की  बेइज्जती  न  माना  जाय--
 कि  देहाती  आदमी  जो  मैसने  बडी  बडी  ग्दालतों
 में  होते  हैं  उन  से  को:  बहुत  ज्यादा  खुश  नहीं
 है  |  बहुत  ज्यादा  उन  की  तसलल्‍नी  ही  है  कि

 बहा  जो  हैसले  होते  है  वे  बहुत  सही  ही  होते  है
 हो  सकता  है  कानूनी  तौर  पर  शायद  थे  सही
 हो,  लेकिन  जब  देहात  के  भ्रन्दर  थ  कर
 देखा  जाता  है  तो  जो  वेहात  में  रहने  बाले
 साथी  हैं  बह  वकीलो  की  बहस  के  बाद  जो  फेसले

 होते  है  उन  को  प्रच्छा  नही  बल्कि  खराब  मानते

 है।  इस  विधेयक  मेजो  सब  से  श्च्य्री  बीज
 में  पाता  ह  वह  गह  है  कि  वकीलों  को  इस  से  घर  उग
 रक्खा  गया  है।  वकीलो  को  वजह  से  कई  दा

 देहातों  के  भ्रन्दर  खासी  सराबियां  झा  जाती  हैं
 गांवों  की  पार्टीबाजियों  व  जिक्र  किया  गया
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 &  मिवेदन  करना  चाहता  हूं  कि  गांव  की
 वार्टीबाजियों  से  वकीलों  द्वारा  जो  पार्टीवाजियां

 होती  हैं  बह  ज्यादा  नुकसानदेह  होती  है  t
 इसलिये  मुझे  बहुत  खुती  है  कि  वकीलों  से

 देहातों  की  कुछ  हद  तक  जान  छूटी  ।

 हो  सकता  है  कि  जा पंचायत  के  पैसले  होते  है
 उन  को  वकील  लोग  ्ागे  वाली  भदाजलतो  में
 ले  जायें  और  उन  में  फिर  पच्रायतो  और  देहातो
 को  सीचें  ।  ऐसा  झाज  भी  हम  ने  देखा  है  t

 उन्होने  कुछ  गिला  किया  कि  हिन्दुस्तान  के  अन्दर
 पंचायतें  प्रच्छे  ढग  से  काम  नहीं  कर  रही  है  |

 इस  के  बारे  में  मुझे  को:  बहुत  ज्यादा  नही  कहना
 है  |  इसलिये  री  कि  अरस्टिर,  जो  पचायती  है
 उन  की  मर्जी  के  मुताबिक  समझ  कर  आप  जिस

 कानून  का  मस्विदा  बना  कर  भेज  रहे  हैं  वह
 शायद  बहुत  ज्यादा  ऐसा  न  हो  ।  इस  के
 अलावा  जैसा  मै  ने  कहा  बड़ी  बड़ी  कानूनी
 किताबों  को  पढ़  कर  जो  हैसले  आज  कराये
 जाते  हैं  भले  ही  वह  फितने  ही  अच्छे  हो,  लेकिन
 उन  से  भी  देहात  वालो  की  तसलल्‍ली  बहुत
 नहीं  होती  ।  इस  -ीज  से  कही  कोई  खराबी
 न  पैदा  हो  जाय  इसलिये  हम  अपना  काम
 करना  हो  छोड  दें,  इस 5  लिये  में  और
 ज्यादा  क्या  कहू,  सिवा  इस  के  कि  में  इसे
 अच्छी  नोति  नहीं  मानता  ।  इसलिये
 दिल्ली  के  देहातो  की  भलाई  के  लिये
 जितनी  जल्दी  पचायत  राज  कायम  हो  सके

 हमें  उसे  लाने  को  कोशिश  करनी  चाहिये
 भौर  उसको  चाहे  महीने  के  लिए  या  साल  के
 लिए  यह  जो  धकेलने  की  कोशिश  है  वह  सही
 कोशिश  नहीं  है  और  मै  समझता  हू  कि  श्री

 रघुवीर  सहाय  भी  इस  हद  तक  मेरे  साथ

 सहमत  है  कि  वे  चाहने  है  कि  जल्द  झज़  जल्द
 पंचायत  राज्य  देहली  के  देहातो  में  कायम

 हो।

 33  hrs.

 अध्यक्ष  महोदय,  भ्रब  यह  हर  एक  सदस्य
 जानता  है  कि  जहां  कोई  एक  बिल  एक  दफ़ा

 सेलेक्ट  कमेटी  के  पास  गया  यह  साल  था  छे
 महीने  के  लिए  खटाई  में  पड  जाता  है  ब
 इस  दिल्ली  के  छोटे  से  सूबे  के लिए  इस  कानून
 को  झाते  शाति  ५  साल  लग  ये  ।  आाज  सुबह
 मैंने  जिक्र  किया  कि  दिल्ली  के  देहातो  के  भ्रन्दर
 जो  हमारे  भूमिहीन  ग्रामीण  भाई  बसते  है
 उनको  अनाज  किसी  भाव  भी  नही  मिलता  है
 तो  मत्री  महोदय  कहने  हैं  कि  देहात  के  काइ्त-
 कारो  के  पास,  बड़े  बड़े  काश्तकारो  शौर
 जमीदारों  के  पाम  काफी  अनाज  जमा  है.

 शो  नबल  प्रभाशर  (बाह्य  दिल्ली--

 रक्षित--अनुसूचित  जातिया)  पजाब  के
 लिये  कहा  है

 who  रणवीर  सिह  पजाव  और  दिल्ली
 में  कोई  खास  फर्क  नहीं  है  |  भूमिहीनो  के
 लिये  झनाज  चाहिये  t  मैं  मानता  ह्‌  कि  पच्ायत
 राज्य  कानून  में  जो  भाई  शहर  से  मेम्बर  है,
 उनके  तजे  की  झावश्यकता  नहीं  है  भौर
 न  ही  यह  आवश्यक  है  कि  वे  दिल्ली  के  ही  हो
 और  तलजुर्बे  वाले  हो  क्योकि  तजुर्बे  के  बगैर

 ऐसे  सदस्य  जाकर  इस  कानून  को  पेचीदा  और
 खराब  ही  बनायेंगे  ।  इसलिए  मैं  तो  कहूगा
 कि  करल,  मद्रास  और  शभ्राप्न  के  वे  भाई
 जिनका  कि  देहातो  से  तालुक  हो  और

 जिन्‍्होने  कि  पचायत  के  कानून  और  पचायती
 अदालतो  के  फैसले  होते  देखे  है,  ऐसे  लोग
 इस  पर  बोले  और  वें  इस  सम्बन्ध  में  कोई
 अ्रपनी  राय  दे,  यह  बेहतर  है  बजाय  इसके  कि

 चूकि  फला  व्यक्ति  दिल्ली  से  भ्रातरे  है  और

 इसी  बिना  पर  उनको  ही  राय  देने  दें  यह
 ठीक  नहीं  होगा  ।

 देहात  वालो  को  भ्रामतौर  पर  इसकी
 शिकायत  रहती  है  कि  उनकी  चीज़ो  के  अन्दर

 शहर  वाले  भाई  चकि  वे  ज्यादा  बोलने  वाले

 होते  है  श्र  उनके  पास  भझस्वबार  होते  है
 इसलिए  वे  उनके  मामलात  में  दखल  देकर
 उनको  खराब  करने  रहते  हैं  -  भब  जहा  तक
 पंचायतों  को  शक्ति  देने  के  बारे  में  उनके
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 [चौ०  रचजबीर  सिर  ]
 सिले  का  ताल्लुक  है,  हो  सकता  है  कि  में
 कायद  उनकी  भावनाप्तों  को  ठीक  तरीके  से
 न  समझ  पाया  हू  लेकिन  मै  एक  बात  मानता

 हूं  कि  जिस  कानूनी  शक्ति  को  पत्रायतों  को
 देने  का  उन्होंने  विरोध  किया  तो  उसके  लिए
 मेरा  कहना  हैं  कि  पथायतो  को  खाली  कानूनी
 शक्ति  देने  भर  से  वे  वाटरवर्क्स  नहीं  बना

 सकती  हैं  भौर  न  ही  वह  गावो  को  एलेक्ट्रिफाई
 कर  सकती  हैं  भौर  बिजली  के  लट्टू  लगा  सकती

 है,  बिजली  झौर  पानी  की  सुविधाप्नो  को

 पहुचाने  के  लिए  तो  पंचायत  को  रुपये  की
 दरकार  है।  पहले  श्राप  पंचायतों  को  रुपया

 दीजिये  उसके  बाद  फिर  इन  चीज़ो  का  गिला
 कीजिये  ।

 ४८००  करोड  रुपया  जो  पा  साला
 योजना  के  भन्दर  रखा  है,  क्‍या  श्रापने  यह
 जानने  की  कोशिश  की  कि  इस  ४८००  करोड

 में  से  पचायतों  की  मार्फंत  कितना  रुपया  खर्च

 करन  का  इरादा  है  ?  मुष्किल  से  ३४  करोड

 रुपया  रखा  हुभा  है  जो  कि  पंचायतों  की

 मार्फत  खर्च  होगा  |  शब  ३४  ३४  कराड़

 के  लिए  तो  गिला  करते  है  लेकिन  जो  ४८५००

 करोड  है  उसका  कुछ  ज़िक्र  नहीं  और  इससे

 हमें  अदेदा  होता  है  कि  हमारे  वह  साथी

 किधर  सोचते  है  ।  में  चाहगा  कि  वे  अगर

 गिला  करना  चाहते  है  तो  भले  ही  करे  लेकिन

 कम  से  कम  इस  चीज़  में  ता  मरे  साथ  प्रवश्य

 रहें  कि  पंचायत  के  लिए  ज्यादा  से  ज्यादा

 रुपया  मिले  और  थ  फाइव  ईयर  प्लान  जो

 झागे  आने  वाला  है  शौर  सेकेंड  फाइव  ईयर

 प्लान  के  जो  ग्रभी  दो  साल  बचे  है  उसके  भ्रन्दर

 यादा  के  ज्यादा  रुपया  पचायतों  की  तरक्की

 के  लिए  दिलाने  का  प्रयत्न  करे  ।  थ  फाइव

 ईयर  प्लान  में  ४००  करोड  के  करीब  ग्पया

 पचायतों  को  दिया  जाय  ताकि  पचायत  तरबकी

 करें  7  और  फिर  झगर  श्री  रधुवीर  सहाय
 या  किसी  दूसरे  साथी  को  जो  शहरों  में  रहते  है
 उनको  कोई  गिला  रहे  तो  मैं  समझूगा  कि  उनकी

 शिकायत  करने  की  कोई  कीमत  है  वरना

 यही  समझा  जायेगा  कि  चुंकि  शाप  में  बोलन
 की  शक्ति  है  इसलिए  ाप  महज़  गिला  करने
 को  गिला  करते  हैं

 मैने  जैसे  शुरू  में  कहा  मैं  मानता  हु  कि
 जितने  इसके  झन्दर  प्राविजस  हैं,  जितने  इसके
 प्रन्दर  बनाजेज़  हैं  वे  कोई  तम्राम  के  तमाम

 बहुत  ज्यादा  सही  नही  हैं  ।  भ्रब  चुनाव  का
 ही  सिलसिला  ले  लीजिये  ।  गाव  के  भ्रन्दर

 चुनाव  कोई  बहुत  श्रच्छा  वायुमंडल  पैदा  नही
 करते  लेकिन  इसका  यह  मललब  नहीं  है  कि
 में  चुनावों  क ेखिलाफ  ह  ।  चुनाव  तो  होने  ही
 चाहिये  छेकिन  चुनाव  किस  डग  हों,  इसके
 बारे  में  कई  एक  राय  हो  सकती  हैं।  इस  कानूत
 के  अ.दर  चुनाव  के  सिलसिले  में  इस  ढग  से  कुछ
 ऐसी  थोड़ी  बहत  तबदीली  की  जा  सकती  है
 ताकि  गाव  की  फिज्ञा  जो  कई  दफे  चुनावों  के
 बाद  खराब  हो  जाती  है  वह  न  हो  ।  भ्रब  एक
 तरफ  तो  पिजा  के  मामूली  सी  खराब  होने
 का  स्तरा  है  बौर  इसरी  तरफ  पचायत  फ  ने

 होने  से  दिल्‍ली  ते  देहात  को  जो  सृक्किलात  हैं,
 उसवा  सवाल  सामने  है  '  इसलिए  दोनों

 बातों  को  म्पेचने  #ए  और  ढानों  शिकायतों
 और  तकलीफो  का  देखत  हुए  से  चाहता  हू  कि
 दिल्ली  की  पचायत  राज्य  का  जो  कानून  है
 बह  अगर  ५  मिनिट  या  १०  मिनिट  पहले  पास

 हो  सके  तो  पास  किया  जाना  चाहिए  धौर

 इसीलिए  बावजूद  इस  बात  के  कि  दिल्ली  के
 बारे  में  मे ंकाफी  कह  सकता  था  में  ज्यादा
 समय  नही  लेना  चाहता  ।

 Mr.  Speaker:  Shr:  Radha  Raman

 Shri  Radha  Raman  rose—

 Shri  ह  S.  Daulta  (Jhajjar)  All
 Congressmen’

 Mr.  Speaker:  Does  the  hon  Mem-
 bers  come  from  Delhi?

 Shri  P.  8,  Daulta:  Near  Delhi

 Ch,  Ranbir  Singh:  Almost  Delhi.
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 Skri  ्  S.  Daulta:  He  comes  from
 Bazaar  which  has  nothing  to  do  with

 panchayats.
 Mr.  Speaker:  I  called  him  first

 Every  hon.  Member  will  be  called  I
 called  Chaudhuri  Ranbir  Singh  first  I
 should  have  first  called  hon  Members
 who  came  from  Delhi

 Shri  P.  S.  Daulta:  After  the  hon
 Minister  has  this  practice  of  calling
 hon.  Members  from  the  largest  Partv
 to  be  followed?

 Mr.  Speaker:  It  does  not  matte:
 These  are  not  controversial  matters
 where  party  interests  are  concerned  i
 treat  it  on  a  non-party  basis

 शबी  राधा  रमण  :  भ्रध्यक्ष  महोदय,
 दिल्सी  पंचायत  राज्य  सहोपन  बिल  जो
 सदन  के  सामने  मौजूद  है  उसको  जल्द  से  जल्द
 दिल्ली  के  गावो  के  अन्दर  लागू  करने  का  रूयाल
 जो  ग्रभी  हमारे  लायक  दोस्त  ने  यहा  सदन  के
 सामने  रखा  में  उसका  स्वागत  करता  है  ।
 शब  यह  तो  उनकी  झादत  है  कि  वे  शहरी  और

 देहाती  लोगो  को  अलग  अलग  देखने  है  लेकिन
 में  उस  तरह  नहीं  देखता  ।  मैं  तो  हिन्दुस्तान
 को  एक  मानता  ह

 ato  रणबोर  सिह
 झाप  सोटर  पर  चलते  हैं

 2  एक  कहा  है  यहा

 की  राधा  रमण  :  झापको  भाटर  पर
 चलना  क्या  बुरा  लगता  है  ?

 Wto  रणबीर  सिह  :  मश  बुरा  तो  नही
 लगता  लेकिन  उनको  हरा  देहातो  में  भी  तो
 भेज  दीजिये  ।

 मी  राबा  हमण  जब  कभी  हस  किस्म
 के  सवाल  झ्राते  है  तो  हमारे  मित्र  इस  तरह  की
 छोटी  छोटी  दलीले  दे  देते  है  लेकिन  झगर  श्राप

 यह  समझते  हो  कि  आपकी  बात  सही  समझी
 जा  सकती  है  तो  यह  जरा  मुकल  है  1  जब  भी
 इस  किस्म  का  कोई  सवाल  हमारे  सामने

 भाये तो हमें तो  हमें  एक  देहात  भौर  शहर में  भेद  करके

 उसको  नहीं  देखना  चाहिये  बल्कि  हमें  यह
 देखना  चाहिये  कि  किस  तरह  हम  पूरे  हिन्दुस्तास
 का  मला  कर  सकते  हैं।  भगर  हमें  जम्हूरियत
 को  मज़बूत  करना  है  तो  भपने  तमाम  गावो  के
 श्न्दर  पंचायत  राज्य  को  कायम  करना  जरूरी

 है  ।  यह  सशोधन  विधेयक  जो  कि  इस  समय
 सदन  के  सामने  पेश  है  एक  बहुत  ज़रूरी  विधेयक

 है  और  कल  जो  हमने  यहा  पर  दिल्ली  लैंड
 रिफास्से  सझोधन  बिल  पास  किया  है  उससे
 इसका  ताल्लुक  है  1  मै  हसका  स्वागत  करता  ह्
 और  में  यह  चाहता  g  fe  इस  बिल  की  जो

 धाराए  हैं  विशेष  कर  जिसमें  कि  हम  ने  उन
 तमाम  वोटरों  को  जो  कि  पालियामेट  मेम्बस
 की  कास्टीटुएसीज  के  हैं,  उनको  गाव  सभा  का
 मेम्बर  बनाने  का  फैसला  किया  या  जो  उसके
 अन्दर  तज॒किरा  है,  उसका  मै  स्वागत  करता  हूं  1
 में  साथ  ही  साथ  इस  बात  का  भी  स्वागत
 करता  हू  कि  इस  पचायत  राज्य  सझोघन  बिल
 के  पास  होने  के  बाद  बहुत  सारे  उन  गाव  वालो
 में  जो  आपस  के  भगडे  होते  हैं  भौर  जिनके  कि

 लिए  उनको  एक  बड़ी  कीमत  भ्रदा  करनी
 बड़ती  है  धौर  कचहरियो  में  जाना  पडता  है,
 उससे  बहुत  ज्यादा  जान  सिलेगी  ।
 में  तो  समझता  हू  कि  ग्रगर  हिन्दुस्तान  में
 तरक्की  हो  सकती  है  प्रौर  जल्दी  तरक्की  हो
 सकती  है  तो  उसके  लिए  जरूरी  है  कि  हम
 न  सिर्फ  देहातो  के  लिए  बल्कि  शहरो  के  लिए
 भी  कोई  ऐसा  तरीका  जारी  करे  कि  जिससे

 हम  झ्रापस  में  बैठकर  श्रपने  भगडो  के  फैसले
 कर  लिया  करे  और  जो  जिसका  हक  हो  वह
 उसको  मिल  जाये  ।  झगर  मुल्क  के  श्न्दर

 जम्टूरियत  नश्वोनुमा  पा  सकती  है  तो  वह
 इसी  तरीके  से  पा  सकती  है।  यह  नहीं  समझना

 चाहिए  कि  झगर  किसी  साहब  ने  इस  बात  के

 लिए  मजूरी  दे  दी  है  कि इस  बिल  को  सिलेक्ट
 कमेटी  के  सामने  भेजा  जाय,  तो  वह  इसलिए
 किया  है  कि  इसमें  देरी  लगे  ।  यहां  पर  एक
 तजबीज़  श्री  रघुवीर  सहाय  जी  की  है  कि
 जिसमें  उन्होंने  तीन  सार  महीने  को  मोहलत
 मांगी  है।  झगर  हमारे  गृह  सत्री  जी  को  यह
 तजबीऊ  मंजूर  होती  कि  इस  बिल  की  धाराधों

 YT  TR,  $e  ७६  toaoe
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 पी  रार  पमण]
 प्र  फिर  एक  बार  गौर  कर  सिया  जाय  तो

 हम  दस  पन्दरह  दिन  के  झन्दर  ही  बैठफर  ऐसा
 कर  सकते  थे  ।  इस  में  तो  एसी  कोई  बात  नजर

 नही  झाती  कि  जिसमें  दाहरी  भौर  देहाती  का
 सबाल  पैदा  किया  जाय  ।  हमसे  तो  इसके  लिए
 इसीलिए  स्वीकृति  दे  दी  थी  कि  भ्गर  गृह  मंत्री
 जी  इस  बात  को  मजूर  करे  तो  यह  की  जाय  ।
 सेशन  भ्रभी  तीन  महीने  चलेगा  और  शभ्रगर
 दस  दिन  की  भी  मोहलत  मिल  जाये  तो  हम
 इसकी  धाराशों  को  भ्रच्छी  तरह  देखकर

 विचारपूर्वके  सदन  के  सामने  ला  सकते  है  ।
 लेकिन  भ्रगर  गृह  मत्नी  जी  को  यह  मजूर  नही  है
 तो  किसी  भी  मेम्बर  की,  चाहे  वह  दिल्ली  का

 हो  या  बाहर  का,  यह  ख्वाहिश  नहीं  है  कि
 इसमें  देरी  की  जाय  या  इसके  रास्ते  में  कोई
 रुकावट  डाली  जाये  ।  जिस  मजबूती  से
 बार  बार  इस  तरह  के  बिल  को  लाने  के  लिए
 कहा  गया  है  उससे  भी  जाहिर  है  कि  हम  लोगों
 की  यह  ख्वाहिश  थी  कि  इस  पंचायत  राज्य
 संशोधन  के  मृताबिक  ठीक  ठीक  काम  हो  t

 दिल्ली  के  भास  पास  जो  देहाती  लोग
 शाबाद  है  4  समझता  हूं  कि  उनकी  सख्या

 बहुत  ज्यादा  नहीं  है,  लेकिन  उनकी  जो  भी
 सख्या  हो  यह  विधेयक  उनके  लिए  एक  न्यामत

 होगी  और  वे  बहुत  सारे  झगड़े  फसादों  से
 बच  जायेंगे  जिनके  खर्चों  मे  वे  लदे  रहते  हैं
 झौर  जिनके  कारण  वें  उभरने  नहीं  पाते  ।

 यह  कानून  उनको  इन  झगडो  से  बचा  सकेगा
 झौर  जो  पंचायत  झदालतें  बनेंगी  उनमें

 बहू  इन्साफ  जिसको  हम  उम्मीद  करने  हैं
 लोगों  को  बगैर  खर्च  के  मिल  सकेगा।

 इस  बिल  में  जो  शभ्रधिकार  चीफ
 कमिइनर  को  दिया  गया  है  जिसके  द्वारा  वह
 देहातियों  को  उनकी  मुसीबतों  से  बचाने  के

 लिए  काम  कर  सकते  है,  वह  भी  देहातियों
 के  सिये  खुशगवार  होगा  और  इस  की  वजह
 से  उनको  जो  झपने  फैसले  करवाने  में  झभी
 दिक्‍कते  होती  है  वे  मी  दूर  हो  जायेंगी  t

 इसलिए  मैं  निहायत  झदब  से  धजे
 करूंगा  कि  इस  बिल  के  बारे  में  इस  खयाल  को
 सामने  न  रखा  जाये  कि  हस  सदन  का  कोई
 भी  मेम्बर,  चाहे  वह  दिल्ली  का  सुमायन्दा
 हो  या  न  हो,  यह  व्वाहिश  रखता  है  कि  इसकी

 मंजूरी  में  देरी  हो  ।  बल्कि  हम  में  से  हर  शल्स

 यह  चाहता  है  कि  यह  कानून  बन  कर  जल्द
 से  जल्द  लागू  हो  और  जो  इसकी  धाराझों  का
 मकसद  है  वह  पूरा  हो  /  खासकर  हम  चाहते
 है  कि  हमारी  देहातो  में  गांव  सभायें  कायम  हो  ।
 उन  गाव  सभाझों  में  जो  लोग  शामिल  हों,
 या  जो  लोग  नियत  किये  जायें  या  इलेक्ट
 किये  जायें  वे  गाव  के  फायदे  धौर  नुक्सान
 के  बारे  में  पूरे  तौर  पर  सोचें  श्रौर  जिन  झगडो
 का  फैसला  होने  में  भभी  महीनों  भौर  सालों
 लगते  है  वह  कम  वक्‍त  में  झौर  बगर  खर्च  के
 फैसले  हो  जायें  ।  कभी  कभी  देहातो  के  ये

 घरेलू  झगड़े  इतने  जबरदस्त  हो  जाते  हैं
 कि  नसलो  तक  चलते  है  भौर  इनकी  वजह  से
 गाव  वालों  की  शक्ति  कमजोर  होती  है  ।
 गाव  वालों  की  शक्तति  ही  तो  हमारी  दाक्ति

 है।  इसलिए  उस  द्यक्ति  को  बचाकर  हम  देश
 को  तरक्की  दे  सकते  है  ।  मुझे  पूरी  उम्मीद

 है  कि  इस  कानून  से  ये  सारी  बाते  पूरी-  हो
 सकती  है  1

 में  चाहता  हूं  कि  श्री  रघुवीर  सहाय  जी
 के  सिलेक्ट  कमेटी  के  मोशन  को  किसी  तरह  से
 भी  मिसप्रडरस्टेंड  न  किया  जाये  भौर  भगर
 किसी  साहब  ने  अपने  नाम  की  स्वीकृति  दे
 दी  है  तो  उसे  भी  मिसभःरस्टेंड  न  किया
 जाये  ।  इस  हाउस  को  ऐसी  तजबीज  पास
 करने  का  हक  है  शर  झगर  यह  हाउस
 समझता  है  कि  हस  बिल  की  धाराशों  को

 पूरी जाच  पडताल  के  बाद  ही  लाया  गय।  है
 तो  मैं  समझता  हूं  कि  इसमें  शौर  देरी  लगाने

 की  जरुरत नही  है।  पौर  इस  कानून  को  जल्दी
 से  जल्दी  पास  कर  के  देहातों  में  लागू कर  दिया
 जाये  करोंकि  हमारे  देहाती  भाई  इसका  भरसे
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 दे  इन्तिजार  कर  रहे  है  भोर  सोच  रहे  हैं  कि

 इस  से  उनकी  बहुत  मुसीबतें  दूर  हो  जायेंगी  ।

 इन  हाब्दो  के  साथ  मै  इस  बिल  का  स्वागत
 करता  हू  भौर  झादा  करता  हू  कि  यह  जल्दी
 से  जल्दी  कानून  बन  कर  लागू  हो  जायेगा  ।

 शी  नबल  प्रभाकर  :  पअ्रध्यक्ष  महोदय,
 दिल्ली  पचायत  राज्य  अधिनियम  का  जो  यह
 संशोधन  विधेयक  हमारे  सामने  है  मैं  उसका
 समर्थन  करने  के  लिए  खड़ा  हुआ  हू  ।  भौर
 श्री  रघुवीर  सहाय  जी  ने  जो  प्रवर  समिति  को

 इसे  भेजने  का  सशोधन  रखा  है  उसका  विरोध
 करता  हु।  इसकः  कारण  यह  है  कि  लगभग

 ६  वर्ष  पूर्व  दिल्‍ली  के  यावों  में  पचायनें  तोड़
 दी  गयीं  थी  ऑर  जद  से  ये  पचायते  टूटी  हूँ
 तब  से  गावों  में,  जिसकी  लाठी  उसकी  भेस
 बाला  हिसाब  हो  रहा  है  लोग  ग्रन्धाधुन्ध
 कानून  तोडने  में  लगे  हुए  है  |  दाज  अवस्था

 यह  है  कि  चकबन्दी  में  अगर  कोई  रास्ता

 छोड  दिया  गया  है  तो  उसको  जो  जबरदस्त
 लोग  है  थे  तोड़  लेते  है।  यह  मामला  पटवारी  के

 हारा  मान  भ्रफसर  के  पास  जाता  है धौर  माल
 भ्रमर  के  पास  तकरीबन  २०००  टद्म  तरह
 के  केस  पडे  हुए  है  श्रौर  वह  यह  सोचते  है  कि
 इनका  क्‍या  किया  जाये  श्रगर  दिल्ली  में
 पचायने  काम  करती  हाती  ता  में  समझता  हू
 कि  यह  बात  न  होती  भौर  लोगो  को  इस  तरह
 का  साहस  ले  होता  कि  कब दी  में  जो  रास्ते
 खेतों  में  भ्रादमियो  और  गाड़ियो  के  आने  जाने
 के  लिए  छोडे  गये  है  उनको  तोढ  लें  ।  और  तो
 आर  लोगो  ने  गोचर  भमि  को  भी  तोड  लिया  t
 बन  को  जो  कि  लोगों  के  लाभ  के  लिए  है
 उसको  भी  तोड़  लिया  है।  हम  चाहते  है
 कि  ये  पौायतें  जल्दी  से  जल्दी  भ्रपना  काम
 झारम्भ  कर  दें  शोर  दह  विधान  महिता  के
 अन्तर्गत  जो  अधिकार  इन  पचायतों  को  दिये
 गये  हूँ,  जिनकी  लिस्ट  गृहमत्री  जी  ने  सुनायी
 है,  उनके  झनुमार  काम  करने  सगे  t

 मुझे  एक  भय  है  जो  कि  मै  यहा  स्पष्ट  कर
 देना  चाहता  हूं  भौर  वह  यह  है  कि  दिल्ली  के
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 गावो  में  झाजकल  एक  ग्राम  विकास  परिषद्‌
 काम  कर  रहो  है।  प्राज-कल  गावो  के  विकास
 का  काम  डेवेलपमेट  कौंसिल  के  द्वारा  होता
 है,  जिन  में  गाव  के  चुने  हुए  या  नाम-निर्देशित
 व्यक्ति  होते  है  ।  यदि  पंचायतों  में  इन  लोगो
 के  भ्रतिरिक्त  दूसरे  लोग  चुनें  गए,  तो  मुझे
 मय  है  कि  उन  दोनो  में--विकास  परिषद्‌
 और  ग्राम  पंचायत  के  सदस्यों  में--गाव  के
 विकास के  प्रश्न  को  ले  कर  मुठभेड  न  हो  जाये  ।
 में  समझता  ह  कि  माननीय  मत्री  जी  इस  को
 स्पप्ट  करेंगे  ।

 मुझे  एक  भर  भय  है।  दिल्ली  के  गावों
 पर  नगर  निगम  का  भी  अधिकार  है  शौर
 उस  पर  ही  बहा  की  सफाइ  की  जिम्मेदारी  है  +
 ऐसी  भ्रवस्था  में  यदि  ग्राम  पंचायत  शक
 निर्देश  दे  और  नगर  निगम  दूसरा  निर्देश
 जारी  कर  दें,  तो  उन  में  टकराव  होगा  ।  उस
 को  रोकने  के  लिए  इस  विधेयक  में  कोई  व्यवस्था
 नहीं  की  ग  है।  मुझे  आशा है  कि  इस  के
 सम्बन्ध  में  माननीय  मत्री  जी  को.  सन्‍तोषजनक
 उत्तर  देंगे  ।

 इस  विधेयक  की  एक  बात  मुझे  बड़ी
 विचित्र  लगी  है  1  गाव  वाले  जिस  को  होआा
 ममझते  है  बही  उन  का  परामर्शदाता  होगा  ॥
 इस  विधयक  में  यह  प्रबन्ध  किया  गया  है
 कि  पटवारी  सरपच  को  सलाह  देगा,  उस  को
 एम्रिस्ट  करेगा  और  उस  का  सहायक  होगा  ।
 स्थिति  यह  है  कि  गाव  वाले  पटवारी  को  एक
 लानत  समझते  है,  लेकिन  वही  पटवारी
 उन  का  परामदोदाता  होगा  ।  इस  अवस्था
 में  वह  क्‍या  नहीं  कर  सकेगा  ?  चकबन्दी
 के  मामले  में  यह  देखा  गया  है  कि  वह  एक  व्यक्ति
 के  नास  जमीन  लगा  देता  है  और  भगर  दूसरे
 दिन  कोई  झौर  व्यक्ति  उस  को  एपराच कर
 लेता  है,  तो  वही  जमीन  उस  के  नाम  लगा

 दो  जाती  है।  गाव  के  लोगो  में  मुठभे  5  कराने

 वाला  व्यक्ति  ही  परामशंदाता  होगा,  यह
 भी  मेरे  भय  का  कारण  है  ।  में  चाहूगा  कि

 दिल्‍ली  प्रशासन  कम  से  कम  पटवारी  #ा  यह
 अधिकार  न  दें।  डवेलपमेंट  कमेटी  की  भोर  से
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 [att  tat  प्रभानर]
 जो  ग्राम  कार्य  कर्ता  समाज-सेवा  का  कार्य
 कर  रहे  है,  उन  को  यदि  यह  काम  सौंप  दिया
 जाय,  तो  वह  भ्धिक  उपयुक्त  होगा  ।  मैं
 समझता  हू  कि  सिर्फ  दिल्ली  में  ही  नही,
 हिन्दुस्तान  के  हर  हिस्से  में  पटवारी  से  गाव
 बाले  डरते  हैं  7  वे  समझते  है  कि  मिनिस्टर
 की  कलम  में  शायद  इतनी  ताकत  नहीं  है,
 जितनी  कि  पटवारी  की  कलम  में  है  7  इस
 विधेयक  में  जो  व्यवस्था  की  गई  है,  उस  का
 परिणाम  यह  होगा  कि  पटवारी  गाव  मेँ

 फूट  डालेगा  ौर  स्वय  राज  करेगा  शौर

 वह  सरपच  को  भी  नचाता  रहेगा,  क्योकि

 वह  उस  का  परामरंदाता  होगा  |  इस  में

 सहिता  की  धाराये  दी  गई  है  ।  म॑  यह  कहना
 चाहता  हू  कि  सरपच  कोई  वकील  या  जज
 तो  होगा  नहीं  ।  जैसे  जैसे  पटवारी  उस  को
 समझा  देगा,  उसी  तरह  सरपच  काम  करेगा  t
 जो  भी  बुराई  होयो,  वह  सरपच  के  ऊपर  प्रायगी
 शौर  भलाई  पटवारी  अपने  ऊपर  ले  लेगा
 कि  में  ने  यह  किया  है  ।

 अन्त  में  जो  वात  में  करना  चाहता  ह्
 उस  को  में  बहत  गम्भीर  समझता  है  ।  यह
 देखा  गया  है  कि  जितनी  उदारता  यहा  शहर
 में  एक  हरिजन  के  प्रति  है,  गाव  में  भो
 उतनी  नहीं  है  क्योंकि  हमारे  गाव  पिछड

 हुए  हैं।  ऐपी  अवस्था  में  हरिजनों  के  सामदः
 में  पंचायत  अदालते  जो  निर्णय  दती  है  उसमे

 मुझे  कुछ  सन्देह  होता  है  ।  मेरे  सामने
 इस  तरह  के  बहुत  सारे  केंसिज  आए  है  ।
 में  उन  को  यहा  नहीं  कहना  चाहता  #  किन
 जब  में  उन  के  निण्यों  को  देखता  हू,  तो
 मेरी  भ्रन्तरात्मा  काप  उठती  है  ।  में  चाहता

 हू  कि  इस  विधेयक  में  ऐसा  प्रबन्ध  हाना  चाहिये
 कि  जो  हरिजन  ग्राम  पंचायत  या  सर्कल
 अदालत  का  सदस्य  होगा,  उस  को  यट
 झब्तियार  होना  चाहिए--उस  को  एक
 तरह  से  यह  बीटा  पावर  होनी  चाहिए--कि
 किसी  ऐसे  मामले  में,  जिस  में  किसी  हरिजन
 के  सम्बन्ध  में  निर्णय  दिया  जाय  यदि  बहू  उस

 निर्ण  का  साथ  न  दे,  तो  उस  निर्णय  को
 झा तम  न  भाना  जाय,  बल्कि  उस  पर  फिर
 विचार  किया  जाय  और  प्रगर  ग्राम  पंचायत
 को  महसूस  हो  कि  उस  का  निर्णय  ठीक  है,
 तो  भी  उस  मामले  को  ऊपर  की  अदालत  में
 भेज  दिया  जाय  भौर  वह  निर्णय  हरिजन
 पर  एक  दम  न  थोपा  जाय  ।  माननीय  मंत्री
 से  मेरा  विनम  और  साम्रह  निवेदन  है  कि
 पचायत  में  हरिजनों  का  बहुमत  तो  होगा  नही---
 उन  का  एक  ही  सदस्य  होगा  भोर  भाम  तौर
 पर  गावो  में  यह  कोशिश  भी  की  जाती  है  कि
 कोई  ऐसा  हरिजन  सदस्य  छाटा  जाय,  जो
 या  तो  बोलेगा  नहीं  पर  अगर  बोछेगा,  तो
 उस  की  बात  नहीं  मानी  जायगी  ।  मैं  ने  यह
 सुझाव  दिया  है  कि  यदि  हरिजन  सदस्य  को
 किसी  हरिजन  के  सम्बन्ध  में---कैेवल  किसी

 हरिजन  के  सम्बन्ध  में--दिए  गये  फैसले  से
 मत-भद  हो,  तो  उस  का  फैसला  उस  पचायत
 में  न  हा  और  उस  मामले  को  भागे  भेज  दिया
 जाए  ।  अ्रगर  वह  सिविल  अभ्रदालत  है,  तो
 कोड  सब-जज  उस  का  फीपला  दे  और  यदि
 कोई  तिमिनल  मामला  है,  तो  उस  को  किसी

 मजिस्ट्रेट  के  पास  फैसले  के  लिए  भेज  दिया
 जाये  1  मे  रामझता  ह  कि  माननीय  मत्री  मरे
 इस  सुझाव  का  मान  लेंगे

 में  इस  बित  के  पास  करने  में  देरी  करने
 के  हक  में  नहीं  हू  ।  यह  मामला  बहुत  पिछड़ा

 हुआ  है  ।  दिल्‍ली  के  गाव  वाले  यह  महसूस
 करने  है  कि  यहा  पर  तुरन्त  पचायतें  स्थापित

 होनी  चाहिए  t

 माननीय  मत्री  जी  से  म॑  यह  भी  कहूगा
 कि  हस  बिल  के  पास  होने  के  बाद  बहू  दिल्लो
 प्रशासन  क।  मेहरबानी  कर  के  यह  भी  गह
 दे  कि  अप्रैल  के  महीने  में  फसल  कटने  के
 बाद  जैसे  ही  किसान  खाली  होता  है,  तुरन्त
 इन  पंचायत  के चुनाव  करा  दें  |  ऐसा
 न  हो  कि  वे  लोग  दूसरी  फसल  बोने  के  चक्कर
 में  हों  सौर  आझाप  कहे  कि  अब  चुनाव  होने
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 जाहियें  ।  मुझे  भ्राशा  है  कि  यदि  ये  चुनाव
 बगैर  संघष  के  हो  जायें,  तो  बडा  भ्रच्छा  है,
 नहीं  तो  संघर्ष  होगा  ही,  क्योकि  गावों  में
 धाम  तौर  पर  पार्टी-बाजी  होती  है  ।  मैं
 राजनैतिक  पार्टियों  से  भी  कहगा  कि  वे  गावो
 की  हवा  को  ने  बिगाड़े  और  गाव  वालों  को
 स्वयं  झपने  भाग्य  का  निर्णय  करने  दे  और  अपनी
 इच्छा  के  मुताबिक  अपने  गाव  का  प्रशासन
 चलाने  दें  ।  यदि  इस  में  वह  थोड़ी  खरात्री
 झौर  बुराई  भी  करते  है,  तो  हमें  उस  को
 तटस्थ  भाव  से  देखना  चाहिये  और  उन  के
 मामलो  में  किसी  तरह  की  दखल-अदाजी

 नही  करनी  चाहिए  ।  मैं  उम्मोद  करता  हूं
 कि  माननीय  मत्री  पचायतों  के  चुनाव  शो प्राति-
 शीघ्र  कराने  की  कृपा  करेगे  ।

 श्री  सि०  वौलता  :  श्रध्यक्ष  महोदय,
 माननीय  मत्री,  पड़ित  पत्र  ने  फरमाया  था
 कि  यह  छोटा  मा  बिल  है  श्र  में  नही  समझता
 कि  इस  में  आधे  घट  से  ज्यादा  लगगा  ।  यह
 बिल  छाटा  सा  तो  है  ही  और  में  इस  बात  से
 भी  सहमत  हुई  जहा  तक  इस  बित  का

 तालनुक  है,  इस  में  पन्द्रह  मिनट  से  ज्यादा
 वक्त  लगने  की  बात  नहीं  हे  ।  दस  बिल  में

 कुछ  कान्सीक्वेशियल  अ्रमेटमे  (सम  के  अलावा,
 जो  कि  दूसरे  कानून  की  वजह  से  करना  पड़

 रही  है,  एक  बात  के  सिवा  पा  जसी  का  कोड
 सवाल  इन्वाल्ब्ड  नहीं  है  श्रौर  यह  यह  है  कि
 बडी  थोडी  सी  पावर  इस  में  दी  ग  हैज
 सौ  रुपा  तक  जुर्माना  हो  सकता  है,  कंद  की
 सजा  इस  में  नहों  है।  पंजाब  की  परचायतों
 के  बारे  में  मै  जानता  हू  ।  दूसरे  नवों  की
 पंचायतों  के  मुर्ता  तक  मुझे  मालूम  नहों  है।
 यह  बिल  बजानि-खुद  कोई  ऐसा  नहों  है,
 जिस के  लिए  बहुत  ज्यादा  वक्‍त  की  जरूरत

 हो  ।  लेकिन  हाऊस  चार  घटे  जो  इस  बिल
 के  लिए  चाहत  है  वह  भी  जस्टिकाइड  है
 और  इसका  का  ण  यह  है  कि  इसमें  एक  बहुत
 ही  बड़ा  बुनियादी  सवाल  है।  दिल्ली  चक
 सेंटर  का  सूबा  है  भौर  दिल्ली  के  बारे  में
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 पंचायतों  के  सिलसिले  में  श्राप  जो  भी  कदम
 उठाने  है  उससे  हमारी  गवनेमेंट  की  जो
 नियत  है  उसका  अदाजा  लग  सकता  है  श्रौर
 उस  रुख  का  पता  लग  सकता  है  कि  किस  तरक
 हवा  जा  रही  है  ।

 13-51  hrs.

 [Mx  Deputy-Speeaxer  in  the  Chair}

 हमें  इस  बात  का  पता  चल  सकता  है  कि

 हम  किधर  जाना  चाहते  है  और  किघर  का

 रहे  है  नागर में  कुछ  रेजोल्यूथस  पास  कर्पर
 गय  हैं  और  उसने  पास  किय  हैं  जा  कि  रूलिंग
 पार्टी  का  एक  विम  है  और  उन  रेजोल  गस
 को  श्राप  किस  तरह  से  श्रमली  जामा  पहनाते
 हैं  और  किस  हद  तक  पहनाने  हैं,  यह  देखना

 हमारा  फर्ज  है।  जब  इस  नु+्तेनजर  से  में
 इस  बिल  को  देखता  हू  तो  मैं  यह  कटे  बिना  नही
 रह  सकता  कि  यह  एक  बड़ा  अफर्सोसनाक
 झौर  मा  सकुन  बिल  है  यह  प्लि  हमे  श्रपने
 मकसद  की  तरफ,  दूर  नहीं  ले  जाता  है,  उसके
 यह  बहुत  थोड़ी  दूर  ले  जाता  है  ।

 जानब  डिप्टी  स्पीकर  साहब,  यह  एक
 उनियादी  सवाल  है  1  राघा  रमण  जी  ने  बहा
 नि  बहू  दुख  होता  है  जब  शहरी  और  देहाती
 का  सवाल  उठाया  जाता  है  ।  मं  भी  समझना

 हैं  कि  जब  यह  सवाल  उठाया  जाता  है  नो
 जरूर  दुख  होता  है  और  में  इसको  एप्रीशियट
 भी  करता  ?  ।  लेकिन  जो  हकीकत  है  उससे

 हम  आले  बन्द  भो  नहीं  कर  सकते  हैं।  हकीकत

 यह  है  कि  गपग्रेजो  के  झाने  से  पहले  भी  जो  यहा
 की  सिविलाइजशन  थी--उस  बबत  जब

 मुगलों  का  यहा  राज  था  भर  उससे  पहले

 भी--भबंन  हकूमत  थी,  श्रबन  सिविलाइ-

 जेशन  थी  उस  उक्त  भी  छरो  में

 काजी  हक्मत  करता  था  शझौर  जो  देहात  थे

 ये  दाहर  के  पाच  मील  के  फासले  पर  झाबाद
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 [श्री  प्र०  सि०  दौलता]
 @  और  झपती  जिन्दगी,  भ्रपनी  लाइफ
 पये  तरीक  से  बसर  करते  थे  |  ये  लोग
 अपनी  जिन्दगी  को  अपने  साचे  में  ढाल  कर
 बिताने  के  आदी  रहे  है  ।  इसके  बाद  भ्रग्रजो
 की  भामद  हुई  ।  उन्होंने  यहा  पर  एक  नई
 मिडिल  क्लास  को  जन्म  दिया,  ठेकदार  पैदा

 हुआ,  वकील  पैदा  हुए  भौर  मिडिल  क्लास
 ने  जन्म  लिया  |  अग्रजों  ने  बगाल  झौर  मद्रास
 से  ले  कर  नार्थ  इडिया  तथा,  मतलब  यह  कि
 सारे  हिन्दुस्तान  को  एक  सूत्र  में  बाध  दिया  t
 छेकिन  उस  मिडिल  क्लास  ने  जो  कि  प्नग्रेजी
 बढ़ी  लिखी  थी  ने  ऐसा  चक्कर  चलाया  कि  जो

 देहातियो  के  रस्म  शौर  रिवाज  थे,  जो  उनकी

 मजमुई  लाइफ  थी  और  जिस  को  वे  बिताते
 भा  रहे  थे  खत्म  कर  दिया  |  वे  भ्रबंन  मुगल्स
 के  गुलाम  हो  गये  ।  उनके  तमाम  ह््ह्क  और
 अ्रखत्यारात  खत्म  हो  गये  ।  यह  ब्यरोक़सी
 का  नतीजा  था  ।

 इसके  बाद  जब  हमारी  हकुमत  ्राई,
 जब  हमारा  राज  हुभा  तो  फिर  से  हम  ने
 इस  सवाल  को  उठाया।  |  शब  बुनियादी  सवाल

 बह  है  नि  किस  हद  तक  हम  उन  देहातियों
 को  अपने  काम  खुद  करने  के  लिय  पावर्स  देना

 चाहते  है  क्सि  हद  तक  मौजूदा  हकूमत  जाना

 चाहती  है  ।  मुझे  भ्रफसोस  से  कहना  पडता

 है  कि  भाज  प्रचार  ज्यादा  है  तकिन  श्रसल  में

 देहातियो  को  कोई  खास  पावर्स  नही  री  जा  रही

 हैँ  i  भ्राज  देहातियों  की  बात  की  जाती  है
 लेकिन  मै  झापकों  बतलाना  चाहता  हू  कि  एक
 बार  डिजरेली  ने  क।  था  वहा  की  पालिया-
 मेंड  में,  उस  वक्‍त  जबकि  नई  क्लास  पैदा  हुई
 थी,  मिड्ल  क्लास  शरीर  वहा  पर  इडस्ट्रिप्रल
 रैवोल्यूडन  हुआ  था,  कि  मेरे  मुल्क  इगलैंड  में
 दो  कौमें  रहती  है  भौर  उन  दोनो  कोमों  का

 पहनावा,  दिमागी  रुझान,  कस्टम,  स्टैडडें
 झाक  लिविंग  बिल्कुल  ढिफेट  है  भौर  ये  दोनों
 कौमें  छोटे  से  जजीरे  में  रहती  है  जिसको
 बरतानिया  कहते  हैं।  जो  कुछ  विनोबा  भावे
 जी  कहते  हैं,  जो  कुछ  श्री  रणवीर  सिंह  जी

 कहते  है  या
 ओ

 कुछ  दौलता  कहता  है,  उससे

 दुख  मासने  की  बात  नहीं  है  |  हकीकत  यह
 है  कि  धाहरी  दाहरी  है,  देहाती  देहाती  हैं,
 शहरियों  की  एक  दूसरी  कौम  है  t  दोनों
 जजबाती  तौर  पर  झलग  हैं  |  बैसे  लीडरी
 करने  के  लिये,  तहसीलदारी  करने  के  लिए
 प्रोफैसरी  करने  के  लिए  वहा  जा  सकते  हैं,
 मगर  है  वे  भलग  भलग  ।

 4  मे  नेहरू  जी  ने  जो  किताब  डिसकवरी
 श्राफ  इृडिया  लिखी  है,  उसको  पढ़ा  है  |  मैं

 नेहरू  जी  की  बडी  वद्ध  करता  ह  और  मैं
 मानता  हू  कि  वह  बहुत  भारी  स्कालर  है
 उन्होने  जो  किताब  लिखी  है  वह  मै  समझता

 ह्  इडियन  सोद्योलोजी  पर  बेस्ट  किताब  है  ।

 उन्होने  उसमें  बहुत  ही  दुरुस्त  बाते  लिखी  हैं
 उन्होने  लिखा  है  कि  दूसरे  मुल्को  में  वे  शहरो  में
 कबीले  मिल  जायेंगे  जो  देहातों  में  मिलते  हैं
 छेक्नि  हजारो  बरस  से  सोने  चादी  का  कारोबार
 करते  हुए,  गुप्त,  मुगल  इत्यादि  के  जमान  से
 करते  हुए,  यहा  पर  लोग  मिल  सकते  है  धौर

 बहा  पर  न  सिर्फ  देहाती  और  हाहरी  है  बल्कि
 कई  बार  खून  डिफेट  है,  जातें  डिफ्रेट  है  t

 कुछ  लोग  हजारो  बरसों  से  देहातो  में  रहते
 चले  शा  रहे  है।  हमारे  नवल  प्रभाकर  साहब
 जानते  है  कि  गावो  मे  ही  उनकी  बहनें  ब्याही
 जायेगी,  उनकी  शादिया  होगी,  उनकी  रिहते-
 दारिया  होगी  ।

 जो  मे  कहना  चाहता  हू  वह  यह  है,
 डिप्टी  स्पीकर  साहब,  कि  देहाती  अपनी

 हकमत  चाहते  है  7  कई  वैलइटेंशड  भाई,  भ्च्छे
 वकील  यह  नहीं  समझते  हैं  कि  क्‍यों  त्रिमिनल
 पावर्स  देहातियों  को  दी  जा  रही  है।  उनको  में
 बतलाना  चाहता  हु  कि  उनका  तजुर्बा
 मेरे  तजुबें  स ेज्यादा  हो  सकता  है  लेकिन

 वहा  पर  झगर  मुकदमों  का  फैसला  किया  गया
 तो  कानूनन  फैसला  शायद  उतना  भ्रच्छा  न  हो
 लेकिन  इसाफन  वह  ज्यादा  भ्रच्छा  होगा  ।
 में  ने  ट्रेडिशनल  पंचायतों  को  देखा  है  जिन  में
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 श्लडरमैन  झन-प्रपोज्ड  थुने  जाते  थे  भौर  उनके
 कैसलों  को  भी  देखा  है।  इसके  बाद  पंचायत
 राज  एक्ट  के  भ्रन्दर  जो  पचायतें  बनी  हैं  उनके
 फैसलों  को  में  ने  देखा  है  |  इसके  ्रलावा
 बेरा  १३  सान  का  श्रदालती  तजुर्बा  भी  है  1
 इन  तीनों  किस्मों  के  फैसलो  को  मेँ  ने  देखा  है  ।
 मैं  झापकों  बतला  सकता  हें  कि  तीन  चार
 आ्रादमियों  ने  लडाई  लडी  और  पाच  का  नाम
 लिखा  दिया  गया  भौर  यह  इसलिए  कि  दफा

 १४९  नहीं  लगती  भौर  दो  अ्ादमी  फालतू
 हो  जाते  हैं  |  यावों  में  अगर  इस  तरह  का

 मुकदमा  जाता  तो  वहा  पर  आसानी  से  पता
 अल  सकता  था  कि  “नल  लोगो  ने  लडाई  की

 है।  झाज  कहा  जाता  है  कि  जो  रेप  के  केसिस

 होते  है  वे  छिप  जाते  है,  वे  चलते  नही  हैं,  एविडेंस

 नही  श्ाता  है।  लेकिन  ट्रेंडिशनल  पंचायतों
 के  जमाने  में  इस  तरह  के  केस  हो  ही  नहीं  सकते
 थे  क्योकि  सब  का  पता  होता  था  कि  क्‍या  कुछ
 हुआ  है  ।  साथ  ही  सजा  भी  ऐसे  केसिस  में
 सो  रुपये  की  नहीं  हुआ  करती  थी  बल्कि  बहुत
 ज्यादा  हुआ  करती  थी  ।  किसी  की  हिम्मत
 नही  होती  थी  कि  वह  रेप  वर  सके  ।  में
 भ्ापकों  यह  भी  बतलाना  चाहताह  कि  १६५४३
 में  मै एक  मर्ईर  केस  में  गया  मैशन  जज
 को  पता  था  कि  जो  तीसरा  श्रादमी  है,  वह
 मडेर  केस  में  नहीं  था,  जो  बड़ा  भाई  था

 यह  शामिल  नही  था,  सरकारी  वकील  को  भी

 ह  सब  मालम  था  और  मुझे  भी  मालूग  था
 बेकिन  उसकी  जो  मर्सी  पेटिशन  थी,  वह
 डिसमिस  कर  दी  गई  और  उसको  फासी  पर
 लटका  दिया  गया  t

 तो  मैं  कहना  चाहता  हु  कि  यह  मिडिल
 क्लास  जो  है  यह  जो  सफेदपोदा  क्लास  है  यह
 भ्रच्छा  इसाफ  नहीं  करती  है  1  इस  बास्त  में

 चाहता  हू  कि  भाप  उनको  ज्यादा  पावसं  दे  ।
 ो  पावर  भाप  उनको  भाज  देने  जा  रहे  हैं  यह
 मे  समझता  ह  उनके  साथ  भजाक  करना  है
 उनको  झाप  ज्यादा  से  ज्यादा  पावस  दें  1  झाप

 फिरोजपुर  से  हवाई  जहाज  में  साउथ  तक  कही
 भी  चले  जाये  श्राप  देखेंगे  कि  वहा  डिफ्रेंट  किस्म

 का  डिवेलेपमेंट  हुआ  है,  डिफ्रेट  किस्म  के
 स्टैंडडंस  है  ।  जहा  पर  पैजेट-प्रोप्राइटर्स  है  वे

 बिल्कुल  मुख्तलिफ  है  उन  झोपडियो  के  देहातो
 से  जहा  पर  नखनऊ  के  नवाबो  ने  गावो  वानो
 का  खून  चूसा  है  या  दूसरे  लोगों  न ेउनको  एक्स-
 प्लायट  किया  है  t

 तो  मेरे  कहने  का  मकसद  यह  है  कि  जो
 त्रिम्निल  पावर्स  आप  दे  रहे  है  ये  थोडी  दे  रहे  हैं  ।
 आपको  ज्यादा  देनी  चाहिये  ।  यहा  पर  दिल्ली
 के  श्रास  पास  लोग  बी०  wo  पास  हैं,  सोफा

 सैट्स  पर  बैठी  है  ब्रौर  उनका  स्टैंडर्ड  काफी
 ऊचा  है  और  उनको  श्राप  उसी  स्टैंडर्ड  से  न
 नापिये  जिस  से  आप  दूसरे  देहातो  को  नापने

 है  और  जिन  के  बारे  में  आपके  पास  रिपोर्ट
 छपी  पडी  है  t  यहा  पर  आपको  इन  लोगों  के
 स्टैड  आफ  टिवेलेपमेंट  को  दूरी  तरह  से

 एसेस  करना  होगा  ।  ये  लोग  बहुत  आगे  बढें

 ड््ये  हैं  -  सौ  रपये  के  जुरमाने  तक  की  पावर
 देना  उनके  साथ  मजाक  करना  है।

 दूसरी  बात  में  यह  कहना  चाहता  हु  कि

 इस  पउब्त  जबकि  केरल  की  गवर्नमेंट  ने  एक
 पचायतो  के  बारे  में  कानून  बना  कर  रख  दिया

 है  शर  उसमें  रख  दिया  है  कि  ५०  परमेट

 टैक्सिस,  जिन  देहातो  से  रीयलाइज  किये
 जाते  है  वे  उन  देहातियो  को  वही  दे  दिये  जायेगे
 तो  दिल्ली  के  बारे  में  तो  बाबा,  ग्रापको  केरल

 से कुछ भागे  बढना  चाहिये  था।  श्राप  यहा  की

 पचायतो  को  क्या  देने  लगे  हैं  ।  ५०  परसेंट  से
 ऊपर  यानी  ६०  या  ७३०  परमेट  तो  दें  +  चाहिये
 तो  यह  था  कि  आप  एक  म  डल  बिल  बनाते
 अगर  वह  नही  कर  सके  तो  केरल  की  नकल  तो

 कर  सके  थे  केरल  ने  जो  पावसं  दी  हैं  उन  को
 मैने  देखा  है  1  मैने  केरल  के  देहात  देखे,  १७
 दिन  बहा  घूम  कर  आया  हू  ।  में  अपने  देहात
 को  भी  जानता  हू  श्ाघ्र  के  देहात  थोडा
 थोडा  हमारे  नजदीक  झञात  है।  यहा  के  लोगो

 को  आप  १००  फी  सदी  इजाजत  दीजिये  झौर
 डसका  नतोजा  थोडे  दिन  देक्षिये  ।  जरी  जे

 यह  है  किन  सिर्फ  क्रिमिनल  पावर्स  ही  दी
 जायें  बल्कि  फाइनेन्स  भी  दीजिये  देहातों  से
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 [air  प्र०  सि०  दौल  ॥]
 जो  टैक्स  वसूल  किये  जा)  है  वह  भी  पंचायतों
 को  दीजिये  फिर  उसका  नतीजा  देखिये  ।
 जिस  हद्दे  तक  यह  बिल  जाता  है,  उस  हद्द  तक
 में  इसे  अच्छा  समझता  हूं  लेकिन  यह  बहुत
 दूर  जाता  ही  ही।  मेरी  दरस्वास्त  है  कि  एक
 बिल्कुल  नया  बिल  मंत्री  महोदय  इस  के  बारे
 में  लाये  जो  कि  नमूना  हो  सारी  स्टेट्स  की
 सरकार  को  दिखाने  के  लिये  कि  यू  पी०,
 मध्य  प्रदेश,  पजाब  और  उडीसा  वालो  तुम
 नकत  करो,  यह  दिल्ली  का  कानून  है  जो  कि
 देहातों  को  ज्यादा  से  ज्यादा  पावर  देता  है
 और  उसके  लिये  यह  जरूरी  है  कि  ए-  नया

 कानून  वहा  पर  लाया  जाय  जिस  की  ठीक  तौर
 से  नकत  हो  सके  t

 इन  अ्रल्फाज  के  साथ  में  इस  बिल  को
 सपोर्ट  करता  हू  t

 उपाध्यक्ष  महोदय  क्‍या  पड़ित  ठाकुर
 दास  भागंव  भी  वालना  चाहत  है  ?

 Pandit  Thakur  Das  Bhargava:  3)
 wanted  to  speak;  but  I  would  like  to
 be  permitted  to  speak  sitting

 Mr.  Deputy-Speaker:  Yes,  but  not
 for  more  than  ten  morutes

 उपर  भी  एक  पचायत  चल  रही  है  ।  उसको
 श्ाधा  एटा  ता  हां  गया  लेकिन  उनका  कलचर
 अभो  भी  जारी  है  ।

 Shri  D.  (',  Sharma:  f  wili  stop  them
 Sir

 Mr.  Deputy-Speaker:  Thi-  hould
 not  be  taken  hghthy—that  anv  request
 coming  from  the  Chair  should  go
 unheeded  ३  would  request  hon  Mem-
 bers—if  talk  they  must—to  move  to
 the  lobbies

 पंडित  टाकुर  दास  भागंव  जनाब
 डिप्टी  स्पीकर  साहब,  4  श्रापका  बडा

 मश्कूर  हु  कि  आप  ने  मुझे  १०  मिनट  का
 मौका  दिया  इस  बिल  पर  बोलने  के
 लिये  ।  दरअसल  मैं  आप  की  और  दूसरें
 झपने  दोस्तों  की  जो  हिदायत  है  उस  पर

 खुद  मल  करता  लेकिन  यह  बिल  इतना
 अहम  है  कि  में  पने  भाप  को  रोक  ले
 सका  झौर  खड़ा  हो  गया  यह  दिखाने  के
 लिये  कि  मै  भी  बोलना  चाहता  हूं  ।

 मुझे  खुशी  है  कि  मैं  ने,  बेदर  इस
 के  कि  मैं  इस  पर  बोलूं,  च्बन्द  दीगर
 मेम्बरों  की  राय  भी  सुन  ली  t  मुझे  बड़ी

 खुशी  है  कि  मेरे  जो  खयालात  हैं  उन  को

 कई  दूसरे  दोस्तों  ने  भी  बड़ी  अच्छी  तरह
 जाहिर  किये  हैं  श्रौर  में  उन  को  दोहराना
 सही  चाहता,  लेकिन  मे  सन  नबा  क्फ्ण्प्र,
 पे  करता  हू  ।  में  ने  जब  इस  बिल  को
 देखा  तो  उस  में  “दिल्ली  पंचायत  बिल

 नहीं  था,  उस  में  “दिल्ली  पंचायत  राज
 बिल”  था,  जिस  के  माने  यह  है  कि
 दरअस्ल  गवर्नमेट  का  मशा  यह  है,  जैसा
 कि  हम  ने  कास्टिट्यू  न  में  लिखा  था,  कि

 हम  चाहते  हे  कि  हिन्दुस्तान  के  शदर
 एसी  पच यें  हो  जैसे  की  पुरानी  परचायतें

 थी,  जिए  की  वजह  से  यहा  पर  रामराज्य

 कहा  जाता  था।  हम  मंगल  राज्य,  श्रग्नेजी
 राज्य  या  फिसी  हिन्दू  राजा  के  राज्य  की
 पचायते  नहीं  बाहते  हम  चाहते  है  कि

 हिन्दुस्तान  के  प्रन्दर  ऐसी  रिपध्धविक्स  बनें
 जो  सेलक  सक्रेशिगट  हो  बहुत  सी  चीजों
 में  और  लोकल  सेन्क  गवर्नमेंट  की  यनिट

 है  ।  और  जब  4  ने  अपने  दोस्त  मि०

 दौलता  को  सुना  और  चौघरी  रणवोर

 सिह  को  सुना  तो  मुझे  मालूम  हुआ  कि

 एक  चीज  के  अन्दर मैं  उन  से  बेहद

 मुत्ताकक  हु  ।  लेकिन  मै  समझता  हूं  कि

 अगर  इस  बिल  का  सकसद  यह  समक्षा
 जाता  है  कि  हमरे  देश  में  स्वराज्य  की
 पंचायते  बनेंगी,  जैसा  कि  कास्टीट्यूशन
 में  दर्ज  है  और  जिस  को  हमारे  प्राइम
 मिनिस्टर  साहव  काग्रेस  पार्टो  में  रोज  कहा
 करते  हैं  कि  हम  चाहते  है  कि  हिन्दुस्तान

 के  अन्दर  अच्छी  पंचायतें  हों  पर  जो  बांक
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 wet  हैं  उन  को  अपने  ऊपर  राज्य  करने
 का  मौका  दिया  जाय,  जो  एक  गाव  के
 लोग  है  खुद  वह  ही  अपने  ऊपर  राज्य  करें,
 सो  मुझे  कोई  शुबहा  नहीं  हैं  कि  वह  बिल
 उस  मकसद  को  पूरा  नहीं  करता  ।  ब्रगर
 इस  बिल  का  मकसद  यह  है  कि  झाज  जैसी
 पच्नायतें  है  उन  को  बे  ही  चलने  दिया
 जाय तो  यह  कहना  दुरुस्त  हो  सकता  है
 कि  इस  को  ५  या  to  faa  मे पस  कर
 दिया  जाय,  लेकिन  अगर  हमारे  मि०
 दौलता  या  चौ०  रणब्रीर  सिह,  हमारे
 दूसरे  भाई  भौर  काग्रेस  गवर्ममेट  यह  चाहती
 है  कि  हर  एक  गाव  में  पचौयतें.  दीव  हो  और
 उन  को  जरूरी  मुन्नामनात गन  में  यूट।  हक  देने  का
 नया  सिलसिला  जारी  हो  तो  यह  बिल
 उस  डिमान्ड  को  पूरा  नहीं  करता  t
 झगर  इस  का  सारे  देश  के  लिये  एक
 माइल  बनाना  है  तो  इस  के  झ्दर  बडी
 सख्त  कमिया  हैं  ।  अभी  मेरे  भाई  ने
 डिप्टी  स्पीकर  साहब,  श्राप  के  रूबरू
 झोर  इस  सदन  के  रूबरू  जिक्र  किया  कि
 किस  तरह  की  पचायते  वह  चाहते  है  |
 बह  चीज  उस  बिल  से  पूरी  नहीं  हो  सकती।
 मुन्न  को  याद  हैं  कि  सन्‌  १६०६  में  एक
 इसी  किस्म  का  बिल  इस  सदन  के  श्न्दर
 आपा  जो  डा०  गौड़  वें  पेश  किया  था  ।
 उस  वक्‍त  मुझे  मोक  मिला  कि  सारे  देश
 के  भ्रन्दर  उस  वक्‍त  जितनी  पचायतें  मौजूद
 थी  उन  के  वाम्टिट्यशन  को  देखू  ।
 मुझे प ब  के थारे  में  मालम  है  कि
 पजाब  में  पचायते  कंसे  काम  करतो  है  a
 में  अर्जू  करना  चाहता  हूँ  कोई  भी
 शब्स  इस  हाउस  में  उस  तरीके  से  मृतमइन
 नहीं  है  जिस  तरीके  से  हमारी  पंचायनें
 हिन्दुस्तान  में  राज  करती  है  ।  प्राज
 हिन्दुस्तान  में  एक  लाख  से  भी  ज्यादा
 पंचायतें  है,  लेकिन  वह  पचायतें  वह
 माहौल  पैदा  नहीं  कर  सकती  जो  हम

 चाहते  है  कि  देश  के  प्रदर  हर  जगह
 पदा  हो  ।

 जब  हमारा  कास्टिट्यूशन  बन  रहा
 था  तो  में  ने  एक  भ्रमेडमेट  रक्‍्खा  था
 शर  वह  यह  था  कि  जब  तक  गाव
 वालो  की  हालत  इस  कदर  नहीं  तब्दील
 कर  दी  जाती  कि  वह  सब  अ्र्मा  टीज
 जो  गहर  वालो  को  हामिल  है  ।  वह  गावो
 के  प्रन्दर  पहुच  जायें  उस  वक्‍त  तक  देश
 का  जो  भी  रुपया  खर्च  होता  है  वह  सिर्फ
 गाव  वालों  के  फायदे  के  लिये  ही  खर्च
 किया  जाये  ।  वह  अमेडमेट  मजूर  नहीं
 हुआ  ।  उस  वक्त  चोधरी  रणवीर  सिंह
 ने  भी  मझे  सपोर्ट  किया  था  मैं  श्राज  भी
 कहता  है  कि  चकि  श्राप  सही  मानों  से
 पंचायत  राज  लाना  जाहते  हैं  और  जो
 फायदे  आज  शहर  के  रहने  वाले  उठा
 रहें  है  वह  गाव  वालों  को  नहीं  पहुच  रहे
 हैं  इसलिये  उन  को  सारे  फायदे  देने  के
 लिये  यह  ही  माकल  तरीका  हो  सकता  है
 कि  आप  गाव  के  अ  दर  ज्यादा  से  ज्यादा
 झुपया  खर्च  करें  ।  जब  तक  यह  चोज  आप
 नहीं  मानते,  जब  तक  श्राप  गाव  वालो
 दो  फाइने-ल  पावर  तहीं  देते  जब  तक
 आप  उन  को  टैक्सेज  की  आमदनी  का
 बद  हिस्सा  नहों  देते,  उप्र  बकने तक  यह
 मामता  हल  नहों  होगा  ।  जिस  चकते
 यहा  पर  झो  मार  फड़  की  कमेटी  बनी
 उस  वक्‍त  में  ने  एक  नोट  आफ  'डिमेंट
 निसा  था  जिस  म  लिखे  गया  था  कि  ग्रगर
 आप  चाहते  हे  कि  गावा  ऊपर  दस  की
 ज्यादा  रिस्पासिबितिंटी  हो  ता  उस  का

 एक  ही  तरीबा  है  पि  आप  जिलना  दादा
 से  ज्यादा  रुपया  हर  एफ  पच्चायरू  का  4  सके
 दे।  बिना  इस  पंचायत  वा  राज्य  नहीं  हा
 सकता  |  और  न  सत्फ  गयवमेट  (Govern

 Ment)  के  मे  सद  पूरे  ह।  सकते  हैं  ।

 मेरे  एक  दोस्त  ने  बड़  जोर  शार  से  एक
 बात  कही  झौर  में  उस  को  बड़े  जोर  से  सपोर्ट
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 (afar  ठाकुर  दास  मागं]
 करता  हूं  कि  अगर  भाप  सही  सानो  में  पचायत
 राज  कायम  करना  चाहते  हू  तो  जितनी  भी
 पोलिटिकल  पार्टोज  है,  समेत  काग्रेस,
 के,  उन  के  पोलिटिकल  इन्फ्लुएस  को  श्राप  गाव
 दे भन्दर  न  जाने  दे  ।  ग्रगर  श्राप  चाहते  है
 कि  देश  क  अन्दर  कोआरेटिव  फगमिंग  हो  तो

 कह  उसी  वक्‍त  मुमकिन  है  जब  कि  देश  श्रन्दर
 श्रापस  में  लोगो  का  कोझपरेशन  हो,  मोहब्बत
 हो।  जिस  चीज  का  हम  स्वपन  देखते  हूँ
 वह  इसी  तरह  से  मूमकित  हो  सकती  है।
 एक  जमाना  था  कि  गाव  की  हर  एक  भ्रौरत
 को  जो  गाव  में  रहती  थी  लोग  अपना  रद  दार
 समझते  थे!  श्ाज  भी  झगर  आप  गाव
 में  जायें  तो  देखेंगे  कि  बड़ेबड  जमीदार  भाई
 भी  जब  किभी  किसी  दुसरी  जगह  पर  जाने  है
 झौर  वहा  पर  गाव  की  कोई  लडकी  होती  है
 तो  उस  को  रुपया  दे  कर  झाते  है  -  आज  भी
 गांवों  के  भ्न्दर  औरतो  की  इतनी  इज्जत

 है  कि  कोई  भी  बूढ़ी  औरत  गाव  भर
 की  चाची  होती  है।  हर  एक  बुजुग  श्रौरत
 को  लोग  अपना  रिश्तेदार  मानते  हूं  भल  ही
 बहू  किसी  जात  की  हो  मोर  चाह  जितनी  गरीब

 हो,  चाहे  वह  मेहतरानी  हो,  जाटनी  हो
 अमारनी  हो,  कोई  भी  हो  7  श्रभी  यहा  पर
 पार्टीबाजी  पर  एतराज  किया  गया  है।
 पर्सनल  पार्टीबाजी  की  बाल  ।ही  गई  है
 लेकित  बजाने  उस  के  श्राज  पालिटिक्ल  पार्टी-
 बाजी  ज्यादा  फंक्शन्स  पंदा  कर  रही  है।
 अगर  झाप  चाहते  हू  कि  देश  के  गावा  क  अन्दर
 लोग  आराम  से  रहें  तो  मे ंकह  सकता  हू  कि

 बहु  बिल  इस  तरह  का  नही  बनाया  गया  है  कि
 परचायत  राज  गावों  का  भ्रन्दर  जा  सर ।
 इसक  बिल्कुल  मुख्तलिफ  बनाना  हांगा।
 झाज  जो  ्]  लाख  २६  हजार  फचायत  देश  के

 अ-दर  हें  अगर  उन  को  आप  कवर्ट  करना  चाहते
 है  इस  बिल  से  तो  यह  बिल  उस  नमुन  का  नहीं
 है  जिस  पर  हमारे  गाव  के  लोग  यकीन  कर
 सके।  आज  में  कह  सकता  हू  कि  देहात
 बालों  को  भी  उतना  ही  हक  है  जिपना  कि

 शहर  बालो  को।  लेकिन  मुर्भ  यह  कहने

 में  रज  होता  है  कि  कुछ  लोग  हाउस  में  यह

 कहते  हूँ  कि  वहा  पर  देहात  एक  तरह  से  बने
 और  दाहर  दूसरे  तरह  से  बनें  t

 पिछला  जो  जमाना  था  वह  खत्म  हो  चुका
 जब  कि  जमीदार  पार्टी  या  पूसरी  पार्टी  के  लोग

 होते  थे,  पार्टी  बं[सज  पर  क्लासेज  बने  हुए  थे  t

 झाज  वह  तमीज  हम  को  हटानी  पड़ेगी।  भाज
 देश  के  अन्दर  एक-एक  सिटिजेन  जो  यहा  रहता
 है  उसे  एक  उ  गह  पर  लाना  होगा।  हम  भब

 यह  तमीज  नही  चाहेंगे  कि  यह  शहर  वाला  है
 और  यह  देहात  वाला  है।  हम  चाहेंगे  कि

 हर  णा  जगहु  की,  हर  एक  गाव  की  उतनी

 मलाई  हो,  उ  ना  ही  भाराम  हो  जो  हमारे
 शहरों  का  है'  इस  को  करने  क  वासते,

 में  कहता  है  इस  विल  +  भ्रन्दर  जरूरी  चीजें

 नही  है  7  में  नहीं  कहना  चाहता  कि  इस

 बिल  को  लाने  में  किसी  की  नियत  खराब  है
 या  खराब  नियत  से  यह  बना  है  लेविन  काग्रेस

 वाले  जो  चाहते  हे,  पंडित  नेहरू  जो  चाहते  हैं
 हम  में  मे ंहर  एक  जो  चाहता  है  बिल  से  जो

 काग्रस  का  भी  नकते  निगाह  है  वह  यह  है  वि

 एसे  दाल  बेकग्र'उड  !  अन्दर  हर  ए  चाहता

 है  कि  हमारा  देश  ऊचे  से  ऊचे  उठे  ,  लबिन
 जिन  चोजों  से  कौमें  उठती  हैं  और  मज़बूत
 होती  है  उन  वा  जम॑  भी  इस  म  नही  है।  झगर

 श्राप  सही  माना  में  चाहते  हैँ  कि.  पंचायत

 राज  बने  ती  इस  बिन  को  तब्दील  करना  होगा  |

 देश  के  श्रव्दर  जो  जगह  आज  हम  पटवारी  की

 देखते  हे,  उस  को  तब्दील  करना  होगा।

 में  इस  बिल  ट्थ  भ्रन्दर  इस  चीज  को  नही  देखता  ।

 अगर  शार  इस  बिल  में  से  राज  हा  लफ्ज

 हटा  दें  तो  मुझ  कोई  एतराज  नहें  लेकिन

 झगर  आप  राज  का  लफ्ज  रखत  हूँ  तो  में

 चाहूगा  कि  इस  के  लिये  सेलेक्ट  कमेटी  बने,
 उस  थ  अन्दर  श्री  नेहरू  बेठ,  हमारे  स्पीकर

 साहब  मौजूद  हो,  जनाब  डिप्टी  स्पीकर  साहब
 का  नाम  तो  शामिल  है,  उस  के  भन्दर  हमारे

 हेल्य  मिनिस्टर  साहब  बैठें,  केबिनेट  के  बढ़ें
 से  बडे  मिनिस्टर  बेठे  और  एक  भज़बत
 कमेटी  बनाई  जायं।  जो  झाप  करना  चाहते
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 हूँ  भगर  वही  भ्राप  का  मंशा  है  तो  इस  के  लिये

 दुसरा  बिल  लाता  चाहिये।  प्राप  इस  बिल
 का  नाम  सिर्फ  दिल्‍ली  पंचायत  अमेडमेट  बिल

 ही  क्ले  और  उसमें  से लफ्ज  “राज”  निकाल
 दीजिय  तो  फिर  मुझे  कोई  शिकायत  नहीं
 होगी  और  दिल्‍ली  पंचायत  भी  उती  तरह
 जलेगी  जैसे  कि  अगर  और  प्राविन्से ज़  में  पंचायते
 चलती  हैँ।  अर  सूबों  में  भी  जहां  पचायते
 अलती  हूं  वे  अपने  फरायज  पूरे  कर  रहो  हे  ।
 लेकिन  अगर  सही  मायनों  में  पूछा  जाय  ध्ौर
 जैसे  कि  कास्टीटयूशजन  के  भप्रिसिपल्स  में  कहा
 गया  है  कि  हमारे  देश  में  पचायत  राज्य  कायम

 हो  धौर  छोटी  छीटी  रिपवलिक  बनें  भौर

 ओ  देश  के  भ्रन्दर  नभूना  हो  भौर  जो  हम  इस
 देश  में  राम  राज्य  कायम  होने  की  चर्चा

 सुनते  थे,  मुझे  बडे  द  7  के  साथ  कहना  है  कि

 बह  मशा  तो  इससे  पूरी  होने  वाली  नहीं  है
 में  पूछना  चाहता  हूं  कि  इसके  भ्रन्दर  कहा  पर
 जिक्र  है  कि  यह  मयेशियों  की  तरक्की  होगी  ?

 और  कहा  इसमें  हाउसिंग  का  जिक्र  है?
 या  दूसरी  इन्डस्ट्रीज  बनाने  व  रोजगार

 मुहय्या  करन  का  जिक्र  है।  कंसे  छोटी-छोटी
 पचायते  दिल्‍ली  के  अन्दर  यह  तमाम  काम  कर
 सकेंगी  7  यह  ठीक  है  कि  दिल्ली  के  अन्दर

 बहुत  सारें  लोकल  पढे  लिखे  लोग  रहते  हैं
 लेकिन  बहुत  अधिक  तादाद  दिल्ली  के  देहातों
 में  बसने  वाले  अनपढ़  और  गरीब  लोगो  की  है
 उसके  साथ  पूरा  इसाफ  हो  सकेगा  या  नहीं

 हो  सकेगा  यह  डाउटफुल  है।  इसलिए
 में  भ्दब  के  साथ  अज  करना  चाहता  हू  कि  झाप

 इस  बिल  को  जो  ४,  ५  मिनिट  में  पास  करना

 चाहते  है  तो  बेशक  उसे  भाप  पास  कर  ले  क्योकि
 आपको  इसका  अछ्तियार  है  भौर  श्राप

 ऐसा  कर  सकते  है  लेकिन  जैसे  मैंने  पहले  कहा
 यह  दिल्‍ली  पंचायत  भी  दूसरी  पंचायतों  की

 तरह  आडिनेरी  पंचायत  होगौ  भ्ौर  इसीलिए
 मैने  कहा  है  कि  इस  बिल  के  नाम  में  स्रे  "राज
 शब्द  निकाल  दिया  जाये।

 इस  बिल  के  अन्दर  एक  प्राविजन  है
 कि  वकोल  इस  के  झन्दर  दाखिल  नहीं  हैं।
 ध्रब  मेरे  लायक  दोस्त  जो  वकीलों  के  ऊपर
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 बेएतमादी  जाहिर  करना  चाहते  हैं  भौर  शायद

 दुरस्त  तौर  पर  जाहिर  करते  हों  और  मैं
 बकीलो  को  उनके  द्वारा  मुखालिकत  को  समझ
 सकता  हूं।  शब  मेरा  ५०  वर्ष  से  भी  ज्यादा
 वकालत  का  तजुर्बा  है  भ्रौर  मे  खुद  इस  बात  का
 कायल  हूं  कि  वकीलों  की  वजह  से  भ्रक्‍्सर
 श्री गत  न्याय  मिलने  में  देर  होती  है  और
 अ्रपराधियों  को  उचित  द्ड  नही  मिल  पाता  है
 wa  इस  के  लिए  वकील  कोई  डाइरेक्टरी
 जिम्मेदार  नही  हैं  छेकिन  इसमें  शक  नहीं  कि
 वे  इसमें  जाहिरा  तौर  पर  इस्ट  मेंटल  जरूर  हैं  1
 लेकिन  में  यह  जरूर  कहुगा  कि  हम  गांव  ब्रौर

 क्र  दोनो  के  रहने  वालो  के  लिए  इसाक
 चाहते  हैं  इसलिए  यह  नहीं  कहा  जा  सकता  कि
 वकीलों  की  वजह  से  इसाई  नहीं  होता  है।
 यहा  पर  सच्चे  मानो  में  रामराज्य  कायम  करने
 के  लिए  आपको  बहत  सी  चीजें  करनी  होगी
 और  तवदीलिया  लानी  पड़ेंगी  7  में  इस  बात
 के  हुक  में  नही  ह  कि  यहा  पर  वकीलों  का  राज्य
 कायम  हो  जाये  भर  मैं  समझता  हू  कि  कोई
 भी  आदमी  इसके  हक  मेँ  नहीं  होगा  कि
 इस  तरीके  की  लोगेलिस्टिक  ओपीनियन
 सारे  देश  में  फैन  अं  सारे  देश  में
 लीगल  राज्य  हो  जाय  प्रौर  जिससे
 कि  बहुत  से  रूतावार  छुट  जाये  और  वे  प्रपने

 जुमें  की  सजा  न  पायें।  श्री  दोलता  ने  भी
 इस  बारे  में  जिन्र  किया  झभौर  उन्होंने  बतलाया
 कि  उनको  ११  वर्ष  का  तजर्बा  है।  मुझे
 वकालत  का  उनसे  ४,  ५  गाना  अधिक  तजुर्बा

 है  और  में  इस  बिना  पर  कह  सकता  हू  कि

 कानूती  इसाक  रोजमर्रा  के  इसाफ  से  बहुत
 डिफ्रेट  है।  कोई  भो  नहीं  चाहता  कि  सारे
 गाव  को  वकोल  लोग  लूट  लें।  लेकिन  हम
 इतना  जरूर  चाहते  हैं  कि  श्राप  पचायतें  को

 पावर्स  दें।  अब  इसके  लिए  यह  कहा  जा

 सक  त  है  कि  छोटी-छोटी  पंचायतों  को  पावसे

 दिये  जाने  से  उनके  मिसयूज़  होने  का  खतरा

 बना  रहता  है  तो  उसके  लिए  मेरा  कहना  यह

 है  कि  आप  उसके  लिए  प्रीकाशन  लेते  हुए

 यह  करे  कि  पंचायत  को  शाप  बिल्कुल  किसी  मी

 किस्म  की  पार्टोबाजी  से  भलहिदा  रक्खें  ताकि
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 [vist  ठा  हुर  दास  भागव]

 बहू  लगन  शौर  सच्चाई  के  साथ  भपने  फरायज
 को  बखबी  झजाम  दे।  प्रापकों  यह  याद
 रखना  है  कि  बिल  का  धसल  मकसद  सिर्फ

 इडिविजुएल्स  में  इसाक  करना  ही  नहीं  है
 अल्कि  पत्रायत  राज  का  सवाल  यह  है  कि  लोगो
 कि  जिन्दगी  खुदाहाल  बने  और  प्यार  भौर

 मोहब्बत  के  साथ  सारा  कामकाज  चले,  सारा
 मियार  ही  तबदील  ह।  जाने।  हर  एक  गाव
 पचायत  इस  बात  के  लिए  जिम्मेदार  हो
 कि  हर  एक  गाव  वाजे  को  जो  कि  उस  गाव
 में  रहता  हो  उसके  खाने  पीने  का  माकूल
 बंदोबस्त  हो,  उसके  रहने  और  तालीम  आदि
 सभी  चोजो  को  मुनासिब  इतजाम  हो।
 मेरा  कहना  है  कि  वह  सारी  चीजे  इसमें  नहीं
 है

 झगर  आप  इसे  मालड  बिल  बनाना

 चाहत  है  तो  इसे  भी  ज्यादा  मज़बूत  सेलेक्ट
 कमेटी  बनाइये  लेकिन  झगर  आप  इसे  इसी
 शवल  में  पास  करना  चाहत  है  तो  ाप  कर  दीजिये
 झापको  इसका  अशभ्तियार  है  छेक्नि

 इसमें  जो  “राज”  का  लफ्ज  र्क्‍्खा  है  उसके
 को  मायने  नहीं  रह  जाते  है  Az  जैस  और

 सबो  में  पंचायते  चल  रही  है  वैसे  यह  भी

 हमइम  पंचायतों  की  तरह  चलेगी  ।  लेकिन
 झगर  भापका  माइल  बिल  लाना  है  तो  फिर

 एक  दूसरा  बिल  लाइय  1  झाप  चार  इसको

 ऐसे  ही  पास  कर  लीजिये  या  फिर  इसके
 झन्दर  जरूरी  तरमीम  कर  लीजिय  ताकि  यह
 देश  के  वास्ते  माध्ल  बने  ।  प्रगर  आपवी

 यह  मशा  है  तो  श्राप  इस  सेलेक्ट  टी
 के  मोशन  को  मजर  वरके  हमारे  बह्तरीन
 दिमागो  को  इसमें  शामिल  कर  लीजिये  ताकि

 इसना  जो  मबसद  है  “ह  हम  पूरा  बर  1. ह  1

 भी  मोहन  स्वरूप  (पीलीभीत)  उपाध्यक्ष

 महोदय,  मै  बहुत  मणशकर  ह  कि  मुझे  बोलमें  का
 मौका  दिया  गया  t  यह  जो  दिल्‍ली  पचायत  राज
 अमेडमेंट  बिल  पेश  किया  गया  है  मैने  उसका

 मुताला  किया  ।  साथ  ही  साथ  मैने  वेस्ट  बगाल,

 राजस्थान,  हिमाचल  प्रदेश  भौर  पंजाब  वगैरह

 के  जो  पंचायत  राज  के  ऐक्ट्स  है  उनको  भी
 देखा  और  उनको  देखने  के  बाद  मुझे  यह  मालूम
 हुआ  कि  यह  जो  बिल  हमारे  सामने  है  यह  बहुत
 पिछड़ा  ढ्भा  बिन है  भौर  दूसरे  सूबो  में  जो
 तरक्की  पसन्द  ऐक्ट्स  है  उनसे  बहुत  पीछे  है  भौर

 मुझे  यह  देखकर  बडी  निराशा  झौर  मायूसी  हुई  +

 जहा  तक  देहातों  का  ताल्लु  है  हिन्दुस्तान
 में  करीब-करीब  ५  लाख  गाव  हैं  पौर  उनके  जो

 रहने  वाले  लोग  है  वे  हमे  नसे  पिछड़े  हुये  हैं  ।

 म्युनिसपैल्टीज  को  काफी  फरोग  हासिल

 हुआ  ।  यहा  पर  म्युनिसपैल्टीज  बहुत  प्रसें  से
 सयम  “र  रही  है  और  शहरो  में  गफी  इवेलपमट
 है  छा  न  देहातो  की  झौर  झाज  तक  कोई
 तवज्जह  नहीं  दी  गई  ,  मैने  गावो  की  पिछली
 सवारीख  का  मुताला  किया  हे  अर  मैन  देखा
 कि  एक  जमाना  एसा  था  जब  कि  हजारो  वर्ष
 पहले  गाव  बिलकुल  सैल्फ  सफिशिएट  थे  भौर
 वहा  पर  खाने  पीने  के  लिये  सब  कुछ  मौजद  था  t
 लोगो  खाने  पीने,  रहने  आदि  के  लिये  मुना-
 सिब  इतजाम  था  f  और  श्राजव  भी  उस

 पुराने  जमाने  की  उजडी  #ई  प्रथाए  चली  झा
 रही  है  जैसे  कि  देहात  में  जा  काम  करने  वाले
 लोग  हैं  नाई  वर्ग रह,  उनका  काम  वे  एवज  में
 तनरवाह  नहीं  दी  जाती  है  वॉक  अनाज  की
 दावल  में  उनको  उजरत  दी  जाती  है।  शस
 तरह  से  जो  पुरानी  दाकले  थी  वे  झाज  भी
 मौजद  है  सामूहिक  ग्राधार  पर  देहान  के  रहने

 पले  तमाम  काम  रे  थे  और  कुल  पेदावार
 1 2  एवं  दमा  हिस्सा  राज्य  को५  में  कता  था
 धौर  बाकी  गावों  में  रूर्च  होता  था  t  safe
 जैसे  कि  हमारे  बजुर्ग  पटित  टाक्र  दास  भागंव
 और  दूसरे  दोस्तों  न  भी  फरमाया  कि  हमें
 पंचायतों  को  एक  मोडल  शकल  देनी  चाहिये
 जो  वि  भ्रभी  नही  दी  गई  है,  में  भी  उनका
 समर्थन  करता  ह  बहुत  सी  चीजे  ज  कि  वेस्ट
 बगात  के  और  दूसरे  सुर्बों  की  प्यायत  एबटो  में
 है,  वे  हसमें  नहीं  है  -  झब  मसलन  सकल
 पंचायत  का  इसमें  तजकिरा  है  +  सक्रिस
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 पंचायत  जो  बनायी  गयी  है  बहू  गांव  सभा
 कै  लोगों  की  बनाई  गई  है  लेकिन  उसमें  यह  नहीं
 दिया  गया  है  कि  गाव  सभा  के  कितने  श्रादमी
 जायेंग  जिनसे  कि  वह  सकिल  पचायत
 बनेंगी  ।

 इसके  साथ  ही  साथ  अदालती  परचायत
 का  जो  तरीका  है  वह  भी  गलत  है  यू०  पी०  में
 गांव  पंचायत  व  अदालत  पचायत  का  फार्मेशन

 झलग  से  है  लेन  यहा  उसका  सकल
 पचायत  से  मिला  दिया  गया  है  |  बेस्ट  बगाल
 में  जहा  कि  यह  भ्रचल  पचायत  कहनाती  है
 इसको  बड़े  हकूक  दिय  गये  है  झौर  थान  के
 स्‍तर  पर  चह  बनती  है  और  उसकी  सभान
 इला द  की  देखभाल  करने  और  कट्रोल  करने
 का  भ्रधिकार  हासिल  है  ।  इसी  तरीके  से  पजाब
 में  तहसी  ज पंचायत  बनी  हुई  है  जो  कि  पच;यतो
 के  परम  को  सुपरवाइज  करती  है,  देखभाल
 करती  है  श्रौर  उनकी  मशविरा  देती  है  |  यह
 जो  हमारी  किल  पंचायत  बनी  है  यह  तो

 महज  एक  तमाणा  सा  बन  कर  ही  रह  गई  है  1
 बताया  गया  है  कि  इसी  में  से  बुछ  लोग  चुने
 जायेंग  जो  कि  पच्॒  चुनेंगे  शोर  वह  अदालती
 पंचायत  वा  वाम  करेगे  |  किन  मेरा  वटना  है
 कि  श्रदालती  पंचायत  अलग  से  बनती
 चाहिय  सक्लि  पचायत  के  कक  और  बदाना

 चाहिये  और  उसको  से  रवाइजरी  हक  और
 ज्यादा  मिलने  चाहश्यि  ताकि  बह  रात

 पंचायतों  और  अदालती  पंचायतों  को  दखे  और
 उनको  जरूरी  मझतिरा  देसी  रहे  1  ?सके  साथ

 ही  में  चाटगा  कि  सकिल  पचायनों  क।  रिवीजन
 के  हवता  दिये  जाये  ताकि  जो  पंचायत  अदा-
 लतो  में  फैसले  होने  है,  उनकी  वह  सुनवाई  कर
 सके  ।  जो  क  अदालती  फंसले  अपील  ऊ॑  हो
 वे  सकिल  पचायत  के  जरिये  हो  ।  भौर  सकिल
 पंचायत  १५-२०  पझ्रदालती  पंचायतों  के  वाम
 को  सुपरवाइज  करे  और  जो  उसनी  खामियो
 दिखाई  दें  उनको  पूरा  करे  ।

 झब  गाव  पंचायत  के  लिये  काम  ता

 बहुत  करने  को  बताये  गये  हैं।  जैसे  सडक

 बनाना,  पुलियां  बनाना  धौर  धन्य  दुनिया  भर

 की  चीजें  उसको  करनी  है  लेकिन  उसकी
 आमदनी  क्‍या  है  इसकी  तरफ  भी  तो  ध्यान
 जाना  चाहिये  |  आज  उसको  सिर्फ  2  पैसे
 लगान  के  उपर  मिलता  है  श्रौर  में  पूछता
 चाहता  हू  कि  जो  मुश्किल  से  उसको  ४००,  ५  ००

 रुपय  इस  तरह  मिलते  है  उन  ¥oo,¥oo
 रुपयो  से  कया  गाव  में  यह  तमाम  डव्ेलपमेंट
 के  काम  पूरे  हो  सकते  है।  मेरा  सुझाव  है  ि
 गवि  पंचायतों  को  गावों  की  आमदनी  का  एक
 चौथाई  हिस्सा  मिलना  चाहिये  t  उत्तर  प्रदेश
 में  प्रफसरान  दौरे  पर  गाव  पचायतो  में  जाते

 हैं  और  वहा  शमदान  की  बान  होती  है  ।  एक
 तमाशा  होता  है  ।  दो  चार  सदकों  पर  थोडी  सी

 मिट्टी  डाल  दी  जातो  है,  उसके  फोटो  खिचले  है
 और  द्रस्बबारों  में  छापे  जाते  हैं  भर  बस  फर्ज

 धरा  हो  जाता  है  1  लेकिन  इस  तमाझे  से  काम
 नहीं  चलेगा  |  हम  सोशलिस्ट  लोग  चथोवबा
 शाज्य  की  चर्चा  करते  हैं.  हम  गात्रों  को  सेल्फ
 सफी  ट  बनाना  पहन है,  सब,  तता  ,जला
 क. सेल् सकी 1  बन्‍्हना  ह: अ द  प्रार  सटर
 को  स्वावलम्बी  बनाना  चाहते  है  में  चाहता  हूं
 कि  मल  की  आमदनी  क,  चार  रतरो  पर  बाटा
 जाये  गावों  के  स्तर  पर  जिलों  के  स्तर  पर

 शबों  वे  स्तर  पर  और  सेंटर  के  स्तर  पर  ।  तो

 मै चाहूंगा  कि  यह  प्रावीजन  इस  वानन  में
 हो  कि  गात्र  को  आमदनी  का  चौथार्ट  हिसा
 पंचायतों  को  मिले  ।  अगर  ऐसा  हो  तभी  तरक्की
 हो  सकती  है  ।

 4  brs.

 साथ  ही  द. 0: ह  जो  कानन  हम  बनावे  द:
 ऐसा  हा  नगमे  इद्स्ट्रीज  #  ेवे * मेट
 का  भी  तजफ़िरा  हो  क्योंकि  साल  के  तीत
 चार  महीने  एसे  हो  है  कि  जिनमें  गाद  वाले
 बेकार  «77  हैं  7  उस  वक्‍ल  लोगो  को  काल
 देने  के  लिये  गाव  सभा  को  यह  हक  मिलना
 चाहिये  कि  वह  छोटे-छोटे  कारवाने  श्र  +  टेज

 इडस्ट्रीज  खोल  सके  स  पष्ट  है  कि जब  तक  हम
 अपने  गावों  को  सेल्फ  सफोशेट  नही  बनायेगे
 तब  तक  तरक्की  नहीं  हो  सकती

 इस  बिल  में  और  भी  कुछ  चीजो  को  कमी

 है  1  जैसे  कि  इस  पिल  में  गाए  पंचायत  की
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 [श्री  मोहन &  रुप]
 मिटिस्स  का  तजकिरा  नही  है।  उत्तर  प्रदेश  के
 कानून  में  यह  है  कि  हर  महीने ए  -  मीटिंग  हो  ।
 इस  कानून  में  ऐसा  कोई  तजकिरा  नहीं  है  t
 पंचो  की  संख्या  के  बारे  में  भी  कोई  तजकिरा
 नही  है।  यह  झभाधारिटीज  पर  छोड  दिया  गया

 है  कि  जितने  चाहें  रख  लें  |  य०  पी०  के  कानून
 में  है  कि  कम  से  कम  १५  हो,  पजाब  मे  नौ  कि
 लिमिट  है।  लेकिन  यहा  कोई  लिमिट  नहीं
 है।

 इस  बिल  में  इलेक्शन  रिटिशन्स  के  बारे
 में  भी  कोई  तजकिरा  नही  है  t  दूसरे  ऐक्ट  जो

 मे  ने  देखे  है  उनमें  इसका  तजकिरा  है  t

 दूसरी  चीज  है  भाफिशियल्स  की  ।  उत्तर
 प्रदेश  में  एक  सेक्रेटरी  होता  है  जो  कि  पंचायत
 का  कार्यकर्ता  होता  है  भौर  साथ  ही  साथ  पट-
 बारो  भी  गाव  समाज  के  काम  को  सुपरवाइज
 करता  है।  भ्रोर  जो  रेवेन्यू  बकस  है  बह  भी
 गाव  पचायत  देखती  है  ।  उसके  नये  पटवारी
 काम  करता  है  |  और  एक  सेज्रेटरी  झलाहिदा
 रहता  है  1  इस  बिल  में  बाश  तौर  से  नहीं
 बताया  गया  है  कि  कौन  अफसर  होगा  ध्रौर
 उसका  क्या  काम  होगा  t  इसमें  गाव  यमाज
 झौर  गाव  पचायत  की  कोई  परिभाषा  नही  की
 गयी  है  ।  रेवेन्यू  का  काम  कैसे  हो  और  दूसरे
 काम  कंसे  हो  यह  भी  साफ  तौर  पर  नही  बताया
 गया  है  |

 एक  चीज  मेने  पजाब  के  ऐक्ट  शौर

 बेस्ट  बगाल  के  ऐक्ट  में  देखी  है  कि  वहा पचायतो
 छोटे  छोटे  नोकरों  का  काम  देखने  का  भ्धिकार

 दिया  गया  है  ,  जैसे  कि  कैनाल  के  पतरोलो  का  ।

 बह  चीज  भी  इस  बिल  में  नही  है  1

 बैस्ट  बगाल  के  ऐक्ट  में  भ्रचल  पचायत

 को  पुलिस  का  काम  देखने  का  भी  हक  है  ।  वह

 भी  यहां  नहीं  दिया गया  है

 इसमें  जुरमाने  का  अ्रधिकार  सिर्फ  सौ
 रुपया  र्स  गया  है।  में  समझता  हू  कि  यह
 कम  है।  मुझ  से  कहा  गया  है  कि  दिल्ली  के

 झासपास के  जो  गाव  हूँ  थे  काफी  बेवेस्प्ा हैं हैं
 झौर  उनमें  पढें  लिखे  लोग  रहते  है  ।  इसलिये
 मैं  समझता  हूं  कि  सो  रुपये  का  जुरमागा  कस
 है।  उत्तर  प्रदेश  में  पथायतो  को  Yoo  तक  का

 जुरमाना  करने  का  प्रषिकार  दे  दिया  गया
 है।  मैं  चाहृगा  कि  इस  कानून  में  भी  जुरमाने
 का  हुक  बढ़ाता  चाहिये

 मैंने  पजाब  और  वेस्ट  बगाल  के  ऐक्टो  मे

 देखा  है  कि  कुछ  लोगो  को  छूट  का  भ्रधिकार
 दिया  गया  है  ।  जो  लोग  लेबर  कर  सके है
 और  गरीब  हैं,  उनको  टैक्स  से  मुस्तसना  कर
 दिया  गया  है  1  यहा  ऐसा  कोई  प्रावीजन  नहीं
 है  1  जो  कि  होना  चाहिये।

 साथ  ही  साथ  जैसा  कि  उत्तर  प्रदेश  में

 शिडयूल्ट  कास्ट्स  के  लिये  प्रावीजन  किया
 गया  है  कि  जिस  गाव  की  झाबादी  Yoo  हो
 उसमें  एक  'चिहयर्ड  कास्ट  बाले  को  सन्‌
 to  तक  के  लिये  रिजरवेशन  दिया  जाये  |
 लेक्नि  यहा  यह  नही  है  !

 श्री  नवल  प्रभाकर  है  |

 शी  मोहन  स्वरूप  शायद  मैने  पढा  न  हो  q
 औरतों  के  लिये  भी  कोई  रिजरवेशन  नही  है
 तो  इसमें  इस  तरह  की  कमिया  हैं  I  कुछ  बातो
 बी  बौर  वजाहत  होनी  चाहिये  |  शौर  यह  ऐक्ट
 ज्यादा  जामा  होना  चाहिये  था।  जब  तक
 यह  कानून  इस  ढग  पर  नहीं  बनेगा  तब  तक
 गावा  की  तरक्की  नहीं  हो  सकती  ।  में  तो
 समझता  हू  कि  दिल्‍ली  राज्य  के  लिये  तो  एक
 माइल  बट  बनना  चाहिये  जिससे  कि  दूसरे
 राज्य  उसकी  नकल  कर  सकें  झौर  उसके

 म॒ताबिक  अपने  काननों  में  सोधन  कर  सकें

 मै  सिलेबट  कमेटी  का  समर्थन  करता  हू  ।
 उस  कमेटी  के  सामने  इस  पर  प्रच्छी  तरह  से
 गौर  होना  चाहिये  भौर  दिल्‍ली  के  लिये  एक
 नमने  का  कानून  बतता  चाहिसे  ।

 थी  च०  Bo  mae  (area  दिल्ली)  :
 उपाध्यक्ष  महोदय,  इस  पर  काफी  बहुद
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 हो  चूफी  है  शौर  सदन के  बहुत  ज्यावा
 सदस्यों  का  पह  खयाल है कि है  कि  इस  बिल  को
 बहुत  जल्द  पास कर  दिया  जाये  मै  भी
 इसी  क्षयाल  का  हूं  ;  लेकिन  जमाना  बहुत
 तेजी के  साथ  बदल  रहा  है  भौर  प्राज  यह
 भाग  है  कि  पंचायत  राज  बिल  ऐसा  बने
 कि  जो  सारे  देश  के  लिये  नमूना  er  |

 भाप  जानते  हैं  कि  हिन्दुस्तान  का
 आईन  सर्वोपरि  बडा  उत्तम  है।  उसके

 मुताबिक  हमने  हिन्दुस्त  न  मे  एक  सोशलिस्टिक
 पातियामेंटरी  डिमाक्रेसी  कायम  की  है,
 शौर  उसके  साथ-साथ  हमने  पच  साला
 योजनायें  भी  बन  यी  हैं,  झपने  इकानमिक
 प्रोग्राम  को  बढाने  के  लिये।  लेकिन  हमारी
 हुकूमत  शौर  हमारे  नेताशो  का  यह  खयाल

 हुआ  कि  यह  चीजे  असल  में  कामयाब  तब
 होगी  जब  कि  गावों  में  पंचायते  कायम  हो  1
 इसी  मकसद  से  प्लानिंग  का  एक  बहुत
 हिस्सा  कम्युनिस्टो  डेवेलपमेंट  का  भी  रखा

 है  जो  कि  दो  तीन  साल  के  अन्दर  हिन्दुस्तान
 भर  में  फैलने  वाला  है  जिसके  मातहत  कोई
 थाय  हजार  कम्युनिटी  डेवेलपमेंट  ब्लाक्स
 बनने  वाले  है  ।  लेकिन  इन  कम्यनिटी
 डेवेलपमेंट  ब्लाक्स  के  लोग,  खासकर  उसके
 चेयरमंन  बगेरह  ग्राफिशियल्स  है  और
 हम  चहते  है  कि  ये  सब  काम  केवल
 झाफऊिशियल्स  के  हाथ  में  ही  नहीं  हों।  और
 हम  यह  भी  चाहते  हैं  कि  तमाम  ब्लाक्स
 का  काम  पंचायत  समितियों  के  मारफत  हो
 एक-एक  ब्वाक  के  अन्दर  एक-एक  गाव  के
 सरपचो  की  एक  पचायत  समिति  हो  जो
 मिल  कर  ब्लाक  डेवेलपमेंट  के  तमाम  काम
 में  सहरोग  दें  शौर  कोभाडिनेशन  के  साथ
 काम  करे

 श्री  रघृवीर  सहाय जी  ने  जो  सिलेक्ट
 कमेटी  का  मोशन  पेश  किया था  उसका

 में  तहेदिल  से  समर्थन  करता  हू  भौर  मैं
 होम  मिनिस्टर साहब  से  यह  दरलास्त  करुगा
 ह: अ  चह इस  को  स्वीकार  करे।  इस  क्त

 खासकर  जमाना  बहुत  तेजी  से  बदल  रहा
 है  ह  “ने  इसी  साल  रबी  केम्पेन  का  काम  भी
 शुरू  किया है  सारे  हिन्दुस्तान  में  ,  लेकिन
 ब्लाक  अफसरों  को  कोई  मदद  देने  बाला

 नहीं  है।  भ्रसली  मदद  तो  उन  लोगो
 को  पंचायतो  से  मिल  सकती  है  ।  इसलिये
 पंचायत  को  पूर  अधिकार  मिलना

 जाहिये।  प्रगर  हमारी  जम्हूरियत  को  कामयाज

 होना  है  तो  हमें  काम  का  विकेन्द्रीकरण
 करना  होगा  जा  (  हरे  राष्ट्र।पदा
 महात्मा  गाधी  का  भी  पझ्रादर्श  था।  जब  तक

 हम  डिसेंट्लाइजेशन  करके  गाव  वालों  के
 हाथ  में  पूरा  भ्रधिकार  नहीं  देंगे  तब  तक
 हम  इस  काम  में  कामयाब  नहीं  हो  सकेंगे,
 चाहे  यह  प्लानिंग  हो,  या  कम्युनिटि  डेवेलप-
 मेंट  हो,  या  कोआपरेटिव  का  काम  हो,
 या  तालीम  का  काम  हो  ।  हम  चाहते  है  कि
 पंचायत  गाव  &  सर्वोपरि  सस्था  के  हो  ।  वही
 तालीम  का  इक्तिजाम  करे,  वहों  सफाई
 का  इन्तिजाम  करे,  वहीं  सस्‍्कूलो  का  भी
 इन्तिजाम  करे।  हमें  इन  सब  चीजों  का
 झधिकार  पंचायत  को  देना  चाहिये  ।
 लेकिन  में  समझता  हू  कि  इस  बिल  में  उस
 सब  की  गुज  इश  नहीं  है  ।  इस  ;रे  में
 में  ने  चन्द  जिम्मेदार  आदमियों  से  बात-
 चोत  को  है  तो  उन्होने  कहा  कि  इस  बिल
 को  शब  बहुत  जल्दी  पास  होने  दो  और  बाद
 में  नया  कानून  लाया  जा  सकता  है।  लेकिन
 में  समझता  ह््कि  हम  इस  में  देर  क्यो  करें।
 जैसा  कि  श्री  ठाकुर  दास  भार्गव  ने  भी

 कहा  है,  पत्रायत  राज  का  सबजेक्ट  बहुत
 बढा  झौर  मोस्ट  इम्पार्टेन्ट  है  ।  इस  लिये
 अगर  कमेटी  में  प्रधान  मत्री  न  हो,  तो  कम  से

 कम  होम  मिनिस्टर  तो  हैं  ही  भौर  उन  के
 साथ  ही  डेवेलपमेट  के  मिनिस्टर  भी  होने
 चाहिये,  क्योकि  उनके  दिमाग  में  ब्लाक्स
 के  काम  को  अच्छी  तरह  से  चलाने  के  बहुत
 सुन्दर  विच र  हूँ  झोर  योजनायें  हैं।  यहा
 पर  बंठकर  हम  हुर  न  सुधार,  पचायत

 राज,  कम्यूनिटी  डेबेलपमरेंट  और  प्लनिा

 बगरह के के  बारे में  बहुत से  कनून  बन  सकते
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 है  -भौर  हम  बहुत से  कानून  बना भी चुके भी  चुके
 हैं  -  लेकिन  उनमें  दी  गई  बातो  को  गांवों
 के  घर-घर  में  कौन  पहुच  सकता  हूं?
 न  तो  हमारे  मिनिस्टर  ही  पहुचा  सकेते  है
 भौर  न  ही  प्रदेशों  के मिनिस्टर  और  लैजिस्ले-
 बर  पहुच  सकेते  है।  उनको  पचायतों
 के  मेम्बर  ही  पहुचा  सकते  है।  इस  लिये

 यह  ज़रूरी  है  कि  हर  एक  गाव  में  पचायत
 कायम  हो  |  उसी  तरह  हर  एक  गाव  मे
 को-मापरेटिव  सोसायटी  हो  ।  उस  की
 मारऊत  हमारी  एपग्रीकल्चरेल  प्राडक्शन

 बढ़  सकती  है।  गावो  में  जितनी भी  एग्री-
 कल्चरल  डेवेलपमेट  हो  सकती  है  चाहे
 बह  मवेशी  पालन  हो  मछली  पालन  हो

 मुर्गी  पालन  हो  या  हेल्‍थ,  एजकेशन,  वर्गरह्‌
 के  काम  8  सब  काम  को  हम  को-
 झापरेटिव  की  मारफत  करा  सकते  है,
 लेकिन  उस  को  कट्रोल  करने  के  लिये  पचाय

 होनी  चाहिये।  पचायतें  गाव  गाव  में  हो
 शर  एक  ब्लाक  में  जितनी  भो  पचायते  हो,
 उन  सब  के  सरपचो  की  एक  पच्रायत  समिति
 बनाई  जाय,  जा  कि  ब्लाक  का  पूरी  तरह
 को-आपरेशन  देती  रहे  ताकि  ह्म  गावों  के
 सेकडो  किस्म  के  सवाल  हल  कर  सकें  ।  हम
 तो  कानून  बनाव  है  झौर  कानन  बना  कर

 हमारी  जिम्मेदारी  सनम  हा  जातो  है  ्ाफि-

 सज  शासन  चलाते  हैं  और  उन  की  जिम्मेदारी

 भी  खत्म  हो  पती है ।  अदालत  न्याय
 करती  है  श्रौर  उस  के  साथ  ही  उन  वी  जिम्मे-
 दारी  भी  खत्म  हो  जातो  है,  लेविन  हमारे
 ब्लाक  डेवेलपमेंट  प्राफसर  और  हमारी
 पचायते  इन  तमाम  कामा  का  समन्वय  करती

 हैं  -  वे  कानन  बनाने  वाले  भी  है,  उसको  चनाने

 बाले  भी  है  भौर  न्याय  करने  वाले  भी है।
 में  झख  करना  चाहता  हू  कि  पचायतो  को

 बढ़ाने  का  तसब्वर  बड़ा  सुन्दर,  गम्मीर

 ौर  गहरा  है।  मे  इस  बात के  हक  में

 हूं.  कि  दिल्ली  में  बहुत  जल्दी  पचायते  कायम

 की  जायें,  लेकित  हम  को  इस  बात  का  भी
 -श्याश  रखना  है  कि  हम  कितना  11... द  कदम
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 उठा  रहे  है।  सारे  हिस्तुस्तान  की  भलाई  और

 हिन्दुस्तान  के  झाईन  गौर  हमारी  पालि  यामेंठ
 के  भादणों  की  पूर्ति  इन  पंचायतों की  मारफ़्त
 होने  वाली  है।  इसी  लिये  पंचायतों  को
 ज्यादा  से  ज्याद  पभ्रधिकार  देने  की  माग
 की  जाती  है।  मै  यह  कहना  चाहता  हूं
 कि  रेल  गाड़िया  धौर  बसें  जो  इतना
 सामन  लेवर  श्र  वीतावीहू  इनती के  द्ट्रीग
 भी  चल  रही  हैं, यह  सब  कैसे  सम्प्रव  हो
 सकता  है  ,  हम  यहा  पर  बजट  पर  बहस
 करत  है  |  उन  सब  का  झ्ाधार  गाव  के  डेवेलप-
 मेंट  भौर  गाव  की  पैदावार  पर  है।  यादों
 के  लाखो  करोडो  लोगो  के  पसोने  से  हमारे
 देश की  दौलत  पैदा  होती  है।  उसके  बगैर

 हम  ने  पाच-साला  प्लान  को  पूरा  कर

 सकेंगे  और  न  कम्यूनिटी  डेबेलपमेंट  की

 घूनि  कर  सकेंगे  ।  इस  बिल  से  मेरा  विरोध-
 भाव  नहीं  है।  हमारा  मकसद  यह  है  कि

 हम  एक  ऐसा  पचायत  राज  कानून  बनायें,
 जो कि  बहूत  सुन्दर और  पूर्ण  हो,  जो  कि
 सारे  हिन्दुस्तान  के  लिये  एक  नमना  हो।
 इसी  लिये  में  कह  रहा था  कि  इस  मौके

 से  फायदा  उठा  कर  इस  बिल  को  सिलेक्ट
 कमेटी  में  भेजना  चाहिये  जिस  भ  हमारे
 बजीर  और  इस  विपय  में  ।दलचस्पी  रखने

 वाले  दूसर  साहबान  भी  हो  और  उन  सब

 के  सलाह-मदवर॑  से  इस  बिल  को  तैयार

 किया  जाए  1  झ्ाज  सारा  हिन्दुस्तान  इस

 के  लिये  तरस  रहा  है।  शायद  दो  तीन

 साल  में  मारे  हिन्दुस्तान  में  ब्लाक  पलने

 वाले  है  ।  उन  में  पचायतां  के  बगर  हम

 कुछ  भी  नहीं  कर  सकेंगे।  पालियामेंट  के

 काननो  वा  घर  घर  में  पहुचाने  का  काम
 पचायता  का  है।  अगर  हम  तमास  ज़िम्मे-

 दारी  पंचायतों  का  दे  दे,  तो  जो  काम  दस

 बीस  साल  में  हाना  है,  वह  हम  पाच  साल
 में  कर  सकंगे।

 इन  शब्दो ंके  साथ मैं  भरी  रधुबीर  प्रदाय
 के  मोशन का  तहे-दिल  से  स्वागत  करता हू
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 धौर  सपोर्ट  करता  हू  शौर  मै  होम  मिनिस्टर
 सहाब से  भ्रपील  कर्गा  कि  वह  इस  को
 मान  लें,  ताकि  हम  इस  काम  में  तेजी  के
 साथ  प्रागे  बढ़  सकें।

 Shri  डग,  R.  Patel  (Mehsana)  We
 all  know  that  our  gram  poenchayats
 are  the  xr00ts  of  our  democracy  Our
 demociacy  would  not  be  successful  uf
 the  39748  of  democracy  is  not  there
 m  our  panchayats  So,  our  Delhi
 Panchayat  Ra}  Bull  should  be  an  :deal
 one,  which  should  be  followed  by  the
 other  States  Is  this  Bill  of  that  type?

 So  far  as  the  village  ra)  is  concern-
 ed,  it  is  not  sufficient  to  call  2६  ‘ray’
 or  ‘samray’  Revenue  »  the  first
 thing  So,  the  question  38  whether
 we  give  sufficient  revenues  to  the
 panchayats  We  allow  them  to  tax
 the  agriculturi  ts  more,  the  agricul-
 turists  arc  taced  from  all  sides—by
 the  Umon  Government,  the  State
 Government  the  municipal  corpora-
 tions,  etc  Now  we  allow  them  to  be
 a@  prey  also  to  the  gram  panchayats
 That  is  not  thc  proper  thing  to  do
 Whatever  be  the  revenues  of  the
 village,  the  Whok  of  it)  nould  be  given
 over  to  the  pinchavit  so  that  they
 ean  do  constrict  ६६  work  and  become
 ideal  service  panchavits  to  the  com-
 munity

 TI  woula  onty  refer  to  one  or  two
 clauses  and  tr.  to  show  tnat  even
 though  we  |  «  of  0  mocracy,  we  are
 afraid  of  duemnracy  und  we  do  not
 mplem  rt  the  pit  *  of  democracy
 IT  would  icfe:  to  clivse  28  where  the
 power  of  supersession  is  given  to  the
 Commis  ionet  There  wall  be  no  other
 authority  which  can  decide  whe  her
 panchayats  should  be  superseded  or
 not  Let  the  Commissioner  or  the
 Collector  approach  the  District  Judge
 and  get  an  order  that  the  panchayat
 has  wilfully  failed  to  do  a_  certain
 thing  and  so  it  should  be  superseded
 After  all,  m  a  democracy,  the  power
 should  vest  in  the  judiciary  and  not
 in  the  executive

 Clause  33  amends  section  49  of  the
 principal  Act,  which  deals  with  re-
 tnoval  or  dismissa]  of  a  member  of  a
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 panchayat  A  member  can  be  dis-
 missed  af  “he  is  in  the  opinion  of  the
 paescribed  authority  guilty  of  muis-
 conduct  the  discharge  of  his  duties”
 So,  the  words  are  “in  thc  0»  nion  of
 the  piescribed  authoritv”  So,  he  is
 a  dictator  so  far  as  the  dismissal  of
 the  member  35  concerned  Why  should
 that  authority  be  given  to  a  single
 man?  Why  should  that  man  not  be
 asked  to  go  to  the  judiciary  and  get
 the  verdict  of  the  judiciary  that  the
 man  requires  to  be  d  smis.ed  for  mis-
 conduct  in  the  discharge  of  h:,  dut.es?
 It  know  certain  cases  where  members
 are  dsmussed  on  grounds  which  are
 only  imaginaty,  most  of  them  are  poli-
 tical  grounds  If  we  want  to  work
 our  democracy,  if  we  want  the  demo-
 cricy  to  survive,  the  executive  should
 not  assume  more  authority  but  should
 give  more  authontv  to  the  judiciary
 so  that  nobody  can  complain  or  say
 anything  against  it

 There  is  one  more  thing  in  section
 49  Clause  (l)(e)  reads  “is  m  the
 opinion  of  the  presemib  d_  authority
 undesirable  in  the  publ  c  interest  to
 continue  in  office”  Whethe:  it  is  un-
 desnable  .n  the  publc  interest  to
 continut  tn  office  would  be  decided  by
 the  executive  authorts  Is  if  desira-
 ble  to  keep  this  power  in  the  Pan-
 chayat  Raj  Act?  You  call  it  Raj  and
 3ou  are  giving  authority  to  somebody
 who  cain  dismiss  the  rulers  of  this
 ray  After  all,  the  panchavat  mem-
 bers  are  the  rulers  and  yet  thev  can
 be  dism‘ssed  at  discretion  without
 anv  hesitation  How  can  you  call  it
 Panchayat  Ra)?  If  all  the  functions
 of  the  panchivat  are  performed  by
 the  panchavat  then  only  can  you  call
 it  Panchayat  Ray?

 So,  I  would  submit  very  humbly  to
 the  Minister  that  he  should  agree  to
 refer  this  Bill  to  the  Select  Committee
 Is  it  no*  proper  to  refer  th»  Bill  to  the
 Select  Committee  whch  चग]  come
 out  with  some  better  interpretation
 and  better  writings  and  so  on?  I
 hope  the  Minister  will  not  hesitate  to
 admit  that  collective  wisdom  is  much
 better  than  the  individual  wisdom  of
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 the  executive,  So  the  Select  Com- mittee  would  be  the  proper  authority to  advise  Government  in  the  matter

 Then  I  want  to  refer  to  certain
 things  about  the  panchayat  adalat  I
 am  happy  that  some  powers  are  being given  to  the  panchayat  adalat  JI  think
 the  village  people  will  dispense  justice better  than  some  courts  Whereas
 legal  justice  is  done  by  the  courts,  it
 will  be  natural  justice  m  the  case  of
 the  panchayat  adalat  There  may  be
 chances  of  myjustice  in  the  village adalat  but  they  are  very  rare

 Section  53J  says  that  conviction
 done  by  the  Panchayat  adalat
 shall  not  be  deemed  to  be  a
 previous  conviction  That  is  nice  and
 good  But,  after  all,  it  2s  a  convie-
 tion,  whether  3  may  be  a  previous conviction  or  may  not  be  a  previous
 conviction,  whether  it  may  be  used
 against  him  in  future  or  not  Now
 the  power  of  revision  73  given  to  the
 additional  district  magistrate  I  want
 to  know  from  the  hon  Minister  why
 our  executive  is  rather  afraid  of  the
 judiciary?  Our  executive  often  takes
 away  power  from  the  judiciary  in
 favour  of  the  executive  Have  we
 distrust  m  our  judiciary?  Or  38  it
 that  whatever  decisions  are  given  by
 the  jud'ciary  are  not  palatable  to  us?
 What  is  the  reason?  After  all,  this
 3s  8  judicial  matter  If  at  all  there
 is  a  revision,  it  should  be  in  a  judicial
 court,  and  the  proper  authority  would
 be  the  court  of  sessions  and  not  an
 additional  9  district  §=  magistrate  I
 know  many  cases—and  I  hope  the
 hon  Monister  must  also  be  knowing
 them-—where  additonal  district  magis-
 trates  take  decisions  on  _  political
 grounds  rather  than  on  individual
 judgments  If  we  want  our  demo-
 cracy  to  work  well,  it  is  not  desirable
 to  give  more  authonty  to  the  exe-
 cutive

 Lastly,  I  would  refer  to  some  hnes
 ‘which  appeared  in  Times  of  India  of
 शि  February,  959  These  are  views
 expressed  by  some  prominent  per-
 @ons  at  the  discussion  on  a  Sympos-

 aum  on  Democracy  and  Law.  I  would
 read  only  a  line  which  says:

 “If  the  executive  was  allowed
 to  encroach  upon  the  powers  of
 the  legislature  and  of  the  judi-
 ciary,  Mr  Ayyangar  warned,  it
 would  provide  a  fertile  ground  for
 dictatorship  ”

 This  was  his  fear,  he  said,  even  so
 far  as  India  was  concerned  I  ask  the
 hon  Munister  do  we  want  to  take
 our  country  to  dictatorship?

 Shri  D.  C.  Sharma:  I  am  afraid,  I
 cannot  welcome  this  Bill  in  any  sense
 of  the  word,  nor  do  I  support  the
 Proposition  put  forward  by  my  hon.
 friend,  Shri  Raghubir  Saha:  4  do  not
 think  any  Jomt  Committce  is  em-
 powered  to  produce  a  model  Bill  A
 Joimt  Committee  can  only  effect  um-
 provements  in  this  Bill  within  =  the
 framework  that  has  been  given  And
 I  think  that  no  amount  of  improve-
 ment  can  do  any  justice  to  the
 demands  that  have  been  put  forward
 with  regard  to  this  Bill  Therefore,  I
 think  that  as  an  interim  measure  this
 Bill  may  be  allowed  to  pass  and
 within  three  or  four  months  after  the
 passing  of  this  Bull

 Shri  है  B  Patel:  When  we  have
 waited  for  so  many  years  why  not
 wait  for  some  more  months?

 Shri  D  C  Sharma:  we  can
 bring  forward  another  Bill  which
 would  be  a  good  and  _  satisfactory
 model  of  a  local  self-government  Bull
 at  the  village  level  for  all  States  to
 follow.  So  far  as  I  know,  the  Minis-
 try  of  Health  was  entrusted  with  8
 work  of  this  kind  and  I  think  even
 some  questions  have  been  asked  about
 it.  I  do  not  know  how  far  the  Minis-
 try  of  Health  has  progressed  in  this
 direction  All  the  same,  I  think  this
 Bill,  if  I  am  not  considered  to  be
 very  harsh,  is  a  cruel  joke  practised
 on  the  rural  population  of  Delhi  My
 friend  over  there  was  afraid  that
 similar  Billg  are  there  in  other  States.
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 f  think  those  Bills  will  also  answer
 the  description  that  I  have  given

 Of  course,  I  will  not  be  a  party  to
 4  statement  of  the  kind  which  was
 made  by  an  hon  Member  over  there.
 I  do  not  think  we  should  try  to  rae
 any  kind  of  conflict  between  people
 who  live  in  citics  and  people  who  live
 in  villages  I  think  most  of  the  per-
 sons  who  come  here  and  talk  about
 the  villagers  look  lke  city-dwellers
 Thcy  dress  like  eity-dwellers  Their
 whole  outlook  on  life  is  like  that  of
 city-dwellers  Let  those  persons  have
 the  hardthood  to  come  forward  and
 Say

 Mr.  Deputy-Speaker:  Here  m  this
 House  al]  are  hon  Members

 Shri  D  C.  Sharma:  My  difficulty  35
 that  when  I  go  to  the  Punjab  Univer-
 sity  I  have  to  address  the  members  as
 ‘fellows’  The  word  ‘fellow’  also  has
 fot  a  digmificd  meaning  But  here
 t«.  are  hon  Membeis  who  want  to
 ay  pdr  as  guardians  and  custodians  of
 the  rural  population  without  knowing
 th  it  most  of  those  persons  whom  they
 dub  as  urbamites  are  also  village-
 dwellers

 Shri  M  L  Dwivedi  (Hamirpur)
 Sir,  this  is  object.onable  He  says
 “posing  and  without  knowing”  That
 as  verv  objectionable

 Mr  Deputy-Speaker:  He  savs  that
 he  has  certain  difficulties  because  in
 universics  he  has  to  come  across
 fellows

 Shri  M.  L  Dwivedi.  This  :5  not  a
 university  We  are  speaking  now  im
 a  different  forum

 Shri  D.  C  Sharma  =I  know  fully
 well  what  I  am  talking  about  (Shr
 प्  P  Nayar  Question)  I  know  the
 kund  of  words  that  I  am  using  It  is
 no  use  wasting  mv  time  with  these
 interruptions

 Shri  M.  L.  Dwivedi:  Is  that  any
 Yeason  for  castmg  aspersion  upon
 Members  that  we  pose
 320  LSD—?

 कल  D.  C.  Sharma:  There  s  no  as-
 persion  on  anybody

 Shri  V  P.  Nayar
 only  posing  a  question

 Mr  Deputy-Speaker:  He  has  said
 that  he  never  meant  any  aspersion  on
 anybody.

 Shri  D  C  Sharma:  I  was  submitting
 very  respectfuly,  Sir,  to  you,  and
 through  you  to  the  Members  of  this
 House,  that  this  Bill  does  not  define
 adequately  and  completely  the  func-
 tions  of  gaon  sabhas,  the  functions  of
 gaon  panchayats  and  the  functions  of
 circle  panchayats  I  think  this  Bul 8  very  very  vague  Even  where  it has  been  clear,  I  feel  that  the  func- tions  which  have  been  given  to  these various  bodies  are  very  meagre,  very
 inadequate  and  very  niggardly  I would  say,  either  we  should  Bive  full- blocded  self-government  to  these
 villages  or  not  give  any  self-govern- ment  at  all  There  ws  no  half-way- house  You  say  that  these  people  are
 being  tramed  in  local  self-government How  long  are  these  people  to  be  in training?  That  is  the  question  that  I
 want  to  put  I  think  they  have  had
 sufficiently  long  number  of  years  for
 being  trained  m  the  art  of  local  self-
 government  After  having  given  them
 those  opportunities  you  do  not  give them  anv  effective  power  to  deal
 either  with  their  local  needs,  with
 their  developmental  needs  with  their
 civic  needs  or  other  kinds  of  needs  I
 think  therefore  that  this  Bull  suffers
 from  not  only  a  confusion  of  aims  but
 also  from  madequacy  of  powers  that
 are  given  to  the  aon  sabhas  and
 panchavats

 (Quilon)  He  is

 The  circle  panchavats  are,  I  should
 say,  a  kind  of  hardship  infiicted  upon
 those  villagers  I  would  submit  very
 respectfully  that  cannot  say  that  you
 will  club  together  so  many  cities
 Why  don't  sou  club  together  Delhi,
 Gurgaon  and  Sonepat  which  are  very
 near  to  each  other  and  say  that  there
 are  certain  needs  of  these  cities  which
 can  be  dealt  with  jointly?  Now,  the
 needs  of  one  village  are  different  from
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 the  needs  of  another  village.  There
 are  jealousies  between  one  village  and
 another.  There  are  different  com-
 munities  inhabiting  one  village  and
 different  communities  inhabiting
 another  village.  There  is  a  majority
 of  one  community  in  one  village  and
 @  majority  of  another  community  in
 another  village.  I  do  not  want  to  talk
 in  terms  of  communities;  I  only  want-
 ed  to  give  a  realistic  picture  of  the
 existing  circumstances.  By  bringing
 together  these  village  under  a  circle
 panchayat  what  happens  is  this,  you
 bring  together  elements  im  terms  of
 population,  community,  mterest  in
 terms  of  needs,  in  such  a  way  that
 they  create  an  explosive  situation.  I!
 have  seen  th’s  kind  of  explosive  situa-
 tions  obtaining  in  so  many  villages  in
 the  Punjab  Therefore,  I  say  that  the
 experiment  of  circle  panchayats  is  an
 experiment  which  has  proved  to  be  a
 failure  everywhere,  and  I  do  not  want
 that  the  Delhi  villages  should  be  sad-
 dled  with  this  kind  of  circle  panchayats.

 IT  want  to  submit,  Sir,  very  respect-
 fully,  that  the  members  of  the  pancha-
 yats  here  37  Delhi  and  also  in  some
 other  States  are  being  treated  lke
 school  children,  who  must  always  be
 under  the  supervis'ng  eye  of  a  teacher
 or  of  somebody  who  can  look  after
 them  Take  the  case  of  patwariz.
 Take  the  case  of  other  village  officials
 I  would  have  said  that  these  gram
 panchayats  should  have  been  taken
 away  from  the  influences  of  those  per-
 sons  with  whom  they  have  sometimes
 to  join  issues.  After  all,  the  gram
 panchayats  should  not  be  mere  rubber
 stamps  of  the  executives  in  the  villages
 or  anywhere  else.  But  I  thmk  that
 this  is  what  has  been  done

 I  would  have  very  much  appreciated
 if  the  Panchayati  Adalats  hed  been
 given  more  powers  I  would  have
 very  much  eppreciated  if  the  Pancha-
 yati  Adalats  had  not  been  given  those
 minor  acts  to  play  with.  But  I  find
 that  instead  of  this  kind  of  experience
 fm  judiciary  they  are  going  to  have

 an  experience  in,  what  I  might  say,
 increasing  their  powers  to  foster  con-
 tentiousness  in  the  villages.  I  think
 that  these  powers  ought  not  to  be
 given  only  on  the  strength  of  the
 representative  character  of  the  pan-
 chayats.  I  think  that  they  should  be
 given  on  the  basis  of  other  merits  also,
 I  would  have  been  very  happy  if  these
 Panchayat:  Adalats  had  been  constitut-
 ed  in  a  way  which  is  better  than  this.

 Sir,  as  was  put  forward  by  my  hon.
 friend,  Shri  Raghubir  Sahai,  we  have
 lakhs  of  panchayats  in  this  country,
 and  he  said  that  ten  per  cent  of  them
 were  functioning  properly  and  effec-
 tively.  This  is  a  very  sorry  state  of
 affairs,  and  this  stereotyped  Bill  with
 its  stereotyped  provisions  is  going  to
 perpetuate  that  situation  and  it  is  not
 going  to  improve  it  or  better  it.

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  Mr  Deputy-Speaker,  Sir,  it  is
 a  very  interesting  experiment  which
 we  are  trying  out,  and  on  which  there
 can  be  honestly  more  than  one  opinion
 I  desre  to  restrict  myself  to  that
 aspect  of  the  Bill  which  sceks  to  invest
 cr'minal  jurisdiction  in  ‘panchayat.
 adalats  !

 In  the  first  place,  :t  has  to  be  appre-
 ciated  that  our  experience  of  gram
 panchayats  and  other  bodies  has  been
 far  from  sat  sfactory,  and  it  is  really
 doubtful  whether  the  various  clauses
 and  sections  of  the  Indian  Penal  Code
 in  respect  of  which  jurisdiction  ts
 sought  to  be  vested  should  really  be
 mcorporated  in  the  Bill  Probably,
 Sir,  the  House  has  not  appreciated
 what  are  the  sect‘ons  and  powers  in
 respect  of  which  criminal  jurisdiction
 ह  proposed  to  be  vested  in  the  Pan-
 chayati  Adalats  For  instance,  all
 offences  such  as  neglrgent  act  likely
 to  spread  infection  of  disease  danger-
 ous  to  hfe—under  section  269—are
 also  proposed  to  be  given  to  the
 Adalats.  Then,  wearing  garb  or  carry-
 ing  token  used  by  soldier,  sailor  or
 airman,—section  40—offences  con-
 nected  with  it,  are  also  proposed  ta  be
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 handed  over  for  trial  to  these  Adalats
 Offences  connected  with  fouling  water
 or  public  spring  or  reservoir,  rash
 driving  or  riding  on  a  publit  way,
 negligent  conduct  with  respect  to
 explosive  substances,  voluntarily  caus-
 ing  hurt  by  dangerous  weapons,  mis-
 ch  efg  by  injury  to  public  works  and
 bridges  etc  are  also  being  proposed  to
 be  given  over  for  trial  to  the  Adalats
 However,  there  is  no  doubt  that  some
 beg  nning  will  have  to  be  made  by
 giving  certain  powers  to  panchayats
 adalats,  but  to  what  extent  can  we  go
 seems  to  be  the  crux  of  the  problem

 The  problem  before  any  State  is  how
 to  dispose  of  the  numerous  petty  cri-
 minal  cases  promptly  and  cheaply
 witha  af  dhe  same  dame  cheng
 instances  of  miscarriage  of  justice  and
 abuse  of  magisterial  powers  Therefore
 the  choice  73  not  whether  we  should
 give  panchayat:  adalats  any  powers
 but  to  what  extent  the  powers  should
 be  given  I  am  of  the  opinion  §  that
 some  beginning  w  }!  have  to  be  made,
 otherwise  it  ॥फ  humanly  impossible  for
 any  State  to  deal  with  the  numerous
 small  offences  which  occur  sn  every
 remote  corner  of  the  villages  and  to
 provide  adequate  magisterial  mach
 nery  for  the  disposal  of  those  cases  I
 am  therefore  of  the  opinion  that  while
 certain  criminal  powers  should  be
 vestcd  certain  sect  ons  requirc  to  be
 deleted  from  the  Bill  for  instance  as
 I  have  just  now  said,  cases  of  negli-
 gent  act  hkely  to  spread  infection  of
 diseases  dangerous  to  hfe  <A  ४५79५
 serious  thing  like  that  ought  not  to  be
 left  to  the  panchayat:  adalats  who  have
 power  to  inflict  a  fine  of  Rs  100,  कोर
 Fouling  public  water  supply  and  rcser
 voir  38  a  very  serious  offence  Also,
 offences  such  as  voluntarily  causing
 hurt  by  dangerous  firearms  or  daggers
 or  such  weapons  are  very  serious
 offences  and  if  these  are  incorporated
 in  ths  Bill  the  result  of  it  wll  be
 that  graver  offences  wil]  escape  with
 smaller  punishments

 Our  experience  is  that  these  pan-
 chayat:  adalats  or  gram  panchayats  or
 whatever  bodies  that  are  there  in  the

 villages  are  not  sufficiently  mndepen-
 dent  to  exercise  certain  judicial  or
 magisterial  functions  I  remember  a
 case  in  which  I  was  for  one  of  the
 parties  m  a  criminal  court  where  the
 magistrate  suggested  that  the  case
 could  be  taken  to  the  yamat,  Jamat  is
 a  sort  of  panchayat  or  caste  organisa~
 tion  in  the  villages  The  man  prompt-
 Jy  rephed  “What  is  the  jamat?  If
 you  g  ve  it  a  peg  of  liquor,  it  35  your
 jamat  and  if  I  give  it  a  peg  of  liquor,
 it  is  my  yamat”  That  being  the  case,
 it  is  desirable  that  very  serious  cr  mi-
 nal  offences  are  not  to  be  entrusted  to
 the  panchayats  The  result  will  be
 that  ether  there  will  escape  punish-
 ment  or  will  escape  with  Light  punish-
 ment

 It  38  true  that  m  the  B.Il  there  has
 been  a  provision  to  the  effect  that  if
 the  adalat  thinks  that  the  offence
 cannot  be  adequately  dealt  with  by  sat
 then  it  may  be  passed  on  to  a  regular
 court,  but  that  is  not  enough,  because
 pressure  wil}  be  brought  by  influential
 persons  when  a  serious  offence  is  com-
 mitted,  for  instance  as  in  the  case  of
 voluntarilv  causing  hurt  by  dangerous
 firearms  or  daggers  It  is  a  very  com-
 mon  occurrence  in  the  villages  The
 puty  will  try  to  bring  pressure  on  the
 adalat  and  try  and  finish  off  the  case
 with  a  small  fine  Therefore  my  sub-
 miss  on  38  that  the  real  issue  is  not
 whether  these  adalats  should  be  invest-
 ed  with  powers  They  will  have  to  be
 invested  with  powers  not  merely
 because  one  would  hke  to  see  our
 v  Nage  panchayats  literallv  and  reall
 becoming  centres  of  swaraj,  but
 because  the  force  of  circumstances  will
 be  such  that  certain  powers,  will  have
 to  be  delegated  to  them

 Sect  ons  like  352,  356  and  357  which
 deal  with  assaults,  insults,  petty  crimi-
 nal  trespass,  house  trespass  and
 offences  like  that,  can  be  safely  dele-
 gated  to  the  panchayat:  adalats  for
 trial  For  the  rest  of  them,  I  am  of
 the  opimon  that  these  sections  will
 have  to  be  deleted

 There  38  another  point  which  has  to
 be  borne  in  mind,  it  will  be  inevitable
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 that  section  447  of  the  Indian  Penal
 Code  should  be  one  of  the  sections
 where  offences  could  be  tried  by  the
 panchayati  adalats  in  villages.  Ques-
 tions  of  encroachment  on  fields  and
 pre-occupy  the  attentyon  practically  of
 the  entire  village.  There  are  usually
 two  factions  in  the  village.  It  has
 been  our  experience  that  the  villagers
 by  relationsnip  or  otherwise  are  so
 inter-connected  that  it  is  very  difficult
 for  people  to  administer  independent
 just  ce.  But  even  then  some  risk  will
 have  to  be  taken.  In  cases  of  bigger
 offences,  I  am  definitely  of  the  view
 that  they  must  be  clearly  taken  out  of
 the  purview  of  these  adalats.  Sections
 which  are  incorporated  in  the  Bill
 carry  with  them  punishment  of  three
 years  rigorous  wmprisonment  and  yet
 we  have  not  gven  the  adalats  power
 to  inflict  any  sentence  of  imprison-
 ment  Therefore,  according  to  me  these
 are  not  the  sections  which  ought  to
 have  been  incorporated  in  the  Bull.

 I  therefore  subm.t  that  while  it  may
 be  desirable  to  make  a  beginning
 taking  even  the  risk  of  miscarriage  of
 Justice,  there  are  certain  sections
 which  should  be  kept  completely  out
 of  the  scope  of  the  panchayat:  adalats
 Therefore  I  support  the  amendment
 which  was  moved  by  my  hon,  friend,
 Shri  Raghubir  Sahai,  requesting  that
 the  Bill  should  be  sent  to  the  Select
 Committee,

 Shri  M  L.  Dwivedi  and  Shri
 Yahadia  rose

 Mr.  Deputy-Speaker:  I  think  JI
 should  now  call  the  hon.  Minister.

 शी  Ro  ला०  द्विवेदी  :  में  कवल  दा
 मिनिट  चाहता  हुं

 wager  (ang  माधोंतुर  रक्षित
 भनसूचित  जातियां  )  :  एक  प्रिनिट  ही
 चाहिये  |

 Shri  Khadilkar
 Five  m‘nutes

 (Ahmednagar):
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 Mr.  Deputy-Speaker:  Then  I  extend the  time  by  a  few  minutes.
 Shri  Jhunjhunwala  (Bhagalpur): rose—

 Mr,  Deputy-Speaker:  Shri  Jhun-
 jhunwala  has  not  desired  any  minutes.

 Shri  Shunjhunwala:  |  shall  also take  three  munutes.
 Shri  Khadilkar:  Sir,  within  the t.me  at  my  disposal,  I  will  try  to  be

 very  brief.  In  our  exuberance  to
 bring  about  a  certain  amount  of  social
 transformation  and  to  see  that  power ts  not  concentrated  but  decentralised at  village  centres,  we  are  taking measures  without  giving  due  thought to  them.  When  |  reag  the  title  of  the
 Bill,  I  was  rather  puzzled.  There  isa common  word—a  comomn  coin—that we  want  to  bring  in  Ram  Rajya  Here, we  want  to  bring  about  Panchayat Ray  But  after  going  through  this
 measure—it  ws  intended  in  fact  if
 pauchayat  is  to  be  the  judic.al  autho-
 rity—I  think  that  the  Congress  is
 aiming  in  the  final  analysis  to  bring about  goonda  raj  Let  us  be  very frank  about  it

 I  would  hike  to  appeal  to  the  hon Home  M  nister—-he  comes  fromthe
 cty  of  Belgaum  and  as  a  lawyer  he has  long  and  eminent  practice  to  his credit  in  that  place—as  he  has  come m  close  contact  with  the  villages roundabout  ax  I  have  come  across  in

 my  place  What  is  the  state  of  affairs in  the  villages?  The  villages  today are  feud-rdd»n  No  village  is  abso-~ lutely  free  from  feuds  and  the  caste hold  is  still  dominant  If  you  want  to imvest  village  panchayat  with  these
 powers  in  an  area  where  they  have never  functioned  even  as  administra- tive  unit.—exeuse  me  for  saving  this— the  hon  Home  Minister  ought  to  have
 thought  it  fit  before  investing  them with  addition  powers,  at  least  to  allow them  to  funct'on  for  a  few  years  with other  administrative  functions,  T  mean social  service  functions  like  village
 sanitation,  lighting,  roads  and  other
 things  But  they  are  in  a  hurry,  as  I said  in  the  beginning,  ang  they  want to  do  this.
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 Another  thing  has  happened  because
 of  the  social  transformation  Former-
 ly,  normally  some  pensioners.  used  to
 go  and  reside  in  a  village  There  was
 an  element  of  inter-change  Today
 that  has  not  been  the  case  because  of
 the  new  land  legislation  There  33
 greater  tendency  to  settle  down  even
 after  retirement  in  the  cities  or  round-
 about  cities  It  is  a  common  experi-
 ence  and  therefore  viJlage  life  today
 35  disintegrating  at  every  level  We
 have  legislated  in  the  States  that  there
 should  be  a  common  well  I  go  to
 my  constituency  for  atiending  the
 Development  Council  meetings  and  the
 exper  ence  given  by  the  administrative
 officer  78  that  there  is  no  common  well
 In  every  village  there  are  almost  two
 wells—one  for  Hartyans  and  another
 for  the  caste  Hindus  This  ss  the  state
 of  affairs  and  in  such  conditions,  I
 would  like  to  know  from  the  hon
 Home  Mhnister,  how  he  shows  this
 boldness  to  come  before  this  House
 with  this  measure  I  am  _  really
 surprised

 I  had  an  occasion  to  consult  one
 sen  or  ICS  officer  of  the  old  regime,
 who  was  Chirf  Secretary  of  a  State
 Government  When  the  question  of
 handing  over  hittle  Police  powers  to
 the  Bombay  Corporiton  was  consi-
 dered  I  would  hke  to  point  out  this
 instance  he  szid  that  in  the  =  given
 circumstincce  though  Bombay  Citv  3९५
 very  mutch  advanced,  he  would  not
 hke  that  the  Bombav  Corporation
 should  exereise  powers  of  the  Police
 cven  ima  iestisted  way  Take  this
 into  account  When  the  advanced
 metropolitan  citics  are  not  in  a  posi-
 tion  to  cXeicise  authority  of  a  judicial
 or  penal  nature  in  a  responsible  way
 am  I  to  understand  that  the  hon
 Home  Minister  feels  that  roundabout
 Delhi  the  villages  are  so  advanced  that
 they  can  exercise  judicial  authority
 and  deliver  justice?  Justice  in  the
 village  is  tainted  with  caste  influences,
 local  influences,  and  particularly  with
 prohibition  there  is  always  another
 factor  which  has  entered  into  village
 life  which  we  cannot  ignore,  though
 they  will  never  adymt  it,  namely  that

 boot-legging  and  other  country  liquor
 industry  is  going  on

 Therefore,  my  submission  38  this  I
 would  have  hiked  to  support  my  hon.
 friend  Shr  Raghubir  Sahai  who  has
 devoted  a  lot  of  time  to  the  study  of
 village  conditions,  community  deve-
 lopment  and  village  raj  or  whatever
 lt  is  This  measure  should  he  with-
 drawn,  at  least  the  amending  part  of
 ’t  should  be  withdrawn  No  village
 panchayat  shoula  be  invested  with
 yudicia}  authority

 I  shall  point  out  one  instance  and
 finish  In  Berar  there  have  been  nyay
 panchayats  established  I  know  the
 history,  but  I  would  like  to  know
 from  the  hon  Monister  how  the  nyay
 panchayat  is  functioning  in  Berar
 Everybody  feels  almost  terror-stricken
 if  he  is  to  get  justice  at  their  hands
 because  words  hke  adalat  and  tnsaf
 are  used  I  would  like  to  say  the  peo-
 ple  would  feel  that  they  would  have
 to  face  a  devil  if  they  go  for  justice
 to  a  nyay  panchayat  This  38  the
 position  And  therefor  nyay  pan-
 chayats  are  today  almost  defunct

 Smce  time  is  too  short  with  these
 few  words  I  appeal  to  the  Home  Min-
 ister  to  withdraw  the  amending  part
 of  the  Bll  Give  them  a  tral  as
 sacial  service  agencies  let  them  gather
 experience  and  thrn  you  advance  Do
 not  hasten  too  fast,  hasten  a  bit
 slowh

 wt  wo  ला०  टिवेदी  =  उपाध्यक्ष

 महोदय  मझे  दो  चार  वातें  कहनी  हैं  t

 हम  ग्रामीण  जीवन  का  प्रनुभव  किये  बिना

 यहा  गावों  के  लिए  कानून  बनाते  हैं  ।  इस

 कारण  बडी  बडी  परेशानिया  पैदा  हो

 जाती  है  1

 उत्तर  प्रदेश  में  न्याय  पचायते  हे

 लेकिन  हालत  यह  है  कि  गुडा  ऐलीमेंट

 चुनाव  में  भा  जाता  हैं  ।  वे  लोग  लाठी

 के  बल  पर  भा  जाते  हैं  1  भाग  लगा  देने

 की  धमकी  स  चुनाव  जीत  जाते  है
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 [st  wo  ला०  हिदी]
 शौर  सरपच  बन  जाते  हैं  |  मै  झापके
 सामने  एक  गाव  की  पंचायत  का  हाल
 रखना  चाहता  हू  ।  जरिया  प्राम
 की  न्याव पंचायत  में  एक  आदमी  के
 खिलाफ  सरपच  ने  फैसला  दिया  ।  उसके
 दल  वालो  ने  सरपच  को  उसकी  कुर्सी
 से  उठा  लिया  और  उसके  पैर  एक  रस्सी
 से  बाने  शौर  बैलगाड़ी  मे  बाध  कर  उसे
 दौडाते  हुए  नदी  के  किनार  ले  गये
 झौर  सरपच  लुढकता  हुआ  चला  गया,
 झौर  नदी  पर  जाकर  उसके  टुकड़े  टुकड़े
 करके  नदी  में  फंक  दिपे  गये  ।  भगर  भाज

 सुप्रीम  कोर्ट  के  या  हाई  कोर्ट  के  किसी
 न्यायधीश  की  यह  हालत  हुई  होती  तो
 सारे  हिन्दुस्तान  के  श्रखबारों  में  तहलका
 मच  जाता  ।  लेकित  आपको  इस  घटना
 की  खबर  तक  नहीं  पहुची  ।  गाव  पचायतो
 के  पास  कोई  पुलिस  नहों  है,  उन  के  पास
 किसी  किस्म  की  सहायता  नहीं  है  और
 जब  वह  न्याय  करने  बैठते  है  तो  उनके
 पास  न्याय  का  ज्ञान  नहीं  होता,  वह
 क्रिमिनल  प्रोसीज्योर  कोड  या  पीनल
 कोड  को  नहीं  जानते  ।  जब  तक  कि  श्राप
 उनके  लिए  कोई  क्वालिफ़िकेशन  नहीं  रखते
 तब  तक  वह  इस  काम  को  कर  सकने
 इससे  मुझे  का  है  ।  लेकिन  यदि  आ्राप
 यह  अधिकार  देते  ही  ह  तो  जब  तक  श्राप
 उनको  किसी  प्रकार  का  प्रोटेक्शन  नही  देंगे
 तो  इस  कानन  से  को  फायदा

 नही  होगा  ।  जैसा  भरे  मित्र  ने

 कहा  यह  पंचायत  राज्य  न  होवर  गुड़ा
 राज्य  स्थापित  हो  जायेगा  ।

 इन  दाब्दों  के  साथ  मैं  मत्री  महोदय
 से  कहूगा  कि  उनके  सिद्धान्त  और  आदर्श

 है  लेकिन  उनको  व्यावहारिक
 में  जिन  चीजों  की  प्रावश्यकता

 झगर  यह  उनको  नहीं  करते  तो  काम-
 याबी  नहीं  हो  सकती  i  इन  दाब्दों  के

 साथ  में  कहूथा  कि  मंत्री  महोदय  इस

 पहलू  पर  भी  बिचार  कर  लें  t

 भी  पहाड़िया  :  उपाध्यक्ष  महोदय,
 झभी  हम  दिल्‍ली  पंचायत  राज्य  विधेयक
 के  बारे  में  विचार  कर  रहे  हैं।  साथ  ही
 दूसरा  विचार  यह  भी  है  कि  इस  विधेयक
 को  एक  प्रवर  समिति  के  सुपुर्द  कर  दिया
 जाय  t  में  नहीं  समझ  पाता  कि  किस
 विचार  का  समर्थन  करू।

 जिस  विदेयक  पर  हम  विचार  कर

 रहे  है  वह  पर्ण  नहा  मालूम  होता  दल्ली
 में  जो  बात  होती  है  उसका  झसर  हिन्दुस्तान
 के  सारे  राज्यों  पर  पढ़ता  है  |  यहा  पर

 हम  जो  पच्रायत  राज्य  एक्ट  बनायेंगे

 दूसरे  राज्य  उसकी  नकल  करेंगे  ।  हम
 गावों  में  पंचायतों  को  विकास  का  काम
 देने  जा  रहें  है  शौर  न्याय  की  ध्ोर  बहुत
 सा  काम  देने  जा  रहें  है  ।  तो  क्‍या  यह
 उचित  होगा  कि  जो  विधयक  विकास  के
 विचार  के  पहने  बना  था  उसको  यहा
 पास  किया  जाय।  न  ही  यह  उचित  है
 कि  इसका  प्रवर  समिति  क  सुपुर्द  कर  दिया
 जाय  ।  क्योकि  मे  जा  विकास  का  विचार
 है  वह  नहीं  श्रा  सकेगा  ।  में  नहीं  जानता
 कि  इसका  वापस  जेन  का  प्रात्रीजन  है
 या  नहीं  1  पर  मेरे  विचार  में  तो  इसे
 वापस  ले  लेना  चाहिए  प्रोर  दूसरा  श्रादर्श
 बिल  ताना  जाहिए,  चाहे  श्राप  उसका

 कुख्  भी  नाम  रखे,  म्ौर  वह  सारे

 हिन्दुस्तान  वे  लिए  हो  ।  यद्यपि  संविधान
 के  अनसार  इसको  गहमत्री  ही  पेश  करेगे
 पर  हाना  तो  यह  चाहिए  कि  इसको  विकास
 मंत्री  पेश  करे  और  उस  विधेयक  में
 पचायत  को  न्याय  का  एग्जीक्यूटिव  का
 शौर  पुलिस  का  काम  न  दिया  जाय
 क्योकि  अगर  बचायें  न्याय  शौर  शासन
 करेंगी  तो  विकास  का  काम  जो  हम  उनको
 देने  जा  रहे  है  उसको  नहीं  कर  सकेगी,
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 उस  हालत  में  ये  सफाई,  स्वास्थ्य  भ्रादि

 तरक्की  के  कामों  पर  ध्यान  नहीं  दे
 सकेंगी  ।  मैं  चाहता  हूं  कि  श्राल  इंडिया
 बेसिस  पर  यहां  यह  कानून  बनना  चाहिए।
 बहू  न  केवल  दिल्ली  के  लिए  हों  बल्कि
 सारे  देश  के  लिए  हो।

 मेरे  पास  समय  कम  है,  अगर  श्राप

 इजाजत  दें  तो  मैं  इस  पर  कुछ  और

 भी  प्रकाश  डाल  सकता  हू

 उपाध्यक्ष  महोदय  :  झापने  जो  वक्‍त

 मुकरंर  किया  है  उसकी  पाबन्दी  होनी
 चाहिए  ।  आप  कुछ  शौर  कह  लीजिये  1

 श्री  पहाड़िया  :  चूंकि  यह  विधेयक

 हमारे  सामने  विचारार्थ  प्रस्तुत  है,  हमें

 यह  विचार  करना है  कि  जो  धारायें

 हम  मंकोधित  करने  जा  रहे  है  वह  कहा
 तक  ठीक  है:

 अभी  हैदराबाद  में  पट्टन  चेक  जगह
 पर  पालियामेंट  के  मेम्बरों  ने  एक  कैम्प

 किया  ।  उसमें  हमने  विकास  पंचायत,
 कोझापरेटिव  सोसाइटीज  श्रौर  शिक्षा  पर

 भी  विचार  किया  ।  जब  हम  दहा  विचार

 कर  रहे  थे  तो  जब  हम  विकास  पचायत

 पर  जाते  थे  तो  ऐसा  लगता  था  कि  ब्रगर

 हमें  कोआपरेटिव  सोसाइटीज  को  सकल

 बनाना  है  तो  पंचायत  की  मदद  लेनी

 होगी,  शभ्गर  हमें  गावों  में  स्कूल  जारी

 करने  हैं  मो  भी  हमको  पंचायत  को  मदद

 लेनी  पड़ेगी  ।  श्रब  प्रयायतों  में  प्रफसर

 नही  होगे  ।  पंचायतों  में  गाव  के  चुनें

 हुए  नुमायन्दे  होगे  भौर  वही  सारा  शासन

 करेंगे  ।  लेकिन  सवाल  यह  है  कि  जिन

 यंत्रायत  के  मैम्बरों  को  हम  गाव  की  सारी

 जिम्मेदारी  देने  जा  रहे  है,  जिनको  हम
 अपने  स्थानीय  विकास  का  काम,  स्थानीय

 प्रशासन  का  काम  और  स्थानीय  न्याय  का

 दायित्व  देने  जा  रहे  है  क्‍या  उनके  लिए

 हमने  कोई  काबलियत  का  स्तर  भी  रखा

 है  ।  अगर  ऐसा  नहीं  किया  गया  तो
 जो  कानून  हम  बनायेंगे  वें  किताब  में  हीं
 रह  जायेगा  ।  क्योंकि  उस  कानून  की
 मंशा  वह  मेम्बर  नहीं  समझ  पायेंगे  |
 शभ्गर  सम्भव  हो  सके  तो  इन  मेम्बरों  के

 लिए  शिक्षा  की  कुछ  क्रालीकफ़रिकेशन  रखनी

 चाहिए  जिससे  कि  उनको  मालूम  हो  सके
 कि  उनके  लिए  कया  कानून  बनाया  गया

 है  श्र  उनको  क्‍या  करना  है  t

 art  बात  मैं  यह  निवेदन  करना

 चाहता  हू  कि  आपने  एक  बात  कही  है

 उपाध्यक्ष  महोदय  :  अब  तो  माननीय

 सदस्य  को  खम  करना  चाहिए  |

 श्री  झनशुनवाला  :  उपाध्यक्ष  जी,

 यह  एक  रिवाज  सा  हो  गया  है  कि  हम
 सारा  दोष  गाव  वालों  पर  डालने  के  लिए

 तैयार  हो  जाते  है,  हम  लोगों  को  अपनी

 तरक  भी  देखना  चाहिए  कि  हम  लोग

 लीगलाइज्ड  वे  से  किम  तरह  से  काम

 करें  और  कहा  कहा  करें।

 में  दो  मिनट  से  अधिक  समय  बहीं

 लूगा  |  यदि  में  इस  पर  बोलना  चाहूं
 तो  विकास  झादि  पर  बोलने  के  लिए

 बहुत  वक्‍त  को  जल्रत  होगी  ॥

 उपाध्यक्ष  महोदय  :  झाप  पाच  मिनट

 शी  शुनशुनवाला  |  पाच  मनट  लूँ
 भी  तो  भी  पूरा  नहीं  होगा  ।  इसलिए

 में  कम  ही  समय  लूता ।

 उपाध्यक्ष  महोदय
 मिनट  ही  ले  लीजिये  ।

 :  तो  फिर  दो

 शो  झुनझुनवाला  में  यह  कहना

 लाहता  हूं  कि  जैसा  हमारे  भाई  पंडित

 ठाबुर  दास  जी  ने  कहा  कि  यह  जो  भभी

 वंचायतें  ल  रही  है  वह  चलती  रहें  ।
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 118  झुनशुनवाला]

 परन्तु  यदि  हम  कोई  भी  झमेडमेंट  लाकर
 ऐसा  पचायत  राज  बिल  बनाना  चाहते
 है  जिसमें  कि  गाव  वालों  को  अपने  कास
 करने  की  स्वाधीनता  मिले  और  ये  काम
 कर  सके,  तो  इसके  लिए  यह  एक  बहुत
 बड़ा  अच्छा  मोका  है  in  एक  बिल  हमारे
 सामने  यहा  दिल्ली  में  भाया  हा  है
 झौर  पालियामेंट  को  भ्रधिकार  है  कि  उस
 बिल  को  सागोपाग  रूप  से  बनावे
 जो  कि  दूसरे  राज्यो  के  लिए  भी  भनु-
 करणीय  हो  ।  हमारे  भाई  दार्मा  जी  जो
 कि  बहुत  कानूनी  है  कहते  है  कि  यह  तो
 स्टेट  लेजिस्लेचर  का  काम  है  ।  परन्तु
 मैं  ने  इन  को  कहा  कि  यह  स्टेट  का  काम

 हैँ,  यह  बात  तो  ठीक  हैं,  परन्तु  हम  यह
 चाहते  है,  जैसा  कि  मेरे  भाई  श्री  रघुबीर
 सहाय  ने  कहा  है

 45  hrs,

 उपाध्यक्ष  महोदय  क्या  उन्होंने  आपको
 इजाजत  दे  दी  है  क्रि  उनकी  राय  पालियामेट
 में  बता  दी  जाय  ?

 श्री  झुनझुनवाला  उहोन  बहा  कि

 हमें  तो  बोलने  के  लिये  समय  नहीं  मिलेगा,
 भेरी  राय  आप  बता  दे  ।  किन्तु  मै  उनका
 विरोध  करता  हु  और  4  श्री  रधुवीर  सहाय
 का  भ्रनुमोदन  करता  हू  t  श्रगर  हम  चाहते

 है  कि  गाव  वालो  को  वास्तव  में  लाभ  हो,
 तो  हमें  अच्छी  तरह  से  विचार  करके  पचायत
 राज  बिल  बनाना  चाहिये  ।  यह  नहीं  करना

 शाहिये  कि  एक  ही  हपते  मे  इस  काम  का  कर
 दिया  जाय  ।  प्रगछे  सेशन  तक  श्रच्छी  तरह

 सोच-विचार  करके  इस  प्रकार  का  बिल  लाया

 जाय,  ताकि  गाव  वालो  को  वास्तव  म  लाभ

 ह्ो।  श्री  साडिलकर  कहते  है  कि  व॑  लोग

 गुष्डे,  बदमाश  झौर  चोर  होते  है  ।  उन्होंने
 सब  तरह  के  एडजेक्टिव  उनके  लिये  इस्ते-
 माल  कर  डाले  है  ।  हमें  भी  गावों  में  जाने

 का  मौका  मिला  है  ।  मैं  कह  सकता  हूं--
 जैसा  श्री  भागंव  ने  भी  कहा  है-कि  वे  जो  कुछ
 भी  काम  करते  है,  उसके  लिये  हमारी  पोलीटि-
 कल  पार्टीज  रेस्पासिबिल  हैं।  बे  लोग  भापस
 में  लडते  है,  यह  सब  ठीक  है,  लेकिन  बड़े
 दुख  के  साथ  कहना  पढ़ता  है  कि  राज्यों  में
 मिनिस्टर  और  चीफ  मिनिस्टर  भी  पदों  के
 लिये  लडते  है  भौर  उनमे  मत-भेद  चलते  gf
 झौर  वे  मत-भेद  गायों  तक  पहुच  जाते  है
 जैसा  कि  श्री  रघुवीर  सहाय  ने  सुझाव  दिया
 है  भ्ौर  पडित  ठाकुर  दास  भागंव  ने  भी  कहा
 है,  इस  प्रकार  की  पंचायतें  बनाई  जानी
 चाहिये,  जो  कि  पोलीटिकल  पार्टीज  से  एक-
 दम  अलग  रहे  भौर  गवनंमेंट  के  ऊपर  के
 ग्राफिशियलज  से  भी  उनका  कोई  सम्बन्ध
 न  रहे  t  इस  प्रकार  टुकडे  टुकड़े  करके  बिल
 लाने  से  गाव  वालो  को  फायदा  होने  के  बजाय
 नुक्दान  होने  की  अधिक  सम्भावना  है  शौर
 जितनी  बुराइया  हम  लोगो  में  है,  वे  सब

 बुराइया  नीचे  भी  खब  जोर  से  जड  पकड़
 लेगी  ।  उन  पंचायतों  को  गावों  की  आथिक
 उन्नति  की  योजनाये  बनाने  का  श्रधिकार
 दिया  जाना  चाहिये  और  दूसरी  पाव्ज  भी
 उनको  दी  जाये  ।  यह  ठोक  है  कि  आरम्भ
 में  व ेलोग  “लतिया  करेगे,  छेकिन  कुछ  गलतिया
 करके  ही  सुधार  होगा।  भ्रगर  हम  इस  प्रकार  का
 काई  बिल  नहीं  लायेगे,  ता  जितनी  बुराइया
 यहा  पर  है,  वे  सब  गावों  में  भी  प्रवेश  करेंगी
 ओऔर  उन  लोगा  को  बहुत  नुकशान  होगा  ।

 थ्री  अजित  सिह  (भाटेण्टा-रक्षत
 अनमसचित  जात्या)  जनाब  सभापति  जी,
 में  आपका  शुक्रिया  श्दा  करता  हू  कि  आ्रापने

 मुझे  भी  टाइम  दिया  है।  श्री  रघुवीर
 सहाय  ने  जो  श्रमेंडमेंट  रखा  है,  उसको
 सपोर्ट  करता  हू  ध्रौर  चाहता  हु  कि  इस  बिल
 को  सिलेक्ट  कमेटी  के  सुपुर्द  किया  जाये  ।

 और  खूब  सोच  विचार  के  बाद  झगले  सेशन
 तक  इस  बिल  को  लाया  जाये  ।
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 श्री  खाडिलकर  भ्रौर  श्री  हिवेदी  ने
 पंचायतों  की  बहुत  सी  कमियों  का  जिक्र
 किया  है  भौर  कई  मिसालें  भी  दी  है  -  पजाब
 में  भी  इस  तरह  की  बहुत  सी  मिसालें  है  ।
 लेकिन  मैं  अर्ज  करना  चाहता  हू  कि  हम  सारे

 हिन्दुस्तान  में  कहते  श्र  रहे  है  कि  हमने  यहा
 पर  पंचायत  राज  कायम  करना  है  शौर  हमने
 एक  डेमोक्रेटिक  सिस्टम  को  चलाना  है  ।
 इसलिये  थाहे  मक्खी  ही  क्यो  न  हो,  हमको
 मिगलनी  ही  पडेगी  ।  इस  सिलसिले  में

 तजुर्बा  करने  के  लिये  यह  पचायत  राज
 बिल  लाया  गया  है।  यह  एक  रोशन  मीनार
 का  काम  देगा  शौर  जो  तजुर्बा  किया  जा  रहा
 है,  उससे  हम  नतोजा  निकालेंगे  कि  क्‍या
 सारे  हिन्दुस्तान  मे  पचायत  राज  कायम  करना
 जरूरी  है  या  नही  ।

 इस  बिल  के  स्टेटमेट  श्राफ  आबजेक्ट्स
 एण्ड  रीजन्स  में  बताया  गया  है  कि  पंचायत
 को  सौ  रुपया  जुर्माना  करने  का  हक  होगा  ।
 में  कहना  चाहता  हू  कि  यह  रकम  बहूत  ज्यादा
 है  1  सब  जानो  हं  कि  गावो  में  गटबन्दी  होती
 है  ।  काई  भी  घर  पॉलीटिक्ल  आइडिया-
 लाजी  से  अलग  नहों  है  ।  हर  एक  आदमी
 किसी  न  किसी  पोलीटिकल  पार्रोज  से  मिला

 जुला  होता  है  ।  इसी  तरह  पचायते  भी
 पोलीटिकल  पार्टीज  का  शिकार  हैं  ।  अगर
 हम  उनको  सौ  रुपया  जुर्माना  करने  की
 इजाजत  देते  है,  तो  वहा  बडो  आ्रापा-धापी
 होगी  क्  चाहे  जिसको  जुर्माना  करते
 रहेंगे  I  में  यह  पूछने  की  इजाजत  चाहगा
 कि  क्‍या  हमारे  गावों  में  ऐसे  लांग  है,  जो  सौ
 रुपया  देने  को  हिम्मत  रखते  हैं  |  प्राजकल
 के  जमाने  में  इतनी  महगाई  है,  खाना  खाने
 को  नही  मिलता  है  शहर  में  भी  ऐसे  लोग
 कम  होगे,  जो  कि  सौ  रुपया  जुर्माना  दे  सकते

 हो,  तो  फिर  गावो  में  ऐसे  प्रादमी  कहा  होगे  ।
 भ्रगर  कोई  जुर्माना  रखना  है,  तो  वह  दस
 रुपये  तक  रख  दिया  जाये  ।  उससे  ज्यादा
 रखना  ठीक  नही  है

 में  इस  सुझाव  को  भी  सपोर्ट  करता  हू
 कि  सरपचों  भोर  मेम्बज  की  कुछ  न  कुछ
 मिनिमस  क्वालिफिकेशन्ज़  रखी  जायें  |
 गर  न  रखी  जायेंगी,तो  वे  लोग  आपा-
 धापी  कर  सकते  है  ।  उन  लोगो  में  भ्रखलाक

 बहुत  कम  है  t  इसलिये  वे  दूसरों  पर  कीचड

 उछालना  शर  तरह  तरह  की  नाजायज  बातें
 करना  जानते  हैं।  वहा  शराब  का  भी  इस्लें-
 माल  होता  है  भर  नाजायज़  तौर  पर  बेगार
 भी  ली  जाती  है  ।  गावों  में  कास्टिज्म  भी

 मौजूद  है  ।  जिस  आदमी  को  मदद  करनो

 होती  है,  उस  से  दस  पन्द्रह  दिन  काम  करा
 लिया  जांता  है  |  दूसरा  ग्रादमी  चाहे

 तरह  तरह  की  चर्चा  की  जाती  है  और  उस  पर
 तरह  तरह  के  इल्जाम  लगाये  जाते  हैं।  इस-
 लिये  यह  ज़रूरी  है  कि  उन  लोगो  के  लिये

 एजुकेशन  का  कोई  स्टैडड  हो  ny

 पचायतो  में  हरिजनों  को  पूरी  नुमायदगी
 मिलनो  चाहिये  ।  भ्राजकल  हरिजनों  को

 नुमायदगी  नही  दी  जाती  है । श्राध  में  एक
 बिल  भ्रा  रहा  है,  जिसमें  को-ग्राप्णन  रखी
 गई  है  जहा  कही  भो  इलेक्शन  के  जरिये
 हरिजनों  को  नुमायदगी  न  मिले,  वहां  को-
 आप्णन  होना  निहायत  लाज़िमी  है  t

 हम  में  पच्चायतों  को  बहुत  ज्यादा  पावर्ज
 देने  की  सोच  स्वी  है  ।  मेरे  दिमाग  में  यह
 उलझन  अ्राती  है  कि  अगर  हम  इन  पचायतों
 को  बहुत  ज्यादा  पावर्ज  दे  देंगे  तो  फिर  थाने
 शौर  थानेदार  किस  लिए  हैं  1  पचायत  वाले
 तो  अपनी  मरजी  से  किसी  को  निक्‍्कम्मा  और
 किसी  को  अच्छा  ठहराते  है  ।  अगर  पंचायतों
 को  इतनी  पावर्ज  देनी  है  ,  तो  क्या  पुलिस  सेवा
 समिति  बन  कर  रह  जायेगी,  या  उस  का  भी

 कोई  फक्शान  होगा  ?

 थो  यादव  (बाराबकी)  :  उपाध्यक्ष

 महोदय,  इस  सदन  में  झाज  जो  पंचायत  राज.
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 [sit  यादव]
 विधेयक  प्रस्तुत  है,  उस  के  बारे  में  मैं  कहना
 चाहता  हूं  कि जहा  तक  सही  मायने  में  पंचायत
 राज  कायम  करने  का  सम्बन्ध  है,  वह  विषेयक

 अपूर्ण  है  ।  ह अ  तारीख  को  राष्ट्रपति  जी  के
 अभि  भाषण  में  एक  निर्देशन  था  कि  झब  सरकार
 गाव  पचायतो  को  अधिक  से  अधिक  अभल्तियारात
 देगी  भोर  पचायते  ही  सही  माने  में  नए  जनतंत्र
 की  स्थापना  कर  सकेगी  शौर  उनके  द्वारा  ही
 हमारा  नियोजन  का  काम  किया  जायगा  t

 परन्तु  जब  हम  इस  विधेयक  को  देखते  हैं,
 तो  पाते  हैं  कि जिस  तरह  के  भ्रपूर्ण  कानून  उत्तर

 प्रदेश,  पजाब  और  भन्य  राज्यो  में  है,  उन  की

 ही  नकल  यहा  की  जा  रही  है  1  इस  विधेयक
 में  भौर  उत्तर  प्रदेश  के  पचायत  राज  कानून
 में  कोई  विशेष  भ्न्तर  नही  है  7  यह  जो  विधेयक

 प्रस्तुत  है,  उस  में  केवल  न्याय  अदालतों  की  भोर

 ही  भ्रधिक  ध्यान  दिया  गया  है  ।  जहा  तक  पचा-
 यत  कं  दूसरे  झगो  का  प्रश्न  है.  उस  तरफ

 बिल्कुल  ध्यान  नहीं  दिया  गया  है  १६५४
 के  पचायत  राज  एक्ट  में  जब  हम  ग्रामराज  के

 तत्व  को  खोजते  है,  तो  हम  उस  में  कुछ  भी  नहीं
 पाते  है।  बल्कि  हम  पाते  है  कि  इस  सारे  विधे-

 यक  की  अभ्रगर  एक  धुरी  है,  ता  वह  है
 “ब्रैस्क्राइब्ड  अथारिटी  /  1  प्रेसक्राइबुड
 अथोरिटी  कौन  2?  प्रेसक्राइब्ड  आथोग्टिी

 चीफ  कमिशनर  2  कार्लक्टर  है  और  वे

 सब  सरकारी  नौकर  है  जाकि  उनके  मातहत

 है  गोया  यह  जो  पच्रायत  राज  एक्ट  है,  तर  जो

 ग्राम  समाये  है,  ये  जो  न्याय  अदालते  हैं  से  सब

 चीफ  कमिशझनर  की  धुरी  पर  धृमेगी  और  उसी

 के  मातहत  रहेगी  |  उनको  काई  अधिकार  नहीं
 मिल  रहे  है  1  भ्रगर  हम  चाहते  है  कि  ग्राम

 स्वावलम्बभी  बने  और  सही  मानों  में  बने  तो

 हमको  ग्राम  सभाझो  को  और  अधिकार  देने

 होगे  भर  इस  ओर  मी  ध्यान  देना  चाहिये  कि

 श्राम  सभाझ्रो  के  जो  सदस्य  चुने  जायेगे  वे  कसे

 चुने  जायेंगे  ,  उनके  चुनाव  का  क्या  ढ्ग  होगा  i

 कुछ  माननीय  सदस्यों  ने  कहा  है  कि  वहां
 शपर  कुछ  गलत  लोग  चुन  कर  भले  जाते  हैं  भोर

 एक  तरह  से  गुडा  राज  वहां  कायम  हो  जाता  है।
 इसकी  जिम्मेदारी  किस  पर  है  ?  पंचायत  राज
 को  हम  दोष  नहीं  दे  सकते  हैं  7  जहां  तक
 पंचायत  राज  कायम  करने  का  ब्रदन  है,  इसमें
 दो  रायें  नही  हो  सकती  हैं  कि  यह  कामम  होता
 चाहिये  -  कोई  भी  चीज़  कितनी  भी  भ्रच्छी
 क्यो  न  हो  ,  भ्रगर  उसको  प्रच्छे  ढग  से  नही  किया

 जाएगा  तो  उसका  नतीजा  झच्छा  निकलने
 की  भाशा  नहीं  की  जा  सकती  है  भौर  उसकी
 जो  भ्रात्मा  है  वह  मर  जाती  है  झौर  दूसरे  ढ्ग
 की  ही  चीज़  हमारे  सामने  भातो  है।  इस  वास्ते
 सब  से  पहले  मै  समझता  हू  हम  को  चुनाव
 की  पद्धति  को  झोर  ध्यान  देना  होगा  |  भाज

 चुनाव  किस  तरह  से  होते  हैं  ?
 चुनाव  हाथ

 उठा  कर  होते  है  ।  गावो  में  ज्यादातर  गरीब
 लोग  और  हरिजन  लोग  रहते  है  t  हरिजनो  के
 प्रतिनिधित्व  की  बात  भी  झाज  की  जाती  है  ।

 परन्तु  यदि  आज  उसी  तरह  से  पालियामेंट  भौर
 असैम्बली  के  लिए  चुनाव  होते  है  भौर  गुप्त
 ढ़ग  से  होते  है,  उसी  तरह  में  वहा  भी  हो  तो

 काफी  ग्रच्छे  नतीने  निकलने  की  आशा  की  जा

 सकती  हैं  7  इस  से  शायद  हरिजनों  को  विशेष

 स्थान  देने  की  जरूरत  भी  महसूस  न  हो  और

 नही  गलत  ढ्ग  से  लोग  चुन  कर  आये  |

 इस  से  वही  लोग  चुन  कर  भानें  की  आशा  कर

 सकते  है  जो  सार्वजनिक  सेवा  में  विश्वास

 करते  है  जन-सेवी  हैं  शऔरौर  जिन  पर  जोंगो  का

 विश्वास  होगा  और  जिन  के  बारे  में  यह  भी  पता

 होगा  कि  ये  ईमानदारी  के  साथ  काम  करगे

 उस  नरीके  से  ऐसे  हो  लोग  ग्राम  सभाओं  ौर

 ग्राम  पचायतों  में  चुन  कर  झा  सकेंगे  ।  परन्तु

 मुझे  अफसोस  के  साथ  कहना  पडता  है  कि  इस
 झोर  न  सरकार  का  और  न  ही  प्रधिक

 माननीय  सदस्यों  का  ध्यान  गया  है  ।  इन

 लाइस  पर  इस  बिल  में  तरमीम  किया  जाना,
 मेरे  विचार  में,  श्रीमन्‌  भावश्यक  था।

 जहा  तक  ग्राम  पषायतों  का  प्रश्न  है

 भी  एक  मानतीय सदस्य  ने  कहा है  कि  जो
 वहा  का  दारोगा  होता  है  उस  पर  पंचायत  के
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 हिलोगॉकी  जीवन  रक्षा  का  दायित्व  होता  है.

 | /  मैं  देख  रहा  हू  कि  जन-प्रतिनिधियों  के
 जीच  एक  शोर  भौर  दूसरी  भोर  राज-कर्म-
 आरियो  के  भ्रधिकारों  के  लिए  रस्सा  कदी
 ष्बल  रही  है।  राज-कर्मंचारी  यह  नही  चाहते
 कि  जन-प्रतिनिधियों  के  हाथ  में  श्रधिक  प्रधिकार
 जायें,  ग्राम  पच्रायतो  को  अधिक  अ्रधिकार
 मिलें  ।  जहा-जहा  भी  ग्राम  पचायतें  कायम

 होती  हैं  वहा  उन  वहा  के  अधान  झवध्य  होते  हैं
 परन्तु  न  उनको  कोई  अधिकार  दिये  जाते  हैं
 और  न  ही  वे  अपने  को  सुरक्षित  अनुभव  करते

 हैं।  उनके  भ्राधीन  वहा  के  छोटे-छोटे  कर्ंचारी
 भी  नही  होते  है  v  ग्राम  सभाओो  से  सम्बन्धित
 जो  अधिकारी  होते  हैं  दे  बौकोदार,  लेखपाल
 या  पटवारी  और  पचायत  का  सैक्षेंट्री  होते  है  1

 इन  तीनो  अधिकारियों  के  ऊपर  न  ग्राम  पचायत
 का  सामूहिक  रूप  से और  न  भ्केले  प्रधान
 का  ही  कोई  अधिकार  होता  है।  अगर  ग्राम
 पचायत  या  उसका  प्रधान  यह  चाहें  कि

 संक्रट्री  का  ट्रासफर  हो  जाए  तो  यह  भी  नही
 होता  है  ।  उसकी  शिकायत  पर  तबादला
 नहीं  किया  जा  सकता  है।  अगर  वह  चाहे  कि
 चौकीदार  को  हटा  दे  तो  वह  उसे  भी  नही  हटा
 सकता  है  ।  इस  वास्ते  जब  तक  इन  तीनो
 अ्रधिकारियों  को  ग्राम  सभा  के  मातहत  नहीं
 किया  जाता,  जब  तक  ग्राम  सभाओं  को  और

 कुछ  ग्रधिकार  भौर  अधिक  धिक  सहायता
 सरकारों  सहायता  उन  टैक्सों  में  मे जो  वहा  पर

 एकत्र  किये  जाते  है,  नही  दी  जाती  या  उनका
 एक  भ्रच्छा  खासा  हिस्सा  नहीं  दिया  जाता
 तब  तक  में  समझता  हू  पंचायतों  को  कायम
 करने  का  कोर्ट  अर्थ  नही  है  ।

 यदि  श्राप  सही  मानो  में  पंचायतों  के

 हामी  है,  सही  मानो  में  चाहते  है  कि  ग्राम
 पचायते  अच्छी  तरह  मे  अपना  काम  करे  और
 उन  के  ज़रिये  देश  की  तरक्की  हो,  देश  का
 निर्माण  हो  ,  तो  उन्हें  ग्रापपो  और  अभ्रधिक
 झधिकार  देने  होगे  ।  साथ  ही  साथ  नियोजन  जो
 झाज  भाप  ऊपर  से  चलाते  हैं  उसको  नीचे
 ग्राम  पंचायतों  के  ज़रिये  श्रापको  चलाना  होगा  qd

 साथ  ही  साथ  नौकरशाही  के  हाथो  से  भधि-
 कारों  को  छीन  कर  के  ग्राम  पंचायतों  को
 आपको  देने  होगे  ॥

 अब  मैं  धारा  ४४  के  बारे  में  कुछ  कहना
 चाहगा  ।  इसके  अन्तगंत  प्रेसक्राइबूड़
 झाथोरिटी  की  यह  अधिकार  दिया  गया  हें  कि
 धारा  १०९  शौर  ११०  कं  अन्तर्गत  दडित
 व्यक्तियों  को  प्र  म  सभा  के  सदस्य  बनने  से  रोक
 सके  ।  उनको  वोट  देने  का  भी  अधिकार

 नही  है  एक  दूसरी  धारा  के  मुताबिक।  इस
 सम्बन्ध  में  मैं  यह  निवेदन  करना  चाहता  हू
 कि  यहा  पर  कानून  के  बहुत  से  विशेषज्ञ  बैठे

 हुए  है.  और  माननीय  मत्री  महोदय  स्वयं
 प्रेक्टिस  भी  कर  चुके  है  और  उनको  मालूम
 होगा  कि  धाराये  १०९  और  ११०  जाब्ता
 फौजदारी  जो  है  वे  किसी  सब  सर्टेटिव
 ऑआफेस  के  मातहत  किसी  को  सजा  नहीं  दिलवा
 सकती  हैं।  ये  केवल  शाख  मिचौली  की
 घाराये  हैं श्रौर  इनके  बारे  में  मे ंयह  भी  कह
 सकता  हू  कि  ये  सविधान  के  प्रतिकल  पड़ती

 हैं।  आप  जानते  ही  है  कि  इन  धाराशो  के
 मातहत  जब  पुलिस  मोमबत्ती  या  दियासलाई
 या  एक  बीडी  का  बड़ल  मजिस्ट्रेट  को  दिखा
 देते  हैं  तो  अभियुक्त  को  एक  साल  की  सजा

 सुना  दी  जाती  है।  इस  तरह  की  झाख  मिचौली
 लागो  के  साथ  नहीं  हानी  चाहिये।  १०६
 झौर  ११०  के  अन्तर्गत  सजा  पाये  हुए  लोगो  को
 उनके  वोट  के  अधिकार  से  बचिनत  करना  या
 इनके  सदस्य  चुने  जाने  पर  रोक  लगाना  ठीक
 नहीं  है  ।  इस  पर  भी  ध्यान  दिये  जाने  की
 ग्रावश्यकता  है  1

 अन्त  में  में  इतना  ही  कहना  चाहता  हु
 कि  आज  जो  यह  टेडेसी  चल  रही  है  कि  सरकारी
 झधिकारियो  के  हाथ  अर  ज्यादा  मजबूत  किये

 जाये,  इसको  रोका  जाना  चाहिये  भौर  ज्यादा
 से  ज्यादा  भ्रधिकार  पचायतो  को  दिये  जाने

 चाहिये  |

 Shri  Tangamani  (Madurai):  I  rise
 to  support  the  Motion  for  reference  of
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 {Shri  Tangamani]
 the  Bull  to  a  Select  Committee  moved
 by  Shri  Ragbubir  Sahai.  He  has
 already  dealt  with  the  reasons  why  he
 wants  such  a  reference  to  a  Select
 Committee.  I  would  like  to  say  that
 the  whole  question  of  panchayats  has
 been  canvassed  for  the  last  three  or
 four  years.  The  Balwantrai  Mehta
 Committee  went  into  this  matter  in
 great  detail  and  their  recommenda-
 tions  are  now  before  us.  Already
 several  State  Governments  have  taken
 these  recommendations  seriously  and
 certain  pieces  of  legislation  are
 already  in  the  offing.  I  know  that
 Kerala  has  taken  definite  steps.  In
 Andhra  Pradesh,  a  Bill  has  been  intro-
 duced  in  the  legislature  and  it  is  now
 before  a  Joint  Committec.

 I  would  like  to  mention—as  many
 of  the  previous  speakers  have  already
 mentioned—that  there  was  a  camp
 which  was  set  up  by  the  Community
 Development  authorities  sn  Andhra
 Pradesh  in  a  place  called  Pattamcheru.
 In  Pattamcheru,  there  is  a  Samiti
 which  is  more  in  the  nature  of  a  circle
 panchayat.  They  have  been  demand-
 ing  the  sort  of  things  which  have
 been  canvassed  in  the  Report  of  Shri
 Balwantraj  Mehta  Committce.  They
 have  been  demanding  that  more
 powers  should  be  given,  indicating  in
 what  way  the  powers  can  be  used.

 When  that  is  the  position,  my
 request  is  that  this  kind  of  patch-up
 legislation  is  not  going  te  help  us  at
 all.  I  would  point  out  two  matters  in
 which  the  very  purpose  and  the  object
 of  the  legislation  itself  is  defeated.
 Here  we  have  stated:

 “At  present,  the  Panchayati
 Adalats  have  no  jurisdiction  in
 respect  of  criminal  cases.  It  75
 proposed  to  invest  these  Adalats
 with  criminal  jurisdiction  in  res-
 pect  of  certain  minor  offences
 under  the  Indian  Penal  Code....”.

 Having  said  this,  I  find  in  clause
 I6~—which  seeks  to  amend  sections
 53.8,  53B,  53C,  53D,  53E  and  53F,  53G,

 49°

 SSH,  898  and  53J—of  the  original
 Act—under  530:

 “No  Panchayati  Adalat  shall  try
 any  criminal  case  against  a  person
 where  such  person—

 (a)  has  been  previously  convicted
 of  an  offence  punishable  with
 imprisonment  for  a  term  of
 three  years  or  more;

 (b)  has  been  previously  fined  for
 theft  by  any  Panchayati
 Adalat;

 (c)  has  been  bound  over  to  be  of
 good  behaviour  under  section
 09  or  0  of  the  Code  of
 Criminal  Procedure,  1898;

 (d)  has  been  previously  convicted
 under  the  Public  Gambling
 Act,  ‘1867,  or  the  Delhi  Public
 Gambling  Act,  1055....7.

 Here  certain  minor  offences  are  to  be
 tned  by  these  panchayat  courts.
 Having  given  these  powers,  why  do
 they  go  into  the  question  whether  he
 is  a  previous  offender  or  not?  These
 are  all  minor  offences,  Whatever  may
 be  the  nature  of  the  offence  in  the
 past,  :t  is  not  a  matter  which  has  to
 be  cunvassed  in  these  panchayat
 courts

 The  second  point  which  I  would  like
 to  mention.  to  which  reference  was
 made,  relates  to  clause  28,  which
 reads:

 “After  section  83  of  the  princi-
 pal  Act,  the  following  section
 shall  be  inserted,  namely: —

 ‘838A.  The  Chicf  Commis-
 sioner  may,  by  order  published
 in  the  Official  Gazette,  direct
 that  any  Panchayati  Adalat
 shal]  not  exercise  all  or  any  of
 the  powers  under  this  Act  for
 such  period  as  may  be  specified
 in  the  order  and  such  दान
 chayati  Adalat  shall  cease  to
 exercise  such  powers  for  the
 period  so  specified’  ”.
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 In  other  words,  not  only  38  supervisory
 power  given,  but  power  is  given  to
 completely  supersede  these  panchayat
 courts

 These  two  things  really  defeat  the
 very  purpose  and  the  objects  for
 ‘which  this  amendment  has  bcen
 brought  forward  That  is  why  I
 request  the  hon  Minister  to  take  the
 opinion  of  the  House  and  not  rush
 through  this  legislation  If  it  is  refer-
 red  to  a  Select  Comm  ttce,  I  am  sure
 that  the  purpose  of  even  the  lmited
 scope  of  this  amendment,  which  seeks
 to  give  more  powers  to  the  panchayat
 courts  in  line  with  the  powers  which
 cheve  haan  exenused  an  oman;  nan-
 chayats  today  in  many  of  the  States,
 will  be  served  Many  useful  sugges-
 tions  could  be  given  If  this  Bull  3s
 rushed  through,  I  am  afraid,  the  point
 which  has  been  agitating  the  minds
 of  the  people,  the  whole  question  of
 panchayats  and  co-operatives  will  not
 tbe  served  Therefore,  I  once  again
 request  the  hon  Deputy  Munster  to
 be  kind  enough  to  accept  the  motion
 of  50  Raghubir  Saha:

 The  Minister  of  State  in  the  Min-
 istry  of  Home  Affairs  (Shri  Datar)-
 Mr  Deputv-Speaker,  Sir,  we  had  an
 intcresting  debate  Towards  the  end
 of  it  the  tempo  of  debate  naturally
 rose,  when  two  hon  friends  one  from
 thi  side  Shri  Dw  ved:  and  another
 from  the  other  side,  Shri  Khadilkar
 stated  in  an  overdrawn  manner  that
 if  there  is  Panchayat  Ray,  it  is  likelv
 to  be  a  goonda  raj,  provided  judicial
 powtrs  aie  given  to  them  I  hid
 expected  this  criticism,  and,  I  am
 prepared  to  answer  not  only  those
 charges  but  also  other  points  rai  ed
 by  a  number  of  hon  fnends

 In  this  connection  before  I  proceed,
 IT  may  point  out  that  this  Panchayat
 Ray  Act  was  framed  by  the  then  Delhi
 Administration  and  was  accepted  by
 the  then  Delhi  Legislature  We  had  a
 Part  C  State  in  Delh:  and  they,  after
 full  consideration,  came  to  the  conclu-
 sion  that  there  ought  to  be  a  Pan-
 chayat  Ray  Act  This  was  in  954

 Secondly,  by  that  time  we  had  a
 number  of  States  which  had  passed
 similar  Acts  and  had  brought  them
 into  force  Take,  for  example,  the
 case  of  the  UP  Legislature  As  early
 as  1947,  immediately  after  the  advent
 of  independence,  this  question  of  self-
 government  at  the  lowest  rung  of  the
 ladder  was  taken  up  and  an  Act  pass-
 ed  and  implemented  On  the  whole,
 even  in  respect  of  judicial  or  Nyaya
 or  Adalat:  Panchayats,  may  I  point
 out  to  my  hon  friends,  the  Act  has
 worked  well

 Only  the  other  day  I  had  been  in
 the  State  9  Bihar  Both  at  meetings

 with  sociaf  workers  as  weff  as  officers,
 T  made  poimted  enquiry  as  to  how  the
 Panchavats  in  general  and  judicial
 panchayats  in  partcular  were  work-
 चाह  I  was  happy  to  hear  bo'h  from
 the  non-official  and  the  official  side
 that  on  the  whole,  the  Panchayats
 have  been  working  well

 Shri  Jhunjhunwala:  Your  informa-
 tron  was  wrong

 Shri  Datar:  Two  points  should  be
 noted  in  this  connection  One  ३  that
 we  have  to  develop  the  Panchayats  as
 an  institut  on  There  is  no  departure
 from  it  at  all  Let  us  understand  it
 quite  clearlv,  even  though  we  have
 to  take  some  risks  May  I  point  out
 to  the  hon  Mcmber

 Shri  Jhunjhunwala’  What  I  said
 was  your  information  was  wrong

 Shri  Datar  What  is  the  need  of
 repeating  what  you  have  said?  I  have
 alieady  heard  it  Kindly  do  not  repeat
 it  now  (Interruption  )  When  I  have
 heard  what  he  has  said,  there  is  no
 need  for  repe  ition

 May  I  point  out  here  that  we  have
 to  take  into  consideration  the  first
 question  that  Panchayats  have  got  to
 be  developed  We  have  a  directive  in
 the  Constitution  itself  that  Panchayats
 are  the  lowest  limits  of  our  self-rule
 and  therefore  they  have  to  be  deve-
 Joped
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 {Shri  Datar]
 Then,  a  number  of  State  Govern-

 ments  considered  the  whole  question,
 and  I  may  also  refer  to  a  report  that
 was  submitted  by  a  committee
 appomted  by  the  All  India  Congress
 Committee  It  was  a  committee  pre-
 sided  over  by  Shnman  Narayan,  now
 a  Member  of  the  Plannmg  Commis-
 gion  and  consisted  of  a  number  of  hon.
 Members  who  had  administrative
 experience  We  had  Dr  Kailash  Nath
 Katju,  Shri  Jagjivan  Ram,  Shri
 Gulzar  Lai  Nanda  and  Shri  K  D
 Malaviya  These  fnends  went  into
 the  whole  question,  and,  they  stated
 that  judicial  panchayats  ought  to  be
 started  as  early  as  possible  They
 traced  the  history  of  panchayats  im
 India,  and,  they  have  found  out  that
 we  had  such  panchayats  including
 judicial  panchayats  long  long  ago
 down  the  whole  history  of  India,
 except,  naturally,  during  foreign
 domination

 My  hon  friend,  Shr  Daulta  con-
 tended  that  during  the  foreign  admin-
 istration  the  villages  were  neglected
 In  a  way,  it  is  true,  but  im  another
 sense,  let  us  understand  that  the  vil-
 lages—or  the  village  panchayats—as
 units  did  carry  on  thar  work,  per-
 haps,  in  a  more  effective  way  than
 under  foreign  rule

 I  might  also  point  out,  in  this  con-
 nection,  to  my  hon  friend  Shn
 Khadilkar  that  in  Bombay  or  Maha-
 rashtra,  even  before  Bntsh  admimus-
 tration,  we  had  certain  institutions
 according  to  which  the  village  became
 a  full  and  self-sufficient  unit  They
 had  different  officers,  different  profes-
 sions  And,  I  might  quote  to  him  the
 name  of  Barah  Balutedars  In  fact,
 the  village  was  made  absolutely  self-
 sufficient  so  that  even  when  there
 were  invading  armies  which  passed  by
 the  villages  they  paid  certain  indem-
 nity  to  the  villagers  and  the  villages
 continued  their  peaceful  life,  and,  to
 a  large  extent,  a  happy  hfe  as  before

 Shri  Khadilkar:  May  I  point  out
 that  the  organisation  of  Barah  Balute-

 dars  was  a  conventional  organisation”
 Does  that  exist  now?  That  has  dis-
 integrated.

 Shri  Datar:  If  the  hon  Member  had
 waited  for  only  two  minutes  I  would
 have  rephed  him  We  had  a  conven-
 tional  organisation  There  was  admin-
 istration  by  certain  officers  some  of
 whom  were  even  hereditary.  These
 village  admunistrations  were  in  the
 hands  of  village  people  and  they
 carried  on  their  work  far  better  than
 they  did  durmg  Bnitish  or  foreign
 administrations

 What  happened  was  this.  Especial-
 ly  after  the  advent  of  British  rule,
 there  was  an  attempt—let  us  not  say
 deliberate—to  dissolve  them  and  this
 great  institution  was  more  or  less  dis-
 solved  Then,  we  came  across  disturb-
 ed  conditions  in  which  we  lost  vitality
 When  this  question  had  to  be  taken
 up,  the  Constitution  :2tself  laid  down
 in  one  of  the  Directive  Principles  that
 panchayats  have  to  be  developed

 Immed  ately  after  the  advent  of
 independence  various  State  Govern-
 mcnts  took  up  this  matter  m  right
 earnest,  not  only  so  far  as  the  general
 panchavats  are  concerned  but  even
 with  regard  to  Nyaya  or  Adalat:  pan-
 chayats  I  may  also  tell  the  House
 that  in  UP  the  judicial  panchayats
 have  bern  on  the  whole  working
 satisfactomly  I  cannot  exactly  quote
 the  figures—because  I  have  not  them
 before  me—but,  speaking  subject  to
 correction  I  may  say  that  there  were
 about  3  lakhs  of  cases  disposed  of  by
 the  judicial  panchayats  either  bv  get-
 ting  a  compromise  between  the  parties
 or  by  deciding  on  ments  wherever  it
 was  necessary  In  respect  of  this  large
 volume  of  litigation—I  use  that  word
 in  a  general  sense—only  about  a
 thousand  cases  were  there  in  which  an
 application  for  revision  has  been  pre-
 ferred  to  a  higher  court

 Let  us  take  these  circumstances  into
 account  Let  us  not  be  prejudiced  by
 the  fact  that  this  experience  is  likely
 to  be  risky  also  Therefore,  it  is  that
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 the  judicial  panchayats  have  to  be
 not  only  suffered  but  have  to  be  duly
 established  and  proper  powers  given
 to  them  I  was  very  happy  to  heer
 Shri  Bharucha  say  that  at  some  time
 or  the  other,  we  have  to  make  an
 experiment  of  having  the  judicial
 panchayats  He  had  some  objections
 to  certain  clauses  but  on  the  whole  I
 was  happy  to  hear  him  say  that  he
 agrees

 There  are  two  schools  of  thought  in
 this  respect  One  school  75  led  by  very
 high  people  in  life  who  have  stated  on
 a  number  of  occasions  that  there
 should  be  no  panchayat  ra)  and  that
 there  should  be  no  judicial  panchayats
 et.al)  Only  8  few  davs  ago.  a  Judge
 of  the  Madras  High  Court  retired  and
 he  has  stated  that  the  panchayats
 should  never  be  invested  with  judi-
 cial  powers  We  have  the  opinion  of
 other  eminent  persons  also

 On  the  other  hand,  there  is.  another
 school  which  says  that  we  have  to
 take  the  matter  in  our  hand  and
 develop  the  panchayats  m  all  respects
 so  far  as  the  developmental  work  and
 to  a  large  extent  adalat  administration
 work  is  concerned  Generally  speak-
 ing,  may  I  point  out  that  the  pan-
 chayats  have  to  be  developed?  In  res-
 pect  of  the  adalat  panchayats,  we  have
 also  taken  some  safeguards

 I  am  not  going  to  blame  Shri
 Khadilkar  or  Shri  Dwivedy,  and  there
 may  be  some  cases  where  the  work  of
 judicial  administration  at  the  village
 level  may  not  have  been  satisfactory
 and  might  have  perhaps  led  to  certain
 untoward  results  We  have  to  take
 the  whole  thing  into  account  His
 very  State  the  Bombay  State  has  last
 year  passed  an  Act  known  85  the
 Bombay  Village  Panchayats  Act,  958
 and  I  may  invite  the  attention  of  Shn
 Khadilkar  to  section  75  thereof  where
 larger  powers  than  what  we  contem-
 plate  are  given  to  the  judicial  pan-
 chayats  are  nmyaya  panchayats  as  they
 are  called

 An  objection  was  raised  that  cer-
 tain  sections  ought  not  to  have  been

 included  in  the  lst  of  offences  that
 tould  be  tried  by  them.  But  we  have
 taken  certain  safeguards

 One  safeguard  ४8  that  these  pan-
 chayats  are  at  the  circle  panchayat
 level  It  छ  not  at  the  lower  level  but
 at  a  fairly  higher  level  that  these  juds-
 cial  panchayats  are  established  Under
 section  44  of  the  Delhi  Panchayat  Ra)
 Act,  there  are  some  qualifications
 Further,  the  conditions  of  some  degree
 of  hteracy  had  been  laid  dovn  im
 sub-section  (4)  No  person  shull  be
 elected  or  remam  a  paneh  of  the
 circle  panchayat  if  he  is  unabe_  to
 read  and  write  Hind:  or  Urdu  It  has
 been  specially  laid  down  because  after
 all  at  that  level  they  will  have  to
 carry  on  some  work  where  illiteracy
 would  be  a  great  handicap  Certain
 other  usual  conditions  have  been  laid
 down  In  Section  50,  it  s  said  that  the
 sarpanch  shall  for  the  trial  of  every
 suit  or  proceedings  form  a  bench  of
 five  persons  from  the  panel  of  circle
 panchayats  to  constitute  a  panchayat
 adalat  So  the  first  safeguard  is  that
 you  come  across  a  higher  level  of
 persons,  namely,  those  who  should  be
 members  of  the  circle  panchayat  and
 who  would  be  in  a  position  to  read
 the  regional  language,  Hind:  or  Urdu.

 Some  sections  of  the  Indian  Penal
 Code  have  been  included  Sometimes
 the  offences  are  a  bit  high  sounding—
 for  instance,  explosions,  etc  But  we
 have  to  understand  that  high  sound-
 ing  offences  need  not  necessarily  be
 committed  in  a  very  high  sounding  or
 grievous  manner  A  theft  may  be  of
 @  lakh  of  rupees  or  it  may  be  of  a
 few  rupees  Even  a  fountain  pen
 might  be  stolen  and  it  35  theft  So,
 with  regard  to  these,  we  have  laid
 down  certain  criteria  I  believe  the
 objection  was  taken  by  Shri  Bharucha
 that  some  of  these  offences  are  fairly
 serious  so  far  as  their  nomenclature
 i8  concerned  and  the  offender  is  hkely
 to  escape  with  a  Iight  punishment
 That  was  his  objection  But  there  is
 provision  for  this  in  clause  25  If  the
 Panchayat  feels  that  the  offence
 involved  is  one  for  which  it  cannot
 award  adequate  punishment,  it  shall
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 submit  the  case  for  transfer  to  a  com-
 petent  court  So,  if  20  3s  found  that
 even  though  technically  an  offence  is
 such  as  to  come  within  the  jurisdic-
 tion  of  an  adalat  court,  it  is  open  to
 it  to  have  it  transferred  to  a  regular
 court  provided  :t  finds  the  offence
 committed  33  of  a  serious  nature  and
 that  it  reqwres  a  larger  measure  of
 punishment  than  what  they  can  give.
 That  ts  another  safeguard

 There  is  a  third  safeguard  These
 adalat  panchayats  cannot  pass  a  sub-
 stantive  sentence  of  imprisonmert.
 The  amount  of  fine  that  can  be  :mpos-

 ed  is  only  Rs  00  Clause  16,  which
 seeks  to  add  section  53B  to  the  Act
 says’

 “A  Panchayat.  Adalat  may
 impose  a  fine  not  exceeding  one
 hundred  rupees  but  no  imprison-
 ment  may  be  awarded  in  default
 of  payment”

 Therefore,  you  would  agree  that  we
 have  taken  certain  precautions  We
 are  anxious  to  develop  the  panchayats
 in  general  Those  of  you  who  are
 interested  might  have  noted  that  we
 have  had  at  the  Nagpur  Congress
 Session  a  Resolution  dealing  7  a  way
 with  the  development  of  panchayats
 as  such  Therefore  panchavats  have
 got  to  be  devcloped  and  we  want  to
 develop  them  even  so  far  as  the  jud'-
 cial  panchavats  are  concerned  =  It
 does  not  matter  2f  there  is  any  risk

 Some  hon  Members  have  asked
 when  certain  decisions  or  decrees  or
 orders  or  sentences  are  passcd  by  pan-
 chayats,  what  will  happen  to  thim  to
 those  who  are  hkely  to  be  aggrieved
 by  it?  The  Government  are  respon-
 sible  for  keeping  law  and  order  and
 naturally  have  the  responsibility  for
 enforcing  the  orders  of  the  jud  cial
 panchayats  So,  there  need  not  be
 any  misgiving  Even  when  there  are
 unruly  elements,  they  have  got  to  be
 checked  That  is  the  primary  duty  of
 every  civilised  Government  Thcre-
 fore,  Government  will  see  to it  that
 #f  there  is  any  such  occasion,  things
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 are  set  nght  Government  have  pre~
 ventive  powers  also,  Government  will
 take  all  the  necessary  steps  for  keep-
 mg  the  law  and  order  in  the  village,
 for  keeping  these  unruly  or  anti-
 social  elements  under  check.  Let  there
 be  no  difficulty  about  it

 Certain  comments  were  offered  on
 the  merits  of  the  Bill  I  would  not
 make  a  reference  to  all  of  them  I
 think  Shr:  Naval  Prabhakar  referred
 to  the  patwar:  and  said  that  he  is
 in  the  position  of  a  supervisory  officer
 That  is  entirely  wrong  Section  46  of
 the  Act  states  the  position  te  oer
 way,  it  is  the  correct  way  As  a
 Government  officer,  he  35  not  entitled
 to  be  a  member  of  the  panchayat,
 much  less  a  member  of  the  judicial
 panchayats  Government  servants  are
 not  entitled  to  be  candidates  for  circle
 panchayats  or  judicial  panchayats

 Secondly,  all  that  he  has  been  call-
 ed  upon  to  do  is  that  whenever  any
 information  or  aid  is  necessary  for  the
 panchayat,  then  it  is  his  duty  to  help
 them  My  hon  friend  did  not  read  it
 coirect  and  raised  a  point  which  has
 no  substance  Section  26  of  the  Act
 says

 “The  Patwan  shall  be  bound  to
 assist  the  Pradhan  or  Up~Pradhaa
 of  a  Gaon  Panchayat  in  the  per-
 formance  of  the  Gaon  Panchayat’s
 dutes  relating  to  land  manage-
 ment  work  under  Chapter  V  of
 the  Delhi  Land  Reforms  Act,  ‘1954,
 in  respect  of  the  village  of  his
 halka  situated  in  the  juriediction
 of  the  Gaon  Panchayat  in  the
 manner  and  to  the  extent  pres-
 cribed  under  that  Act”

 There  also,  he  35  not  called  upon  to
 give  any  general  help  so  as  to  excite
 some  suspicion  in  the  mnd  that  he  35
 likely  to  exercise  undue  influence  er
 domination  over  the  members  of  the
 panchayat  But  some  mformation  has
 got  to  be  given  and  some  aid  has  to
 be  given  That  is  the  reason  why  the
 patwari  comes  into  the  picture.



 499  एमए  Panchayat  Raj  MAGHA  32,  3680  (SAKA)  (Amendment)  हा,  sco

 So  far  as  the  Scheduled  Castes  are
 concerned,  may  I  point  out  that  the
 two  Acts  together—the  Delhi  Land
 Reforms  Act  and  the  Delhi

 Leora?  9 Raj  Act—deal  with  the  question
 the  Gaon  Sabhas  and  panchayats,  etc.
 That  is  the  reason  why,  only  yester-
 day,  in  the  Bill  that  was  passed  by
 this  hon.  House,  there  was  already  a
 provision  for  reservation  of  seats  in
 Gaon  Panchayats  for  women  and
 Scheduled  Castes.  Therefore,  the
 objection  has  been  met.

 Then,  the  hon.  Member  contended
 that  there  were  different  authorities
 who  were  likely  to  come  into  conflict
 with  each  other.  So  far  as  the  ques-
 tion  of  the  Delhi  Municipal  Corpora-
 tion  is  concerned,  they  deal  only  with
 general  questions  common  to  all  the
 villages.  Then,  the  normal  work  of  a
 village  panchayat  will  have  to  9७९
 carried  on  according  to  the  provisions
 of  the  Delh:  Panchayat  Raj  Act.
 The  House  will  see  that  a  similar
 provision  has  been  made  in  the  Delhi
 Municipal  Corporation  Act.  There  are
 eertain  subjects  in  respect  of  which
 they  are  bound  to  act  They  are
 wmperative  subjects.  They  are  such
 that  they  can  take  over,  provided
 they  consider  it  necessary  or  advis-
 able  to  do  so  Therefore,  they  have
 got  discretionary  powers  also.  Thus,
 it  will  be  open  to  them  to  carry  on
 the  work  as  they  please  without  any
 hindrance  at  all

 Incidentally,  a  question  was  rassed
 as  to  whether  they  would  have
 sufficient  funds,  I  would  say,  when-
 ever  it  is  necessary  the  Government
 would  consider  the  question  of  placing
 necessary  funds  at  the  disposal  of  the
 panchayats  whenever  they  have  to
 carry  on  work,  especially  develop-
 Mental  work.  Some  sort  of  taxation
 might  be  necessary,  but  as  one  hon
 Member  suggested,  namely,  that  all
 the  revenues  of  the  village  should  be
 given  to  the  panchayats,  it  may  not  be
 practicable  in  the  first  place.  In  the
 second  place,  would  that  be  sufficient
 for  the  development  of  the  village?
 There  are  occasions  where  at  higher
 Jevela  Government  will  have  to  place
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 more  funds  at  the  disposal  of  the
 village  bodies.  Let  us,  therefore,  take
 into  account  the  development  of  India
 as  a  whole  and  the  development  of
 the  rural  population  m_  particular
 ‘Therefore,  it  is  essential  that  the  ques-
 tion  of  funds  should  not  be  a  matter
 on  which  the  hon.  Members  should
 entertain  any  suspicion,  for,  we  are
 anxious  to  develop  rural  areas  and
 develop  the  institution  of  panchayats.
 if  any  demand  is  made  or  any  require-
 ment  is  let  known  to  us,  it  will  be
 considered

 Then,  something  was  stated  about
 the  powers  of  suspension  as  contained
 jn  clause  28  May  I  _  point  out  that
 even  in  higher  bodies  lke  the  legisla-
 tures  af  States  or  in  the  Delhi  Munici-
 pal  Corporation  Act,  there  are  powers
 to  supersede.  This  ७  a  power  of
 suspansion  only  and  there  is  an
 amendment  moved  by  an  hon
 Member

 Shri  Tangamani:  They  do  _  act
 supersede  a  high  court  or  a  district
 court

 Shri  Datar:  There  is  no  question  of
 high  court  or  district  court.  Unfor-
 tunately,  a  number  of  hon.  Members
 do  not  clearly  make  a_  distinction
 between  the  judicial  authorities  and
 executive  authorities  The  executive
 authorities  have  their  own  functions.
 Now,  Shri  P.  R.  Patel  is  enamoured  of
 the  judiciary;  we  are  also  enamoured
 of  the  judiciary.  But  so  far  as  legiti-
 mate  functions  are  concerned,  and  so
 far  as  the  executive  functions  are  con-
 cerned,  you  have  got  to  trust  us  We
 are  the  executives  here  and  there  are
 executives  m  the  States  We  have  an
 elected  legislature  and  therefore,  :f
 there  are  any

 Shri  P  R.  Patel:  What  about  the
 revisionary  powers?

 Shri  Datar:  You  are  there  to  check
 us.  We  are  answerable  to  you
 Therefore,  let  us  not  have  a  misunder-
 standing.  So  far  as  the  judicial  and
 executive  functions  are  concerned,
 they  are  entirely  different  subjects
 There  are  matters  which  can  be
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 {Shr  Datar}
 tackled  only  by  the  executive  effec-
 tively  and  not  by  the  judiciary.  There
 ate  matters  where  questions  on  rights
 and  obligations  arise,  the  judiciary  has
 to  be  approached  and  it  has  to  tackle
 them.

 Shri  ह  R  Patel:  May  I  submit  one
 thing?  What  about  the  powers  given
 to  the  Additional  District  Mag  strates
 so  far  as  the  revision  of  the  orders
 are  concerned?

 Shri  Datar:  I  shall  come  to  that
 Only  when  there  1s  proper  work  for  a
 Judicial  body  should  we  approach  the
 judicial  Body  Otherwise  not.  I  thd
 a  general  tendency  that  a  number  of
 hon.  Members  are  absolutely  doubtful
 about  the  work  that  the  executive
 carries  on,  and  they  believe  that  the
 panacea  or  salvation  lies  in  keeping
 the  work  under  the  judiciary  Now,
 the  work  that  we  are  carrying  on
 cannot  in  any  way  be  tackled  by
 others.  There  are  the  hmbs  of  the
 Government  each  hmb  having  its  own
 legitimate  functions.  Therefore,  you
 will  not  kindly  ask  us  to  be  under,  in
 a  way,  the  judiciary,  where  we  have
 got  to  do  our  own  functions  and  १07
 which  we  are  answerable  to  you  That
 ys  a  point  which  may  be  kindly  under-
 stood.

 As  I  have  said,  the  judiciary  is  a
 bedy  which  has  to  be  respected  in
 respect  of  their  work,  and  we  are
 giving  them  full  independence.  We
 are  always  following  their  directions
 whenever  they  pass  directions  so  far

 as  the  questions  before  them  are  con-
 cerned.

 Shri  M.  L.  Dwivedi-
 orbit  of

 Under  the

 Mr.  Deputy-Speaker:  Order,  orde:
 We  have  taken  much  time

 Shri  Datar:  May  I  point  out  one
 eircumstance?  With  regard  to  the
 eonflicts  between  the  different  bodies,
 it  is  true  that  there  are  development
 councils  but  they  were  temporary
 bodies  Because  the  Panchayat  Raj  Act

 had  not  been  brought  into  operation
 Therefare,  there  would  be  no  conflict
 now,  and  all  the  work,  either  adminis-
 trative  or  developmental,  will  be
 carried  on  by  the  panchayats,  and
 there  would  be  no  conflict  of  any  kind
 at  all.

 Mr  Deputy-Speaker:  I  shall  now
 put  Shr:  Raghubir  Sahai’s  amendment
 to  the  vote.

 Shri  Raghubir  Sahai:  Before  you
 put  that  question,  I  would  like  to
 draw  the  attention  of  the  hon  Minis-
 ter  to  the  fact  that  m  his  very  elabo-
 rate  speech  fie  dif  not  mention  one
 single  word  even  about  my  amend-
 ment

 Shri  Datar:  |  plead  guilty  to  the
 charge

 Mr  Deputy-Speaker:  I  understood
 that  he  did  not  agree  to  :t.

 hri  Raghubir  Sahai:  He  may  not
 agree,  but  that  is  a  different  matter

 Mr.  Deputy-Speaker:  What  is_  the
 reaction  of  the  hon  Member?

 Shri  Raghubir  Sahai:  He  has  not
 asked  me  to  withdraw  it

 Shri  Datar:  I  am  requesting  him  to
 withdraw  if  through  you

 Shri  Raghubir  Sahal:  I  beg  leave  to
 withdraw  the  amendment  (Inter-
 ruptrons)

 Some  Hon  Members:  Put  i!  to  the
 vote

 Mr  Deputy-Speaker:  If  the  House
 is  not  going  to  give  permission  to  the
 Member  to  withdraw,  I  shall  put  it  to
 the  vote  of  the  House

 The  question  5

 “That  the  Bill  be  referred  to  a
 Select  Committee  consisting  of
 Pandit  Thakur  Das  Bhargava,
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 Shri  Radha  Raman,  Shr
 Raghubar  Dayal  Misra,  Shri
 Vishwambhar  Dayal  Tripath,
 Shri  Mool  Chand  Jain,  Shri  K.  T
 हू.  Tangamani,  Shri  Khushwaqt
 Rai,  Shri  Ajit  Singh  Sarhad:,  Shri
 Samat  Prasad,  Shn  Ganpati  Ram,
 Shrimati  Subhadra  Josm,  Shri  H

 c  Dasappa,  Shri  Naushir
 Bharucha,  Sardar  Hukam  Smgh,
 Shri  Jamal  Khwaja,  Shri  Shivram
 Rango  Rane,  Shri  Naval  है... अ
 bhakar,  Dr.  Sushila  Nayar,  Shri
 Raghubir  Sahai~the  mover,  with
 mstructions  to  report  by  the  first
 day  of  the  next  session.

 The  motion  was  negatrved

 Mr.  Deputy-Speaker:  The  question
 ds

 “That  the  Bill  further  to  amend
 the  Delhi  Panchayat  Raj  Act,  ‘1954,
 be  taken  into  consideration”

 The  motion  was  adopted,

 Mr.  Depaty-Speaker:  The  question
 38

 “That  clauses  2  to  29  stand  part
 of  the  Bill”

 The  motion  was  adopted.

 Clauses  2  to  29  were  added  to  the  Bill.

 New  Clause  38
 Amendment  made

 Page  10,  after  line  1,  add—

 “30  In  section  02  of  the  princi-
 pal  Act,  after  sub-section  (2),  the
 following  sub-section  shall  be
 added,  namely: —

 "(3)  All  rules  made  under  this
 Act  shall  be  lard  for  not  less  than
 thirty  days  before  both  Houses  of
 Parliament  as  s00n  as  possible
 after  they  are  made  and
 shall  be  subject  to  such  modifica-
 tions  as  Parliament  may  make
 during  the  session  in  which  they
 are  so  laid  or  the  session  immedi-
 ately  following’”

 (Shr,  K.  S  Ramaswamy]

 4

 Mr.  Deputy-Speaker:  The  question
 Ss?

 “That  New  clause  30  be  added
 to  the  Bill.”

 The  motion  was  adopted.
 New  Clause  30  was  added  to  the  Bill.

 Clause  व.--  (Short  title)
 lus  mdment  made

 Page  ,  hne  4,---
 for  1958"  substitute  ‘959”.

 {Shr  Datar]
 Mr.  Deputy-Speaker:  The  question

 is
 “Clause  I,  as  amended,  stand

 part  of  the  Bill’

 The  motion  was  adopted.
 Clause  L  as  amended,  was  added  to  the

 Bill.

 Enacting  Formula

 Amendment  made-

 Page  ,  line  l,—

 for  “Ninth  Year”  substitute
 “Tenth  Year”

 {Shn  Datar)
 Mr  Depnty-Speaker:  The  question

 38

 “That  the  Enacting  Formula,  as
 amended,  stand  part  of  the  Bull”

 The  motion  was  adopted.

 The  Enacting  Formula,  as  amended,
 was  added  to  the  है..113

 The  long  title  was  added  to  the  Bili.
 Shri  Datar:  I  beg  to  move:

 “That  the  Bill,  as  amended,  he
 passed”
 Mr.  Deputy-Speaker;  The  question

 45°
 “That  the  Bill,  as  amended,  be

 passed”

 The  mohon  was  adopted,
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 PHARMACY  (AMENDMENT)  BILL

 {Seermat:  Reno  Csaxravanrrry  in  the
 Chair]

 The  Minister  of  Health  (Shri
 Karmarkar):  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Pharmacy  Act,  948  be  taken
 into  consideration  oo

 The  reasons  for  introducing  the
 Pharmacy  (Amendment)  Bill  are  set
 out  in  detail  in  the  Statement  of
 Objects  and  Reasons  and  the  notes  on
 Clauses  attached  to  the  Bill.

 The  Pharmacy  Act  which  regulates
 the  profession  and  practice  of
 pharmacy  was  originally  extended
 Only  to  the  provinces  of  India  and  not
 to  the  areas  comprised  in  the  former
 Part  B  States  After  the  re-organisa-
 tion  of  the  States  on  J-!-956,  it  s
 not  operative  in  some  of  the  parts  of
 the  re-organiseg  States.  This  has  led
 to  serious  administrative  difficulties
 It  is,  therefore,  proposed  to  extend
 the  Act  to  the  whole  of  India  except
 the  State  of  Jammu  and  Kashmir

 On  account  of  the  re-organisation
 of  the  States,  some  of  the  existing
 State  Pharmacy  Councils  are  func-
 tioning  in  more  than  one  State  by
 virtue  of  section  09  of  the  States  Re-
 organisation  Act,  956  This  cannot
 continue  for  an  indefinite  period  It
 is  necessary  to  re-constitute  and  re-
 organise  the  State  Pharmacy  Councils
 so  that  there  is  one  State  Pharmacy
 Council  for  each  State.  As  the  pro-
 blems  in  different  States  would  be
 different,  it  is  proposed  to  empower
 the  Central  Government  by  order  to
 re-constitute  and  re-organise  the  State
 Pharmacy  Councils  in  consultation
 with  the  State  Governments  concern-
 ed.

 Under  the  Pharmacy  Act,  1948,  as
 it  now  stands,  a  large  number  of
 pharmacists  could  not  get  themselves

 (Amendment)  Bill

 registered  for  a  variety  of  reasons,
 among  which  are  the  following—

 (a)  Pharmacists  who  are  displaced
 persons  from  Pakistan  afid  Indian
 nationals  who  were  practising
 pharmacy  abroad  and  who  have
 returned  to  this  country  on  account  of
 political  conditions  were  either  not  in
 this  country  at  the  time  when  the
 First  Register  was  closed  or  did  not
 register  themselves  because  they  were
 pre-occupied  with  their  rehabilitation
 problems.

 (b)  The  First,  Register  was  closed
 before  the  merger  of  Chandransgore
 and  Cooch  Behar  with  West  Bengal.
 Therefore,  pharmacists  of  these  terri-
 tories  could  not  take  advantage  of  the
 First  Register.

 (c)  Some  pharmacists  did  not  get
 themselves  registered  in  the  First
 Register  under  a  mistaken  impression
 that  they  were  not  governed  by  the
 provisions  of  the  Act.  As  most  af
 them  are  non-matriculates,  they  are
 not  eligible  for  subsequent  registra-
 tion.  It  may  be  rather  hard  to  require them  to  appear  for  an  equivalent
 examination  for  the  purpose  of  subse-
 quent  registration.

 Tt  is  also  proposed  to  make  a  few
 minor  amendments  in  the  Act.  the
 need  for  which  has  been  brought  to
 light  in  the  course  of  the  administre-
 tion  of  the  Act  during  the  last  ten
 years

 As  the  period  of  training  of  a
 pharmacist  after  matriculation  is  over
 at  the  age  of  8  years,  it  is  proposed to  reduce  the  age  limit  for  subsequent
 registration  from  2  to  I8  years.  I
 is  also  proposed  to  fix  the  age  limit  of
 8  person  who  desires  his  name  to  be
 entered  in  a  pharmacy  register  at  IB
 years,

 The  State  Government  of  Bombay brought  the  provisions  of  Chapters II,  TV  and  V  of  the  Act  into  effect
 without  issuing  a  formal  notification
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 -  required  under  the  Act.  A  valida-
 ‘ting  clause  has  been  added  to
 wegularise  this  position.  The  changes
 proposed  in  the  Pharmacy  (Amend-
 ment)  Bill  are  immediate  and  essen-
 tial  in  the  interest  of  uniformity  and
 administration  of  the  Pharmacy  Act.

 I  should  also  like  to  add  that  I  have
 given  notice  of  a  few  amendments  of
 a  very  formal  nature;  that  is  to  say,
 since  a  year  has  elapsed  since  this
 Bill  was  introduced,  at  three  places
 I  have  given  amendments  to  substitute
 “1958”  by  1959"  and  “Ninth  Year”
 by  “Tenth  Year”  in  the  Enacting  For-
 mula

 It  7५७  a  Bill  of  a  very  simple  and
 non-controversial  nature  and  I  hope  it
 will  be  passed

 Mr,  Chairman:  Motion  moved.

 “That  the  Bill  further  to  amend
 the  Pharmacy  Act,  1948,  be  taken
 into  consideration  ”

 25.58  hrs.

 Shri  V.  P.  Nayar  (Quilon).  Madam,
 Chairman,  I  welcome  this  opportu-
 nity  to  discuss  this  Bill  not  because
 of  the  contents  of  the  amendments,
 but  because  ४  provides  on  of  the  rarest
 occasions  tothe  hon  Mover  to
 speak  in  this  House.  We  know  that
 his  speeches  here  are  getting  rarer
 1  do  not  know  the  reasons.

 YT  have  no  claims  to  know  the  de-
 tails  of  pharmacy;  I  confess  that  I
 am  as  blissfully  ignorant  of  phar-
 macy  as  my  friend,  Mr.  Karmarkar
 sm...

 Shri  Karmarkar:  Not  quite
 Shri  द  P.  Nayar:  but,  I  gather

 that  pharmacy  3७  the  art  of  pre-
 pairing,  preserving  and  compounding
 certain  medicines  according  to  pres-
 eriptions  of  medical  practitioners.  I
 do  not  know  whether  this  definition
 छ  itself  will  be  correct.  Looking
 through  the  debates  at  the  time  the
 original  Act  was  passed  in  1948,  es-
 pecially  the  speeches  of  very  renow-
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 ned  persons  who  were  Members  then—
 some  of  them  are  Members  now  also
 —especially  the  speeches  of  Seth
 Govind  Das  and  Mr.  T.  T.  Krishna-
 machari,  Dr.  Pattabhi  Sitaramayya
 I  find  that  even  in  1948,  the  Bill  did
 not  emerge  as  a  result  of  deliberate
 considerations.  I  found  that  there
 were  vatious  criticisms  levelled
 against  the  Bill  at  that  time.  In  fact,
 I  was  amazed  to  find  that  the  Select
 Committee  which  reported  on  the
 Bull  hardly  had  any  person  who  had
 either  a  medical  degree  or  even  the
 most  rudimentary  knowledge  of  che-
 mustry  This  was  pointed  out  speci-
 fically  also  by  my  frend  who  used  to
 sit  here,  Mr.  Kamath,  for  which  no
 answer  was  given.

 3  find  also  that  the  views  of  those
 Members  who  spoke  were  crystallised
 m  certain  observations  of  Mr.  T.  T
 Krnshnamachar,  himself,  which  I  may
 be  permitted  to  read  out.  While  he
 took  part  in  the  debate  on  2th  Decem-
 ber,  1947,  Mr  T  T  Krishnamachar
 said

 “I  should  like  to  say  that  the
 country  had  better  realise  that
 this  Bill  is  only  a  very  :mperfect
 attempt  at  safeguarding  the  health
 of  the  people,  that  the  health
 only  of  those  people  that  prefer
 to  buy  and  use  drugs  and  medi-
 eines  which  fit  into  one  of  these
 western  pharmacopeas,  is  attemp-

 ted  to  be  safeguarded  by  this  Bill”

 I  do  not  therefore  propose  to  cover
 this  ground.  So,  here  is  a  case  of  a
 Bill  which  even  at  the  time  of  its
 origin  was  very  much  incomplete  or
 madequate  and  which  we  are  seeking
 to  amend  by  one  or  two  formal
 amendments  and  two  or  three  conse-
 quential  amendments

 The  subject  of  pharmacy  is  some-
 thing  which  we  should  try  to  know
 at  this  stage.  I  remember  the  then
 mover,  Rajkuman  Amrit  Kaur  said
 that  the  Pharmacy  Bill  was  only
 complementary  to  the  Drug  Act  which
 was  then  77  force,  the  Drugs  Act  of
 940  or  94]  But  I  found  =  after
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 reading  her  speech  that  xf  at  all  it
 was  a  complement,  :t  was  a  compli-
 ment  to  the  mover  herself  There
 was  nothing  more  in  the  =  speech,
 nothing  more  in  the  Bill.  And  finally,
 unfortunately  also,  it  was  reported
 upon  by  a  Select  Committee  which
 did  not  have  the  advantage  of  any
 member  who  had  the  technical  know-
 ledge  to  give  his  advice  on  this  Bull
 Therefore,  I  find  that  after  0  or  !i
 years  we  are  again  taking  up  the  same
 Bill,  in  the  application  of  which  the
 entire  health  of  the  nation  is  con-
 cerned,  in  such  a  haphazard  manner
 And  I  do  not  blame  the  hon.  Minis-
 ter  of  Health  for  this  because,  as  I
 submitted  earlier,  these  are  matters  in
 which  the  hon  Minister  of  Health
 cannot  be  expected  to  look  into  in
 any  great  detail,  as  he  like  me,  has
 no  personal  knowledge  of  pharmacy

 But  the  most  mmportant  point  is
 even  at  the  time  of  passing  the  005
 ginal  Bill  in  1948,  when  we  borrowed
 conveniently  from  the  provisions  of
 the  UK  Act,  we  did  not  take  all  the
 provisions  which  were  necessary,  even
 as  early  ay  1948,  It  is  seen  from
 the  debates  which  took  place  at  that
 time  that  the  Bill  was  substantially
 the  same  which  was  drafted  by  the
 then  Health  Secretary,  Mr.  Oulsnam—I
 have  not  heard  the  name  of  that
 gentleman  before,  but  I  find  it  here—
 who  had  not  knowledge  of  either
 pharmacy  or  medicine  Therefore,  I!
 find  that  in  the  haphazard  way  in
 which  the  Bill  was  drafted,  the  Bill
 was  inadequate  even  in  that  year  of
 948  to  meet  the  situation.  I  find  also
 that  today  if  you  compare  the  UK
 Act  of  94l,  3६  has  much  better  pro-
 visions  and  very  necessary  provisions
 than  the  Act  which  we  are  now  seek-
 ing  to  amend,  and  which  was  passed
 7  years  after  the  British  Act

 For  example,  I  shall  give  you  the
 case  of  certain  medicines  I  have
 here  two  samples  also  to  show  you
 how  our  Act,  as  it  stands,  will  allow,
 and  the  UK  Act  will  prevent,  the
 Wdsuse  of  certain  medicines  I  just
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 took  3६  up  at  random  from  our  own
 dispensary  here.  One  is  Anthisan
 which  75  supposed  to  be  Mepyramine
 Tablets  8.7  400  mg.  each.

 Shri  Karmarkar:  Have  you  taken
 the  permission  ?

 Shri  च्  P.  Nayar:  Yes,  with  Dr.
 Vasudeva’s  permission,

 I  have  only  the  wrappers.  I  am
 referring  to  the  provisions  relating  to
 wrappers,  not  medicme.  This  33  made
 by  Messrs.  May  and  Baker.  Another
 one  is  Avloclor  chloroquine  Phosphate
 tablets  BP  25  grams.  These  have
 nothing  to  indicate  what  is  the  per-
 centage  of  excipient  and  what  23  the
 percentage  of  real  substance  It
 is  dicated  with  umpunity  that  it  is
 a  poison  One  38  by  May  and  Baker
 and  the  other  is  by  ICI  So,  even
 today  it  2s  not  possible  for  us  to  know
 that  whereas  that  provision  as  there
 in  the  UK  Act  which  was  passed  in
 394)

 For  example,  section  ll(c)  of  the
 UK  Act  says  that  the  expression
 ‘container’  includes  a  wrapper  also
 Then,  section  11(2)  (by  reads:

 “the  expression  ‘appropriate
 quantitative  particulars’,  in  rela-
 tion  to  the  active  constitucnts  or
 the  ingredients  of  a  substance.
 means——

 (i)  the  approximate  percen-
 tage  of  vach  of  those  consti-
 tuents  or  ingredients  contamed
 in  the  substance  or  the  approxi-
 mate  quantity  of  cach  of  thas«
 constituents  or  ingredients  con-
 tamed  in  the  article  sold  ०
 supplied  ”

 There  ts  an  express  prohibition  from
 the  sale  of  such  medicaments  without
 a  description  in  the  wrapper  or  in
 the  container  Under  the  UK  Act
 the  container  as  also  the  wrapper
 should  specifically  indicate  the  parti-
 cular  percentage  of  the  ingredient
 when  it  is  a  poison.  But  what  do  we
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 find  here  in  our  Drug  Control  Act’
 We  have  got  ever  so  many  rules
 under  the  Drugs  Act  We  have  got  a
 Pharmacy  Act  also  But  we  find
 monopoly  firms,  through  the  media  of
 advertisement  flood  the  entire  market
 And  the  purpose  of  advertisement,
 as  E  V  Lukas,  “once  wrote  is  the
 commercial  Art  of  harne,.ing  a  truth
 into  a  he”  What  is  the  way  in  which
 the  Drug  Control  Act  or  the  Pharmacy
 Act  prevents  t?  It  is  amazing  for
 us  to  find  that  seven  years  after  the
 provisions  were  borrowed  from  the
 UK  Act,  these  important  aspects
 were  not  given  due  consideration

 I  would  not  have  seriously  cons)
 dered  this  as  a  defect  had  it  not  been
 tor  the  fact  that  today  the  very
 concept  of  pharmacy  has  changed  from
 what  it  was  m  1947,  let  alone  what
 it  was  two  or  three  decades  ago  To
 my  mind  it  appears  that  most  of  our
 pharmacists  in  India  have  been  train-
 ed  m  pharmacy  at  tumes  when  severa!
 of  the  modem  drugs,  _  especially
 synthetic  drugs  and  the  poisons  had
 not  been  found  out  Today  we  find
 an  array  of  poisonous  substances  and
 human  ailments  are  now  sought  to
 be  controlled  more  and  more  by  the
 judicinus  apphcation  in  small  doses  of
 the  most  potent  poisons  Almost  any
 prescription  which  you  have  from  a
 doctor  will  contain  a  poison  of  which
 a  lttle  hugher  dose  23  a  killer  Go
 to  any  medical  shop  If  you  look
 ito  the  labels  on  the  bottles  you  will
 find  derivatives  of  poisons,  of  codeine,
 nicotine,  morphine  or  emetine  Most
 of  them  are  poisons  The  indiseri-
 minate  use  of  them  is  certainly  bound
 to  lead  to  disastrous  consequences  to
 the  patients  I  do  not  think  a  doctor
 38  fully  qualified  today  to  compound
 medicines  in  view  of  the  very  large
 number  of  newer  and  newer  chem:
 cals  which  are  being  used  to  compound
 the  medicines,  and  it  75  in  that  context
 that  we  should  think  of  amending  the
 very  important  Pharmacy  Act.

 I  find  that  a  pharmacist  must  have
 a  thorough  knowledge  not  merely  of
 one  branch  of  science  but  a  very  large
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 number  of  them  For  example,  I  find
 that  today  he  must  know  the  prin-
 ciples  of  stabilisation  and  methods  of
 assay  He  must  have  the  faculty  for
 the  determination  of  sensifivity  of
 alkaloids  He  must  also  have  an
 idca  of  how  these  alkaloids  react  on
 moisture  and  cold.  He  must  further
 know  a  good  bit  of  botany,  details  of
 various  branches  of  chemistry  the
 organic  chemistry,  inerganic  chems-
 try,  analytical  chemustry,  physica!
 chemistry,  biological  chemistry  and
 even  pathological  chemistry  I  ncver
 thought  that  a  pharmacist  should  also
 know  such  a  seemingly  remote  subject
 as  micro-biology  But  I  find  that  mn
 the  modern  advancement,  a  pharma-
 cist  must  have  a  very  good  know
 ledge  of  mucro-biology  and  even
 crystallography  and  optics

 What  do  we  find  here?  What  is  the
 qualification  which  we  have  laid  down
 for  a  pharmacist  to  qualify  himself
 to  presombe  modern  medicine?  If  the
 hon  Minister  says  that  today  under
 conditions  of  the  existing  Act  the
 pharmacist  has  all  the  qualifications
 which  he  must  necessamly  have  an
 view  of  the  rapid  strides  which  are
 being  made  in  the  matter  of  preven-
 fave  and  curative  medicines,  then  I
 have  nothing  more  to  say  But  I  find
 that  is  not  the  position,  and  while  3६
 !s  SO  we  are  bringing  §  forward  an
 amendment

 We  know  that  certain  amendment.
 as  he  rightly  poimted  out,  are  of  a
 more  consequential  nature  We  also
 know  that  because  of  certain  cir-
 cumstances  beyond  the  contro!  of  the
 Health  Minister  he  could  not  come  to
 us  in  proper  time  after  the  re-organi-
 sation  of  States  to  apply  the  particu
 lar  provisions  to  Part  8  States  10
 But  J  feel  that  at  this  time  when  we
 know  for  certain  that  vast  stride.  aie
 being  made  elsewhere  m  the  matter
 of  medicine,  and  when  also  we  know
 for  certain  that  the  use  of  more  and
 more  poisonous  substances,  whether
 they  are  organo  chemicals  or  what
 are  called  organo-therapeuticals,  any-
 thing  which  t<  todav  handled  by  the
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 pharmacists  has  danger  hidden  in  st
 provided  3t  728  not  used  in  judicious
 doses  Therefore,  it  38  tame  that  the
 hon.  Monster  should  think  about  a
 comprehensive  legislation  which  will
 not  merely  cover  the  realms  of  the
 Drug  Control  Act  but  also  of  the
 Pharmacy  Act,  because  I  find  that  our
 Act  which  covers  the  fields  of  phar-
 macy  3१  a  Pharmacy  Act  while  the
 Britzsh  Act  38  not  a  Pharmacy  Act
 which  i.  in  force  but  the  Pharmacy
 and  Medicme  Act  Something  more  is
 necessary  than  what  we  have  now
 It  75  8  very  important  subject.  I
 would  have  very  much  wished  the
 hon  Minster  to  go  into  the  question
 and  come  to  us  with  a  comprehensive
 Jegislation  I  shall  presently  show
 how  we  dffer,  even  with  the  present
 amendments,  from  conditions  that  are
 obtaining  in  ए  छू.  For  example,  read
 Section  8  of  the  UK  Act  It  reads

 “Subject  to  the  provisions  of  this
 Act,  no  person  shal]  take  any
 part  in  the  publication  of  any
 advertisement  referrmg  to  any
 article,  or  articles  of  any  descrip-
 tion,  n  terms  which  are  calculated
 to  lead  to  the  use  of  that  article
 Or  articles  of  that  description  for
 the  purpose  of  the  treatment  of
 human  beings  for  any  of  the
 following  diseases,  namely
 Bright's  disease,  cataract,  diabetes,
 epilepsy  or  fits,  glaucoma,  locomo-
 tor  ataxy,  paralysis  or  tubercu-
 losis  we

 What  do  we  find  here?  Where  are
 our  control  measures  to  check  the
 most  indiscriminate  advertisements
 with  which  all  our  newspapers  are
 flooded’  The  hon  Minister  has  only to  pick  up  any  newspaper  and  he
 will  find  them  While  the  Bntish  law
 provides  even  advertisements  for
 remedies  of  certain  diseases,  we  in

 orn
 find  that  the  producers  of  cer-

 medicines  are  allowed,  despite the  funchoning  of  the  Drug  Control
 Act  and  its  rules,  despite  the  existen-
 oe  of  a  Pharmacy  Act—whatever  be
 ita  form—to  give  advertisements
 which  state  that  diebetes  can  be  cured

 (Amendment)  अप

 by  a  bottle  of  pills,  Gitaract  cam  be
 cured  by  a  few  drops  of  eye  lotion.
 Even  that  is  pardonable,  but  they  go
 beyond  that  and  say  that  hydrocele
 can  be  cured  without  surgical  inter-
 vention,  More  than  all  that,  you  find
 specific  cures  for  epilepsy,  and  to
 crown  al]  that—there  is  not  even  one
 paper  which  38  spared  in  ths  matter—
 there  38  the  fabulous  claim  made  by  a
 particular  connection  which  is  called
 the  Navaratnakalpa,  which  3  supposed
 to  be  an  extract  of  the  nine  precious
 gems—Gometaka,  Marathaka,  Mani-
 kya,  Vaidoorya,  Pushyaraga  and  the
 rest  of  them  Do  you  know  the  price
 of  at?  =It  33  sold  at  Re  ३  an  ounce!
 The  producer  in  order  to  oblige  his
 ailing  chents  all  over  the  country
 advertises  that  he  has  no  time  to  go
 by  train  and  therefore  he  3  fiymng
 from  place  to  place  in  Viscounts  or
 Skymasters  And,  what  are  the
 diseases  which  he  secks  to  cure  by  the
 apphecation  of  Navaratnakalpa?  I  do
 not  want  to  name  the  producer,  but
 he  says  that  epilepsy,  tuberculosis,
 diabetes,  general  debility,  eye  trouble
 and  all  other  ailments  even  aft  chronic
 can  be  cured  by  this  Navaratnakalpa.
 Almost  every  known  and  unknown
 dssease,  he  says,  can  be  cured  by  the
 extract  of  nine  precious  stones,  nine
 gems,  which  are  the  costhest  things
 in  this  world  That  छ  available  for
 Re  l  an  ounce  All  these  advertise-
 ments  appear  although  the  hon  Mimis-
 ter  seems  to  think  that  cither  the  Drug
 Control  Act  or  the  Magic  Remedies
 Act  or  the  Pharmacy  Act  exercises
 the  necessary  control  in  the  matter  of
 distribution  of  drugs

 Then  there  is  also  another  very  um-
 portant  aspect  I  do  not  know—I
 have  tried  to  know,  but  I  have  not
 been  able  to  know—why  it  has  not
 been  possible  for  the  Government  at
 this  juncture  to  recognise  the  phar-
 macopoeia  of  some  other  countries
 which  today  are  in  a  position  to  supply

 yeers  ago  the
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 example,  offered  India,  insulin,  the
 classical  reriredy  for  diabetes  which
 could  have  been  sold  here  and  re-
 tailed  for  six  annas  for  a  phial  of  40
 amits  while  the  corresponding  prices
 of  the  American,  Swiss,  Italian  or  any
 other  imported  insulin  today  is  Rs.  2-8.
 They  offered  Geramicidin.  They
 offered  streptomycin.  But  it  is  impos-
 sible  in  the  present  context  of  our
 laws

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  K.  0.  Reddy):  They
 offered  it  on  their  own  or  at  the  re-
 quest  of  anyone?

 Shri  ह  P.  Nayar:  They  offered  to  a
 private  firm  of  India  of  which  one  or
 two  hon,  Members  of  Parliament  are
 directors.  I  have  seen  the  papers  and
 I  find  that  st  was  offered  to  a  firm
 named  Panchsheel  Pharma—a_  very
 attractive  name  too!  At  that  time
 the  antibiotics  were  offered  at  rater
 at  which  retail  sales  were  possible  at
 one-tenth  of  the  rates  If  your  child
 gets  ill  today  with  say  bronchitis
 and  if  you  want  to  buy  imported  ant-
 biotics  like  Achromycin  on  proper
 prescription  it  will  be  Rs  i5  or  Rs  6
 for  a  weeks  doses  and  such  costly
 medicines  the  Soviet  Union  offered  to
 supply  on  rupee  credit  also  at  rates
 which  would  have  worked  out  at  one-
 tenth  I  do  not  mean  to  say  anything
 about  the  offer  which  they  made  about
 the  drug  plant.  Elsewhere  I  have  seen
 Hungarian  antibiotics  I  have  also
 seer,  Czechoslovakian  antibiotics  bemg
 used.  But  in  our  country,  while  on
 the  one  hand  by  the  limitations
 set  by  the  exercise  of  the  powers
 conferred  by  the  Drugs  Act,  other
 pharmacopoeias  have  not  been  recog-
 nised  and  therefore  it  has  become  im-
 possible  for  our  physicians  to  pres-
 eribe  and  our  pharmacists  to  com-
 pound  the  different  chemicals  and
 galenicals  sent  from  other  friendly
 nations.  The  position  has  come  to  this
 that  it  is  very  very  costly  to  cure
 even  an  ordinary  disease,  with
 modern  medicine

 T  do  not  know  for  certain  whether
 the  Soviet  pharmacopoeia  has  since
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 been  accepted  or  approved  by  the  Gov-
 ernment  of  India.  Even  if  it  is  approv-
 ed,  one  does  not  find,  excepting  the
 supplies  made  by  these  monopoly
 manufacturers,  like  Merck,  Sharpe  and
 Dohme,  for  example,  with  whom  our
 Government  has  chosen  to  enter  into
 the  most  nefarious  type  of  contract  for
 the  manufacture  of  streptomycin  at  the
 Hindustan  Antibiotics,  with  not  even
 the  formula  being  disclosed  to  our
 technicians,  and  yet  only  with  such
 firms  we  deal  while  offers  are  made
 by  friendly  countries  are  being  made
 of  life-saving  medicines  at  rock  bottom
 prices  in  order  to  enable  more  and
 more  cure  of  our  diseases,  the  Drug
 Control  Act  does  not  help  us.  There-
 fore,  ४  is  my  submission  that  the  Gov-
 ernment  should  reconsider  the  whole
 issuc  They  should  find  it  possible  to
 enable  our  patients  to  get  medicine
 which  are  not  made  only  by  LCI,
 Squibb,  Merck,  Sharpe,  Dohme  or
 Liley  &  Co,  but  also  get  them  from
 other  countries  by  using  the  rules  in
 such  a  way  and  recognising  the  phar-
 macopoeia  of  other  civilised  countries
 which  can  supply  medicines  cheaper

 Coming  to  the  Bill,  I  find  that  there
 is  @  grave  danger  in  one  of  the  provi-
 sions  It  did  not  strike  me  as  an
 innocuous  measure  at  all.  I  checked
 it  up  with  the  original  provision.  I
 do  not  want  to  refer  to  the  first  two
 reasons  which  the  hon.  Minister  has
 given  out  in  his  statement  of  objects
 and  reasons,  viz.,  the  extension  of  the
 Act  to  the  areas  comprised  in  the  for-
 mer  Part  B  States  or  the  introduction
 of  provision  necessary  to  meet  the
 situation  etc.  But  I  am  very  much
 concerned  about  the  registration  of
 certain  categories  of  persons  because
 I  find  that  there  is  an  amendment  pro-
 posed  to  the  original  section  32.  What

 IT  am  unable  to  understand  is  how  so
 many  years  after  partition  pharmacists
 who  have  presumably  not  been  practis-
 ing  the  profession—not  that  I  do  not
 have  sympathy  for  them—can  later  on
 stage  a  comeback  to  the  profession
 when  the  entire  science  has  had  so
 much  of  development  It  is  a  profes-
 sion  m  which  one  has  to  be  up  to  date;
 otherwise,  by  this  legislation,  I  am
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 afraid,  the  hon.  Minister  may  be  taking
 us  back  to  the  days  of  medical  practi-
 tioners  who  were  called  apothecaries.
 I¢  is  not  the  era  of  docotors  and  anti-
 biotics  that  he  is  taking  us  to

 Section  32(d)  of  the  original  Act
 reads:

 “  or  has  been  engaged  in  the
 compounding  of  drugs  m  a  hospital
 or  dispensary  0  other  places  in
 which  drugs  are  regularly  dis-
 pensed  on  prescriptions  of  medical
 practitioners  for  a  total  period  of
 not  less  than  five  years  prior  to

 the  dive  noinfeo’  onder  sud-section
 qa)"

 Such  persons  may  be  approved  now,
 if  pmor  to  a  particular  date  in  948
 they  had  worked  under  some  com-
 pounder  or  under  somebody  who  ran
 a  medicine’  shop  and  compounding
 prescriptions  given  by  a  medica!  prac-
 titioner,  then  they  have  to  be  recog-
 nised  as  pharmacists  now  Maybe  that
 particular  person  who  compounded
 may  have  killed  many  people,  or  may-~
 be  he  may  not  have  even  studied  up  to
 the  fourth  form  or  known  the  word
 “chemistry”  He  might  have  mixed
 many  of  the  medicines  by  experience
 m  those  days,  but  today  it  is  very
 different  If  you  add  five  minims  more
 of  codeine  sulphate,  for  example,  m  a
 mixture,  it  will  have  a  very  dele-
 terious  effect  If  you  add  another  ten
 minims,  probably  the  child  will  die
 Therefore,  that  has  not  been  taken  into
 consideration

 The  other  point  which  I  would  urge
 afore  the  House,  and  m  which  I  would
 request  the  hon.  Minister  to  take  some
 more  interest,  is  the  matter  of  the
 practice  of  pharmacy  in  so  far  as  the
 indigenous  systems  of  medicine  are
 concerned.  Therefore,  I  have  to  refer
 to  the  systems  of  Ayurveda,  Unani  and
 Siddha  which  have  lived  for  centunes
 m  this  country  and  which,  despite  the
 oaslaught  of  allopathy,  have  been  able
 to  hold  their  own  and  do  good  to  the
 people.

 remacy
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 In  this  Act  only  drugs  or  medicines
 o:  medicaments  which  come  under  the
 allopathic  system  are  covered,  and  that
 system  today  probably  caters  to  the
 needs  of  hardly  ten  or  45  per  cent  of
 India’s  people  The  medicines  which
 go  to  90  per  cent  of  the  people  are
 left  out  of  the  pale  of  all  our  enact-
 ments  I  know  the  hon  Member
 coming  from  Banaras  must  be  very
 interested  in  Ayurveda  I  am  equally
 interested  in  the  development  of  Ayur-
 veda,  Siddha  and  Unam.  Notwith-
 standing  the  fact  that  Government  has
 done  precious  h  ९  or  ignored  to  do
 anything  for  the  development  of  these
 «idigenaus  systems  of  medscine,  2  am
 concerned  now  with  the  aspect  of
 pharmacy  in  these  If  you  go  to  Bom-
 bay.  fo:  example,  you  find  that  the
 law  of  prohibition  is  sought  to  be
 circumvented  by  these  people  who  call
 themselves  pharmacists  under  Ayur-
 veda  by  preparing  some  asavas  and
 artshtas,  mixing  up  with  them  the  most
 deleterious  substances  hke  the  seeds
 of  datura  So,  the  person  who  takes
 it  gets  a  kick,  by  deletious  effect  of
 the  poisons  and  it  i,  sold  everywhere
 m  every  district  where  there  is  pro-
 hibition  Ayurvedic  preparations
 under  the  label,  name  and  style  of
 arishtas,  in  beautiful,  decorated  bottles.
 are  sold  as  real  substitutes  of  Alchohol
 and  everybody  knows  this  What  have
 vou  done  about  it”

 In  Siddha  Ayurveda  and  Unan.,
 there  arc  more  pretenders  to  the  mefli-
 cine  than  real  exponents  What  have
 you  done  about  it?  I  do  not  blame
 the  hon  Minister,  but  the  Government,
 because  personally  I  know  that  he  fs
 very  much  enamoured  of  these  systems
 himself,  and  4  think  if  he  gets  a  slight
 indisposition,  he  would  prefer  going  to
 Kerala  and  taking  an  Ayurvedic  treat-
 ment  than  going  to  the  Willingdon
 Hospital!

 Therefore,  I  submit  that  it  is  abso-
 lutely  essential  that  Government
 should  completely  change  their  views
 in  regard  to  the  indigenous  systems
 of  medicine,  and  also  ensure
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 that  the  indigenous  systems  of
 medicine  are  not  attacked  by  those
 people  whose  only  job  385  to  attack
 them  on  the  ground  that  medicines
 which  are  prepared  by  the  so-called
 Ayurveda,  Unam,  or  Siddha  experts  do
 not  conform  to  standards  Even  the
 dasamula  arshtas  prepared  by  five
 people  differ  Any  of  these  prepara-
 trons  prepared  in  Trivandium,  Madras
 and  Calcutta—whether  it  is  Kaviraj
 N  N  Sen  of  Calcutta  or  the  Dhan
 vantri  Vaidyasala  of  Kerala—duffer,
 although  they  must  have  taken  the
 formula  for  these  arhtas  from  the
 same  source  And  how  do  they  differ?
 This  35  because  we  have  no  standards
 in  the  crude  drugs  which  we  use
 because  we  have  not  cared  to  standar-
 dise  the  preparation  of  the  various
 concoctions  because  Government  have
 been  sitting  idle  ever  since  the  atta:n-
 ment  of  Independence,  at  any  rate
 over  the  question  of  developing  the
 indigenous  systems  which  have  served
 the  people  for  thousands  of  years
 Therefore,  my  submission  is  that  37
 bringing  the  law  up  to  date  to  meet
 the  requirements  of  today,  Govern
 ment  Should  seriously  consider  this
 question  also

 l  find  persons  like  Di  Pattabhi  Sita
 ramayva  saying  that  it  is  absolutely
 impossible  for  the  modern  medicine  to
 be  equated  in  terms  of  the  other  sys
 tems  and  that  the  Pharmacy  Act  could
 never  be  made  use  of  in  controlling
 the  preparation,  of  the  medicaments
 in  the  other  systems  I  do  not  sub-
 seribe  to  that  view,  and  with  great
 respect  to  Dr  Pattabh:  Sitaramayya,  I
 beg  to  differ  from  him,  because  things
 have  changed  since  he  studied  medi-
 ane  especially  in  the  last  ten  or
 cleven  years  and  it  is  not  impossible
 to  standardise  the  drugs  under  anv
 system

 Mr.  Chairman.  The  hon  Member
 should  conclude  now

 Shri  द  ह  Nayar:  I  thought  I  was
 the  only  Member  to  speak  on  this  Bill

 Shri  Eaghunath  Singh  (Varanas:)
 I  also  want  to  speak
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 Mr.  Chairman:  The  hon.  Member
 was  not  present  when  I  ascertained  the
 names  of  Members  who  wanted  to
 speak  I  have  regulated  the  tue
 accordingly

 Shri  Raghunath  Singh:  I  would
 need  only  five  memutes.

 Shn  द  P  Nayar:  Madam,  I  shalt
 resume  my  seat  with  the  very  earnest
 iequest  to  my  hon  fnend  Shr  Kar-
 markar  to  see  that  not  merely  indi-
 genous  syster  cf  medicine  are  deve-
 Joped  with  the  niu.  num  speed  possi-
 ble  but  as  a  forerunner  for  all  that,
 he  should  also  think  of  controlling  the
 production  of  the  variouy  preparations
 under  the  indigenous  systems  and  keep-
 ing  them  to  a  standard  of  quality
 which  will  be  the  envy  of  the  other
 systems  of  medicine

 Shri  Nanjappa  (Nilgiris)  The  Bull
 before  the  House  is  a  simple  one,  and
 the  amendments  brought  forward  are
 not  of  great  importance,  but  the  pro-
 blems  behind  the  Bill  are  great

 First  of  all,  the  Bull  restricts  itself
 only  to  one  system  of  medicine,  that
 4s  modern  and  scientific  system  of
 medicine  Probably,  it  refers  only  to
 the  allopathic  system  of  medicine,  In
 the  amendments  proposed,  dentists  and
 veterinary  medical  practitioners  are
 included,  and  their  names  also  are
 cntered  in  the  register  under  this  Bull
 But  there  are  other  well-quahfied  and
 trained  medical  practitioners  coming
 out  of  the  integrated  colleges  of  Indian
 medicine,  who  have  not  been  included.
 In  the  Madras  State  for  instance,  they
 are  employed  in  primary  health
 centres  and  I  am  told,  they  are
 employed  even  in  district  headquarters
 hospitals  When  that  is  the  case  why
 are  these  people  trained  in  both  svs-
 tems  of  medicine,  not  brought  within
 the  purvicw  of  this  Bill?  In  some
 other  States,  there  are  colleges  in
 Ayurveda  Unan  and  so  many  other
 svstems  °  Those  who  study  there  also
 rece:ve  good  qualification.  But  no
 mention  is  made  about  them  When
 dentists  who  deal  very  ilittle  in
 medicine  and  vetermary  med-
 cal  practitioners  who  do  not  deal
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 with  human  beings  are  brought  under
 this  Act,  we  find  that  these  people  who
 do  not  come  under  the  so-called
 modern  and  scientific  system  of  medi-

 -eine  cannot  be  brought  under  this  Act
 and  given  all  the  facilities  that  they
 are  entitled  to.

 As  I  said,  tms  Bill  does  not  touch
 ‘even  the  fringe  of  the  problem.  The
 problem  is  a  great  one.

 There  are  lots  of  people  who  prac-
 tice  medicine  in  this  country.  As  my
 hon.  friend  on  the  other  side  said,
 they  can  deal  with  all  sorts  of  dange-
 rous  drugs,  drugs  like  salts  of  mercury,
 arsenic,  lead,  sulphur  and  so  on
 Nothing  prevents  them  from  practising
 m  this  manner.  They  can  use  quack
 medicines  and  use  them  as  they  like
 and  create  as  much  havoc  as  they  like.
 The  Act  does  not  touch  them  at  all

 So  the  Bill  that  has  been  brought
 before  us  is  very  limited  in  its  scope
 and  does  not  touch  the  problem  at  all
 A  Bill  which  will  bring  within  its  pur-
 view  all  the  practitioners,  whether  of
 the  modern  systems  of  medicine  or  of
 the  indigenous  systems  of  medicine,
 should  be  brought  forward.  Thereby
 the  suffering  of  the  community  must
 be  taken  into  consideration  and  they
 must  be  given  all  sorts  of  protection

 so  that  they  may  not  be  misled  by  all
 sorts  of  practitioners  in  this  country

 श्री  रधुनाथ  सिह  (वाराणसी)
 श्रीमती  जी,  हमारे  थी०  पी०  नायर  भाई  ने

 बहुत  भच्छे  दाब्दों  में  झायुर्वेद  भौर  यूनानी
 के  सम्बन्ध  में  कहा  है

 इस  बिल  से  हमको  ज्यादा  सतोष  नहीं

 डडुभा इस वास्ते इस  बास्‍्ते  कि  जैसा  हमारे  भाई  वी०  पी०
 आयर जी  ने  कहा है,  कम  से  कम  ५०  फी  सैकड़ा
 सोग  हिन्दुस्तान  में  ऐसे  हैं  जो  भायुवेद  भौर

 यूनानी  का  माभय  लेते  हैं।  लेकिन कगर  झाज

 झाप  इन  भीषधियों  को  देखें  तो  उनमें  ग्रापको
 एकरूपता  नहीं  मिलेगी  |  ढाका  भायुवेदिक,
 डाका  फारमेसी,  सापना  भौषधालय,
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 fog  यनीवरसिटी,  भ्लेम्बिक,  जंबू,  गुरकुल
 कांगड़ी,  डावर  हिन्दुस्तान  में  प्रसिद्ध  सिद्ध

 झ्रायुवेदिक  झौचधियां  बनाने  वाले  हैं।
 खकिन  झगर  झापको  ज्यवनप्राश  खरीदना  हो
 तो  इन  कारखानों  के  व्यवनप्राद  में  झापकों
 एकरूपता  नहीं  मिलेगी  ।  झाप  मोती  की
 भस्म  चाहेंगे  तो  झापकों  सीप  की  भस्म  दे  देंगे  tv
 आप  स्वर्ण  सिदूर  लेना  चाहते  हैं  तो  उसके
 नाम  पर  जो  लीज  आपको  मिलेगी  उसमें

 सिन्दूर  तो  होगा  पर  स्वर्ण  नही  होगा  ।  जब

 हमारे  देश  के  ८०  प्रतिशत  लोग इन  औष--
 थियों  का  भ्राश्नय  लेते  हे  तो सरकार  की  तरफ

 से  इनमें  एकरूपता  लाने  के  लिए  प्रयत्न  होगा
 चाहिए  |

 में  आपको  एक  उदाहरण  दा  छितो-
 पलादि  चूर्ण  में  बंशलोचन  पढ़ता  है,
 ज्यवनप्राश  में  भी  पड़ता  है।  लेकिन  हिन्दुस्तान
 में  औषधियों  में  जितना  बंधलोचन  पड़ना
 चाहिए  उसका  एक  या  दो  प्रतिशत  शुद्ध
 पड़ता  है  बाकी  नकली  बंदालोचन  डासा
 जाता  है।  उत्तर  प्रदेश  में  बनता  है  भौर  वहा
 से  सब  जगह  भेजा  जाता  है।  इसलिए  हमारी
 प्रार्थना  है  कि  भस्मों  के  वास्ते,  काथ्टादि
 झौषधियों  के  वास्ते,  अवलेहों  के  वास्ते,
 तेलों  के बस्ते,  झासव  भौर  भरिष्टों  के  वास्ते
 सरक  र  को  कानून  बनाना  चाहिए  ताकि  इनमे
 एकरूपता  शौर  छुद्धता  जाये ।  एक  गरीब
 आदमी  जो  कि  पीड़ित  है  वह  पैसा  देकर  भौषधि

 खरीदता है  पर  उसे  शुद्ध  भ्रौषधि नहीं  मिलती  ।

 इसलिए  हमारी  सरकार से  प्रार्थना  है  कि  इस
 दिशा  में  तेजी  से  विचार  करें  ।  हम  पाश्यात्य
 भौषधियो  के  पीछे  बहुत  दौड़ते  हे  लेकिन

 यह  दौड़ना  बहुत  ठीक  नहीं  है  |  यह  अमीर
 आदमियों  के  वास्ते  ठीक  हो  सकती  है  लेकिन  ो
 भारत  के  नंगे,  गरीब  भौर  खे  लोग  हैं  बह
 पात्णात्य  औषधियों  का  श्ाथय  नहीं  से
 सकते  ।  इसलिए  हमारी  सरकार  @  यह
 सबिनय,  प्रार्थता  है  कि  बह  कोई  ऐसा  विधेगक
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 उपस्थित  करे  कि  जिससे  झायुर्वेदिक  भौर

 यूताती  ओऔकवधियों  में  एक  रूपता  भा  जाये  ।

 Shri  Karmarkar:  I  am  happy  to
 find  from  the  observations  of  all  the
 three  distinguished  colleagues  who
 spoke  on  this  Bill  that  there  has
 been  absolutely  no  opposition  to  the
 Bill  itself.  In  fact  most  of  their
 observations  did  not  concern  the
 provisions  of  this  Bill.  There  have
 been  some  observations  made  princi-
 pally  of  a  two-fold  character  I  am
 happy  that  my  hon.  friend  Shri  Nayar
 has  come  just  when  I  was  on  this
 point.  I  must  congratulate  him  on  the
 observations  he  had  made,  not  so
 much  for  their  accuracy  but  for  the
 rather  more  than  expected  profound
 knowledge  that  he  displayed  about
 medicines  and  about  the  art  of  phar-
 macy.  He  said  something  about  Henry
 Lucas  saying  about  art  and  about  truth
 and  falsehood.  I  do  not  say  that;
 but,  I  think,  he  also  committed  him-
 self,  perhaps  unconsciously,  to  some
 statements  which  were  not  accurate.

 L  shall  deal  with  the  ports  because  I
 would  not  like  to  leave  the  House  in
 any  doubt.  He  brought  the  question
 of  labels  and  all  that  and  said  thal
 the  Pharmacy  Act  does  not  contain
 sufficient  safeguards  against  details  of
 labels  etc  I  am  afraid  that  he  read
 this  Act  alone  and  not  an  allied  Act,
 namely,  the  Drugs  Act.  Under  the
 Drugs  Act  rules,  there  have  been  pro-
 visions  that  the  compositions  must  be
 declared  on  the  label.

 Secondly,  perhaps,  he  did  not  give
 sufficient  attention  to  facts  I  see  that
 he  has  got  a  copy  of  the  Act;  but,  I
 am  not  sure  whether  he  has  read
 through  that  today  to  refresh  his
 memory.  This  Act  seeks  to  regulate
 only  the  profession  of  Pharmacy  and
 controls  and  registers  pharmacists

 He  also  referred  to  a  number  of
 subjects  in  which  a  pharmacist  should
 be  versed.  Of  course,  a  pharmacist  i8
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 a  pharmacist;  he  is  neither  a  chemical
 expert  nor  a  doctor.  He  must  have
 knowledge  sufficient  to  enable  him  to
 discharge  his  duties  as  a  pharmacist,
 the  duties  expected  of  him  as  a  phar-
 macist.  The  educational  regulations
 under  the  Pharmacy  Act,  as  it  is  now
 m  force,  provide  for  training  in  the
 subjects  mentioned  by  my  hon.  friend.
 The  subjects  are  inorganic,  physical,
 organic  chemistry,  botany,  zoology,
 anatomy,  physiology  and  hygiene
 The  total  period  for  which  he  has  to
 organic  chemistry,  botany,  zoology,
 350  hours  theoretical  and  300  hours
 practical  course

 Shri  V.  ्,  Nayar:  When  were  they
 prescribed;  am  which  years?

 Shri  Karmarkar:  J  shall  give  the
 year  later;  but  it  has  been  prescribed.
 Jf  the  hon.  Member  admits  that,  that.
 3९  a  material  admission

 Then,  he  referred  to  advertisements
 With  regard  to  the  facts  which  he
 mentioned,  which  were  correct,  he  is
 a  little  out  of  date.  He  mentioned
 something  about  the  Navaratna  Kalpa;
 that  belonged  to  the  earlier  era.

 Shri  V.  P.  Nayar:  What  is  the-
 modern  fashion’

 Shri  Karmarkar:  Wherever  the  party
 is  it  abides  by  the  Act.  If  Shri  Nayar
 had  the  pleasure  of  seeing  the  adver-
 tisements  about  the  wonderful  effects
 of  this  Navaratna  Kalpa,  such  adver-
 tisements  have  been  banned  under
 the  Act  and  the  party  who  used  to  in-
 duige  in  these  advertisements  has

 ceased  to  advertise  im  such  terms.
 Ultimately,  what  we  can  do  is  hmit-

 ed.  People  have  to  keep  themselves
 ummune  from  gullibihty  also.  If
 they  hear  that  something  prepared
 out  of  the  9  gems  remedies  certain
 diseases  hike  diabetes  etc.  It  might
 be  better  worth  while  to  possess  these

 9  gems  rather  than  the  medicine  made
 out  of  them  I  am  quite  sure  my
 hon.  friend,  Shri  Nayar.  will  follow
 that  course.
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 About  Soviet  Russia  also,  I  must  say

 ‘that  his  observations  are  a  little  out
 sof  date,  as  I  find  most  of  his  observa-
 tions  are.

 36.48  hrs.

 Mr.  Depury-SpeakER  in  the  Chatr  ]

 Shri  द  P.  Nayar:  Two  years  ago

 Shri  Karmarkar:  I  thought  he  wa.
 speaking  today  and  not  two  years  ago

 Shri  द  P.  Nayar:  May  I  be  permit-
 ted  to  make  a  clarification?  I  said
 that  two  years  ago,  an  effort  was  made
 and  at  that  time  the  Drug  Control
 Act  and  the  Pharmacy  Act  were  in
 force  as  they  are  now  before  being
 amended  and  yet  by  the  application

 <of  these  Acts,  this  could  not  be  done
 (Interruptions)

 Shri  Karmwarkar:  J]  now  =  unde!-
 stand  better  and  I  will  phrase  what  /
 have  to  say  a  httle  differently  in  view
 ef  the  explanation  now  given
 (Interruptions)

 Shrimati  Parvathi  Krishnan  (Coim-
 batore):  It  vames  with  time!

 Shri  Karmarkar:  I  am  obliged  to
 the  hon.  Member's  interruptions  I
 always  welcome  her  interruption  and
 her  speeches

 Now,  with  regard  to  the  USSR
 pharmacopoaeia,  this  question  came
 up.  My  hon  friend  must  be  knowing
 that  this  matter  was  recently  going  on
 between  us  and  the  USSR  Govern-
 ment  A  Russian  team  came  here
 and  I  had  the  pleasure  of  seeing  them
 also  and  discussing  matters  with  them
 We  also  discussed  the  recognition  of
 the  U.S.S.R.  pharmacopoaeia  =  It  was
 not  long  back  that  they  were  here,
 they  were  here  a  few  months  back
 and  we  took  expeditious  action  to  re-
 cognise  the  US.SR  pharmacopoaeia
 especially  because  they  mentioned
 that  it  might  be  having  better  effect

 Yn  the  case  of  the  import  of  some
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 drugs.  It  might  be  i  the  mnterest  of
 the  country  if  we  keep  these  drugs
 open  for  imports  by  any  importer.

 Therefore,  we  have  now  taken  action
 to  recognise  the  U.S.S.R.  pharmaco-
 poaeia,  thus  removing  the  obstacle  in
 the  way.  Anyone  who  would  hke
 to  ymport  any  drugs  recognised  by
 that.

 Shri  द 4  ग्,  Nayar:  Have  you  recog-
 nised?

 Shri  Karmarkar:  That  is  what  I
 have  said  a  moment  back  We  have
 recognised

 About  Panch  Sheel,  my  hon  friend
 is  much  ‘vetter  acquainted  ‘tnan  i  am
 We  arc  not  aware  that  these  valuable
 drugs  can  be  got  at  one-tenth  the  cost
 If  that  is  so,  if  my  hon  friend  has
 either  outside  or  other  knowledge
 about  it,  I  should  lke  to  know  about
 it  If  the  precious  drug  is  costing
 only  one-tenth,  it  is  a  tempting  pro-
 position  Even  if  the  suggestion  comes
 from  my  hon  friend  I  will  just  accept
 it  In  fact  our  State  Trading  Corpora-
 tion  is  now  making  arrangements  to
 import  drugs  which  could  be  imported
 from  Russia,  Hungary  and  Poland

 There  was  one  matter  which  my
 hon  friend  referred  to  and  that  was
 about  registration  of  incompetent
 persons  Why  we  are  amending
 section  32  which  seeks  to  help  the
 displaced  persons  from  Pakistan  3५
 to  protect  the  people  who  did  not
 register  first  at  the  time  of  registration
 under  section  32  though  they  could
 have  had  their  names  registered  if
 they  were  m  a_  position  to  do  80
 They  should  not  be  made  to  suffer
 and  penalsed  for  their  musfortune
 and  therefore,  this  amendment  is
 made

 Then  my  hon  friend  almost  =  said
 that  we  were  trying  to  whittle  down
 the  qualifications  There  is  no  plan
 of  that  kind  and  we  make  a  provision
 of  a  reasonable  nature

 Shri  Raghunath  Singh  found  him-
 self  inspired  to  say  about  Ayurveda
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 Recently,  we  had  a  fact  finding  com-
 mittee  which  went  round  the  country
 It  has  submitted  its  report  which  I
 hope  to  make  available  to  the  House
 in  the  near  future  There  is  no  doubt
 that  the  indigenous  system  of  medi-
 eine  also  requires  standardisation.  My
 friend  from  Banaras  knows  much
 better  than  I  do  that  there  is  a  variety
 of  preparations,  a  variety  of  vaids,
 pandits  and  people  hke  that  It  does
 require  standardisation  It  is  not  a
 light  task  but  we  do  recognise  the
 need  We  have  not  yet  come  to  the
 point  where  we  can  definitely  say
 that  a  particular  State  prefers  a  parti-
 ‘cular  line  of  action  either  with  =  re-
 gard  to  the  recognition  of  the  indigen-
 ous  medicine  or  those  experts  under
 it  or  those  who  practise  the  medicine

 or  those  who  prepare  the  medicine  or
 those  who  serve  the  medicines  |  am
 aware  and  my  Mhnistry  is  aware  of
 the  importance  of  regulating
 Ayurveda  and  other  indigenous  sys-
 tems  of  medicines.  It  is  highly  im-
 portant  For  the  time  being,  there  is
 every  freedom  in  that  domain  and  we
 have  not  yet  brought  them  under  the
 Act  We  are  seriously  considering
 how  to  standardise  the  various  ayur-
 vedic  medicines  also  and  it  might  be
 possible,  if  the  States  agree  and  if
 there  is  a  general  consensus  of  opinion
 about  the  point,  that  we  may  under-
 take  measures  towards  that  end
 However,  it  does  not  mean  that  we  al-
 ways  recognize  the  Banaras  prepara-
 trons  as  the  standard  preparations

 Then  my  hon  friend  Shri  VP.
 Nayar  referred  to  the  Kerala  system.
 I  have  had  the  pleasure  of  going  to
 Kerala  I  think  to  go  to  Kerala  is  to
 refresh  oneself.  I  have  also  heard  the
 fact  that  in  certain  places  in  Kerala,
 where  certain  vaidyas  do  possess  rather
 very  good  powers  of  not  only  curing
 ailments  but  of  rejuvenating  old  people
 and  things  like  that  So  far  as  m\
 knowledge  goes

 Mr.  Deputy-Speaker:  The  hon.
 Minister  must  have  come  back  re-
 Juvenated,
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 Shri  Karmarkar:  I  have  not  the
 leisure  to  try,  and  even  if  I  had  done

 that.  I  may  not  have  been  here  to
 pilot  this  Bill.  Whatever  it  is,  Kerala

 does  possess  old  traditions  which  are
 really  very  precious  for  us,  and  I  may
 say  that  it  is  especially  their  massage
 system  and  their  medicines  which
 they  have  inherited  from  days  past
 which  need  special  mention.  I  am
 rather  interested  in  that  way  and  we
 should  make  use  of  that  knowledge
 I  have  promised  Shri  ्  P.  Nayar  that
 व  will  pay  a  visit  to  Kerala  in  his
 company  for  some  days,  and  I  do  hope
 that  without  going  through  a  very
 long  process  he  will  send  me  back
 fresher  than  when  I  entered  Kerala.

 Shri  Tangaman{  (Madurai)  What
 about  the  Siddha  system?

 Shri  Karmarkar:  That  system  35  a
 little  less  exciting  than  the  Kerala
 system.  But,  nevertheless,  the  Siddha
 system  also  is  a  system  which  is
 under  our  research  and  our  good  care.
 l  think  that  we  may  meet  outside  to
 talk  about  all  these  personal,  private
 opinions  about  these  systems,  and
 there  are  many  exciting  things  which
 my  hon.  friends  might  say.

 Another  colleague  of  mine  here  also
 reiterated  the  point  that  the  indigen-
 ous  system  of  medicine  does  require

 standardisation.  As  I  said  earlier,
 I  entirely  agree  with  the  idea  under-
 lying  the  anxiety  of  the  hon.  Members.
 and  I  can  only  assure  hem  that  we
 have  been  rather  giving  anxious
 thought  to  the  fullest  use  that  we  can
 make  of  Ayurveda.  To  be  frank  with
 this  House,  one  of  the  principal  diffi-
 culties  that  have  been  confronting  us
 is  that  this  question  is  treated  rather
 on  a  personal  predilection  basis  than
 on  a  scientific  basis.  I  am  yet  to  meet
 many  doctors  who  have  agreed  that
 Ayurveda  does  possess  some  precious
 medicines  The  number  of  Ayurveda
 pandits  that  I  have  met  and  who  agree
 that  there  is  something  precious  in
 the  modern  medicines  is  also  very
 smal}  So,  ४  we  can  pull  ourselves
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 out  of  thus  mutual  prejudice  and  see
 that  knowledge  is  not  any  one’s
 monopoly,  that  it  is  not  helted  or
 stopped  at  any  place  or  time,  that
 after  all,  they  lead  to  further  know-
 ledge  and  that  if  we  develop  an  atti-
 tude  that  we  should  derive  the  best
 from  all  systems  of  medicine—whether
 Ayurveda  or  Homoeopathy  or  Unani
 or  Naturopathy  or  modern  medicine—
 Y  think  we  shall  be  able  to  evolve  a
 system  in  this  country  which  would
 be  the  best  of  all.  That  is  the  Govern-
 ment’s  view.

 Shri  V.  ह:  Nayar  said  that  we  have
 done  nothing.  I  wish  he  pays  a  visit
 to  our  Research  Institute  at  Jamnagar.
 When  he  comes  back  after  the  visit,
 I  am  quite  sure  that  he  will  not  hold
 the  same  view

 ’
 Shri  V.  P.  Nayar:  I  have  gone  there

 Shri  Karmarkar:  He  mught  have
 been  to  Jamnagar,  but  not  the
 Institute

 bri  द  P.  Nayar:  I  have  seen  it
 probably  before  you  saw  it

 Shri  Karmarkar:  He  mght  have
 seen  it  possibly  in  the  first  month  of
 its  existence.  If  he  sees  it  now,  he
 will  find  that  they  are  domg  good,
 precious  work  But  it  all  takes  time.
 I  would  not  hke  to  take  the  time  of
 the  House  longer  than  this

 *
 Mr.  Deputy-Speaker:  The  question

 18:

 “That  the  Bill  further  to  amend
 the  Pharmacy  Act,  1948,  be  taken
 into  consideratign”

 The  motion  was  adopted

 Mr.  Deputy-Speaker:  The  question
 is:

 ‘That  clauses  2  to  70  stand  part
 of  the  Bill”.

 The  motion  was  adopted

 (Amendment)  mu

 Clauses  2  to  0  were  added  to  the
 bill.

 Mr.  Depaty-Speaker:  ‘There  is  @&
 Government  amendment  No.  3  फर्श
 clause  I.

 Amendment  made:

 Page  5,  lines  9  and  Ww—

 for  “1958”  substitute  “1989.

 {Shri  Karmarkar}

 Mr  Deputy-Speaker:  The  question
 28

 “That  clause  il,  85
 stand  part  of  the  Bill”

 amended,

 The  motion  was  adopted.

 Clause  Il,  as  amended,  was  added  to
 to  the  Bill

 Clauses  12  and  3  were  added  to  the
 Bil

 Clause  4—  (Subststutton  of  new
 section  for  section  40)

 Amendment  made

 Page  6,  ine  6,—

 for  1958"  substetute  “1959”

 {Shrs  Karmarkar}

 Mr.  Deputy-Speaker:  The  question
 38

 “That  clause  l4,  as
 stand  part  of  the  Bull”

 amended,

 The  motwn  was  adopted.

 Clause  14,  as  amended,  was  added  to
 the  Bil.

 Clauses  35  to  9  were  added  to  the
 Bill.
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 Clamse  l—(  Short  title  and  commence-
 ment)

 Amendment  made

 Page  i,  line  4,—

 for  “i968”  substitute  "1959",

 {Shri  Karmarkar}

 Mr.  Depaty-Speaker:  The  question

 “That  clause  ,  as
 stand  part  of  the  B:ll”

 amended,

 The  motion  was  adopted

 Clause  l,  as  amended,  was  added  to  the
 Bull

 Enacting  Formula

 Amendment  made

 Page  i,  line  ],—

 for  “Ninth  Year”
 “Tenth  Year”

 substitute

 {Shri  Karmarkar]

 Mr.  Deputy-Speaker.  The  question
 8

 “That  the  Enacting  Formula,  as
 amended,  stand  part  of  the  Bull”

 The  motion  was  adopted
 The  Enacteng  Formula,  as  amended,

 was  added  to  the  Bull

 The  Long  Title  was  added  to  the  Btil

 Shri  Karmarkar:  I  beg  to  move
 “That  the  Bill,  as  amended,  be

 passed”

 Mr.  Deputy-Speaker:  The  question Is

 “That  the  Bill,  as  amended,  be
 passed

 The  motion  was  adopted

 330  L.8.D  —9

 (Amendment)  BIL  534

 1  88  hes

 INDIAN  RAILWAYS  (AMENDMENT)
 BILL

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Bhan):  |  beg  to
 move

 “That  the  Bill  further  to  amend
 the  Indian  Railways  Act,  1890,

 be  taken  into  consideration  ”

 I  shall  not  ture  the  House  with  <
 long  speech  As  has  been  set  down
 in  the  statement  of  objects  and
 reasons,  the  evils  of  ticketless  travel,
 misuse  of  the  alarm  chain  apparatus,
 un-authorised  hawking  and  vendmg
 and  intimidation  of  railway  servants
 and  interference  with  their  duties  on
 the  shghtest  pretext,  are  sti:  conti-
 nuing  without  any  substantial  abate-
 ment

 What  the  87]  seeks  s  to  strengthen
 the  hands  of  the  railway  servants  m
 putting  down  these  evils  by  enhancing
 the  punishments  for  such  offences
 Apart  from  the  provisions  in  the  Bifl
 which  involve  certain  verbal  changes,
 as  I  have  just  now  stated,  the  basic
 provisions  in  the  Bill  are  those  per-
 taining  to  q)  ticketless  travel,  (hy
 misuse  of  the  alarm  chain  apparatus,
 an)  unauthorised  hawking  and  vend-
 ing  in  railway  premuses,  and  (iv)
 intimidation  of  railway  servants  and
 interference  with  their  duties

 So  tar  as  ticketless  travel  35  con-
 cerned,  the  provisions  of  the  Bull  in-
 volve  enhancement  of  the  penalty  807
 altering  or  defacing  a  pass  or  a  ticket
 from  a  fine  up  to  Rs  50  to  imprison-
 ment  up  to  three  months  or  a  fine  up
 to  Rs  250  or  both  Persons  who
 travel  without  tickets  or  with  impro
 per  tickets  with  intent  to  defraud,
 will  become  hable  to  pay  not  only  the
 fare  for  the  journey  performed  and  the
 fine  imposed  by  the  court,  but  also
 the  excess  charges  which  are  provid-
 ed  for  those  who  travel  without
 tickets  or  with  improper  tickets  with-
 out  intent  to  defraud  This  is  to
 make  the  amounts  collected  for  the
 railways  in  both  the  cases  the  same
 Also,  persons  who  travel  without
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 {Shri  Shahnawaz  Khan]
 tickets  or  with  improper  tickets  with
 intent  to  defraud  will  become  liable
 to  be  arrested  without  warrant.

 The  amendments  in  connection  with
 misuse  of  alarm  chain  apparatus  pro-
 vide  for  increase  in  penalty  for  such
 misuse  from  a  fine  of  Rs.  50  to  im-
 prisonment  up  to  three  months  or  a
 fine  of  Rs.  250  or  both,  with  a  pro-
 vision  also  for  arrest  without  warrant
 of  such  persons.

 Persons  who  obstruct  railway  ser-
 vants  in  the  discharge  of  their  duties
 ate  now  liable  to  a  fine  extending  upto
 Rs.  100.  This  is  being  increased  to  a
 penalty  of  imprisonment  upto  six
 months  or  fine  upto  Rs.  500  or  both

 Provision  is  being  made  in  the  Act
 itself  prohibiting  canvassing  for  any
 eustom  or  hawking  or  exposing  for
 sale  any  article  whatsoever  in  a  train
 or  in  railway  premises  without  a
 licence  therefor  and  making  it  punish-
 able  with  fines  up  to  Rs.  250  in  re-
 placement  of  the  existing  provisions
 under  the  General  Rules  involving
 fines  up  to  Rs.  50  only  Further,  pro-
 vision  is  made  for  any  such  person
 to  be  removed  from  the  railway  pre-
 mises  by  any  railway  servant  autho-
 rised  in  this  behalf  or  any  other  person
 whom  such  a  railway  servant  may
 call  to  his  aid.

 These  are  broadly  the  provisions  in
 the  Bill.  They  are  substantially  non-
 controversial  and  I  trust  that  the
 House  will  have  very  little  difficulty
 in  accepting  them

 Mr.  Deputy-Speaker:  Motion  mov-
 ed:

 “That  the  Bill  further  to  amend
 the  Indian  Railways  Act,  1890,  be
 taken  into  consideration.”
 Skri  D.  C.  Sharma  (Gurdaspur):

 I  think  the  whole  House  will  wel-
 come  thixy  Bil.  So  many  times  ques-
 tions  have  been  put  to  the  Railway
 Minicter  on  the  subject  of  this  Bill.
 For  instance,  we  have  been  asking
 about  the  incidence  of  ticketless
 travel.  We  have  been  asking  about

 the  misuse  of  alarm  chains,  We  have
 also  been  asking  about  the  unauthori-
 sed  hawking  here  and  there,  The
 reply  that  has.come  from  the  Rail-
 way  Ministry  shows  a  distressing  state
 of  affairs.  Ticketless  travel  has  been
 on  the  increase.  I  remember  listening
 to  a  speech  made  by  an  hon.  Mem-
 ber  from  the  other  side  of  the  House
 m  which  he  said  that  there  are  cer-
 tain  railways  where  even  the  railway
 functionaries—I  will  not  call  them
 ‘authorities'—encourage  people  not  to
 buy  railway  tickets.  People  go
 about  in  the  trains  without  purchasing
 any  tickets.  So,  I  think  the  disease
 of  ticketless  travelling  has  become
 more  or  less  an  infectious  disease  and
 it  has  taken  an  epidemic  form.

 Then,  it  उड  found  not  only  on  the
 main  lines  but  also  in  the  branch  lines.
 In  the  branch  hnes  the  supervision  of
 the  railways  35  rather  less  vigilant
 than  it  753  on  the  main  hne  More-
 over,  I  find  that  ticketless  travelling
 has  permeated  all  classes  of  travelbng
 —first  class,  second  class  and  even
 those  travellers  who  are  called  third
 class  travellers  I  do  not  use  the  word
 ‘third  class’  in  any  derogatory  sense

 I  am  just  defining  a  category  I  think
 it  38  more  a  social  disease.  I  cannot
 call  it  by  any  other  name.

 I  think  something  has  got  to  be  done
 to  put  an  end  to  this  social  disease
 ima  very  strict  way,  in  a  very  vigo-
 rous  way,  and  I  believe  this  Bill  will
 go  a  long  way,  if  not  in  eradicating  the
 disease,  at  least  30  curbing  the  disease
 So,  this  is  the  first  thing  which  the
 Bill  seeks  to  do

 Mr.  Deputy-Speaker:  Has  the  hon
 Member  much  more  to  say  on  _  this
 Bill?

 Shrj  0.  C.  Sharma:  Yes,  very  much
 more

 Mr.  Deputy-Speaker:  Then,  he  can
 continue  his  speech  tomorrow.

 7  brs.
 The  Lok  Sabha  then  adjourned  tilt

 Eleven  of  the  Clock  on  Thursday,
 the  l2th  February,  959/Magha  =z,
 880  (Saka).
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 LL  ANSWERS  TO
 QUESTIONS

 S.Q.
 Noa.

 $2.
 33.

 62.

 64.

 Subdject

 Supply  ofriceto  Kerala  .
 Road  Bridge  on  Rupnarsin

 River  .
 Surface  Drainage
 Railway  Land  नि
 Goods  Train  Deraiiment.
 Electricity  Rates  in  Delhi
 Public  Call  Offices
 Import  of frusts  from  Pakis-

 tan  नि
 Rise  in  price  of  wheat  in

 Dela  :
 Diesel  and  Electric  Loco-

 motives.  ’  न
 Price  of  raw  tute

 WRITTEN  ANSWERS  TO
 QUESTIONS
 5Q.
 No.

 63.

 65
 66.

 Construction  of  bridges  on
 Hingoli-Khandwa  fine

 Inatiture  for  Afforestation
 Automatic  Telephone  Ex-

 hanges
 Mobile  Libraries  on  Rail-

 ways
 Sutlej-Beas  link  project
 Paddy  and  rice  export  from

 Orissa  है
 ए,&  द  Volunteers
 Su

 ply
 of  rice  to  West

 gal.
 andustan  Shipyard  मु

 Cancer
 Commodities  Commuttees
 Circular  railway  for

 Calcut
 Purchase  of  Paddy  and

 National  projects  construc-
 tion  corporation  .  °

 Master  plan  for  flood  con-
 trolin  Orisss

 Procurement  of  nce  from

 Sharavathy  Hydro-electric

 High  jevel
 Committee  on
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 285—87
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 293--97
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 309
 309-10

 370
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 372
 333
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 374
 375
 375

 376

 316-17,

 377

 377-78

 378

 379

 379
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 SQ  Subject  CorumMNs
 No.

 82,  Master  plan  for  Delhi:  .  320
 83  Ratlway  freight  नि  320
 84.  Development  of  Ports  (320-21
 85.  Railway  protection  force  32I-22
 86  Drinking  water  supply  to

 Agartala  Town  322
 87.  Health  department  of

 Himachal  Pradesh  322
 88.  Catering  contractors  323
 89.  Over-bridge  at  Sholapur  323
 90  Ukat  project  324
 ol.  Bhakra  Dam  .  324-25
 92.  Baladila-Visakhapatnam

 si  dupe  325-26
 93.  Sone  river  Barrage  326
 94.  Konkan  Coastal  Service  326-27
 95.  Erosion  of  river  Hooghly

 Banks  नि  हि  327
 96.  Railway  Tume-tables  327-28
 97.  T.  8,  Survey.  ढ़  328
 98.  Construction of  over-bridges

 and  under-bridges  .  329
 ‘100.  Self-sufficiency  in  food-

 grains  329-30
 i0t  Quota  for  Scheduled  Castes

 and  Scheduled  Tribes  330-31
 102  Tungabhadra  project  338
 103.  Berapoly  river  project  im

 Kerala  333-32
 104.  “Demands  Day”  by  Posts

 and  Telegraphs  Em-~-
 ployees  332-33,

 105  Milk  supply  scheme  in
 Dethi  नि  333

 ‘106.  Development  of  Dry  Fruits  334
 107.  Class  IV  Railway  Employees

 Promotion  Committee  335
 ‘109.  Remodelling of  Delht  Main

 Yard  335-36
 i0.  Fashery  Development  336
 iz.  India  South  America

 Shipping  Service  +  337
 2.  Punctuahty  of  Trains  337-38
 113.  Bridge  at  Berhampore  338
 i24.  Fishing  in_Paradip  and

 Hicakud  Reservoirs  338-39
 ९  ६.  मे  Tourist  resort  at  Bhakra

 Dam.



 $37
 WRITTEN  ANSWERS  TO

 QUESTIONS—contd.
 5.Q.  Subject
 Na.

 ‘316,  Tungabhadra  Project  .
 117,  Explosion  between  Sarna

 and  Boharob  Stations  .
 2r8.  Procurement  of rice  .
 ‘1g.  Fertilizers  .  न
 120,  Dohad-Indore  Reilway

 Line
 t3z.  Manhandling  of  Railway

 122,  Railway  lne  for  Danda-
 karanya  Project  .  .

 ‘123.  Integral  Coach  Factory  .
 14.  Reclamation  of  “Usar

 ‘125.  Rural  electrification  scheme
 126.  Medical  College  at  Sambal-

 pur,  Orissa  .
 a7.  Diesel  Cars  हि
 a  न  Murder  and  Robbery  in

 Train  .

 U.8.Q.
 No.

 zB  Quasters  on  Rewari-Bha- 5
 tinda  Section

 54  Raibway  stations  in  Bikaner
 Division

 Punctuality  of  Trains  be- 3s
 tween  Delhi  and  Phulere

 56.  Ticket  checking  staff
 57.  Central  Aid  for  road  con-

 struction  .
 58.  Health  Projects  m  Punjab
 5  Central  godowns m  Punjab
 60.  Health  schemes  in  States
 6x.  Tungabhadra-Nellore

 Thermal  Power  Plant  .
 6a.  Master  Plan  for  Flood

 or
 in  Andhra

 63.  Conversion of  Bhimsvaram-
 udivada  line  into

 Broad  Gauge.  .
 Shark  Laver  Oil  Factory

 in  Andhra

 ह ई

 के

 दिक

 {Taste  Drewes}

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.8.Q.  Sudjece
 No.

 345-46

 346-47

 347

 347-48
 348

 349
 350
 350
 357

 ३357-52

 352

 333

 353
 353-54

 354

 354°SS

 358
 955-56

 103.

 ‘To4,

 Diesel  Rail  Cars  on  Central
 Railway  .  हे

 Railway  protection  force  .
 Excise  Jaunch  “Vidyut’®  .
 Grants  to  Manipur  State
 Rural  water  8  schemes

 ghee  apply
 Central  D  Research

 Tnshiture,  Karna  i.
 Water  supply  in  Delhi
 Breaches  on  rasiway  lines
 Sugar  Factoriesin  Bombay
 “Sate

 Sugar
 Japur  post  office  60775
 Price  of  rice  m  Bombay
 Water  supply  for  Bangalore

 ty
 Nanonal  Venereal  discases

 control  scheme
 Quarters  for  P.  &  T  em-

 Ployees
 Electrificauon  of  Igatpuri-

 Bhusawal  Section
 Ship  repairing  facilities
 New  Medical  College,  Delhi
 Commattee  on  Re-Orga-

 nisation  of  transport
 administration  in  States

 Murder  in  R.M.S,  Van
 R.M.S.  Reorganisation

 Committee  ‘
 VanaspatiGhee  द
 Ghos:  Colony,  Delhi
 Hermaphrodite  persons
 Catering  employees
 Dum  Dum  Arrport
 Ad  India  Instatute  of  medi-

 cal  sciences  .  नि
 Oulsardines  .
 Booking  of  egg  baskets

 ens  Sersla  rs  Delhi
 Ahmednagar-Purh  Line  .
 Second  Class  Accommo

 dation  e
 Platforms  for  Samudre-

 garh  and  Dumurdaha
 Stations.  .  .

 Use  of  prestressed  concrete
 in  Buildings

 Preservation  of  agriculea}
 produce  in  Orissa

 367-68
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 37-72

 372-73
 373

 373

 374

 37448

 3735-76
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.8.Q.  Subject
 No.

 ‘106.
 107,
 ‘108,

 T.  B.  Survey
 Medicat  Council  of  India
 Roads  constructions

 schemes  for  Punjab
 Rabi  growing  land
 Paediatric  training  centres
 Wild  life
 Pahleza  and  Mahendra

 Ghats
 Tiumber  for  railways
 Fishing  Harbours
 Tuticorin  port
 Claims
 Rural  Credit
 Rural  water  supply  scheme

 in  Punjab
 Central  Council  of  Health

 a  dy  Travelling  Ticket
 examiner,

 Mulk  powder  distribution
 in  Himachal  Pradesh

 Delhi-Kathgodam  Rail  Link
 Price  of  sugarcare
 Sholapur  aerodrome
 Faouly  Planmng
 Assistants  in  Rail  vay  Board
 Pharmaceutical  Council

 for  Tripura
 Road  Transport  Reorga-

 fusation  Committee
 Class  IV  Railway  Employees
 Puruha-Mun  Railway
 Trains  between  Gadag  and

 Guntakal  Stations
 Remodelling  of  Stations
 Ayurvedic  Medicme
 Agricultural  Co-operatives

 7०09
 ‘E10,
 Boo
 I82,

 ‘113.
 II4.
 IIS.
 ‘116.
 Wh
 r8

 3I9.
 T20.

 2k.

 ‘322,
 123,
 ‘124,
 26
 326
 127,

 128,

 129.
 130,
 ‘43%,

 ‘132.
 733
 १34०

 384
 385--95

 396

 396
 396-97

 397
 398

 398-99
 399-409

 400

 400-03

 403-02

 402
 403
 404

 404-05,

 PAPERS  LAID  ON  THE  TABLE  405-06
 The  following  papers  were  laid

 onthe  Table
 (3)  ह उ  copy  of  Notuficatron  Nu,

 G.S  4  i2:I,  dated  the
 20th  December,  1988,
 under  Sub-secttor  2  of
 Section  23  of  the  Preven-
 tron  of  Fo  id  A  lulreration
 Act,  ‘3954.  making  certam
 further  amendments  to  the
 Prevennon  ot  Foed  Adul-
 teranon  Rules,  i956

 320  L.SD—I0

 ©
 A  metus P'24/56  57-58,  dat
 the  26th  flovensber,  7958
 under  sub-section  (3)  of
 Section  333  of  the  Motor
 Vehicles  Act,  939  mak-
 ing  certain  amendment  to
 the  Motor  Vehicles  Rules
 for  Mampur,  1951;  pub-
 hshed  in  the  Manipur
 Gazette

 REPORT  OF  COMMITTEE  ON

 ‘547

 PRIVATE  MEMBERS’  BILLS
 AND  _  RESOLUTIONS  PRE-
 SENTFD

 Thirty-fourth  Report  was
 presented

 CALLING  ATTENTION  TO
 MATTER  OF  URGENT
 PUBLIC  IMPORT  ANCF

 Shr  Naushir  Bharucha  called
 the  attention  of  the  Minister
 of  Food  and  Agriculture  to
 the  strike  by  sugarcane
 growers  in  Uttar  Pradesh  as
 ?  result  of  refusal  by  Gov-
 ernment  1  increase  the  price
 of  sugarcine

 The  Monuaster  of  Food  and
 Agnculture  (Shri  A.  P  Jain)
 made  &  statement  in  regard
 thereto,

 REPORT  OF  _  BUSINESS
 ADVISORY  COMMITTEE
 ADOPTFD

 Thirty-fourth  Report
 adopted

 BILLS  PASSED

 ॥  The  Minister  of  Home
 Affars  (Shr:  G  B  Panty
 mowed  for  the  considera-
 tion  of  the  Delh,  Pancha-
 yat  Ra;  .Amendment  Bull,
 Lhe  maton  ७१५  adopted
 After  the  «lause-bs  -clause
 consideration  the  Bill  was
 passed  as  ame  ded

 was

 ‘The  Mumster  of  Health
 (Shri  Karmackar  moved
 tor  the  considera  ton  of  the
 Pharmacy  :Amendimert
 Bill  Phe  monon  was
 adopted  Alter  the  clause-
 by  clause  consideration  the
 Bull  was  passed  as  amended

 ry
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 408—5  3
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 Further  discussion  on  the  mo-~
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